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LOK SABHA DEBATES

LOK SABHA

Tuesday, February, 24, 1987 /Phalguna 5,
1908 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English]
Electricity Tarlffs for Agricultural
Operations
+

*2. SHRI UTTAMRAO PATIL :

SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of ENERGY be
pleased to state :

(a) Whether Union Government are
aware of high increase in electricity tariffs
all over the country for the agricultural
operations and the consequent resentment
amongst farmers ;

(b) if 50, the details thereof ; and

(¢} whether Union Government are
considering any steps to have these tariffs
reduced so as to ensure that the agricul-
tural  production is not adversely
affected ?

2

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) to (c).
Under the Electricity (Supply) Act, 1948,
it is within the purview of the Siate
Governments/State  Electricity Boards
to revise tariffs for various categories of
consumers. The State Electricity Boards
supply electricity to the agricultural
sector considerably below the cost o
supply.

[Translation]

SHRI UTTAMRAO PATIL (Yavat-
mal} : Mr, Speaker Sir, (a) and (b)
parts of my question have not been
answered and in reply to part (c) of my
question, it has been stated that this
matter is under the jurisdiction of the
State Governments, Agricultural Finance
and similar other subjects are also under
the State Governments, but doesn’t the
Central Government have any connection
with them ? By saying that the subject
is under the State Government and that
it has no connection with it, can the
Central Government really shirk its
responsibility ?  This is my first sup-
plementary.

Now, I want to ask my seconrd sup-
plementary, 1In reply to my original
question, it has been stated that the Srate
Electricity Boards supply electricity in
all the arcas considerably below the cost
of supply. But the details have not been
given and I would urge the hon, Minister
to kindlyv furpish the details 2lso in
the House,

SHRIMATI SUSHILA ROHTAGI :
Sir, so far as the question of not replying
to parts (a) and (b) of the question is
concerned, 1 would like to refer to the
original question which reads :
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[English]

««Whether Union Government is aware
of high increase in electricity
tariffs all over the country for
the agricultural operations..,.”

[Translat ion]

The reply to it is given in parts (a) to
(c) at the end,

[English)

«“The State Electricity Boards supply
electricity to the agricultural
sector considerably below the cost
of supply.”

[Translation)

From the above, it is clear that there
has been no high increase in clectricity
tariffs, and hence it cannot be ‘said that
the reply has not been given.

In regard to the second question,
which concerns the responsibility of the
Central Government. I want to say that
it is within the powers of the Siate
Electricity Boards to increase the tariff
etc., and the State Electricity Boards
are¢ under the State Governments Letters
have been sent through the Planning
Commission and the Central Electricity
Authority, wherein it has been sugzested
that the commercial bodies should, as
far as possible, manage the Boards in
a manner that the Jlosses which are
mounting every year, are kept in check,
This has been given priority in view of
our currént expansion  program nes-—
which is essential too—because it includes
supply of electricity for irrigation pur-
poses and electrification of rural areas.
Due to these reasons, electricity tariffs
in seven States have been slightly revised
upwards but not to the extent that they
could be put in the ‘high’ category. If
the hon, Member wants, I can give the
names of those States,

SHRI UTTAMRAO PATIL : My
question was whether the Central Govern-
ment were aware of ¢ he increase in electri-
city tariffs effected by the State Electricity
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Boards or the State Governments. 1 had
asked a categorjcal question which has
not been repiied to, Later, in regard to
the supply of electricity to the agricul-
tural sector, the hon. Minister has said
that electricity is supplied in this sector
at very low tariffs, In this connection
I want to submit that in Maharashira,
Gujarat and some other States, tariffs
have been recently increased, and conse-
quently the agriculturists have to pay
more on account of higher electricity bills,
Will the Central . Government advise the
State Governments to charge minimum
tariffs for agricultural operations ?

SHRIMATI SUSHILA ROHTAGI :
Sir. a memorandum of demands was
received from some farmers of Uttar
Pradesh, which was at once forwarded
to the Chairman U.P, Electricity Board.

MR. SPEAKER : I also received
SHRIMATI SUSHILA ROHTAGI:

It was forwarced to them so that it could
be given a serious consideration, What-
ever action was possible to take in this
connection, that was taken, However, |
would certainly like to submit that the
Government of Uttar Pradesh had set up
a Commission to go into the question of
tariffs. The Comuoission had suggested
that it should be increased by 50 paise
per unit, The Government feh thai the
increase would be burdensome for the
farmers., Hence the above suggestion -
was not accepled and a tariff of 30 paise
per unit which is, of course, slightly
hieher than the ecarlier tariff, is being
imposed. In Ascam, the tariff has been
inereased from 30 pajse per unit to 50
paise. In Gujarai, the tariff per unit has
been increased from 33,50 to 3651
paise ; in Haryana from 28 .68 to 32,35
paise; in Karnataka from 7.66 to 1},49
paise, and in Uttar Pradesh the increase
has been from 22.90 paise to 30.64
paise. I have supplied the information
as per the statistics available with me,

SHRI DHARAM PAL SINGH
MALIK : Mr. Speaker Sir, the hon.
Minister has pot given a satisfactory
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reply. She has said that electricity is
supplied at very cheap rates. 1 want to
tell the hon, Minister that in Haryana
the rate of electricity was 12,5 paise per
unit in the beginning, Later, the rate
was increased to 20 paise per unit, then
it bccame 25 paise per unit, thereafier
jt was raised to 28 paise per unit and
now it stands at 32 paise, The rate is
really very nigh, In addition, flat rates
are also charged and there is a surcharge
of Rs. 20 per month per horse-power,
but in spite of all this, electricity is not
supplied at all, The farmers pay their
bills without getting the benefits, Last
times, I saised a question as to why there
had been such a high increase in the
power rates in Uttar Pradesh, The
Central Government also supplies electri-
city to the States through its thermal
plants, then will the Central Government
like to reduce their rates I would also
like to know how much does it cost to
the Central Government to generate one
unit of power ? '

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : My, Speaker Sir,
at the outset, I want to submit that 80
per cent of power in this country is gene-
rated by the State Electricity Boards, The
Central Electricity Boards, wherever they
are located, for example, Singrauli,
Korba, Ramagundam and so on, do
nnt gencrate much power, Today,
48,000 MW of electricity is produced in
the country, cf which not even 8000 MW
is produced in the Central Sector,
Aithough the initial cost is 40 to 45 paise
per unit, the total cost after taking into
account the transmission losses etc,
comes to 60 paise per unit, However,
we are not able to supply adequate power
to the State Electricity Boards for agri-
cultural operations; it is not possible for
the time being to do so. This is the
actual position which needs to be
understood.

The factis that if the cost of gene-
ration comes to 53 paise per unit and
the total cost including transmission
comes to &9 paise per unit, then if ‘the
Government wants, it can take a national
average of 50 paise and supply electricity
to either agricultural or industrial sectors
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¢t subsidised rates. Even after all this,
{ want to tell you that the cost per unit
in Assam is Rs. 1.60 and after taking
the average of 50 paise, a loss of
Rs, 1,10 is incurred. In Gujarat, the
cost is 81 paise and after charging 36
paise, a loss of 45 paise per unitis
incurred. The loss per unit in Haryana,
is 33 paise, in Karnataka it is 42 paise,
in Uttar Pradesh it is 53 paise, in
Rajasthan it is 41 paise per unit, in
Maharashtra it is 50 paise and in Tamil
Nadu it is 64 paise per unit,

MR. SPEAKER : Satheji, the far-
mers also sell their produce at a loss,

SHRI VASANT SATHE : You can
supply electricity free of cost to the
farmers.

MR. SPEAKER : The farmers also
sell their produce at a loss.

SHRI VASANT SATHE : You can
supplv power free of cost to the farmers,
I am prepared for it., But the ques-
tion is ........ .

MR. SPEAKER : They do not want
it to be free,

SHRI VASANT SATHE : The State
Electricity Undertakings are commercial
units, If they are made torun at a
1sss, how can you expect them to earn 3
per cent profit ? The State Electricity
Boards have to bear losses amounting
to Rs, 1200 crores per year, The House
is the authority, the hon, Members are
the authority, whatever they say, that
will be done,

MR. SPEAKER : T am speaking in
favour of both the parties. Neither one
nor the other should suffer loss. They
sell their produce to you at a distressed
price,

SHRI VASANT SATHE : I want
the House to give the guidelines. I am
in favour of the farmers. They are
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getting subsidies in fertilizers and power
v..({nterruptions). . 1 am coming to theft
of power (Interruptions) ..Let me speak,
I am coming to corruption also,

SHRI GIRDHARI LAL VYAS :
The losses are incurre ddue to inefficiency,
This must be done away with.

SHRI VASANT SATHE : I myself
have said that there is theft of power in
the transmission lines and 10 per cent
oss is incurred on this account, There
s a Joss of 12 per cent on the technical
side. Who are the thieves ? There are
power losses,

SHRI GIRDHARI LAL VYYAS :
They are not doing it, but they are being
made to do it.

SHRI VASANT SATHE : All right,
someone must be doing it. Let it be
debated. I want that there should be
a detailed discussion on it same day,

MR, SPEAKER : We shall do it.

SHRI VASANT SATHE : Let me
get the directions from Parliament, If
they are to run ata loss, then these
losses should be made good, Let there
be a discussion on it,

MR SPEAKER :

Of course, we
will do it. :

SHRIT VRSANT SATHE : Let there
be a discussion on the basic issue,

MR, SPEAKER : Shri Arun Kumar .

Nehru.

[Erglish]

SHRI ARUN KUMAR NEHRU : Sir,
the issue of profit and loss ‘is a very
relative term which can be applied either
way. Butin the recent past of all the
price increases which hav: taken place,
how many have gone for increase of
salaries and wages in the State Electricity
Boards because every time you increase
the tariff, all that is happening is that the
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salaries and wages are going up and the
losses are increasing and there is no
question of getting any reduction or
parity anywhere in the system. [ would
like to know from the hon. Minister
what specific measures have been taken to
ensure that the cost of the™ State Electri-
city Boards does not go up, that the
corruption comes down and that this 21
per cent transmission loss which is taking
place on an average, comes down. AS
far as the Central projects are concerned,
the transmission loss is much lower
compared to what is happening in the
State Electricity Boards. So, I would
alsc like to know what concrete steps
have been taken in this regard.

SHRI VASANT SATHE : Sir, as 1
said, power generation and transmissjon
is basically under the Statcs. We do not
have a national grid system.

AN HON. MEMBER : Itris an excuse,

SHRI VASANT SATHE ! It is not an
excuse. .. (Interruptions).

MR, SPEAKER : Let him have his
say,

SHR1 VASANT SATHE : If you want
to hold th: Central Government resp»nsi-
ble for generation and distribution, then
the Power Boards, the power plants under
the State Governments and the Electricity
Boards alsc must come under our control.
Authority and accountability must go
fogether. You cannoi hold me responsi-
ble for an inefficiency of a State Electri-
city Board which is under the control of
the State Gove=>xn!, which is not under
my control | (Jaterruption),

SHRI RANA VIR SINGH : Then he
shouid not defend the incfficiency of the
State Electricity Boards,

SHRI VASANT SATHE : 1 am not
defending the inefficiecncy of the State
Electricity Boards at*all,

All' T am saying ijs that to-day the
factua] position is that these are the costs,
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Transmission losses, as my friend who
put the question and bad the experience
of this Department knows, | myself stated,
are basically because theft of power.
We enacted a law here. The States also
have enacted laws and those laws will
have to be implemented, But th.re are
vested interests, those who are using
power freely, a substantial portion is also
agriculturists, major agricu.turists. Laws
will have to be implemented at that level.
We can only persuade, In the Power
Ministers Conference, the Prime Minister
himself asked the State Electricity Boards
to ensure that transmission losses are
reduced. We can use our persuasive
power, You should also use your persua-
sive powers in the States.

PROF, MADHU DANDAVATE :
The hon. Minister has been trying to sh.ft
the entire burden on the States. I would
like to raise the basic issue 1 would 1 ke
to get a clear answer from him, 1 am
raising the question of planning priority.
Repcaicdiy, the Finance Minister announ-
ced that Agriculture and Rursl Employ-
‘ment will have prioritv N>y, [ in this
country. I hope under the new Finauce
_ Minister the prioriry is not changed. 1
am asking a catcgorical questio  because
the issue that you are raising is also
related to priority. I wili give a concrete
instance about rthe Ratlways. As far as
electricity supoly is concerned and some
times, the row=f cut is concerned, it is
as accepted convention that siiwce the
Railways provide the {nfra-structure,
whercver there is a power cut, it should
be the last which should suffer from the
power cut  Even the States have been
instructed that if there are any ditficulties
in their respective States, as fuar as the
Railways are concerned ' they should not
disturb the p wer supply to the Rajlways.
Similarly, in the context of your planning
priorities, will vou send guidelines to all
the S-ates that agriculture being the first
priority in this country, in fixing up the
relative tariff rates, priority should be
given to agriculture because it is slso
linked up with the guestion of remunera-
tive prices 7 The Greater th' cost of
inputs for agriculture, less remunerative
is the price and since yon are also sup-
posed to over-see the question of remun-
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erative prices for the agricultural produce,
tariff also enters into the input and
therefore, please give guidelines 1o all the
States. Do not make any pretences, do
not try to say as one of the hon, Mem-
bers has said that administrative expen-
diture of the Electricity Boards in
increasing and as a result of that agricul-
turists are suffering andg, therefore, you
alsc try to oversee the working of the
Electricity Boards and see that the prio-
ritv fixed by the Centre is adhered to and
agriculture is given the first priority in
liberal tariff for the agriculturists.

SHRI VASANT SATHE : All the
advice given by the hon, Member is being
implemented.

PROF. MADHU DANDAVATE : It
is not the advice, Question is also asked.
I do not give advice, T have asked the
question-whether they will issue guide-
lines to the States keeping in mind the
priorijty ?

SHR1 VASANT SATHE : Before you
gave the advice we #nticipated and I said
it should be implemented,

PROF, MADHU DANDAVATE : 1
am not giving advice, You are beyond
advice.

MR, SPEAKER
tion.

Beyond redemp-

SHRI VASANT SATHE : I am harpy
to tell you that your advice is already
being carried out,

PROF, MADHU DANCAVATE : In
advance,

[Translation)

SHRI V, TULSIRAM : Mr, Speaker
Sir, the whole House is aware that the
farmers form the backbone of India.
But. Sir, whenever the issue regarding
treir interests crops up, every hon. Mem=-
ber as well as the Government back out.
Just now our hon, Minjster stated thit
there was theft of power. The farmers
never do it,. He has only a sm:ll electric
motor, so, how can he induige in power
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theft 2 You very well know whe e power
theft actually occurs. What steps are
you going to take to check it ?

Mr, Speaker, Sir, the generation cost
is actually Rs. 5. It is increased to
Rs, 10 on the pretext that the farmers
are provided- electricity at the rate of
Rs. 2. You have not done much {or the
farmers., What steps are being taken for
checking power theft so that the farmers
are able to get power at a cheaper rate ?
The price of agricultural produces like
wheat, cotton, rice do not increase.

MR, SPEAKER :
mentary.

Put your supple-

(Interruptions)

MR, SPEAKER : Hon, Shari Tulsiram
wants to say that when the farmer does
not get full price for his produce, and
sells it at a loss, then the Government is
not doing him any favour by providing
him electricity at subsidised rates. Hence
they should be given priority.

SHRI VASANT SATHE : I want to
humbly submit that the firmers are the
backbone of our country and so, if we
give them power at subsidised rates, we
are not doing them any favour. I fully
agree with the view of the hon Member.
We should supply electricity to farmers
at cheaper rates all righ*, Let a Commit=
tee of the House dccide as to what should
be the ex-cost of generation including
transmission minus theft, if the electricity
board or the producer is quite efficient.

SHR GIRDHARI LAL VYAS: Mr.
Sreaker. Sir, please allow a discussion on
the subject, ]

A

MR, SPEAKER " If you so suggest,
of course, we shall do it. But let this
qucstion be completed,

(Interruptions)
SHRI VASANT SATHE : Theoreti-

cally, if we accept the cost as 50 paise,
then at what rate should we buy power
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from State Electricity Boards ? Should
they be aliowed to run at a loss ? Would
that be in the interest of the nation ?
This should be discussed and whatever
decision the House takes should be
adhered to. I would not like the farmers
to suffer.

MR, SPEAKER Make the hon.
Members from Uttar Pradesh understand
it.

[Englisk]

Parallel Telecommunications System

*3. SHRI RAMSWAROOP RAM :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether any proposals were recei-
ved from the private sector for setiirg up
a parallel telecommunications system to
relieve congestion in the existing lines;

(b) if so, the details thercof; and
(c) the decision tuken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
No such proposals have been received
from private sector for setting up a par-
allel telecommunicatioas system to relieve
congestion in the existing lines.

(b) and (¢) Question does not arise
in view of (a) above.

[Translation)

SHRI RAMSWARQOP RAM : Mr.
Speaker, Sir, though communication
System is the most important organ of
the country, yet there is so much of line
congestion that we cannot communicate
from one rlace to another easily. The
Government has stated that on proposals
from the private sector are under con-
sideration, agteed. But I want to know
whether efforts are being made to improve
the communication system to relieve con-
gestion in the existing lines while con-
tinuing to retain it in the public sector ?
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[Eng!i.\'h]

SHRI SONTOSH MOHAN DEV :
Sir, in March 1986, an Inter-Ministerial
Committee was set up to examine a
special tele-communication system for
business and industrial retwork, They
have submitted their Report in October
1986 and this is under the active con-
sideration of the Government. If it is
implemented, there wiil be a new type of
tele-<communication system for the indus-
trial and business houses.

[Translation]

SHR]I RAMSWAROOP RAM : Has
expert opinion from other countries been
taken to relieve congestion in the lines ?

[English]

SHRI SONTOSH MOHAN DEV :
Sir, there are enough experts within the
country to look after the maintenance of
the tele-communication system and a
continuous process is going on to improve
the service. There is no need to get any
foreign experts for this purpose.

SHRI ASUTOSH LAW : Sir, may I
know from the hon. Minister, in view of
the Government’s decision not to give to
the privaie sector the tele-communication
system, whether the Government is now
coasidering 10 set up a Nigam in Calcutta
considering the fact that the Calcutta
Telephones has at present got no admini-
stration, it is not working at all. There-
fo-e, I would like to know whether the
Government has got any positive pro-
posal to set, up a Nigamin Calcurtta,
instead of Calcutta Telephones.

SHRI SANTOSH MOHAN DEV:
Sir, the Calcutta Telephone system is
working, but it certainly needs improve-
ment,

(Imterruptions)

SHRI ASUTOSH LAW : 1Itis not
working at all. On 19%, 197 and 188
there is nv response. Nobedr can get
any response for the trunk calls, STD,
Assistance—nothing at all. There is no
tele phone system working there,
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SHRI SONTOSH MOHAN DEYV :
Sir, as I said, the telenhone system is
working there. There are certain improve-
ments necessary and the Goveroment is not
ccnsidering creation of any Nigam at the
moment,

SHRI THAMPAN THOMAS : In this
context, I would like to know how many
applications are pending throughout the
country—it is just to show the gravity—
and how you are going to cater to their
nceds. Still are you viewing it as a luxury
or utility and what is your plan to cope
up with the situation ? Is there any pro-
gramme for the Government in that
manner ?

SHRI SONTOSH MOHAN DEYV :
Sir, at present there are about 10 lakhs
in the waiting list in the country. 1In the
Seventh Five Year Plan our target is to
corrmission 16 lakhs, thereby not only
the existing waiting list, but future pro-
snective consumcrs will also be looked
after,

MR. SPEAKER : Question No. 4—
Shri V.S Krishna Iyer.

[Translution]

SHRJ] JAGANNATH CHOUDHARY :
Mr. speaker, Sir, 1 want to put a gues-
tion regarding telephones.

MR. SPEAKER : I have already
calied the next name you can put it later
on,

[English)

Setting up of Ess III and Ess IV units
of Indian Telephone Industries

*4, SHRI V.S. KRISHNA IYER :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there is any proposal to
set up electronic switching system I1!I and
electronic switching system IV units of
Indian Telephone Industries;

(b) if so, the places where these are
proposed to be set up;
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{c) whether ali the existing emplovees
of Indian Teclephone Industries will be
absorbed in the proposed units;

(d) whether fresh recruitments are to
be made; and

{e) when will the proposed units be
set up ?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
No, Sir.

(b) to (¢) Do not arise.

SHRI V.S KRISHNA IYER : Sir,
the hon. Minister has stated that there is
no proposal to start third and fourth
systems. May I know at least what is
the fate of the second electronic switching
system to be installed at Bangalore and
when will it actyally comgmence the
work ? Also what is the capacity of that
factory ? Wil all the employess of the
cress bar exchanges be absorbed in that
factory and how much investment js
necessary ?

SHRI SONTOSH MOHAN DEV :
Sir, as far as ESS Il is concerncd, the
location is finalised as Bangalorc. The
technology bas not yet becn decided.
Once the technolegy is  decided,
then only we will be able to say how big
will be the factory, but generally like
Mankanur which is equipped to produce
5 lakh lines, the second ESS—ESS II —is
also to be considered to have infrastruc-
ture to have § lakh lines,

As regards the employees, we shall
take all necessary steps so that they get
alternative employment or they are absor-
bed. At this stage we are not in a posi-
tion to say anything.

SHRI V.S. KRISHNA IYER : For
the past two years I have been getting the
samc answef. Sir, when are they going
to decide upon she technology ? For two
years they have been saying that they are
yet to decide about the technology. I
would like to know what is the require-
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ment of the country so far as the electro-
nic equ pments are concerned and whe-
ther Mankapur is able to cope up with
the sitvation. Is it not necessary that
we should start the second unit immedia-
tely ?

SHRI SONTQCSH MOHAN DEV :
Sir, the question ijtself is quite contradic-
tory because we have to sce the position
about the cross bar and strowger factories
which are not only in Bangalore, but alxo
in Rae Bareilly vis-a-vis the new line
which is to be adopted. As a Minister
1 would like 10 get more electronic
exchanges like Mankapur, but at 1he
same time we have to think about Rai
Bareilly as well as Bangalore cross bar
and strowger exchanges. - A Commiitce
has been formed, they are looking into
the pros and cons of this. Mr. Krishna-
murthy, Chairman SAIl , is the Chairman
of that Committee. Afier we get their
report, we shall be able to take the i m
decision of the Government on 1t,

SHRYT ATAUR RAHMAN : Sir, every
time we have been pgetting the repiy
from the Minister of Telecomunications
that our technology is good. How is it
that no improvement has taken place at
all ? I would like t0 say that whenever
our politicians fall ill they would like
treatment to be done in a foreign
country. What is wrong, if we brng
technology experts from outside country
to set our tclephone system all right ?
That is my question,

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SiNGH) : The
hon. Member is within his rights to say as
to who wants to get meuical treaument
from which place he desises.. That is an
individual matter. But this is a national
matter and .,

SHRI ATAUR RAHMAN : Tha is
why, I am saying.

SHRI ARJUN SINGH : That is why,
I am answering.

I would like to make it very clear that
in the choice between the indigenous
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technology and the foreign technology,
the choice where any foreign expertise or
techinology is called for, we will do so if
it is abs@lutely necessary. We are firmly
of the view that the technologists and the
technology that are developed in the
country also measure up to the best in
the world,

SHRI P.R. KUMARAMANGALAM :
Sir, will the Minister be kind enough to
inform whether the Engineers Association
has made an offer to the Minister for
Communications that  within three
months they can improve the communica-
tion system by about 509, more in terms
of efficiency ? If such an offer is there,
what is the position at the consideration

level ?

SHRI ARJUN SINGH : It is correct
that such an offer has been made and I
would like to place on record our high
appreciation of the attitude shown by the
workers in the Telecom. Department in
making such an offer and we shall leave
on stone unturned to see that the effici-
ency, with the help of the workers, is
improved in the Telecom. Department,

KUMARI MAMATA BANERIJEE .
Sir, it is an ijmportant question. Please
allow me.

After setting up the auto manual ex-
change in Cailcutta, 4 employees have
been admitted in the hospital beciuse of
‘‘tele shogk’’, What I want to know
from the Minister is, whether the Gov-.
ernment js aware that only to condemn
the Central Government, this has been
done. Whether it jsa political eon-
spiracy or sabotage and whether the
Government have any proposal to set up
a high-powered committee to review the
whole situation and find out the real
fault and protect the interests of the
employees and the common people also 7

(Interruptions)

PROF., N.G. RANGA : Let the

Minister give the reply.
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[Translarion]

SHRI BALKAVI BAIRAGI: Hon,
Madam’s question is improtant because
I was present in Calcutta on that day,
and I too received a shock.

MR. SPEAKER : Whenever Mama-

_taji stands up .to say something, you also
stand up.

SHRI ARJNU SINGH : It would
also be appropriate for the hon. Member
to tell us as to who caused this shock.

[Engtisk)

SHRI SONTOSH MOHAN DEYV :
Sir, this is a fact that there was some
incident, But I am hapry to inform
that since yesterday most to the emplo-
yees have ecme back and resumed their
work and the problem which was there
has been solved. We do not presume
there is any sabotage there. And I do
not like to comment orr it. But the work
is graduallv coming to normal condition
and I thank the Members of Partiament
from both our Party and Oppsition who
have helped us to bring back normalcy
there.

New Durg Policy

-+

*8. SHRI C. JANGA REDDY -
SHRIMATI KISHORI SINHA -

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have recen-
tly announced a new drug policy;

(b) if so, the salient features thereof®
amd

(c) whether prices of some drugs
have fallen as a result of the new policy
and if so, the details thereof ? :

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
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PETRO-CHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R.K, JAI-
CHANDRA SINGH) : (a) Government
have announced in December, 1986
certain measures for rationalisation,
quality control and growth of drug and
pharmaceutical industry in the country.

(b) Copy of the measures is laid on
the Table of the House. [Placed in
library. See No. LT/3734/87],

(c) The prices have not yet been
revised since the new Drug Price Control
Order has not yet been announced,

[Translation)

SHRI C. JANGA REDDY : Mr.
Sreaker, Sir, it is duc to the policy of the
Government thit medicines are not availa-
lable in the market and patieats are dying”
in the hospitals . . ([aterruptions) We shall

"observe ‘Delhi Bandh’ and we shall also
silepce you,

SHRI BALKAVI BAIRAGI: Mr.

peaker, Sir, he cannct be blamed. He is

still under the impression that he is stand-
ing at the Boat club,

SHRI C. JANGA REDDY : Mr.
Speaker, Sir, in regard to the hon. Minis-
ter’s reply to Part (C), I would like toask
why are the prices of the¢ medicines not
declining ? When is their Drug Price Con-
trol Policy going to be announced ?

[English)

SHRI R.K, JATCHANDRA SINGH :
I have answered in Part ‘C’ thar the
DPCO has not yet come into existence. It
will come into existence only after the
categorisation of Category-11 for which an
Expert Committee has also been ap. oin-
ted. We had expected that the Committee
would submit its Report within three
months. But it will take more time. Once
that is submitted, then the DPCO will
come into existence. Onge the new DPCO
comes jinto existence then the revised
prices will be announced, As of now,
there is no price increase or decrease.
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[Translation]

SHRI C. JANGA REDDY : Hon.
Minister Sir, it is due to your policy that
medicines are not available in the market

and the essential drugs are alsc reported
to be out of stock.

MR. SPEAKER : Medicinal herbs can
be used instcad.,

SHRI C. JANGA REDDY : How
many years will you take to announce the
policy ?

[English]

The prices have not yet been revised
since the new Drug Price Control Order
has not yet been announced.

[Tr nslation)

When will that auspicious moment
arrive ? Tt is because you are manufactur-
ing certain medicines in the Government
factories that the private manufuctures
are not manufacturing them, which is
resulting in the shortage. Hence. 1€'l us as
to when are you going to implenent the
policy ?

[English)

SHRI R K. JAICHANDRA SINGH :
Because of various factors, as I have said
earlier, it will take a few more months,
Once the categorisation is over, the new
DPCO will come into existence, Once that
comes into existence, then the price issue
will be decided. )

SHRIMATI KISHOR] SINHA : A
book-let containing 19 pages has been
given to us i reply. We require time to
go through it. So, I would request that
Half an-Hour discussion on this may be
allowed.

(Interruptions)

THE MINISTER OF INDUSTRY
{SHRI J, VENGAL RAO) : My colleague
announced that we have not yet implemen.
ted this Drug Price Control Order, Afier
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the Notification only we will announce the -
prices.

(Inserruptions)

MR, SPEAKER : It is 1 who will
decide on the question of Half-an-Hour
Discussion. Shri. Basudeb Acharia.

SHRIMATI KISHORI SINHA : Sir, I
would like to put the question.

(Interruptions)

SHRI BASUDEB ACHARIA : The
earlier policy which was adopted in the
year 1978 was based on the Hathi Com-
mittee Report. Although all the recomm n-
dations of the Hathi Committee were not
adopted, nevertheless that policy attempted
to stop the infiltration, and penetration
and activities of multinationals in drug
industry. That policy also encouraged
indigenous production of drug in the
country and also it discouraged the
imports and encouraged the indigenous
expansion of production of drugs by
forming a drug price equalisation fund.
Sir, I would like to know whether it is
not a fact that by increasing thc number
of de-controlled drugs from 149 t0 169,
by this new policy —which was announced
just afrer the winter scssion by-passing the
Parliament—this will result in increase in
the prices of all essential drugs.

SHRI R.K. JAICHANDRA SINGH :
Sir, the report of the Hathi Committee
which was submitted to the Government
in 1975 is still the basis for this particular
measure, the measures of rationalisatior,
the measures of quality control, of giowth
in the drugs and pharmaceuticals industry
which have been announced in Decemter,
1986, These are based on the Hathi Com-
mittee report. There is no deviation from
that.

The Hon. Member mentioned that the
earlier policy in 1978 also did not adhere
to a number of proposals which were put
forth in the Hathi Committee report. It
was a very large report wherein a number
of suggestions were there. We could not
Iwplement all those suggestions in 1978,
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All that we are now trying to do is to
implement it a little more effectively.

The question of giving more leverage to
multinationals has come up from a
number of quarters. It needs a little bit
clarification. In fact, the ratio of parame-
tres for companies which belong to FERA
has been reduced from 1.5 to 1.4. As a
result of it; we have taken a much narro-
wer view. Now we are trying to ask the
FERA companies to go in for more
production jn the basic area. For every
bulk drug that they produce, from the
basic stage they will only be allowed now
to produce 4 formulations instead of 5
formulations. Therefore, th: question of
giving more leverage to the multi-natio-
nals does not arise. In fact, we have
reduced the span of drugs which can be
manufactured by the FERA companies.

SHRI BASUDEB ACHARIA : He has
not answered my question about the num-
ber of de-controlled drugs which has beea
increased from 149 to 169,. I would.
like to know whether this will result in.
increase in the drug prices.

SHRI R.K. JAICHANDRA SINGH :
We do not control the prices of the de-
controlled drugs. Earlier we had threc
catcgories—Category 1, Category 2
and Category 3 ; drugs coming under
those categoris are price controlled, There
was a catcgory 4 also which was unspcci-
fied drugs and it was not controlied. Now:
in the new policy measures that we wiil
have. Category-I consists of drugs which
will be used for the national health pro-
gramme. It depends on the policy framed
by the Government from time to time to
see which of the drugs will come under
Category-1. Because the priority has been
given to those of the drugs which will be
used for the national health programme.
For example, today we find that malaria
is & problem in our country. Afier one
or two years we may find that malaria
has been eradicated, Therefore, all those
drugs which arc used for combgting mala-
ria disease will go out of the purview, So,
it depends on the national health pro~
gramme to determine which of the drugs
will come under category-1,
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As far as category-2 is concerned, as I
said, a commitiee has been appointed to
Jook into this and draw a list of essential
drugs, They will be submitting their report
within two or three months.

SHRIMATI KISHORI SINHA : What
about my question Sir ?

MR. SPEAKER : I gave you a chance,
Madam. You asked whether there should
be a half-an-hour discussion and that for
all. T did not stop you from asking your
question.

SHRI DINESH GOSWAMI : Has it
come to the notice of the Government
that under the new categorisation some of
the drugs which were exclusively kept for
the public sector undertakings will now be
opened for foreign companies also-for
example, penicillin-with the result the
public sector undertakings like IDPL will
face a clpsure ? I undcrstand some of the
publie sector uudertakings have made this
point to the Government, What is the
reaction of the Government to it ?

SHRI J. VENGAL RAOQO : Sir, as far
as penicillin is concerned at present we are
producing only 30 per cent of our requi-
rements, The remaining 70 per cent of our
requirements we are imoorting That is
why in respect of penicillin we have libera-
lised the policy for manufacture by private
companies

10C Mobile Laboratories for Petroleum
Preducts

+
*9  SHRI BANWARI LAL PURO-
HIT :

SHRI V. SREENIVASA PRASAD:

Will the Minjster of PETROLE"IM
AND NATURAL GAS bc pleased to
state :

(a) Whether the Indian Oil Corpora-
ton has recently launched a mobile labo-
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ratory for testing petroleum products in
D :hi ;

(b) if so, the details of the petrol
pumps etc., on which [IOC conducted
raids during the last one month ;

(c) what action has been initiated aga-
inst the petro! pumps in Delhj which were

found selling. adulterated petroleum
products ;
(d) whether Government propose to

introduce such mobilc laboratries in other
cities also ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AN
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT):
(a) to  (¢). A mobile [aboratory for
testing of petrolcum products jn the
Northern Region has been fabricated and
positioned at Delhi by the Indian Oil
Corporation but it has not yet become
operational and hence the question of any
action based on the reports of this labora-
tory docs not arise,

‘(d) and (¢) The Indiap OQOil Corpora-
tion has positioned mobile laboratories for
use in the Eastern and Southern Regions
also where they will soon become opera-
tional Extension of this system will depend
on the operational experience

[Translation]

SHRI BANWARI LAL PUROHIT :
Mr, Speaker, Sir, there is an acute
problem of adulteration of Kerosene with
diesel aud petrol throughout the country.
The farmers are not able to get kerosene,
petrol and diesel that they get is
adulierated, which causes damage to the
The most efiective solution to
the problem of adulteration is to punish
those who are doing it. The Government
must take appropriate measures in this
regard.

A mobile laboratory was inaugurated
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on 13th January and one month has
passed since then yet that laboratory has
not been made operational so far. I have
an ijmportant question to ask in this
regard. Is the Government going to pay
more attention to it ? I would also like
to ask as to how many people are going
to work in that wunit and how many
samples will be tested daily? A network
of such laboratories should be set up in
the country so that those who are
involved in adulieration are punished and
the consumers get the necessary relief
What are the schemes of the Government
in this regard ?

SHRI BRAHMA DUTT : Mr. Spea-
ker, Sir, I agree with the hon, Membet
that there should be a network of such
laho-atories in the country, We are
setiing up 4 mobile laboratories in the
country, out of which one is positioned
in Delhi. The question of calibration is
involved here Resides, we are making
cfforts to check adulteration by using
other systrms an-d we are taking several
steps ac a result of which this problem
wi'l be solved. -

"SHRT BANWARI LAL PUROHIT :
My question has not been replied to.

SHRI NARAYAN CHOUBEY : He is
not trying to reply toit, heis only
dodging.

SHRI BANWARI LAL PUROHIT:
Although the mobile Jaboratory scheme
was inaugurated one and a half months
ago, it has n-t started functioning so far.
Why has it not been made operational ?
May T know the details of your future
plans ?  H>w many people are going to
work under the Laboratory Testing
Scheme and how many on the spot
san ple tests will be undertaken ?

SHRI BRAHMA DUTT: 1 have
already mentioned that calibration work
is being done at present. Tts equipment
and testing facilities are teing ca'ibrated
and as soon as it is done, the laboratory
will become operational. Moreover, test-
ing work is being carried out in static
laboratories as well. .
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MR, SPEAKER : How many persons
are employed in it ?

SHRI BANWARI LAL PUROBHIT :
My second supplementary is whether
there is any prorosal for launching of
such laboratories in big cities like
Nagpur, Indore, Kanpur, etc, and if so,
the time by which they will become
operational ?

SHRI BRAHMA DUTT : 4 mobile
laboratories - will be set up regionwise,
There are enough number of static
Jaboratories in the country,

{English]

SHRI P. KOLANDAIVELU : Sir,
adulteration of kerosene with petrol is the
order of the day. The Government is
adopting a policy. of less consumption of
petrol and di-se] so that we can minimise
the loss for the nation. Sir, at the same
time, the comranies hke the Indian Oil
Corporation, the Bharat Petroleum and
also the Industan Petroleum are issuing
surplus to the cuillets and petiol pumps
to sclt more. Is it with the concurrence
of the Government that they are adopting
this policy of selling more ?

SHRI BRAHMA DUTT : Government
policy is to conscrve pelroleum products.
But when the outlets are there, they have
to sell moie because they are commercial
concerns. The rolicy is «f conserving the
pciroleum products by using the efficient
machinery but not by reducing the quan-
tity of petroleum products.

[Translar fon)

SHRI GIRDHARI LAL VYAS : Mr.
Speaker, Sir, 1 want to know from the
hon. Minister what is the percentage of
the cases where adulteration has been
found in the petroleum products tested by
the static laboratories ? Besides, it bas
been founrd that most of the adulteration
cases are not identified and the static
laboratories are riot functioning well and
the officials who are supposed to look
jnto such complaints remain in collusion
with the guilty rersons and consequently,
no action is taken.
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My secoud question is that there are
no Central Government officials at the
district level. There are only Siate
Government officials who are designated
as D.S.0s. The Siate Government does
not have the power to take any action
against the culprits. Will the Government
set up some machinery to deal with cases
of adulteration so that adulteration of
diesel and petrol could be checked and
stringent punishment could be awarded
to those are found guilty ?

SHRI BRAHUMA DUTT : Sir, I agree
with the hon. Member’s first submission.
But the point is that it is the re<ponsi-
bility of the Central as well as the State
Governments. The State Governments
also undertake the distribution of essen-
tial commodities, In order to check this
problem, we are trying to see if kerosene
could be given a colour and it is bcing
tested as well. Besides, our companies are
also conducting inspections and the State
authorities are also looking afier this
work, The system is being strengthened.
After the setting u:» of the mobile
laboratories, it would be futher streng-
thened. What is necded most is that the
system should be strength:=ned.

[English]
Closing of Post Offices In Andhra Pradesh

*] 1. SHRI AJOY BISWAS :
SHRI B.N, REDDY;

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the reasons for closing down
60 post offices in Andhra Pradesh;

(b) to what extent frequencies of
services will be affected due to this
measure;

(c) how the people will avail of postal
services; and

(d) whether this is An economy mea-
sure ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV) : (a)
to (d). A statement is given below,

Statement

The number of post offices discontinued
in Andhra Pradesh since 1-1-198¢6 is 69,
These post offices were discontinued for
one or more of the following reasons.

(1) Postal business transacted in the
post offices being insufficient to
justify its further retention;

(2) Location of the post office within
a short distance (of less than
1.5 kms in urban areas and less
than 3 kms in rural areas) from
other post offices in the area; and

(3) Post office not being financially
self-supporting, in the case of
urban areas,

Of the 69 post offices, 46 were depart-
mental sub post offices of a subsidiary
status known as town sub offices
with no postal delivery fuictions, The
counter scrvices offcred by these offices
can conveniently be availed of at other
post offices situated within the area, The
remiining 23 are extra-departmental post
offices, of which all but 2 were situated
in towns/citics, These offices are also
no-delivery  post offices, the counter
services offered by these offices are provi-
ded in the cther neighbouring offi es, The
twy rural rost offices are also extra-
departmiental  but with no dtlivery
furctions In these cases also, there are
other rost offices in the area to provide
adequate counter facilities. There has,
thercfore, been no dislocation of service
whatsoever by the discontinuance of theszs
post offices, .

The action taken is not part of any
special economy drive. Under the normal
procedures also, the workload, cost and
revenue of individual post offices and
consequently, the justification for their
further retention, are periodically review-
ed, Post offices which are under-

13
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utilised or, in the case of urban localities,
financially not self-supporting, or are
found to be otherwise unjustified for
further relention are liable to be discon-
tinued,

SHRI AJOY BISWAS : The postal
service is a public utiity service. 1 have
gone through the statement and have seen
the arguments advanced that because the
post offices are not self-supporting, they
have been closed, When the postal service
is a public utility service, the question
of financially self-supporting does not
arise. The arguments put forward here
can be applicable in the case of other
post offices aiso. If you put forward the
same argument, thun you have to close
down sevceral post (flices in the country,
So, I think, the Government has taken
a specific stard to clore down many post
offices and sub post offices in the country,
It is not an isolated affair whichis hap-
pening in Andhra Piadesh.

Sir. my specific question is :  how
many post offices and sub post offices
hav: been closed down in the country and
how many post offices and sub post
offices will be closed down during the
Seventh Five Year Plan ?

SHRI SONTOSH MOHAN DEV :
There is no such proposal of closing
down any post offices in the counuy.
This is a continuovs process. Where a
post office run by the department is
uneconomical, or iis services can be
clubbed to an adiacent po t oftice, if it is
within 1.5 or 2 kms from the nearest
post office, we are clubbing their func-
tions to the neighbouring post office, In
our country, we have got 1,24,356 post
offices and out of that about 15,000 are
in the urban arcas. There are certain
areas where there js neccssity for opening
post offices and there are certain areas
wtere we have post offices which were
opened for political reasons etc, Which is
adding to our losses, As we are not
allowed to increace the tariff and we are
genting subsidy to the tune of Rs, 231
crores only annually for our postal
services, we are trying to protect the
interest of the country by doing this. As
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against that, we have introduced licensed
postal ervices within the  country.
Though we have closcd only 69 post
offices in Andhra Pradesh, we have given
licences for 244 licenscd post offices,
Review of postal establishment is a
continuous process and we have to pro-
t ct the interest of the country and the
hard ecarned money of the tax payers.
There are certain areas where the post
offices need to be closed and there are
certain area< where we will have to open
new post offices; these are the areas
which are not having that facility. This
is a conttnuous pjocess and it is not
applied particularly for.any particular
State, '

SHRI AJOY BISWAS : My specific
quest on was : like Andhra Pradesh how
many post offices or sub post offices have
been closed in the country ? That has
not been answered.

MR. SPEAKER : He said that 69
post offices had been closed and 244
opened.

SHRI AJOY BISWAS : That was
for Andhra Pradesh only. 1 wanted to
know for the whole of the country.

MR. SPEAKER : You have only
asked for Andhra Pradesh. Have you
got any answer for that, Mr, Minister ?

SHRI SONTOSH MOHAN DEV :
Two hundred and fifty seven post offices
have been closed all over the country., I
think, the next is Maharashtra, then
Madhya Pradesh and like rhat all over
the couniry, some post offices are being
closed. If you want the figures I will
lay the statement on the Table of .the
House and you can get it,

MR, SPEAKER : Al right,

SHRI AJOY BISWAS : How many
workers were employed in those post
offices ? How many of them will be
re-emrioyed and how many of them will
be retrenched ?
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SHRI SONTOSH MOHAN DEV
No staff has been retrenched. Whenever
we close a post office, the staff is utilised
in the peighbouring post coffice or some
other post office, No staff will be re-
trenched in the process of closure of post
offices, They are the permanent staff of
the Department,

SHR! B.N, REDDY : According to
the statement Jaid on the Table of the
House, those post offices which are not
financially self-supporting, apart from
certain other reasans, will be closed,
The fact that the post oflices are not
self-supporting in that region is not due
to the public, it is due to administrative
reasons and laptes. I woutd like to
know whether before closing these post
offices, which had been functioning, any
enquiry was hcld to fiad out the r1easons
for their not being self-supporting, and
whether this was due to adm nistrative
reasons and administrative lapses,

SHRI SONTUSH MOHAN DEV :
When we decide to close down a post
office, we take into consideration the
cost of ope-atiun, revenue generatced,
work Joad to cngage mmimum staff,
distance from other post offices etc.
There are certain relaxations for tribal
and backward areas There are certain
norms for cily areas and theie are
certain norms for rural areas, Self-support
is not the only considerati n, Various
other factors are tak=n into consideration
and a decision is taken on the overall
situation of the post office operating in
a particular area,

—— e i

WRITTEN ANSWERS TO QUESTIONS

[Englisk]

Central Assistance to promote
Coconut Oil

*;  SHRI K. MOHANDAS : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether Government of Kerala
have sought the help of the Central agen-
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cies to popularise the use of coconut oil
outside Kerala ; and

(b) if so, the steps being taken in
this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES {(SHRI
H.K.L. BHAGA1) : (a) Government
of Kerala has submitted a Project to the
National Cooperative Development Cor-
poration for Procurcment, Processing
and Marketing of Coconut, Copra and
Coconut Oil ;

(b) The .Central Government bhas
supported the project for international
assistance,

Laying of Pipcline from Krishona-Godavari
Basin for Development of Gas-based
industries ln Andhra Pradesh

S. SHRI S. JAIPAL REDDY : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(2) whether the Oil and Natutal Gas
Commission has decided tolaya 70 K, M,
long pireline from Krishna-Godavari
gas basin to an Amonia-manufacturing
plant ; and

(b) whether a perspective rlan for
development of gas-bated industries in
Andhra Pradesh is being formulated ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS AND MINISTER
OF STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT):
(a) No, Sir.

(b) ONGC are in the process of identi-
fying suitable consumers of the natural
gas available from the Krishna-Godavari
basin, '

Difficulties of Tin and Metal container
Industry

®*6. SHRI VIJAY N. PATIL : Will
the Minister of INDUSTRY be pleased
to state :
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(a) the number of tin and metal con-
tainer industry units working in the
country ;

(b) whether Government are aware
of the difficulties faced by metal con-
tainer units due to non-availability of
essential inputs for tin container makers
as against those making plastic
containers ;

(c) whether Government are aware of
the price advantage that plastic industry
enjoys over the tin container units 5 and

(d) the steps Government propose
to take to remove adverse working of tin
container making units ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGALA RAO) : (a) There
are 54 tin and metal container jndus-
trial units in the medium and large scale
sectors and about 3000 units in the
small scale sector. -

(b) The requircments of the metal
container industry for tin plates are met
both from indigenous as well as imported
sources as in the case of plastic container
industry.

() The prices of tin containers and
plastic containers may not necessarily be
the same as these two indusiries use
different process of manufacture and
different raw material. Besides, the cost
of fived assets and other inputs is diffe-
rent for both the industries. The profit-
ability of a unit depends upon many
factors such as size and efficiency of ope-
ration, the demand pattern 6f the
product, the level of technology etc. and
therefore the working results of these
two industries are not comparable;

(d) The Government is already en-
gaged in efforts to improve availability of
raw materials to the tin container
industry.
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Report of Committee to study sick
Industrial Units

*7. SHRIMATI N.P, JHANSI LAK-
SHMI

SHRI RM. BHOYE :

Will the Minister of INDUSTRY be

pleased to state :

(a) whether a Committee has been
constituted to study the working of sick
industrial units and make suggestions for
improving their working capabilities ;

(b) if so, the terms of reference of
the Committee ; and

(c) the time by which the report of
the Committee will be submitted ?

THE MINISTER OF INDUSTRY
(SHRU J. VENGALA RAO): (a) No
committee has been constituted by the
Government of India to study the work-
ing of the sick units and make sugges-
tions for improving their capabilities.
However, the Reserve Bank of India had
appointed a committee to study the
problem of rehabilitation of sick units in
the small scale szctor in February, 1986,

(b) The terms of reference of the
Committee constituted by the RBI were
as follows :—

(i) Definition of sick S.S.I, units ;

(ii) Identification of incipient sickness
in SSI units ; '

(iii) Establishment of a suitable machi-
" nery for identification of sickness,
preparation of rehabilitation pack-
ages in the case of potentially
viable units, and follow-up and
monitoring of their implementa-

tion ; and

(iv) Formulation of parameters for
provision of reliefs/concessions by
commercial banks, State Financial
Corporations, State Governments-
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and other agencies under rehabili-
tation packages evolved for sick
SST units considered as potentially
viable,

(c) The Committee submitted its
report to the RBI in October, 1986.

Ratio between the Number of Post Offices
and Population

*10. SHRI SATYAGOPAL MISRA :
Will the Minister of CCMMUNICA-
. TIONS be pleased to stale :

(a) the ideal ratio worked out between
the number of post offices and the popula-
tion;

(b) whether this has been changed
recently; and

(c) if so, the reasons thcreof ?7

THE MINISTER OF COMMUNI-
CATIONS (SHRI ARJUN SINGH)
(a) There is no fixed ‘ideal ratio’ as such
between the number of post offices and the
population. However, the target adopied
for the second U.N. development decade
was one post office 1o serve 3000 1o 6000
people on an average. As agiinst this
target, in India the average rpopuldtion
served by a post office is 4745, As a
matter of fact post offices are sanctioned
bas‘d on a vanety of critecia which
include not only the population factor
but also the distance from the nearest
existing post office, the terrain assessment
of postal traffic in the urea and the likely
cost to be incurred as well as the revenue
expected to be earned.

(b) The change effecie recently
rclates to the population norms to be
follwed in rural areas. Under the
carlier norms, inter alia, a village should
have a minimum porulation of 20 0 to
be e'igible for a post office. In backward
and tribal areas the population of a
viilage together with its hamlets should
be 1070 or more.

In the revised norms, a post office will
be planned for a group of villages, the
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combined population of which should be
5u00 in normal rural areas and 2500 in
hilly, backward and tribal areas, Within
the group, a suitable village will be selec-
ted for locating the post office.

(¢) The main reason for the change is
that, by and large, the larger villages
have already been provided with post
offices. Further extension of postal
services needs to be based on groups of
smaller villages, Further, the ‘group’
concept also allows flexibility in location
of a post office at the most suitable
village,

National Conference on Telecom,

Tadustries
*12. SHRI PRATAP BHANU
SHARMA : Will the Minister of

COMMUNICATIONS be pleased to
state :

(a) whether recently a two day
National Couference on Telecom, Industry
was heild in New Delhi;

(b) if so, the main conclusions arrived
at this Conference; and :

(c) what follow-up steps have been
taken to achieve self-reliance in this
field ?

THE MINISTER OF COMMUNI-
CATIONS. (SHRI ARJUN SINGH) : (4)
Yes, Sir.: A National Conference on
Telecom Mission was held at New Dell
on 3rd and 4th Februaiy, 1987. The
main participants in the conference
jncluded ;. Ministers, po:itical leaders,
representatives of the Consumer Move-

meat, eminent citizens, Technocrats
Scientists . Planners, Adminmsirators,
Telecom . Managers, Management

Experts, Journalists, Labour Leaders
and representatives of industry and busi«-
ness, Government and large public sector
user departments, the mredia and finan-
cial institutions,

(b) This conference was convened by
the Department of Telecommunications to
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give a sense of participation in its mission
for better communications to all sections
of the community. All the suggestions
made have been noted and are bein
given due consideration, :

(c) One of the important steps already
taken for the achievement of self-reliance
in the field of telecommunications is the
setting up of a Centre for Development
of Telematics (C-DOT) which has been
entrusted with the development of a
family of digital systems for telecom-
munication needs, A new unit to
manufacture the ESS of C-DOT design
under the . T.[. is under consideration,
Privats industries have also been encoura-
ged to manufacture some of the telecom-
munication c¢quipment like telephone sets
PARX etc so that the country can
achieve self-reliance in this field, Other
suggestions made by the participants in
the confcrence are being examined by the
Government,

Publication of extracts from Official
records by ‘Indian Express’ regarding
Rellance Industries

*13, DR, AK, PATEL :

SHRI H.N. NANIJE GO-
WADA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have since
completed the enquiry into appearance of
certain extracts from official records in
the articles published by ‘Indian Express’
regarding reliance Industries; and
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(b) if so, the result thereof and the
action taken by Government in the
matter ?

THE MINISTER OF INDUSTRY
(a) and
(b) The enquiry has been entrusted to
the CBI and the same is in progress,

[Translation]
Achievements under Self-cmployment
Scheme
*14, SHRI VIRDHI CHANDER

JAIN : Will the Minister of INDUSTRY
be pleased to state :

(a) the achievements under the self-
employment scheme ;

(b) the performance of Rajasthan
State in the implementation of the said
scheme ;

(c) whether there is a resentment
because of wrong selection of educated
unemployed under this scheme ;

(d) whether the unemployed youth
selected under this scheme have not been
successful in theic vocation because they
do not get loans and power connections
in time ; and

(e) if so, the special steps being taken
to remnove these difficulties ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGALA RAO): (a) The
achievements under  Self-employment
Scheme in the country are given as
under :

Year Target No. of cases sanctioned
by banks
1983-84 2.5 lakhs 2.42 lakhs
1984.85 2.5 lakhs 2.29 Jakhs
1985-86 2.5 lakhs 2,21 lakhs




39 Wrltien Answers

FEBRUARY 24, 1987

Written Answers 40

(b) The performance of State of Rajasthan in the implementation of this scheme

is as follows :

Year Target No. of cases sanctioned % asge of

by banks achievements
1983-84 10,000 15,054 150.50
1984-85 15,000 15,382 102.55
1985-86 10,300 10,986 106.66
(c) to (¢). The scheme is implemented [Euglish}

through the District Industries Centres
which are under the control of State
Governments, DIC Task Forces screen
applications for recommending it to the
banks who in turn are responsible for
sanctioning of leans, State Governments
are responsible for taking appropriate
action on the complaints received regard-
ing the implementation of the scheme.

It is understood that a few complaints
have been received by the Government of
Rajasthan and that Govergment has
already initiated appropriate action
regarding these complaints,

It is the responsibility of the respective
State Government to provide necessary
infrastructure and other support for
successful establishment of the units under
the scheme, Shortage of power affect all
the units icrespective of the scheme under
which they have been estabtished,

An evaluation study of the scheme con- .

ducted during 1985 for the loan sanc-
tioned during 19£3-84 rcvealed that
76Y, of the umts set up by the benefici-
aries upder the scheme are working satis-
factorily in the country. To plug certain
loopholes, as observed by the evaluation
team, a few modifications in the scheme
have been introduced for the year
1986-87. The modified scheme envisages
submission of an affidavit by the applicant
stating that his total income does not
exceed Rs. 10,000/- per family per
annum,

Issue of Special Postal Stamps

*|5. SHRI CHIRANIJI LAL SHAR-
Ma :  Will the Minister of COMMUNI-
CATIONS be pleased to state ;

(a) whether the list for issuing of
special stamps in the honour of outstand-
ing public personalities during next year
has been finalised: and

(b) if so, the names of such personali-
ties ?

THE MINISTER OF COMMUNICA-
TIONS (SHR1 ARJUN SINGH): (a)
The programme for issue of stamps during
1988 is under consideration.

(b) Question does not arise..

Increase in price of Vanaspati

*16. SHRI AMARSINH RATH-

WA :
SHRI! VILAS MUTTEMWAR :

Wil the Minister of FOOD AND
CIVIL SUPPLIES be please to state

(a) the price of vanaspati as on Ist
Januvary, 1986 and as on 1st January,
1987, zone-wise;

(b} the amount of increase per kg, in
each zone and the reasons for the same;

(c) whether there is any proposal to
put control on the sale of Vanaspati to.
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check the increase in its price very often;
and .

(d) if not, what other measures:. are
proposed to be taken to check the rising
trend of its price ?

PHALGUNA 5, 1908 (S4KA)
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H.K.L. BHAGAT) : (a) and (b) The
prices of vanaspati in major cities of
different zones were as under :

Consumers price per 15 Kg. tin

(in Rs.)
North South East West
Zone Zone Zone Zone
(Dethi) (Madras) (Calcutta) (Bombay)
Jan, 86 262-265 298-305 284 : 286
Jan. 87 338-345 348-265 348-365 360-365
Increase 76-80 50-60 66-84 74-79
Increase/Kg. 5.06-5.33 3.33.4.00 4.40-5.60 4.93-5.26

The increase may be attributed to
reduction in aliocation of imported oil to
vanaspati industry and increase in the
prices of indigenous permitted oilr,

(¢) No. Sir.

(d) Effective supply management of

imported edible oils has led 10 decline in -

its prices. This will be continued, Check-

ing of vanaspati units has been intensi-
fied,

[Translation)
Factory for cooking gas Cylinders in Binar

*17. PROF, CHANDRA BHANU

DEVI : Will the Minister of Industry be
pleased to state : '

{(a) whether Government propose to
set up a Tactory to manufucture cooking
gas cylinders in Bihar during the next one
or two years; end

(b) if not, whether Government have
received any proposal 10 sét up such
factories in the private sector ?

THE MINISTER OF INDUSTRY
(SHRI J, VENGALA RAO): (a) and
(b). No industrial licence is required for
manufacture of LPG (cooking gas)

cylinders. 14 Units are registered with
DGTD for manufacture of LPG cylinders
in the State of Bihar. The Central
Government has no proposal to set up a

unit for maoufac ure of LPG cyiinders in
Bihar.

[English]

‘‘Golden Handshake’’ Scheme in Public
Sector Undertakings

*13. SHRI ARIF MOHAMMAD

KHAN :
SHRI INDRAIJIT GUPTA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have decided
to introduce the <‘golden hand-
shake’” scheme in the public
sector undertakings;

(b) if so, the sailent features of the
scheme;

() the names of the public uoder-
takings to be covered under this
scheme; and

«) the number of eniployeea. indua-
try-wise, who took retirement
during 1986 wunder this scheme
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and the number expected 1o seek
voluntary retirement during
1987 ?

THE MINISTER OF INDUSTRY
{SHR!1 J. VENGALA RAO): () tw
(d). Some public sector urderiakings,
for implementing their employees ra-
tionalisation programmes, have introduced
schemes for voluntary retirement from
time to time with diverse experience, The
figures of retirment during 1986 under
such scheme are not readily available and
it is not possible to pr«ject such figures
for 1987, Proposals for uxgratia pay-
ments over and above statutory dues on
retrenchment of surplus staff would be
dealth with on case to case basis,

Action Plan For Expansion and
Improvement in Telecommuni-
cation system

*19, SHRI SRIHARI RAO: Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether the Department of Tele-
communications has formulated an action
plan for expamsion of and qualitative
improvement in telecommunication Ssys-
tem,

(b) the cost of the action pl:n and
the details ther.of; and

(c) how the finances for this plan
will be raised ?

THE MINISTER OF COMMUNI-
CATIONS (SHR! ARJUN SINGH):
(a) The Acucn Plan for the year
1987-88 is under preparation and
finalisation,

(b) These are being worked out.

(¢) Finances are proposed to be met
from Internal resourees, budgetary
surport and by borrowings from domes-

tic markets through bonds.

Thermal Power Station in Rayalaseema
Region, Andhra Pradesh

«30. SHRI T, BALA GOUD : Will
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the Minister of ENERGY be pleased to
state :

(@) whether the Andhra Pradesh
Government have submitted a proposal
for the establishment of a Thermal Power
Station in Rayalaseema Region and its
inclusion in the Seventh Five Year Plan;
and '

(b) if so, action taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI; : (a) and (b):
Th:z Andhra Pradesh State Electricity
Board have submitted a Fesasibilny
Report for the establishment of a thermal
power station in the Rayalastema region
of the State. The proposal was not
complete in all respects and the Andhra
Pradesh State Electricity ®oard have yet
to communicate environmental clearance.
Coal linkage for the rroject has also not
becn tied up so far.

Delay in Supply of LPG Cylinders in
Biharsharif

1. SHRI VIJOY KUMAR YADAV :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to stale.:

(a) wnctherit ijs a fact that there is
grcat demand for LPG clinders in Bihare
sharif, District Nalanda, Bihar;

(b) whether it is a fact that hundreds
of consumers have not received the gas
cylinder for the last more than one
month; and

(c) if so, what concrete steps Govern-
ment prop se to take to solve the problem
and ensuie regular supply of the gas
cylinders to the consumers ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) and (b) : A backlog in supply of

- LPG refills in  Biharsherif has developed

due to industrial relation problems at the
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Barauni Refinery in September 1986, and

owing to the strike by Bihar transporters. -

in January 1987,

(c) Efforts are being made by the oil
marketing companies to reduce the back-
log by stepping up supplies to markets

"in Bihar including Biharsharif, by supple-

menting supplies from bottling plants at
Haldia and Kalyani, Additional LPG
bottling capacity is bcing set-up in the
region under the LPG phase Il project,
as a long-term solution,

Production and Rcbuirement of
Penicillia

2. SHRI MOHANBHAI PATEL :
Will the Minister of INDUSTRY be
pleased to state :

{(a) the details of penicillin units
funciioning in the country &t present and
the annu ! production of penicillin in
those units;

(b) thec requirement of penicillin in
the countiy annually |

(c) Whether there is any proposal to
establish a plant 10 manufacture peni-
cillin in the country in the near future 1o
meet the demand « f penicilling and

(d) 1f 0, the details thereof and tte"
time by which it is Jikely 1o be estabhshed -

with its jocation ?

THE MINISTER OF STATE IN THE

DEPARTMVENT OF CHEMICALS AND

PETROCHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI RK,

JAICHANDRA SINGH) : (a) Details

are given below :—

Production of Peni iilin (MMU)

PHALGUNA 5, 1908 (S4KA)

Name of Company Year, 1985-86

i) IDPL — 3240
if) I-iAL —_— 73.81
iii} Alombic — 91.47
iv) Standard Pharma —_ T71.43

Total :—  269.11

Written Answers 46

(b) The Working Group on Drugs
and Pharmaceuticals for the 7th Five
Year Plan have estimated the reguirement
of Penicillin as 1520 MMU during
1986-87 and 2470 MMU by 1989-90,

(c) and (d) Under the policy
recently announced, the manufacture of
penicdlin has been dcreserved from the
Pablic Sector with a view to boost pro-
duction, In response to this, applications
have been received for setiing up Penicil-
lin projects in the country.

Procedure for Car Manufacturers to
obtain Fuel Efficiency Certificate

3. SHRI H.B. PATIL : Will the
Minister of INDUSTRY be pleased to
to state :

(a) whether itis a fact that Union
Government have laid down detailed
procedure for car  manufacturers to
obtain fuel efficiency certifcates for
availing fiscal concessions; and

(b) if so, the details regarding the
procedure followed in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINI>TRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir,

(b) : A Statement giving the details is
given below.

Statement
Fuel Efficlency Certification Procedures

Notifications issued by the Department
of Revenug, Ministry of Finance,
Government of India on 24th December,
1986 prescribe the conditjons to be
fulfilled by fuel efficient motorcars for
availing of the fiscal concessions grante
under those notifications. The followiqg

procedure is laid down for obtaining fu
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efciency certificate under these notifica-
tions :

(1) The manufacturer shall submit an
application in duplicate to the Depart-
ment of Industrial Development, Minis-
try of Industry, giving the model and
complete technical specifications of the
vehicle in the proforma prescribed for this
purpose.

(2) The manufacturer shall simultan-
eously send a copy of the application and
the proforma to the Di ector, Vehicle
Research and Development Establishment
(VRDE) Ahmednagar-—414002,

(3) The Decpartment of Industrial
Development in the Ministry of Industry
shall advise the VRDE to carry out the
fuel efficiency test.

(4) On receipt of such advice, the
VRDE shall depute an officer to select
S vehicles at random from the nroduction
line of the manufacturcr after giving
notice to the manufacrurer,

{(5) Such random selection shall be
made from a minimum number of
20 vehijcles out of the current production
in the plant of the manufacturer. The
engine number, chassis number and the
colour of the selected vehicles shall be
noted by VRDE,

(f) It shall be the responsibility of the
manufacturer to deliver the 5 selected
vehicles at the premises of the VRDE,
Abmednagar within two weeks of tke
selection of the vehicles, with running—
in duly completed by the manufacturer.

(7) The manufacturer may, if he so
desires, depute one represcntative to
observe the fuel efficiency test at VRDE,
It is, howeve-, obligatory for the manu-
facturer to depute one good mechanic to
attend to the repairs of the wvehicles
during the lesting at the VRDE,

(8) The VRDE shali carry cut the
fuel cfficiency test on the 5 vehicles in
accordance with the procedures prescribed
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in this hehalf. A copy of this may be
obtained on request from VRDE, Ahmed.
nagar.

(9) The fuel efficiency test reports of
the VRDE shall be considered by a Fuel
Efficiency Committee in the Department
of Industrial Development, Ministry of
Industry, The Committee shall examine
all relevant aspects and make its recom-
mendations regarding the issue of the
certificate.

(10) Based on the recommendations
of the Commiites, a fule efficiency certi-
ficat= will be ijssued by an officer not
below the rank of Joint Secretary in the
Department of Industrial Development,
Ministry of Industry.

(11) The fuel efficiency certificate
shall be issued only if all the 5 testad
veiicles achieve the fuel efficiency norms
prescribed under the aforesaid notifica-
tions of the Department of Revenue,
Ministry of Finance. If even one of the
tested vehicles does not achjeve the pre-
scribed fuel efficiency norms, the Com-
mittee shall not recommend the issue of a
fuel efficiency certificate.

(12) The fuel efficiency certificate
issued shall be valid for a period of
6 months from the date of issue.

(13) For renewal of aful efficiency
certificate, the manufacturer shall submit
his application at least 2 momhs in
advance of the date of expiry of the cur-
rent certificate.

(14) Before the fuel efficiency tests
are undertakep by the VRDE, the many-
facturer shall pay the VRDE through a
Demand Draft, a testing charge of Rs.
I0,0QO per vehicle.

(15) After the VRDE has carried out
the fuel efficiency tests, the tested vehicles
shall be collected by the manufactures
from the VRDE premises at Ahmed-
pagar.
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Fair Price Sthops in Rural and
Urban Areas

4. SHRI K. RAMAMURTHY : Wilt
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state ;

(a) the State-wise break up of rural
and urban fair price shops out of the
total of 3,15 lakh fair price shops as on
3| January, 1985;

{b) the details of areas in the country
not covered so far by public distribution
system; and

(¢) the details of mobile fair price
shops operating in far flung regions of
the country ?

PHALGdJNA 5, 1908 (S4KA4)
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI GHULAM
NABI AZAD) : (a) A statement indi-
cating the number of fair price shops
functioning in rural and urban areas of
variousfU.Ts. as on 1,1.i1985 is given
below in the statement,

(b) According to available informa-
tion, the entire country has been covered
under the net-work of Publi¢ Distribution

System.

¢) According to the information
received from State Governments/U.T.
Administrations, 153 mobile fair price
shops are operating in Assam, Bihar,
Gujarat, Maharashtra, Orissa, Rajasthan
and Uttar Pradesh,

Statement

State-wise namber of Fair Price Shops in the country as on 1/1/85
Namber ¢f Fair Price Shops

Sl. Name of State/U.T. Urban Rural Total
e ) _C—o-;p.;r—- -:l-h:r;_ -Eoopcr_-_ ‘;thors
atives atives
1 2 3 4 'S 6 7
1. Andhra Pradesh 933 5780 2024 23711 32448
2. Assam 145 1919 1363 17852 21279
3, Bihar 552 6718 2686 29072 39028
4. Gujarat . 653 2204 3157 4428 10442
5. Haryana !24 1395 1539 2898 5956
6. Himachal Pradesh 101 93 2140 470 . 2804
7. Jammu & Kashmir N.A. N.A, N.A. N.A, 2264
8. Karnataka 2290 27178 5059 5692 15819
9. Kerala (1/10/84) eveenneen 15305 1t it 1OBOL g vannenenn .. 12366
10. Madhya Pradesh 2024 2716 10404 3612 18756
11. Maharashtra Urban-}-
Rural 1960 5949 24200 32109
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1 2 3 4 5 6 7
12. Manipur i} 143 19 1214 1387
13, Meghalaya 20 378 34 1823 2273
14, Nagaland o 104 ‘ Nil 48 161
15. Orissa 530 24553 4349 12269 19603
¥6. Pwmjnb 197 1776 2591 5992 10556
§7. Rajasthhin 874 2398 5124 * 4447 13091@
18. Sikkim ¢1/4/84) 27 550 43 '445 1065
39. Tamit Nadwe 2362 656 12990 4488 20496
20. Tripuw 30 65 294 372 961
21. Unar Pradesh 2188 6962 9442 8945 27537
22, West Benga) - 378 4705 560 13275 19118
Z3. A & N Klands 1y 36 60 109 216
24. Arumachal Pradesh 48 279 327 654
253. Chandigarh 28 197 28 253
26. Dudra & Nagar Havelj —_ — 34 15 49
27, Dehhi 113 2639 s 300 3088
28. Goa Daman & Die 59 46 152 204 461
29. Lakshadweep 11 — 14 — 25
30, Mizoram - 2 151 30 57% 754
3, Pondicherry 95 46 103 25 269

3,15,250

[3

@ Includes 248 shops opened in 84-85 for which breakup is not available.

Chantes in Telecommunication Structore

S. CH. RAM PRAKASH : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government propose to
bring major chantes in telecommunication
structare;

(b) if so, the plans for the proposed
changes; and

(¢} what would be the cost involved
in the new structure 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
Structure of various oOrgamisation is under
continuous review to improve efficiency.
This applies to’ Telecommunications orga-
nisations also, ‘
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{b) and (¢) No concrete proposals
have been finalized.

Setting up of Public Sector units in
North Bengal
6. SHRI ANANDA PATHAK : Wil
the Minister of INDUSTRY be pleased
to state

(a) whether Government are consi-
dering any prorosal to set up at least
two public sector umits in the five back-

ward districts of North Bengal ; and
(b) if so, the details thereof ¥

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY (PROF. K.K, TEWARY) :
{a) and {b). The information is being
collected and the same will be laid down
on the Table of the House.

PHALGUNA 5, 1908 {54X4)
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Falr Price Shops

7. DR. SUDHIR ROY : Will the
Minister of FOOD AND CIVIL SUP-

PLIES be pleased to state :

(a) the number of fair price shops
opened in the country so far ; and

(b) their State-wise distribution ?

THE MINISTER OF STATE IN THEB
MINISTRY OF FQOOD AND C(IVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) and (b). The total number
of Tair prioe shops in the countrv as on
30.9.1986, is about 3.30 lakh. The
State-wise break-up of the fair price
shops is given in the statement given

below,

Statement

PR,

Sl. Name of the State

Fair Price Shops
as on 30/9[x6

No.
1 2 3
1. Andhra Pradesh eus 34030
2. Assam .- 22968
3. Bihar vee 39028
4. Gujarat - 10843
S. Haryana cen 6355
6. Himachal Pradesh . . 28783 -
7. Jammu & Kashmit .us 23258
8. Karnataka .es 16023
9. Kerala . 12717
10. Madhya Pradesh e 18878
11. Maharashtra .- 33190
i2. ' Manipur e 1485
13. Meghalaya . 2480
14. Nagaland - 185
15. Orissa . 19666
10801

16, Pugjab

e
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1 z 3
17. Rajasthan 13445
18. Sikkimr e 1119
19, Tamil Mado e 20723
20. 'Fripura vew 1042
21. VUttar Pradesh e 35080
22. West Bengal . 19852
23. A & N Kklands ew 228
24, Arunachal Pradesty vas 384
25. C€handigarh ven 286
26, Dadra & Nagar Havel§ ‘ ves 53
27. Delhd sow v 3118
28. Goa, Daman & Diw 502
29, Lakshadweep e 25
30. Mizoram os 718
3 l;. Pondicherry e 293

"3.30,712

Holding of Assembly Electiony

8. SHRIMATI GEETA MUKHERJEE:
SHRI CHIRANJIT LAL SHARMA:
SHRI PARASRAM BHARDWAJ :

Will the Minister of LAW AND
JUSTICE be pleased to state

(a) the States where the Assembly
elections are due during the current year
and when it is due in each case ;

(b) whether some of these State
Governments had suggested to the Elec-
tion Comimtission certain dates for eon-
ducting the elections ;

(¢) if so, the details thereof and the
reasons given by the Election Commission
for not conducting the elections on these
proposed dates ;

(d) whether the dates of elections to
the State Assemnblies which are likely to
be due before May this year have becn
gnnounced ; and

(9 if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ) : (a) The
States where the assembly elections are
due in this year are West Bengal,
Haryana, Kcrala, Nagaland and Jammu
and Kashmir In the case of West Bengal,
Haryana, Kerala and Nagaland, the general
elections are for the purpose of consti-
tuting a new Legi~lative Assembly, on
the expiry of the term cf the existing
Legizlative Agsembly, while in respect of
the State of Jammmu and Kashmir, the
State Legislative Assembly was dissolved.:
in November, 1986, and the election
should be held before March for com-
pleting the requisite financial business,
The dates on which the term of the
Legislative Assemblies of the States are
due to expire are as follows :—

1. West Bengal 13-6-1987
2. Haryana 23-6-1987
3. Kerala 23-6-1987
4. Nagaland 28-11-1987
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(b) to (d). The Government of West
Bergal had requested the Election Com-
mission to hold the elections to the State
Assembly on the 22nd February, 1987.
A request was also reccived from the
Government of Kerala that the elections
to that State Assembly should be held
in March, 1987. As the process of
election, inciuding the period of advance
notice and the period which may have
to be left after the date of -poll for pro-
viding for unforeseen contingencies, takes
about 45 days, the process of general
elections should have been initiated in the
case of Wiust Bengal around the last
week of April, 1987 and in the case of
Haryana and Kerala, in the first week of
May, 1987, and in the case of Nagaland,
jn the early part of October, 1987.
The Commission was not in favour of
holding the general election on the date
suggested by the State Government of
West Bengal, as it was felt that in view
of the complaints received from time to
time with respect to the revision of rolls,
some time for receipt and disposal of
appeals end for receipt of fresh applica-
tions for enrolment in the electoral rolls
should be allowed. The Commission
was also anxious to follow the conven-
tion of holding, as far as possible,
general elections due arcund the same
time according to a common programme,
In the light of these considerations the
Election Commission has announced the
programme of general elections to Jammu
and Kashmir, West Bengal and Kerala

Assemblies in such a manner as to have

the date of poll on the 23rd March,
1987. By this process, the request of
the Gov*rnment of West Bengal was met
half wav and the request of the Govern-
ment of Kerala was accepted.

. (e) The details of the programme
of general elections to the Legislative
Assemblies of West Bengal, Kerala and
Jammu and Kashmir, as announced by
the Flection Commission, are as follows:—

(1) TIssue of notification 16-2-1987
(2) Last date of making

nominations for the

election 23-2-1987
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(3) Date of scrutiny of

nominations 24-2-1987
(4) Last date of with-

drawal of candidature

in the case of Jammu

and Kashmir and

Kerala 27-2-1987

AND

in the case of West

Bengal 26-2-1987
(5) Date of poll 23.3.1987

Improvement in Telephenes in Sindhudurg
und Ratonagiri Districts

9. PROF, MADHU DANDAVATE:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there have been recurring
complaints regarding telephone communi-
cation in the Sindhudurg and Ratnagiri
Districts @#f the Konkan région in
Maharashura due to outmoded telephone
exchange system ; and

{b) if so, whether these defects are
proposed to be removed in a time bound
programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (n)
and (b). No, Sir There have been no
recurring complaints in the Sindhudurg
and Ratnagiri districts of Konkan

region. Prom t action is taken to attend
to complaints as and when they are
received.

Decentralisation of approval of Foreign
Collaboration

10. SHRI PARASRAM BHARDWAJ:
Will the Minister of INDUSTRY be

" pleased to state :

(a) whether it is a fact that Governmant
have further decentralised approval of-
foreign collabcrations and authorised the



5% Written Answers

respective  administrative  ministries to
issue sanctions ; and

(b) if so, the details regarding this
new regulation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (@) and (b). Yes, Sir.
Government have issued a Press Note on
16th January, 1987, enhancing the dele-
gated powers of the Administrative Minis-
tries to accord aporovals for foreign
collaboration proposals. The main thrust
of the new policy is that the Administra-
tive Ministries can now decide the
foreign collaboration proposals which do
not involve a foreign exchange outgo of
more than Rs. one crore, in the aggregate,
in terms of know-how and royalty.
Copies of the Press Note have been sent
to the Parliament Library.
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Cement Factories in Andkra Pradesh

11. SHRI V., SOBHANADREES-
WARA RAO : Will the Minister of IN-
DUSTRY be pleased to state :

(a) the details of existing ‘cement
factories in Andhra Pradesh, their location
and licensed capacity ; and

(b) the particulars of Cement plants
for which industrial licence/letter of
intent/registration with Directorate Gene-
ral of Technical Development from Andhra
Pradesh have been given ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Details are
given in the Statement given below ,

Statement

Details of Cemen: Units in production in Andhra Pradesh

Capacity

S. Name of the Company Location
No. (LTPA)
LARGE :
1. Cement Corporation of India Yerraguntla 4.00
(PSU) Cuddapah '
2. Cement Corporation of Iodia Adilabad 4.00
3. Priyadarshini Cements Kodad, Nalgonda 4.00
4. Andkra Cement Ltd,, Vijayawada 2.40
5. —~do— Visakhapatnam 2.50
6. —do— Nadikudi, Adilabad 2.50
7. Ramakrishna Cement (KCP) Macherla, Guatur 2.54
8. Orient Paper Mills (Ph. I) Asifabad, Adilabad 4.50
9. Sri Vishou Czmeats (Ph. I) Kodad, Nalgonda 6.00
10. Raasi C:ments Vedapalli Nalgonda 3.00
11. Associated Cement Co. Ltd. Kistna, Guntur 2,14
12. —do— Mancherial, Adilabad - 3.35
13, Panyam Cements & Minerals Bunganapalli 5.31

Industries
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1. 2 3 4
14, Kesoram Cements Poddapalli 9.00
15. Coromandal Fertilizers Chilamkur, Kalamalla 10.00
16. Texmaca Yerraguntla 5.00
MINI & REGISTERED :
1. Deccan Cement Ltd,, Huzurnagar, Nalgonda 0.99
2. Kaketiya Cement ‘ Kodad, Nalgonda ' 0.66
3. Someswidra Cements . Asifabad, Adilabad 0.66
4. Nagarjuna Cement Ltd. Huzurnagar, Nalgonda 0.66
$. Srivijaykrishna Cement Jaggayyapet 0.20
6. Himadari Cements Vadri, Krishna _0.66
7. * Parthasarthi Cements Karampudi, Guntur 0.66
8., Sagar Cement Ltd, Huzurnagar, Nalgonda 0.93
9. Annapurna Cement Ltd, Asifabad 0.66
10, Amreshwari Cements Pedaveedu 0.33
11. S V Cement Ltd, Kanskadripalli 0.33
12. Suvarna Cements Ltd, Mellacheruvu, 0.66
Nalgonda
Details of Cement Units under implementation in Andhra Pradesh
S. Name of the Company Location Capacity
No, ' (L.TPA)
I. LARGE:
(A) Industrial Licence
1. Cement Corporation of India Tandur, KV Rangareddy 10.00
2. ' Andhra Cement Co. Ltd. Nadikudi Vizag (SE) 5.00
3, Sri Krishna Cements Yadiki, Tadpatri 4.00
4. Orient Paper Mills Agifabad, Adilabad (P, IT) 4.50
5. Sri Vishau Cements Kodad, Nalgonda (P. II) 4.00
6. Madras Cements Jaggayyapet, _Krishna 7.50
7.' Raasi Cements Ltd, Vedapalli Nalgonda (Sﬁ) . 8.00
(B) Letters of Intents :
1." Cement Corporation of India . Yerraguntie (SE) Cuddapah 11.20
2. Priyadarshini Cements Kcdad, Nalgonda (SE) 6.00
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S. Name of the Company Location Capacity
No. (LTPA)
3. Andhra Cements Ltd, Jayanthipuram, Krishna 3.00
4, K CP Ltid, Macherla, Guntur (SE) 1.46
5. Walchand Industries Ltd. Tandur, Rangareddy 7.00
6. Zenith Steel Pipes Ltd, Yapalagudam, Adilabad - 5.00
7. Associated Cement Co, Ltd. Mancherial, Adilabad (SE) 4.65
‘II.  MINI UNITS :
(A) Industrial Licence ‘ ‘ ) .
1. Bogeshwara Cement Minerals Kurnool 0.66
2. Coromandel Cements Nalgonda 0.66
(B) Letters of Intents -
1. Shri A Baba Vardhnarao Krishpa 0.66
2. Chanakya Cements Ltd., Kodad - 0.66
3. Devi Cement Ltd, —do— 0.66
4. PR Cement Ltd. —do— : 0.66
5. P R K Raju —do— 0.66
6. M/s. Shej Cement Ltd. —do— 0.66
7. Bhagyalaxmi Cem‘ent Ltd. ~—do-— 0.66
8. P V Laxminarayan Reddy Huzurnagar 0.66
9., Gautam Cements Ltd. Guntur : 0.66
(C) DGTD Registration
1. Bisharmber Cement Nalgonda 0.33
2. Seetharam Cements Ltd. Mehboobnagar o 0.33
3. BEssar Cements Nalgonda 0.15
4. Jindender Reddy Kodad 0.33
5. R R Koteshwara Rao Nalgonda 0.33
6, Shri Kotagirl Pandu -—do— 0,33
7. P Subbhu Raju ~—do— : 0.33
8. Mj/s. Rockland Minerals &
Chemicals e—do— N 0.30
9, C N Reddy - Adilabad 0.27
10, M A Muneer Nalgonda ' 0.33
11. Shri V. Puchpamala ——do— . 0.33
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12, V. Ndrenird Reéddy —do— 0,33
‘13. | Pandarangayya —do— 0,33
14, shri Meda Ramaiah Kurnool 0.33
14, . B. Gophlakrishns Rcddy Mchboobnagar 0.23
16. Sheikh Abdullah 0= 0.33
17. Micael Watsa Anandpar 0,33
18, Vijay Kumar Mehboobnagar 0.33
19, K. Rajeshwer Rao Rangareddy 0.33
20, P. Hanumantha Rao Adilabad 0.33
21, 8.V, Bhadrappa Anandpur 0.33
22. Padmavati Cement Krishna 0.33
23. Nailari Suresh Anandpur : 0.33
24. B, Gausurderrajan Karnool 0.33
25. M. Nagesbwar Rao Nalgonda 0.33
26, Rarmbhadra Raju —doe— 0.33
27, A Venkateswara Rao —do— ' 0.33
28. NR; Rangayya —do— 0.33
29, -Apravapalli S. Rao —do— 0.33
30, D. Srinath Reddy — 0 ' 0.33
31. D. Satyavathi Anandpur S ’0.33

[Translation)

Construction of Godowiks
Uttar Pradesb

12, SHRI KAMLA PRASAD RA.
WAT : Will the Minister of D AND
CIVIL SUPPLIES be pleased to state :

(a) whether any steps te create
additional storage capacity for foodgrains
are hﬁmg taken ;

(b) if so, whether more godowns are
pronosed to be constructed in Uttar
Pradehh

. (c) the number of new sodowns to be
conatructed thers ;

(d) ohether there s 2 propoal to
tonstrirct @ godown In  district harahﬁki
m Utm Pmiesh Mo ; and

(e} if sot, the rcasbns thekefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND i CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD): (a) Yes, St f

(b) and (c) The Fodod Corporation of
India has taken  up constrygtion of, addi-
tional storage capacity of £5,930 tonnes
at 15 centres in Uttar Pradesh,

(d) There is no such proposal ut pre-
wnt.

(¢) The existing storage capacity in
Baratmnki district s constdered suffictent,

[Evelish)
TelepBode Exthange in the Country
13, S% SYED MASUDAL HOS-

SAIN : the Mitister bf COMMU-
NICATIONS #& pleased 1o statc :

’
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(a) the.number of manual telephone
exchanges functioning in the country tili
now, State-wise details thereof ; and

(b) the number of automatic tele
phooe exchanges functioning in the coun-
try till date State-wise details thereof ?

FEBRUARY 24, 1987
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
and (b) The detail of the telephone
exchanges manual and automatic State-
wise. working . in the country as on
31,3.1986 is given in th: Statement
below.

Stiatement

Details of Manual & Automatic Exchanges State-wise as on 31.3.1 986

S Name of State No. of Manual No. of Automatic
No, Exchanges Ecxhanges
1. Andhra Pradesh 159 1702
2. Bihar 71 313
3. Gujarat 166 ‘ 662
4, Jammu & Kashmir 20 70
5. Karnataka 142 1000
6. Kerala 19 _ 574
7. Madhya Pradesh 115 622
8, Ma_lnrashtra 248 ) 990

9, North EBast (includes All

7 States) . 32 268
10. North West (includes Punjab, '

Haryana, Himachal Pradesh

& Chandigarh 160 646
11. Orissa 44 262
12. Rajasthan I | 36 . . 480
13. Tamil Nadu " 63 1086
14, Uttar Pradesh 136 792
15. Waest Bengal 53 399
16, Delhi -— 52

“1s69. 9909

Taking over the State Electricity Boarde
Generating Leas Power

14, SHRI SRIBALLAV PANI-
GRAH! : Will the Minister of ENERGY
be pleased to state :

(a) whether there is any proposal
under the consideration of Government
to amend the Blectricity Supply Act,
1948 for taking over those electricity
boards whose generation is below 50 pes
cent and those who do mot comply with
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the directives of the Central Elegtiicity (b) the actual number of Long Dis-
Authority ; and tance Phones provided in the Hexagons
in each State alongw-th the shortfall in

(b) if so, when ? each case;

THE MINISTER OF STATE IN THE {c) whether efforts wonld be made to
DEPARTMENT OF POWER IN THE ensure the provision in all the 7125
MINISTRY OF ENERGY (SHRIMATI inhabited Hexagons with Public Phones

SUSHILA ROHTAGI : (a) No, Sir. by the end of the Seventh Plan and the
nature thereof ; and

(b) Does not arise, (@) if so, the financial allocations
) required for this purpose during the
Installation of Publlc call offices remaining two years of the Plan ?

under Hexagon Scheme
THE MINISTER OF STATE IN THE

15. PROF. NARAIN CHAND MINISTRY OF COMMUNICA'I'IONS
. .. (SHRI SONTOSH MOHAN DEV) : (a)
PARASHAR : Will the Minister of The information is given in the Statement
COMMUNICATIONS be pleased to refer below
to the reply given to USQ No. 2207 on '
18th November, 1986 regarding installa-
tion of Public Call offices under Hexagon
scheme and state :

(b) The information is given in the
Statement below.

(¢) No, Sir,
(a) the targets for each year of the
Seventh Plan i.c. 1985-86, 1986-87 and (d) Does not arise in view of (c)
1987-88 for each circle; above,

Statement
Targets of long Distance public Telephores (1DPTs) for 1985-86, 1986-87,

1987-88 and Iden:ified Inhabited Hexagons and those providéd
with Telephone Facility

81, Name of Circle Targets for IDPTs Identified Hexagons pro~
No. . - Inhabited vided with
85-86 86-87 87-88 hexagons telephone faci-
' lity as on
31-12-1986
1. Andhra Pradesh 150 40 Target for 87-88 will 4991 4867

be fixed at the begin-
ning of the year
depending on the
availability of finan-
cia! resources and

stores, -
2. Bihar 250 100 4740 1303
3. Gujarat 100 100 2387 1215
A, ) &K, 30 75 " | 88s 269
5. Karnataka ° 200 s . 3648 2290
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1 2 3 4

5 6 7
6. Karala 10— ‘546 546
7. Madhya Pradesh 20 100 6103 3158
8. Maharashira 2v0 100 4842 2189
9. North Eastern
(including  Asgam,
A;-,una;hal P:adesh,
Manxpur. Meghalaya,
M;zoram! N"galaﬁd
Tripura). 50 50 3308 47
10. plorth Weatern
(including Punjab
Haryana and .
Himachal) 120 . 70 2023 1069
11. Orissa 100 100 2110 871
12. Rajasthan 220 - 150 - 6193 1433
13. Tamil Nadu 50 30 1672 1657
14. Uttar Pradesh 200 70 4055 2241
15. West Bcnﬁai ' ‘
(including Sikkam) 120 60 2777 848
Total 2,000 1,120 50,280 24,903

Electronic Exchange at Ghazipur,
Uttar Pradesh

17. SHRI ZAINUL BASHER : Will
the Minister of COMMUNICATIONS be
pleased to State the progress made in
regard to completioc of Electronic Ex-:
change at Ghazipur, Uttar Pradesh ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS.

(SHRI SONTOSH MQHAN DEV): A

400 line electronic exchagges jn rxpected
to be commissioned a} Ghazjpyr after
completion of building in the last quarter
of 1987-88. The egulpmem for exchange
has been received.

llptallod Cnpgclty of Power Projects

i8. SHRI ARIIN KUMAR NEHRU :
Will the Minister of ENBRGY be pleased
to state :

(a) the installed capacity of various
power projects, State-wise, and the extent
to which ;hc capacity has been utll.,sed
durng the last three years ;

(b) the reasons for shortfail in the
capacity utilisation, if any ; and

(¢) thg remedial st¢ps taken by Gov-
ernment in the matter 7

THE MINISTER OF STATE IN TNE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) The requi-
red information is given in slatcments I,
11 ‘and IIY below.

~ (b) The reasons for the shortfall in
the capacity utjlisation of thesmal pover

stations 1qqlude system Joad Qgg‘dntlnps.
deficiencies in equipment, declining quality

of coal, deficiencies in operation and
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maintenance, lack of financial resources
with State Electricity Bogrds and pro»
‘blems of industrial relations. .
(¢) The measures taken to improve
the performance of thermal stations
include periodic field visits by Roving
Teams and Task Forcgs comprising engl-
neers from C.E A,, BHEL and ILK when
specific action plans are drawn up to help
the power stations in overcoming their

PHALGLIWA 5. 1908 (§4F4)
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problems, A Centrally sponsored reno-
vation & Mofernisation ycheme has been
initiated in. 32 therma} statidns in the
country to improve thejr performance.
Assistance is also being i:rovildod to the
State . Electricity Boards ' in mjatters such
as' trafning 9f power secter persopnel,
ptocuring of gpare parts from foreign and
indigenous sofirces, and in the supply of
requisite quaﬂ:ry and quantity of coal,

.

i h
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Statement-I

State-wise, Year-wise and Plant-wise capacity, actual generation and Plant Load Factor of Nuclear

Stations during 1983-84 10 1985-86

Station 1983-84 1984-85 1985-86
Cap, Gen. PLF Cap. Gen, PLF Cap. Gen, PLF
(MW)  (Gwh) (%) (MW)  (Gwh) (%) (MW)  (Gwh) (%)

RAJASTHAN

1. RAPS ‘ 440 1192 30.8 440 1078 28.0 440 1292 333

MAHARASHTRA

2, Tarapur 420 1857 50.3 420 1930 52.5 320 1962  63.4

TAMIL NADU

3. Kalpakkam 235 445 — 235 1070 52,0 470 1731 80.8
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Srate-wise, Year-wise and Plant-wise capacity and actual generation of Hydro

PHALGUNA 5, 1908 (SAKA)

Statement I

Stations during 1983-84 to 1985-86

Wriiten Answers 86

Station 1983.84 1984-85 1985.86
Dap,_ Gen, Cap, Gen, Cap. Ge_n-.
(MW) (Gwh) MW) (Gwh) (MW) (Gwh)
1 2 3 4 5 6 7
Himachal Pradesh
Dassi 60 295 60 272 60 292
Giri Bata '60 272 60 190 60 253
Binwa —_— — 6 6 6 31
Jammu & Kashmir
Lower Jhelum 105 578 105 565 105 574
Chenani 1
Upper Sindh 70 316 69 207 69 289
Others j ‘
Punjab
UBDC 45 272 45 264 45 259
Shanan 110 551 110 472 110 522
Anandpur Sahib —_— —_— —_— —_ 134 485
Mukerian 45 93 45 1232 43 223
Rajasthan
R.P. Sagar 172 3881 172 473 172 491
Jawahar Sagar 99 287 99 374 . 99 392
Mahi Bajaj —_ — —_ — 50 40
Uttar Pradesh ¢
Rihand 300 520 300 1923 300 703
Yamuna St. 11 . .~‘
(Chhibro) 240 987 240 775 240 894
'Khodri 120 50 120 380 120~ 424
StiaIv 114.8 592 1148 523 1148 571
198 99 - 332 99 252

Obra 99
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1 3 4 5 6 7
Ganga Canal 45.2 190 45.2 208 45.2 176
Matitila 30 37 30 37 30 87
Ramganga 198 236 198 355 198 266
Khatima 41.4 250 41.4 240 41.4 244
Chilla 144 850 144 708 144 7817
Maneri Bhali —_— —_ 90 113 90 173
Gujarat A
Ukai 300 1091 300 - 626 300 291
Madhya Pradesh
Gandhi Sagar 115 271 115 . 438 115 415
Maharashtra
Koyna Dam 920 4478 920 4073 920 3838
Vaiterna 60 116 60 159 " 60 83
Paithan — — 12 — 12 2
Others 47.5 117 47.5 124 47.5 8’7
Banderdhara _ — — —_ 10 —
Andhra Pradesh
Machkund 114.7 635 114.7 8§31 114.7 679
T.B. Dam 72 214 72 +259 72 210
Upper Sileru 120 422 120 487 120 30:2
Lower Silero 400 1095 400 1266 4900 823
Nagarjuna Sagar 510 2081 710 1958 8§10 1513
Nagarjuna Sagar

(RBC) €0 122 60 122 60 40
Nizam Sagar 10 37 10 30 10 10
Srisailem 330 659 440 2007 550 2116
Deonkarayi 25 51 25 71 25 51
Karnataks
Sharavathy 8§91 4695 891 4851 891 3917
Jog 120 554 120 511 120 309
Bhadra 33.2 49 ' 33.2 65 33.2 37
Sivasamudram 30 13t 30 138 .5!0 129 -
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1 2 3 4 5 6 7
Shimshapura 16 123 16 138 16 134
Munirabad 27 100 27 95 27 82
Linganamakki 55 249 55 216 55 149
Kalinadi 810 1880 810 2350 810 2328
Kalinadi (Supa Dam) — — P —_ — 100 225
Kerala
Iddukki 390 1435 390 1936 650 2511
Sabarigiri 300 849 300 1377 300 1402
Kuttiady 75 252 75 272 75 239
Sholayar 54 220 54 270 54 235
Sengulam 48 <131 48 149 48 118
Neriamangalam 45 255 45 291 45 293
Palivasal | 37. ; 209 37.5 237 37.5 218
Poringalkuttu 32 216 32 235 32 212
Panniar . 30 76 30 111 30 129
Tamil Nadu ! ' .
Kundan 1-5 535 858 ~;‘535 l66l5 535 939
Mattur Dam . 240 426 240 680 240 215
Periyar 140 441 140 567 140 462
Kodayar 100 210 100 245 100 238
Sholayar 95 276 95 215 95 238
Pykara 70 219 70 393 70 241
Aliyar 60 132 60 145 60 136
Sarkarpathi 30 97 30 144 30 124
Moyear 36 91 36 170 36 103
Papanasam 28 85 . 28 125 28 104
Suruliyar | 35 107 35 103 35 85
Sevalarur —_— — —_ — 20 —
Blbar
Kosi 20 18 20 11 20 14
Subernrekha 130 170 130 263 130 221
Orlssa
Belimela 360 1310 360 1166 360 872
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1 2 3 4 5 6 7
Hirakud 270 1082 270 1103 270 1099
Rengali — —_ — -— 100 198
West Bengal
Small Stns, (W.B.) 41 116 41 122 41 121
Sikkim
Lower Lagyap 12 23 12 16 12 30
Meghalaya ;

Kyrdomkulai 60 181 60 155 60 162

Manlpuf

Umium Umtru 65.2 229 65. 238 65.2 192

Yripura

Gumti 15 59 15 60 15 65

Central Sect'or

Bairos Siul 180 846 180 656 180 678

Loktak 105 49 105 259 105 413

B.B.M.B,

Bbakra 3

Ganguwal '> 1205 7007 1337 59 337 5995

Kotta J

Dehar 990 27'33 990 2935 990 3085

Pong 300 1521 360 1190 360 1490

D.V.C.

Maithon 60 117 60 201 60 210
Panchet Hill 40 112 40 140 40 174
Tillaiya 4 4 4 21 4 2]

Meghslaya

Kyrdemkulai 60 181 60 155 60 162

Khongdang 25 1 ' 50 99 50 166
Mabacashtra '

Tata (Hydro) :
Tata (Pvt,) 276 1453 276 276 1238

1370
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Reduction in levy quota for Cement
Industry

19. SHRI LAKSHMAN MALLICK :
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether scme reduction in the levy
quota for the cement industry has recently
been announced during the current year;

(b) if so, to what extent; and

(¢) the other facilities extended by
Government to the cement industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Cement units
which had gone into production afier
1.1.82 and those which have been
declared as sick were required to give
409, of their production as levy quota as
~against 609, of actual production in the
case of units which had gone into
production prior to 1.1 82. It has been
decided to reduce the levy quota of all
cemment units by 109, with effect from
15th Decembar, 1986.

(¢) : The details of other facilitie
extended by Government to the cement
industry are as under :—

(i) The retention price (payable to
cement producers) of levy cement
has been increased by Rs. 24.50
per ~ tonne with effect from
15.12.86.

(ii) Contribution by cement units to
the Cement Regulation Account
at the rate of Rs. 9 per tonne
of production of non-levy cement
has been discontinued with effect
from 15th December 1986

(iii) With a view to ensure expeditious
installation of additional capacity,
the schemes of expansions and
modernisation are being encoura-
ged, ‘

PHALGUNA 5, 1908 (SAKA)
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(iv) To encourage maximisation of
production out of the existing
inslailed capacities, the leve! of
levy obligation had been reduced
in relation to the production
beyond 100%, and upto 1259
of the licensed capacity.

(v) To compensate the cement indus-
try for higher direct cost for
generation of power from the DG
Sets installed after 28.2.82,
appropriate relief is provided by
reduction in their normal levy
obligation.

(vi- In order to encourage modernisa-
tion of the cement units, in
general, and conversion of wet
process Kkilns into dry process
kilns in particular, by scrapping/
modifying the old kilns, it has
been decided to treat the produc-
tion of cement from such
modernited plant as producticn

"~ coming cut of the new plants for
the purpose of ccmputing levy
quota subject to fulfiipent of
certain conditions.

Lifting Control on Movement of
Foodgrains

20. SHRI K. KUNJAMBU : Wil
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Unjon Governmnnt have
instructed .State Governmenis 10 lift the
controls on the movement of foodgrains;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND ClVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) Yes, Sir.

(b) The State Governments and Union

Territory Administrations were advised to

ensure that no inter-state restrictions
were imposed on the movement of wheat,
paddy, levy-free rice and coarsegrains,
1f there  were any special reasons for
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i mposing any such restriction, they have
been advised to obtain the concurrence
of the Central Government.

Fire in Bombay-Pune Pipeline

21. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
PETROLEUM & NATURAL GAS be
pleased state

(a) the cause of the fire that was
reported to bave engulfed Hindustan
Petroleum’s Bombay-Pune pireline near
Mankhurd Railway crossing on 2nd
January, 1987,

(b) whether the Government have
assessed the loss caused thereby; and

{c) Iif so, the details thefeof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM &
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUIT):
(a) There was leakage of High Speed
Diesel from the Bombay-Pune Pipeline
pear the Mankhuard Railway Crossing on
January 2, 1987 on ac¢count of a rupture
from the welded longitudinal se.m in one
of the ripes of the Pipe'ine. The leaked
product flowed through a water drain 1@
a spot about hulf a kilometre away whete
it caught fire,

{b) and (c) An assessment of the
loss caused by the fire has been made by
the Bombay Municipal Corporation. It
has been estimated that approx. 150 huts
were destroyed and the total loss
including all the belongings therein was
approx. Rs | 50 Jakhs. There was no
loss of human life.

Facilities/Concessions for Setting wp
Indusiwries in Backward Districts

2), SHRI PURN\ CHANDRA
MALIK : Wilt the Minister of INDUS.
TRY be pleas=d to state the details of
facilities/concessions provided by the
Uinon Government to the differeat State

FEBRUARY 24, 1987
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Governments in regard to setting up
industries in the backward districts
during the last three years, year-wise and
State-wise details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : A number of incentives/
concessions like Central Investment
Subsidy, Traasport Subsidy, Income Tax
incentive, facility for purchase of
machinery on hire purchase basis to small
scale units, consultancy for technical
services etc. are being offered to entre-
preneurs for settiug up industries in
industrially backward areas. Details of
all the incentives are given in the booklet
on ‘‘Incentives for Industries in Back-
ward Areas’® as updated upto
20.10.86; copies of which are available
in the Parliament library.

During the Jast three years a sum of
Rs. 235,37 crore and Rs. 684.05 Jakhs
wsre reimburced to the various States/
Union Territories under the Central
Investment Subsidy Scheme and Transport
Subsidy Scheme respectively, Year.wise
and State-wise reimbursement statermcnts
are available in the Parliament Library.

Conversion of Manual Tclephone
Exchanges into Automatic
Exchanges

23, SHRI MATILAL HANSDA :
Wil the Minister of COMMUNICA-
TIONS be pleased to State :

(a) Whether there is any proposal for
conversion - of all manual telephone
exchanges into automatic dire;

(b) if so, when and details thereof;
and

(¢c) if not, the reasons therefor ?

THE MINISTER O STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DERV):
(a) Yes, Sir,
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(b) All the manual exchanges at all
the district headquarters are proposed to
be automatised during the 7th plan on
priority, The manual exchapges at the
remaining places are to be automatised
progressively daring the 7th and subse-
quent plans depending upon the
availability of automatic switching equip-
ment,

(c) Does not arise in view of (b).

Proposal of OPEC for Fixed Price
Structure

24. DR, B.L. SHAILESH : Will the
Minicter of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government are aware
that the Organisation of Petroleum
Exporting Countries are contemplating to
phase out the free marketing prices of
oil and usher in a fixed price structure of
18 dollar per barrel with a cut in
production;

(b) if so, whether Government have
studied the adverse effects of this proposal
on the Indian economy ;

(¢) whether the current oil output by
members of the OPEC is likely to be
below overall output ceiling; and

(d) if so, how Government propose
to meet the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(2) and (bJ Yes Sir.

(c) and (d) Government are constantly
watching the market situstion to derive
the best advantage in its purchases.

Soviet offer on Bakreswar Thermal Vower
Project in West Bengal

25. SHRI SANAT KUMAR MANDAL:

Will the Minister of ENERGY be picased
to state :

PHALGUNA 5, 1908 (S4KA)
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(a) whether Government have since
taken a decision on the revised Soviet
offer on the proposed Bakreswar
Thermal Power Project in West Bengal;

{b) if so, the details thereof; and

(¢) if not, the present stage and how
long it will take to process the Soviet

offer ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) (a) to (c) An ofler
has been received from a consortium lad
by M/s. Technop-omexport (USSR) for
turn key implementation of the Bakresh-
war Thermal Power Project. The Soviet
side have indicated their intention to
submit a revised offer, which is awaited,

Pending Applications for Telephone
Connpections in Trichur, Kerala

26. SHRI P.A. ANTONY : Will the
Mintster of COMMUNICATIONS be
pleased to state :

(a) the number of pending applica-
tions for telephone connections in Trichur
district of Kerala

(b) the pumber of connections given
in the district during the last year ;
and

(¢) the number of connections likely
to be given during this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV) : (a)
The number of pending applications for
telephone connections in Trichur District
of Kerala as on 31-1-1987 is 9195,

(b) The pumber of connections given
during the past year (1985-86) is 1217.

(c) The number of connections likely
to be given during this year (1986-87)is
1985. Out of these 1672 have alread
been provided,
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Setting up of Coir Board in Orissa

27. SHRI ANAD! CHARAN DAS :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have decided
to sct up a Coir Board in Orissa; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA-
CHALAM): (a) and (b) Coir Board has
already been set up under the Coir
Industry Act 1953 with jurisdiction over
the entire country. Coir Board proposes
to set up Regional Coir Training and
Development Centres in major coir pro-
ducing Stares including one at Bhubanes-
war (Orissa) to develop Coir Industry.

Capital investment for ongecing Coal
Mining Project under Eastern
Coalfields Limited

28. SHRIMATI JAYANTI PATNAIK :

FEBRUARY 24, 1987
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Will the Minister of ENERGY be pleased
80 state :

(2) the amount of capital investment
sanctioped by the Union Government for
three ongoing coal mining projects under
Eastern Coalifields Ltd.

(b) the particulars of the ongoing coal
mining projects; h

(c) by which year such coal mining
projects are cxpected to be commissioned;
and

(d) the details thereof ?

THE MINISTER OF ENBRGY (SHRI
VASANT SATHE) : (a) The capital invest«
ment sanctioned for the three ongoing
major projects costing Rs, 100 crores
and more in Eastern Coalfields Limited is
Rs. 564.78 crores,

(b) t« (d) The particulars of these
three projects are as under :—

S. No, Name of Date of sanction Capacity Sanctioned Expected
project Original/Revised (mty) cost (Rs, in date of
crores) completion
1. Jhanjra December, 1982 3.50 184.55 March, 1994
Underground .
2. Rajmabhal August, 1980 5.00 217,27 March, 1991
Opencast ———— e —
(Revised Crost May, 1985
Estimates)
3. Sonepur July, 1985 3.00 192,96 March, 1991
Bazari ‘A’ :
Opencast
[Translation] (a) whether Mahanagar Telephone

Telephone Bonds

29, SHRI SHANTI DHARIWAL :
Will the Minister of COMMUNI-
CATIONS be pleased to state :

Nigam have raised funds through deben-
tures; and

(b) if so, the names of the projects
in which Government propose to invest
the capital mobilised through telephone

d
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bonds and the number of the subscribers
proposed to be benefited thercby ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS

(SHRI SONTOSH MOHAN DEV):
(a) Yes, Sir, through Telephone Bonds,

(b) The funds raised are for the
developmental projects of both MTNL
and the Department of Telecommunica-
tions. Since it is an integrated network,
it is likely to benefit all the existing
subscribers as well as subscribers who
will get connected to the network in
future.

Charges for Overseas Express Letter
Under National Postal Service

30. SHR! JAGDISH AWASTHI :
Wilt the Minister of COMMUNICA-

TIONS be pleased to state :

(a) the charges for the overseas
exprass letter weighing 10 gm under the
Natjonal Postal Service;

(b) the pames of countries for which
this service is available; and

(¢) the time taken to deliver these
letters at their desunations in  Japan,
Ausrralia, Am-rica and Britain after
thejir receipt at the express letter coun-
ters ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) :
(a) We do not have any Eapress Leiter
service in the International Postal Service.
However, there is an International Speed
Post Service for som: countries. Charges’
for a Speed Post Item weighing up to
500 gm. sent through the International
Speed Post Service are Rs. 250/- for the
UK., the Federal Republic of Germany,
Hong Kong and Japan and Rs, 300/- for
the U.S A. :

(b} The International Speed Post
" Service is presently available for Hong
Kong, Japan, the Ugited Kingdom, the

PHALGUNA §, 1908 (S4KA)

Written Answers 10;

United States of America and the Feder:
Republic of Germany from the followin
14 centres jn the country viz. Delhj
Bombay, Calcutta, Madras, Ahmedabad
Hyderabad, Bangalore, Indore, Pune
Vadodara, Cochin, Kanpur, Jaipur an
Guwahatj.

(c) The time taken to deliver item:
sent by International Speed Post Servic
to these countries varies from next day
"to seven days depending upon where the
items are booked and where they are tc
delivered. The items booked at Dejni,
Bombay, Calcutta, Madras, Cochin and
Bangalore are delivcred between one to
three days in the major cities.of the five
countries,

No International spced post service is
available for Australia at present,

[English]
Expansion Plan by HM.T Limited

31. SHRI C. MADHAV REDDI :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the HM.T. Limited pro-
pose to ingrease watch output;

(b) if so, the dctails of the expan-
sions plans;

(¢) whether Titan Watch, a joint
sector project of Karnataka Government
and Tatas is also entering into a colla-
boration agreement for production of
Casio watches in Indja;

(d) if so, the details thereof; and

(¢) whether projects at (a) and (b)
above are complementary and there will
be no over-production ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER.-
PRISES IN THE MINISTRY 'OF
INDUSTRY (PROF, K.K. TEWARY) :
(@) and (b), As against a production of
45.34 lakh watches in 1985-86, UMT
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has plans to increase its Watch produc-
tion as follows :—

FEBRUARY 24, 1987

Year Anpual estimated production
(Nos. in lakhs)

1386-87 50.00
1987-88 60.00
1988-89 61.80
1989-90 61.80

(¢) No proposal has been received
from M/s. Titan Watches Ltd.,, for
entering into a collaboralion 2greement
for manufacturc of Casio Watches in
India,

(d) and (¢) Do not arise in view of
answer to (c) above,

Altotment of Gas Agencies in Gujarat

32. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI: Will the
Minister of PETROLEUM AND
NATURAL GAS be pieased to state :

(a) the number of gas agencies allot-
ted in various districts of Gujarat duriog
the last three ycars; and

(b) the number out of them allotted
to persons belonging to Scheduled Castes/
Scheduled Tribes, women, ex-servicemen,
widows, disabled, blind persons and
minority communities?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM &
NATURAL GAS AND MINISTER. OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUIT) :
(a) and (b) Oil Tondustry has awarded
93 LPG distributorships in various
districts of Gujarat during the last three
years, i.e 1984-86 and out of them
21 and 13 distributorships. hawe. been

awarded under *‘SC/ST’ and ‘Physically .

Handigapped’ categories, respectively.

There is no separate reservation for.
women, ex-servicemen, widows, blind.
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persons and minerity communities and

as such no statistics are separately
maintained on them,

Hindustan Petroleum Corporation
Refinery Project at Mangalore

33, SHRI SRIKANTA DATITA
NARASIMHARAJA
WADIYAR :

SHRI V. KRISHNA RAO
DR. V. VENKATESH :

- SHRI BALWANT
RAMOOWALIA =

SHRI H.N, NANJE GOWDA :
SHRI G.S. BASAVARAJU :
SHRI S M. GURADDI :

SHRIMATI GEETA MUKHER.
JEE ;

SINGH

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased
to state :

(a) whether the Hindustan Petroleum
Corporation Limited has undertaken the
programme of setting up a Refinery
Project at Mangalore in Karnataka;

(b) if so, the capacity and cost of the
project and the technology proposed 1o
be adopted in tht project;

(c) the total area of land’ identified
for the location of the Refinery Plant and
the township;

(d) the steps taken to execute the
project at an early date; and

() when it is lkely to be commis-
sioned 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT):
(a) to (e) Hindustan Petroleum Corpora-
tion Ltd, has been permitted to prepared
a detailed project rcrort fora 3 MTPA
petio-chemical . refinery at Mangalore,
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jointly with a private co.promotor.
HPCL bave intially jdentified ap area of
about 1800 acres for this purpose.  The
details of the cost, the tcchnology pro-
posed to be adopted and the likely date
of commissioning will be known only
afier the detailed project report is ready
and a decision is taken thereon,

Exploration of Ofl and Netural Gas In
Andaman and Nicobar Islands

34. SHRI E. AYYAPU REDDY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleascd to state :

(a) the projects taken up by the Oil
and Natural Gas Commission in the Bay

of Bengal for the exploration of oil and

natura] gas, especially in the ‘E’ Zone
of the Union Territory of Andaman and
Nicobar Islands; and

(b) the uptodate results of the
exploration by the Oil and Natural Gas
Commission 7

THE MINISTER OF STATE OF THE
MINISTRY OF FETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) ONGC has taken up scismic data
acquisition and exploratory drilling in
offshore areas of Bengal, Krishna-
Godavari, Cauvery and Andaman basins,

(v) Hydrocarbon have been discovered
by ONGC in G-1, G-2, GS-8 structures
in Krishnz-Godavari offshore, PH.9,
PY-1 and PY-3 structures in Cauvery
offshore and AN-| structure in Aaodaman
offshore.

Containeri ed Electronic Exchanges
Lying Unused in Bombay

35, SHRI SHARAD DIGHE : Will
.the Minister of COMMUNICATIONS be
pleased to state :

(a} whether some containerised elec~
tronic exchanges in Bombay are lying
unused for the past several months;
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(b) if so, the names of such PEx-
changes. the period for which these are
lying upused and the reasons therefor;
and

(c) the consequent loss to the
Mahanagar Teleplione Nigam Ltd, and
the steps Government propose to take to
remedy the situation ?

THE MINISTER CF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEVY):
(a) No, Sir.

(b) Question does not arise,

(©) Quesiion does not arise.

Ban of Opcening of New Post Offices

37. SHRI MURLI DEORA : Will
the Minister «f COMMUNICATIONS be
pleased to state :

(a) whether there is a ban on the
opening of new post offices in cities like
Bombay;

I}

(b) if so, the justification thereof; and

(c) the mapper in which Government
hope to meet the growing postal

" needs of the urban people in the future ?

THE MINISTER OF STATE IN THE
MINISTRY OF (OMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) No S, There is no ban on openiing
of new post offices as such However,
there is a ban imposed by the Ministry of
Finance on creation of new posts., Jf
there is a clear and pressing justification
for a new post office and if maching
savings can also be located such pro-
posals are taken up with the Mijpistry of
Finance for exemption from the ban,

(b) The question does not arise in
view of the reply to (a) above,

() Reviews have showa that by and
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large, the existing post offices in urban
areas are adequate to meet the needs.
In addition, the Department has also
appointed a namber of Licensed Postal
Agents in different parts of the country
who sell postage stamps and stationery to
public and also book registered letters.

Ceniral Renovation and Modernisation
Programme in Thermal Power
Sector

38

SHRI MUKUL WASNIK :

SHRI KALI PRASAD PANDEY :

SHRI G.S. BASAVARAJU :
SHRI S.M. GURADDI :

DR. G.S. RAJHANS :

SHRI CHHITUBHAI GAMIT :

Will the Minister of ENERGY be
pleased to state :

(a) when the Central Renovation and
Modernisation programme in the thermal
power sector in the country was Jaun-
ched; ‘

(b) the number of thermal power
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plants, State-wise which are (?ovcrcd
under the programme and the period .b_y
which the repovation and modernisation
programme is scheduled to be completed;

{c) the achievements made so far and
the estimated amount spent sO far on
their removation and modernisation as
against the estimated expenditure, State-
wise; and

(d) the State Governments which are
lagging behind, with reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) The pro-
gramme was initiated in 1984-85.

(b to (d) The programme covers
32 thermal stations and is expected to b2
completed in a period of three to fdur
years. State-wise details of the informa-
tion required are given in the statement
below. The reasons for the slow progress
of the programme in some of the States
include delays in finalisation of offers
and placement of supply orders, and
delays in the actual execution of various
renovation/modernisation activities.

Statement

State-wise details of thermal power plamts covered under the central sponsored
renovation and modernisation p ogrumme

(Rs in lakhs)

Sl. Name of State

Sanctioned Estimated

¢

Expenditure incurred

No. and station Cost* upto 19.2,1987*
1 2 3 4

NTPC

1. Badarpur '2870.60 411.43
DESU

2. Indraprastha 4402.85 2921.84
Haryana

3. Faridabad 4001 4 885.4)

4, Panipat 1869.65 482.35
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1 2 - 3 4
Punjab
5. Bhatinda 4173.70 _ 3239.85

Uttar Pradesh

6. Panki 3703.11" 1308.72
7. Obra 5030.00 940.76
* 8., Harduaganj 6947.42 2229.70

Madhya Pradesh

9. Korba 1714.06 305.79
10. Amarkantak 1044 98 2247
11. Satpura 2390.70 1569.76

Gujarat
12, Gandhinagar 1921.47 ‘ 4205.78
13, Dhuvaran 1948.69 : 783,37
14, Ukai : 3387.82 . 379.27

) Maharashtra
15, Koradi 3329.80 -494.50
16. Nasik ' 847.00 258,16
17. Bhusawal 88.50 34,72
18. Paras 259.75 ‘ 46.01

Andhra Pradesh

19. Kothagudem 4688.35 2111.7@
Tamil Nadu

20. Tuticorin 712,76 -497.40

21, Ennore - 9081.48 4504.62

22. Neyveli Lignite Corp, 4970.78 74 8i
Orissa

23, Talcher - 3572.50 %53.77
Bihar

24, Patratu 3845,00 V28,49

25. Barauni 1946.00 292.10

26. Karbigahia 518.00 273.42
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West Bengal

27. Santaldih 2192,00 733,33

28. Bandet _ 3581.00 402 44

29. Durgapur (D.P.L) 2380.00 569.95
Damodar Valley Corporation

30, Chandrapura 3212.60 79591

31. Bokaro 002,00 289.32

32. Durgapur 835.20 501,06

The above information includes the cost & expenditure under the ceptral
scheme & the State Plans,

*NOTE :

Electrification of Villages and
Pump Sets

39. SHRI YASHWANTRAO GA.
DAKH PATIL : Will the Minister of
ENERGY be pleased to state :

(a) the number of villages electrified
and pump sets energised during 1985-86

(b) the reasons for shortfalls, if any;
and

(c) the measures taken to boosts
rural electrification ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) The targets
and achievements of village electrification

and 1986-87 as against the targets and pumpsets energisation during the
fixed; Jast two years are as below :
Villages Pumpscts
Targets Achievement Targets Achievement
1985-86 20,648 20,058 2,89,783 :1,4_3,_412
1986.87 11,011 9,496 2,23,406 2,78,009

(Upto 12/86)

(b) The main reasons for the marginal
shortfall in achieving the targets of
village electrification are short supply of
certain construction materijals, inadequate
power supply and difficult terrain in hilly
and tribal areas, etc,

(c) Review meetings are held witli the
State Governments/Electricity Boards/
Rural Electrification Corporation from
time to time to remove the bottlenecks in
order to accelerate the pace of electri-
fication programme and achieve the
targets.

Import of Edible Oils

40 SHRI BRAJAMOHAN
MOHANTY :

SHRI SHANTI DHARIWAL -

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the quantity of edible oils import-
ed during 1985-86 and 1986-87;

(b) whether it is a fact that on acco=
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ant of fall in production of oil seeds in -
the country, the-demand and supply g4ap
of edible oils has widened and now
twelve lakh tornes of edible oils ore short

of the demand,;

“ (c) the steps taken to import the
edijble oils according to the requirement
in the country; and

(d) when the self sufficiency in edible

oils is anticipated to be achieved ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
HK.L. BHAGAT) : (a) The quantity
of edible oils imported during cil years
1985-86 and 1986-87 (upto January,
1987) is given below ;-

PHALGUNA 5, 1908 (S4KA)

Quantity Imported

Oil Year

{Nov-Oct) (in lakh tonnes)
1985-86 11.79
1986-87 3.28

upto Jan, '§7

. (b) 'The gap between demand for and
supply of indigenous oil exists.

(¢) The quantum of edible oiis to be
imported is dec:ded by the Government
frem time to time keeping in vicw various
factors suce as gap between demand and
supply, incentive to farmers, international
prices etc.

(d) It is not possible to indicate a
definite period but Government has taken
a number of effective and urgent measures
to increase the producti ‘n of oilseeds anu
-0ils s0 as to achieve seif-sufficiency early,

Equipp.ng of New Power Stations in
Karpataka with Solid State Relays

41, SHRIMATI  BASAVARAIJES-
~WARI'; Will the Minister of ENERGY
be pleased to state :

(a) whether all new power stations in
Karnataka have been equipped with solid
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state relays as a protective measure

against faults;

(b) if so, to what extent these solid
state equipment has heiped in detecting
the faults; and

(¢) whether this equipment will be
provided to other States also ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI!) : (a) to (¢) The
information js being collected and will be
laid on the Table of the House.

Setting up of new L, P. G, Bottling
Plaats,

42, SHRI] V, KRISHNA RAO ; Wijll
the Miister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the number of L. P. G, bottling
plants in the country and in Karnataka
State;

(b) wherher there is any plan to set
up new L. P, G, bouling plants in Karna-
taka State during the year 1987-88; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETRULEUM AND

‘NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
{a) At present there are 46 LPG
boiling plants in the country including
4 in Karnataka State.

(b)and () A 12,500 MTPA LPG
bottling plant is under construction by
HPCL at Hublj in the state of Karnataka
and will become operational during
1987-88.°
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¥mport of Hydro Sets from Foreign
Sources

43, SHRI ANT KUMAR SAHA:

SHRI SAIFUDDIN CHOW-
DHARY :

SHRI ANIL BASU :
SHRI Y, S. MAHAJAN :

Will the Minister of ENERGY be
pleased to statc :

(a) whether Government are allowing
import of hydro sets of various types
from foreign sources although such sets
can be manufactured by the BHEL;

(b) if so, the particulars of these
imports and the reasons for such a
decision; and

() whether there is a shift in the
policy towards public sector undertaking ?

THE MINISTER OF STATE IN THE
DFEPARTMENT OF POWER IN 1HE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (4) to (¢) Pri-
mary reliance for procurement of power
generating equinment, including for hydro
sets, ¢ nrinues to be placed on the indige-
nous manufacturers. Import is resoried
to only selectively and, on merits, depen-
ding on the totality of circumstances.

[Translation]

Manufactare of low priced cars

44, SHRI MADAN PANDEY :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that an agree-
ment has been signed between India and
Soviet Union for the manufacture of low
priced cars ;

(b) if so, the time by which the pro-
duction of this car is expected to com-
mence and the proposed price there-
of ; and
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(c) the details about use of indigenous
and imporied parts if the proposed
car ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INOUSTRIAL DE-
VELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a)~to (c) Some pro-
posals have been received for the manu-
facture of passenger cars in collaboration
with USSR Organisations. These will be
considered in terms of the new aulo-
mobile policy to be announced by the
Government,

[English]
Waitleg List for Telephone Connections

45.  SHRI MUKUI WASNIK :
DR. G.S. RAJHANS :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a)  whether Government are aware
that more than one million people are on
the waiting list for phone connections ;

(b} if so, whether Government have
recently drawn up a plan to improve
communication facilities in the country ;
and

(c) if so, the details of the new plan,
when it is to be implemented and to
what extent the waiting list for new
phone conrections in different pans
of thé country will be covered ?

THE MINISTER OF STATE IN 1HE
MINISTRY - UF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV) .
{(a) Yes, Sir.

(b) and (¢) The plan proposals were
chalked out at the commencement of the
7th Plan period. Physical targets pro-
posed to be achieved during the 7th
Plan vreriod are to add the following
facilities.

(i) About 11 lakhs direct exchange
hines ;
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(ii) About 9000 lopg distance Licence for manufacture of
public telephones. passenger cars

(iii) About 13,000 route KMs of 49, SHR1 SYED SHAHABUDDIN :
microwave systems and 4000 Will the Minister of INDUSTRY be
route KMs of fibre optical pleased to state :
system. (@) the names and brief particulars of

the passenger cars presently manufactur-
ed in the country :

(b) the number of units of each
medel likely to be manufactured during
the current year and the projected -pro=-
duction for the next three years ;

(c) the ex-factory price of the stan-

(iv) About 30,000 telex lines.

(v) Rural integrated digital networks
in 15 secondary switching areas
(coterminus with one or more
revenue districts). This will
ccver the demand as under : —

Unit Meeting overage de- dard car of each model ;
mand for the period (d) whether there are any proposals
__upto under consideration for licensing the
Metro ' 1-4-1984 manufacture of additional models of
. passenger cars ; and
Major 1-4-1984 . . .
Mino 4 5 (¢) if so, the brief purticulars of the
1nor 1-4-198 proposals along with the names of
Circles foreign collaborators, if any ?
Mx 1 1-4-1986 THE MINISTER OF STATE 1IN THE
Max U 1-4-1987 DEPARTMENT OF INDUSTRIAL
MAX Il & DEVELOPMENT IN THE MINISTRY
Manual 1.4-1990 OF INDUSTRY (SHRI M. ARU-
— NACHALAM) : (a) to (c) Statement I
These objectives cover average demand is gi~en below
for a telecom unit and the actual dates (d) and (¢) Statement II is given
will very somewhat from area to area. below,

_Statement I

Modtls of car Esumated Picduction projected by the mfrs.  Ex-factory price
j roduction ——— e e ———

. 198-87 1987-88 195%8-89 1989-90
Maiuti- 8§00 52,000 68,000 Yet to be decided Rs, 63,900/- in-
by the manufacturers cluding excise

duty and dealers
commission

Maruti-DX 5,620 Yet 10 be decided Rs, 93,800/~ in-
(Dec. 86) by the manufacturer cliding excise
’ duty and dealers
commission
Ambassador (Petrol) 22,000 18,000 18,000 20,000 Rs. 59,547/-
Ambassador (Diesel) Rs. 74,962/
Contessa Classic 500 12,000 14,000 1,000 Rs 01,000/~
Premier Padmini 24,675 22,000 20,' 00 17,000 Rs, 57,193/
Premier-118 NE 2,600 14,000 21,000 25,000 Rs, 83,950/
Standard-2000 1,700 3,000 Yet to be decided Rs, 1,49,346/-
by the manufacturer
*Montana 2—D 5 — — — Rs. 44,953.15
(During Jan, ‘87 )
__ Montana 4—D —_ -— _ — Rs, 52,029.13

* M/s. Sipani Automobiles Lid., Bangalore have discontinued manufaciure of Dolphin
model and has instead introduced Montana 2-D and Montana 4.-D models,
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Details of Proposals for the Manufacture of Additional Models of

Passenger Cars

Name of the Indian Party Name of foreign collaborators Name of M
Model
1. Premier Automohiles Ltd.,, Nissan Motor Co, Japan Sunny B-11
Bombay
2. Bscorts Ltd , Faridabad Citroen International, France Citroen-2CV
3. TELCO, Bombay Honda Motor Co., Japan Accord
4, Hindustan Motors Ltd., Isuzu Motors Ltd., Japan Gemini-FF
Calcutta
5. Kerala Commercial Vehi- FIAT, Italy 500700 cc’
cles, Trivendrum small car
6. Gujarat Industrial Invest- Jeahnean, SA, France Micro-EP or
ment Corpn., Ahmedabad 125 ¢c
7. Mahindra & Mohindra Automobile Peugeot, PEUGEOT— 505
Ltd., Bombay France
8. Ke-Di Ma Automobiles, Not indicated Not Indicated
Bombay
9. Mrs. Nirlep Kanr, New Autoexport, Mocow LADA NEVA
Delhi
10. Shri P.K. Aggarwal, Autoexport/Prommash- VAZ-2121
Bombay export, Moscow
11. Vama Motor Wagons, Voivo car, Holland Volvo-300 !
Hyderabad
12. Shri T. Venkat Ram FIAT Auto, Italy PREMIO-i300
Reddy, 7
Hyderabad
13. Asian Vehicle Industries Autoexport & Volga NIVA SAMARA
New Delhi Auto, Moscow 2121-2103
14. Sikkim Lada Ltd., Autoexport & Prommash- Lada-2121
Gangtok ‘export, Mouscow !
13.. Aqua Marine Ltd., Not indicated UNDER 400 cp
Madras : Diesel car
16. Shri N.N. Kar, Howrah  Not indicated 500 cc Baby car
17. Bajaj Tempo Ltd. Pune 1000 cc.

Daihatsu, Japan

*‘Charade’’
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Identifving Emplovees of Public Sector
Undertakings for Retirement

47, SHRI MURLIDHAR MANE :
SHRI GURUDAS KAMAT :

Will the Minister of INDUSTRY be
pleased to state :

(') whether Government have asked
the public sector undertakings to under-
take an exercise of identifying their
emplovees who could bc pursuaded to

* take voluntary retirement ;

(b) if so, what yardsticks have been
applied by the undertakings in identifying
employces for the purpose ; and

(¢) the response of the employees
thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY (PROF. K.K. 1TEWARY) :
(2) No. Sir.

(b) and (¢) Does not arise.

Finalisation of Seventh Plan for
Communications

48, DR, G. VIJAYA RAMA RAO :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

{a) whether Seventh Plan for Com-
miunjcations is yet to be finalised ;

(b) if so, the reasons for the delays ;
and

(c¢) whether the Plan will ensure
improvement in the existing poor tele-
phone services ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
and (b) 7th Plan proposals of the
Department of telecommunications have
already been firmed up on the basis of
funds sllotted to the Department,

(€} Yes, Sir.
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r o
Improvement by Malynagnr Telephone
Nigam io Commuglcation Lines

49. SHRI RAM PYARE PANIKA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) when did the Mahanagar Tele-
phone Nigam start fusctioning ;

(b) the improvements made by the
Nigam since then ;

(¢) the number of requests for tele-
phone connections pending when the
Nigam came into being ; and

(d) the number out pf them cleared
by the end of 1986 ?

“THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT SONTOSH MOHAN DEV) : (a)
Muahanagar Telephone Nigam  started
functioning from Ist April, 19 .6.

(b) Steps have been taken for :

1. Reduction in faults on lines.

¢2. Improvement of call completion
rate.

-

'3, Acceleration of major projects,
4. Strcamlining of financial system.

5. Laying down targets for expan-
sion and iinptovement of services
to users on -~short term & Jong
term basis, *

4
' 6. Formulation of action plans to
achieve the targets laid down,

7. Thrust towards computcrisation
of services, -

8. Improvement. in interface with
subscribers.

With the above noted steps, the appre-
ciable improvement of services is expected
gradually.
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(¢) About 3.4 lakhs requests for tele-
phone connection were pending when the
Nigam came into being.

(d) About 84,500 new telephone
connections have been provided from
1.4.86 upto the end of the year 1986.

Inde-Seviet Discussion on C ooperation
in 1be Field of Power and Energy

50. SHRI SOMNATH RATH :

SHRI JAGANNATH PAT-
TNAIK :

Will the Mmister of ENERGY be
pleased to state :

(a) whether m high Igvel Soviet dele-
gation visited India to hold discussion on
cooperation between the two countries in
the field of power and Energy in January,
1987 ;

(b) if so, the main features of the
discussions hdld ; and

(c) the outcome thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) Yes, Sir.

(b) and (¢) The d'scussions with the
Soviet delegation mainly refated 10 mea-
sures to implement the Tehri Hydro power
Complex, review of the progress of the
Vindhyachal Super Thermal Power Pro-
ject and its associated transmission
system, and the Kahalgaon super thernasl
power project. The possibilities of further
cooperation between the two coungries in
the power sector, such as the construction
of the Dulhasti-Srinagar 400 KV trans-
mission line, were also explained.

Power Shortage in Karnataka

51. DR. V, VENKATISH : Wili
the Minister of ENERGY be pleased to
state .
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(a) whether Karnataka is facing power
shortage ;

(b) if so, whether Union Government
have given any assistance to Karnataka
Government for meciing power ftquire-
ment during 1985-86 and 1986-87 ;
and

(c) the allocations made for the power
sector during the Seventh Five Year Plan
period to Karpataka State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN YHE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI} : (a) Yes, Sir.

(b)  Yes, Sir.

(¢} Aprroved outlay for Power Sector
during Scventh Plan for Karnataka State
is Rs, 800 crores.

Setting up of Petrochemical Complex
in Andbra Pradesh

52. SHRI V. TULSIRAM : Wil
the Minister of INDUSTRY be pleased
to state : '

(a) whether Andhra Pradesh Govern-
ment have sent any proposal 10 the Union
Government for setiing up any petro-
chemica]l complex in the State based on

the naturs] gas availuble from Krishna
Basin in the Srate ;

(b) if so, the decision taken by the
Union Government in this regard ; and

(c) the time by which the complex is
expected to be set up ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS &
PETROCHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R.K, JAI-
CHANDRA SINGH) : (a) No, Sir.

(b) and (c) Does not arise.
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Alternate Hydro-Eiectric Power Project
for Kerala

53. SHRI V.S. VIJIAYARAGHAVAN:
Wiil the Minister of ENERGY be pleased
to state :

(a) whether an alternate hydro-electric
project was assuted to Kerala in place of
Silent Valley Project when it was given
up ; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b) The
Government of India had advised the
Kecala authorities to consiver formulaling
proposals T r power projects in North
Kerala The Manathavady hydro-clectric
project proposed by -the State authorities
has not been found acceptabl: ¢nviron-
mentally and also involves inter-Stare
aspects relating to utilisation of Bhavani
waters, a tributary of the Cauvery, which
are yet to be resolved.
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Cicarance of Power Projects
54, SHRI AMAL DATTA : Will

the + inister of ENERGY be pleased to
state :

(a) whether the target of 22000 MW
capacity is going to be achieved during
the Seventh Five Year Plan period ;

(L) if so, the details of the projects
cleared uptill now ; and

(c) the projects pending clearance by
the Union Government, if any, project-
wise details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a)to(c) Al
possibe measures are being taken to
achieve target of imple.nentating 22,245
MW capacity during the Seventh Plan
period  Project-w.se details of the above
cap icity, including the Mukcrian, Anand-
pur Saheb and Bargi hydel projects which
hive not yet been cleared, are given in
the statement bclow.

Statement

Power Generation Capacity to be installed in VII Plan

Renefits (MW)

S. No. Region/Scheme

I 2 3

Northern Region 6619
1. Western Yamuna Canal H.E. Scheme (Haryana) 48
2. Dadupur H.E. Scheme (Haryana)' 10
3. Panpat Thermal Station Stage-f[ (Haryana) 220
4. Panipat Thermal Station Stage-IIl (Haryana) 210
S. Andhra H.E. Scheme (Himachal Pradesh) 17
6. Rongtong H E. Scheme (Himachal Pradesh) 2
7. Bhabha H.E Scheme (Himachal Pradesh) 120
8. Thirot H.E. Scheme (Himachal Pradesh) 4.5
9. Upper Singh H.E. Scheme Stage-II (J & K) 70
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10. Karnah H E, Scheme (J & K) 2
11. Stakana H.E. Scheme (J & K) 4
12. Mukerian H.E. Scheme (Punjab) 162
13, U.B.D.C. H.E, Scheme Stage-1I (Punjab) 45
14, Daudhar Mini Hydel Scheme (Punjab) 1.6
15. Dhariwal H.E. Scheme (PunjaB) 2.4
16. Thuhi H.B. Scheme (Punjab) 0.8
17. Rohti H.E. Scheme (Punjab) 0.8
18. Nidhampur H.E. Scheme (Punjab) 0.8
19. Ropar Thermal Station Stage-I1I (Punjab) 420
20. Anandpur Sahib H E. Scheme* (Punjab) - 134
21. Kota Thermal Station Ext. (Rajasthan) 210
22. Ramsgarh Gas Turbine Stat‘ion (Rajasthan) 3
23. Mahi H_E. Scheme (Rajasthan} 140
24, Mangrol H E, Scheme (Rajasthan) 6
25, Charanwala H.E Scheme (Rajasthan) 2
26. Suratgarh HE Scheme (Rajasthan) 4
27. Anoopgarh'Canal H E. Scheme (Rajasthan) 9
28. Pugal H E, Scheme (Rajasthan) 21
29, Jakham H.E, Scheme (Rajasthan) 9
30. Maneri Bhali H.E. Scheme Stage-1I (Uttar Pradesh) 304
31. Anpara 'A’ Thermal Station (Uttar Pradesh) 630
32. Tanda Thermal Station (Uttar Pradesh) 440
33. Unchahar Thermal Station (Uttar Pradesh) 420
34, Salal H.E. Scheme (Central Sector) 345
35. Chamera H.E. Scheme (Central Sector) 180
36. Singrauli Super Thermal Station Stage-1 PH-II

{(Central Sector) 1000
37. Rihand Super Thermal Station (Cential Sector) 1000
38, Narora Atomic Power Project (Ccntral Sector) 470
Western Region 6531.5
39. Ukai Left Bank Canal H,E, Scheme (Gujarat) 5
40, Kadana Pumped Storage H.E, Scheme (Gujarat)

120
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41, Banakbori Thermal Station Extn. (Gujarat) 630
42, Sikka Thermal Station (Gujarat) 120
43, Gandhi Nagar Thermal Station Ext, (Gujarat) 210
44 Hasdeo H_ E. Scheme (M.P.) 120
45, Bargo H.E. Scheme (M.,P.) 90
46, Korba West Thermal Station Ext. (M.P.) 210
47, Sanjay Gandhi (Birisingpur) Thermal Station (M.P.) 210
48. Bansagar H.E. Scheme (M.P.) - 210
49. Bhira Tail Race H.E, Scheme (Mahsrashtra) 80
50. Tillari H.E. Scheme (Maharashtra) 60
51. Pawana H.R, Scheme (Maharashtra) 10
52, Bhandardara H.E. Scheme (Maharashtra) 10
53. Khadakwasala H.E, Scheme (Maharashtra) 16
54. Bhatsa H.E. Scheme (Maharashtra) s
55. Chandrapur Thermal Station Extn, (Maharashtra) 420
56, Uran Gas Station Ext. (Maharashtra) _ 324
57. Khaperkheda Thermal Station Exf. (Maharashtra) 420
58. Parli Thermal Station Ext, (Maharashtra) 210
59. Ujjani Pumped Storage H_E, Scheme (Maharashtra) 12
60, Uran Gas Turbine Station Unit No, 8 (Maharashtra) 108
61. Vaijtarna H.E. Scheme (Maharashtra) 1.5
62. Pench H.E, Scheme (M, P./ Maharashtra) | 160
63. Korba Super Thermal Station Extn. (Central Sector) 500
64. Korba Super Thermal Station Extn, (Central Sector) 1000
| 65. Vindhyachal Super Thermal Station (Central Sector) 1260
Southerz Reglon 5452.75
65. Balimela H.E. Scheme (Andhra Pradesh) 60
67. Nagarjunasagar H,E, Scheme Stage-1I (Andhra Pradesh) 100
68, Srisailam H.E, Scheme Stage-II (A.P,) 300
69. Penna Ahobilam H.E. Scheme (Andhra Pradesh) 20
70, Nagarjunasagar L,B, Canal H.E. Scheme (Andhra Pradesh) 60
71. Nagarjunasagar R,B. Canal H.E, Scheme (Andhra Pradesh) 30
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72. Pochampad H.E. Scheme (Andhra Pradesh) T—
73. Vijaywada Thermal Station Extn. (Andhra Pradesh) ’ 210
74, Kakatiya Canal H E. Scheme (Andhra Pradesh) 1.5
75. Varahi Capal H.E, Schemé (Karnataka)' ‘ 239
76. Supa Dam H.E. Scheme (Karna\taka) 100
77. Ghataprabha H_E, Scheme {Karnataka) 31
78. Raichur Thermal Station (Karnataka) ' 210
79. Mallapur H.E. Scheme (Karnataka) 9
80. Kailmalaigenekal H.E. Scheme* (Karnataka) 0.75
81. Sirwar H E. Scheme (Karnataka) 1
82, Madur Branch H.E. Scheme & other Mini/Micro*
(Karpataka) _ 175
83. Jdamalayar H.E. Scheme (Kerala) 75
84. Kakkad H.E. Scheme (Kerala) 50
85. 1ddukki H_E. Scheme Stage-II (Kerala) 390
86. Kailada H.E. Scheme (Kerala) 15
87. Servalar H E. Scheme (Tamil Nadu) 20
88. Kadamparai H.E, Scheme (Tamil Nadu) ’ 400
89. Kundah H E, Scheme Stage V (Tamil Nadu) 20
90. Lawer Mettur H.E. Scheme (Tamil Nadu) 120
91. Vaigai Micro H E. Scheme (Tamil Nadu) ‘ _, 6
92. Pykara Micro H.E. Scheme (Tamil Nadu) " 2
93, Lower Bhavani H.E, Scheme (Tamil Nadu) 8
94, Mettur Thermal Station (Tamil Nadu) 420
95. Mettur Themal Station Extn. (Tamil Nadu) 210
96, Tuticorin Thermal Station Extn. (Tamil Nadu) 210
97. Ramagundam Super Thermal Station Extn. (Central Sec.) 1000
98. Neyvaili 2nd Mine Cut Thermal Station (Central Sec.} 210
99, Neyveli 2nd Mine Cut Thermal Station Extn. (C.S.) 210
100. Kalpakkam Atomic Power Project Unit 2 (Central Sector) 235
Fastern Region 3182.60
101. Patratae Thermal Station Unit-10 (Bihar) 110

102, North Koel H.E. Scheme (Bihar) 24
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i03. Sone Western Link Canal H.E. Scheme (Bihar) 6.6
104, Eastern Gandak Canal H.E. Scheme (Bihar) 15
105. Muzzaffarpur Thermai Station Unit-2 (Bihar) 110
106. Tenughat Thermal Stution (Bihar) 210
107. Sone Bastern Link Canal H.E, Scheme (Bihar) 3.3
108. Upper Kolab H.E, Scheme (Orissa) 240
109, Hirakud H.E. Scheme Siage-1I1 (Orissa) 37.5
110, Rengali H.E. Scheme (Orissa) 100
111, Potteru H.E. Scheme (Orissa) 6
112, Rengali H.E. Scheme Extn. (Orissa) 100
113. Rongnichﬁ H.E Scheme Stage-II (Sikkim) 2.5
114, "Rimbi H.E. Scheme (Sikkim) 1
115. Ramman H.E. Scheme (West Bengal) 50 .
116, Kolaghat Thermal Station (Eest Bengal) 420
117, Kokaghat Thermal Station Extn, (West Bengal) 210
118, D.P.L, Thermal Station Extn, (West Bengal) 210
119, Teesta Canal H E. Station (West Bengal) 22.5
120. Richington H E. Station Augmentation (West Bengal) 1
121, Fazi HE Scheme Augmféutation (West Bengal) 1.2
122, Panchet Hill H.E, Project (DVC) 40
123. Bokaro ‘B’ Thermal Station (DVC) 210
124, Bokaro ‘B’ Thermal Station Exta. (DVC) 420
125. Gas Turbines (DVC) 90
126. Farakka Super Thermal Station St. 1 (Central Sector) 630
127. Diesel Scheme in A & N Islands® 12

North Eastern Region 429,40
128. Lower Borpani H.E. Scheme (Assam) 100
129, Lakwa Gas Station Extn. (Assam) 15
130, Chandrapur Thermal Station Extn, (Assam) 30
131, Bongaigaon Thermal Station (Assam) 60
132, Lakwa Therma! Station Ph-1I (Assam) 60
133, Dhansiri H.E. Scheme (Assam) 20
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134, Lokechao H.E. Scheme (Manipur) 0.4
135. Kajthalmanbi H.E. Scheme (Manipur) 0.6
136, Laimakhong H.E, Scheme (Manipur) 1
137. Nangsungkhaog H E, Scheme (Manipur) 1.5
138, @Gelnel Micro HE Scheme (Manipur) 0.4
139, Booning H.E, Scheme (Manipur) 1
140, Diesel Sets (Manipur) ' 2
141, Dikhu H,E, Scheme (Nangaland) 1
142. Mabharani HE Scheme (Tripura) 1
143, Baramura Gas Thz;.rma] Station (Tripura) 10
144, New Gas Turbinc* (Tripura) 10
148, Tago H.B, SchemeA"(Arunachal Pradesh) ) 4.5
146. Sossa H.E, Scheme *(Arunachal Pradesh) 1.5
147. Snall Hydels *(Arunachal Pradesh) 3.60
148. Kopili H.E, Scheme (NEC) ) 100
149, Small Hydel *(Mizoram) 0.9
150. Small Diesecls *(Mizoram) 5

Total : (A tilities)

~ 22245.25

Expansion of Te'ecommunication Facilities
in Goa, Daman and Diu

55, SHRI SHANTIRAM NAIK :
Will the Minister of COMMUNICA-
TIONS be pleased to state

(a) whether his Ministry have any
plan for the expansion of telecommunica-~
tion facilities in the Union Territory of
Goa, Daman and Diu ;

(b) if so
plan ; and

, the details of the

{c) the number of new telephone ex-
changes proposed to be opened with their
locations and the time-frame within
which the said exchanges are proposed
to be commissioned ?

THE MINISTER OF STATE IN

.THE MINISTRY OF COMMUNICA-

TIONS (SHRI
DEV) :

SONTOSH MOHAN
(a) Yes Sir,

(b) The details are given in the State-
ment-1 below.

(c) The detajls are given in the State-
ment-II below.

Statement—1

Details of Tentative plans for expan-
gions of Telecommunications facilities in
Gea, Daman and Diu during 7th Plan.

Goa, Daman, Diu

1. Bombay-Punjim-Mangalore-Bangalore
Madras 6§ GHZ 140 Mb/s Digital
Microwave Scheme.
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2. Panjim-Margao 7 GHZ Digital
scheme to replace existing' analogue
system.

3. Panjim-Karwar Narrow band M, W.
scheme,

Belgaum-Panjim wide band M.W.
scheme to replace existing narrow
band scheme,

UHF
UHF

5. Panjim-Ponda
6. Panjim-Kudal

7. Provision of two Earth Stations at
Daman and Diu.

8. Provision of two openwire 3 chan-
nel carrier system and six FM VFT

systems.
9. (a) 20 line Telex exchange at
Mapusa.

(b) Expansion of Margao Telex
exchange from 60 to 100 line* .

10. Expansion of Parji ¢achange from
(3300 to 4800) lines,

11. Expansions of Maigao
(30CU to 4000) lines.

exchange

12. Provision of National Subscribers’
Dialling facilities at Mapusa.

13. Expansion from (1500-17!(C) of
Vasco MAX-II Exchange.

14, Expansion of Mapusa MAX-IT ex-
change (800-1000).

15. Automatisation of Ponda Exchange,

16, Expansion Daman MAX-00 ex-
change . (500-€£00).

Statement—I1

Proposals of New Exchanges

PHALGUNA 5, 1908 (SAK 4)

Commis-

Name of Exchanges  Likely
& Location sioning
1. Mdnjre 50 line 1986-87

2. Majroda  -do-
3. Curtarim -do-
4. Chandor -do-
5. Betul ~dc-

1987-88
1988.89) Depend.
1988-89 | ing on

| financial
J viability.

1989-90 » Demand &
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Disposal of Bad Quallty Rice In Kerala

56. SHRI THAMPAN THOMAS :
Will the Minister of FOOD AND CIVIi-
SUPPLIES be pleased to state :

(a) the quantity of rice destroyed in
1984, 1985 and 1986 in the various
godowns of Food Corporation of India

" in Kerala ;

(b) the quantity of rice auctioned
being unfit for supply through Public
Distribution System ; and

(c) the reasons for supplying bad
quality rice to Kerala State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES ¢(SHRI GHULAM NABI
AZAD) : (a) No quantity of rice was
destroyed in 1983, 1985 und 1986 in
godowns of Food Corporation of India
in Kerala,

(b) No rice stock have been disposed
by way of auction - However, a quantity
of 46232 tonnes of rice found un-suitable
for issue through Public Distribution
System is being disposed of through
tender enquiry in Kerala.,

(c) The entire rice received in Kerala
is carefully examined KRice conforming
to PFA Limits is only issued for distri-
butioa threugh Public Distribution System
after joint inspection with State Govern-
ment Authorities. Stecks found unfit
for distribution through Public Distribu-
tion System are sold otherwise. There-
fore, no bad quality rice is supplied to
the consumers thrcugh Public Distribution
Systemn in Kerala.

Delivery of Telegrams

57. SHRI MOCOL CHAND DAGA :
Will the Minister of COMMOUNICA-
TIONS be pleased to state :

{a) whether Department of Telecoms-
munications embarked in 1985 oa a three

. year action in telegraph network modernij-
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sation scheme to ensure that at least
ninety-eight per cent of the telegrams are
_deljvered within twelve hours ;

(b) if so, the details of the said
“scheme and when and where was it imtro-
duced ; ’

(c) whether the same has been extend-
ed to other plaves also by now ;

(d) if so, the details thereof ;

(¢) the details of achievement in this
regard ; and

(f) if target has not been achieved,
the reasons for the same and on whom
responsibility has been fixed ? '

THE MINISTER OF STATE IN THE
MiNISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) :
(@) Yes, Sir. The Department of Tele-
communications bas launched a three-
vear Action Plan for modernisation of
the teicgraph network to ensare that 98
of telegrams arc delivered in 12 hours.

(h) The Action Plan envisagss prepa-
ration or a telegraph message switching
network plan for the country, develop-
ment of byilding blocks for the network
like Store and Forward Message Switch-
ing System: and terminal devices like
Electronic Key Boards and Electronic
Key Board Concemirators. The  Action
Plan has cormenced with effect from
November, 1985 and covers the entire
country.

(c) to (). The Action Plan envisages
modernising the entire country’s telegraph
network. The telegraph message switch-
ing nct work plan for the country has
already been prepared. After identifying
the building blocks, the development
work for prototype 128-Line Store and
Forward Message Switch, 64-Line Store
and Forward Message Switch, Electronic
Key Boards, Electronic Key Roard Con-
centrators has started and progressing
satisfactorily,

FEBRUARY 24, 1687
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(f) The targets achjeved are reasonably
satisfactory,

Setting up of Refinery at Ksrnal

58. SHRI VISHNU MODI :

SHRI BALWANT SINGH
RAMOOWAL]J

CH. RAM PRAKASH :

SHRIMATI GELTA MU-
KHERIJEE :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleascd to
refer to the reply given to S.Q. No. 116
on 11-11-1986 regarding Karnal Oil
Refinery Project and state

(a) whether the offers of various
parties for setting up oil refinery at
Karnal in the joint sector have becn
examined ;

(b) if so, the decision taken in the
matler ; and

(c) when the work is likely to start
on tte project and the expenditure likely
to be incurred therzon ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(@) to (c) Government have taken a
decision in princirle, to set up a 6
MTPA refinery at Karnal. The details
of its financing etc. are to be worked out,
before the project is started. The present
estimate of the cost of the project is of
the order of Rs. 1500 crores.

Strike by employees of Super Bazar,
New Delhi

59. SHRI KAMLA PRASAD SINGH:
Will the Minister of FOOD AND C1vIL
SUPPLIES be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news item
captioned ‘‘Super Bazar strike hits
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morning supplies’” apoearing in the
Hindustan Times of 3 February, 1987
according to which 700 employees of the
Super Bazar, New Delhi went on a two
hour strike ; and

(b) if so, what are the demands of the
employees and the action taken to meet
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRf GHULAM NABI
AZAD) : (a) Yes, Sir, '

(b) The Cooperative Store Ltd,, New
Delhi (popularly known as Super Bazar)
has informed that the demands of the
employees are as under : —

(i) To stop new recruitment a d to
regularise the service of tem-
porary workers employed upto
20-1-87.

(i) Grant of Interim Relief of
Rs. 500/- pe- month (o all
employees with effect from
1-1-8§.

Gii) To extend all the benefits as
recommended by the Fourth
Pay Commisticn to the em-
ployees of Super Bazar with
effect from 1-1-86.

(iv) To immediately reinstate Shuri
Subhash Shankar Dubey with-
out any preconditions,

The Super Bazar has informed that the
demands of the employees are being
examined and negotiations with  their
representatives are in progress.

[Translation)

Citles to be provided with S T.D.
Facilities dering 1987

60. SHR1 DILEEP SINGH BHURIA :
Wili the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of cities in the country
proposed to be provided with S.T.D.

PHALGUNA 5, 1908 (SAKA)
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fucilitics from January, 1987 to Decem-
ber, 1987 ; and '

(b) the number of cities in Madhya
Pradesh proposed to be covered under
this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV) : (a)
451 cities in the country are having STD
facility as on 31-12-86. 60 more
cities in the country are proposed to be
provided with STD facility from January,
1987 to December, 1987,

(b) 17 cities in Madhya Pradesh are
already haviag STD ~ facility as on
31-12.86 8 more cities in Madhya
Pradesh are proposed to be provided with
STD facility from January, 1987 to
Deccmber, 1987,

[English]

Violation of I.D.R. Act by Multi-
National Cigarette Companles

61. SHRI RAM BHAGAT PASWAN :
Wil the Minister of INDUSTRY be -
pleased to sta'e :

(a) whether it is a.fact that multi-
national cigarette companics have violated
the provisions of I.D.R_ Act by produc-
irig double the sanctioned capacity during
1986 ; and

(b) if not, the details of production
of all muitinational cigarette companies

“in India during 1986 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT [N THE MINISTRY
OF INDUSTRY (SHRI M ARUNA.
CHALAM) : (a) and (b) The approv-
ed capacities and the production reported
by the companies for 1986, as per
returns submitted by them to D.G.T.D.,
are given in the statement below.
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Statement

Approved capacities and reported production during 1986, as per returns submitted
to D.G.T.D, by companies havirg f.reign equity participation cigaretic companies.

S, Name of the Company/Unit Approved Production
No. Capacity during 1986
(Provisional)
(in million pieces)
1. M/s. ITC Limitcd, Bombay 7,700 3,447
2. Mys, ITC Limited, Calcutta 4,800 3,546
3. M/s, ITC Limited, Bangalore 19,000 13,002 .
4, M/s. ITC Limited; Monghyr 6,800 6,277
5. M/s. ITC Limited, Saharanpur 13,700 7,615
6. M/s. Godfrey Phillips India 8,000 3,355
Limited, Bombay.
7. M]s. VST Industries, Hyderabad 25,600 13,600

Fuel eff icient models of motor cars

62. SHRI S.G. GHOLAP : Wi
the Minister of INDUSTRY be pleased
to state : B .

(2) the total number of motor cars
in India, their yearly production and
demand ; ‘

(b) the number of motor cars in
Delhi and Bombay respeadtively ;

() the progress of fuel efficient
models of motor cars in Indja ; and

(d) the number of cars imported per
year in India ? ‘

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIJIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) As per publications—
<«Facts & Figures 1986"—of Auto-
motive Component Manufacturers Asso-
ciation of India, estimated numbzr of
registered motor cars in the country as
on March, 1986 was 1,414 300. The
total production of motor cars during

the year 1985-86 was 102,904 Nos. A
Sub-group appointed by the Government
had estimated a demand, of 1,40,000

Nos. of passenger cars by 1989.90 in
the country.

(t) In January, 31987, the number of
registered motor cars in Delhi was

2,05,893, and in Bombay it was 2,13,67}
Nos.

(c) In recent years, new models of
fuel efficient motor cars have been intro-
cuced in the country,

(d) Quantity and value of import of
varicu ilems inclucing automobiles and
their parts are  being published in the
‘Monthly Statistics of the Foreign Trade
of India, Vol. U-Imports’ copies of
which are available in the Parliamentary
Library.

Setting up Telephone Division at
Kharagpur, West Bengal

63. SHRI NARAYAN CHOUBEY :

Will  the Minister of COMMUNICA-
TIONS be pleased to state :

(@) whether Government have any
proposal for setting up a telephone
division at Kharagpur in West Bengal ;
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(b) whether Government propose to
shift Calcutta West Division of Teiephones
to Kharagpur for better functioning ;

(c) whether Government have required
suitable land for the purpose from the
Railways ; and .

(d) if so, the reasons why the said
division at Kharagpur is not yet coming
up ?

THE MINISTER CF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 SONTOSH MOHAN DEV) :
(a) and (b) No, Sir, However, under
the new scheme of management - based on
Secondary Switching areae, there will be
a Telecom. District for Kharagpur SSA
which will include part of the existing
Calcutta West Division faling under
Kharagpur SSA. The Divisional Engineer
Telegraphs Calcutta, West Duvision will
be designated as Telecom. District
Engineer, Kharzgpur,

(¢) Yes, Sir. A plot of land has
been acquired for providing accommo-
dation for Teleccommunication needs.

(d) The Division at Kharagpur has
not eome up for reasons furnished under
a & b above,

Opening of Branch Post Offices in
Maharashtra

64, SHRI UTTAM RATHOD : Wil

the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of branch post offices
sanctioned in each district of Maharashtra
during 1982-83 and 1933-84 ; and

(b) the number out of them already
opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) :
() and (b) The information is being
coliected and will be laid on the Table
of the House,

-
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Non-Conventional Energy Soworces in
Madhya Pradesh

65. SHRI MAHENRA SINGH : Wil
the Minister of ENERGY be pleased to
state :

(a) how far non-conventional sourcas
of energy are being explored in Madhya
Pradesh in terms of generation of power
source-wise, at present;

(b) the comparative figures for other
States and Union Territories; and

(c) the corresponding targets to be
achieved by the end of the current Five
Year Plan ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (1) to (c) A com-
prehensive programme for c¢xploring non=-
conventional energy sources s bsing
implemenied by the Deptt. of Non-
Conventional Energy Sources throughout
the country including the State of Madhya
Pradesh. At piesent in respect of rower,
initial electrification of remote villages
through solar photovoliaic street lighting
systems in about 50 villages in Madhya
Pragesh tas been taken up, A 50KW
wind electiic generator is operational at
Kukru in Betul district of Madhya
Pradesh, ®iomass based electrical and
mechanical power generation systems
using biomass gasifier technology has been
taken up in Madhya Prad sh, where so
far 950 KW comprising of 80 units have
been taken up. Besides ph itovoltaic street
lighting systems in about 500 villages
throughout the country, notable projects
in other states and Union Territories are
wind farms in Gujarat (1.75 Mw), Tamil
Nadu (0.88 MW), Maharashtra
(0.55 MW), Orissa (0.55 MW) and Goa
(55 KW); 3,75 MW incineration of
urban waste power plant at Delhi, During
the 7th plan period, it is expected that
several such projects will be taken up,
However, the extent of the installed
capacity and the final targets to be
achieved will depend on the availability of
financial resources,
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Hike in Prices of Slack Wax by Indian
Qil Corporation

66. SHRI KAMAL NATH : Will the
Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

{a) whether small scale units manufac-
turing paraffin wax are facing closure due
to recent hike in prices of Slack Wax
produced by Indian Oil Corporation;

(b) if so, whether All India Wax
Producers Association has made any
representation  to  Government in  this
regard; and

() the action being taken by
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OFf PETROLEUM AND
NATURAL GAS ANOD MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRABMA DUTT) :
(a) to (c) Afier considering the repie-
sentations made by the users of the slack
wax, Indian Oil Corporation have rcduced
the selling price of slack wux from
Rs. 4800/MT to Rs, 4>00/MT ex-
Barauni and from Rs, 3970/per MT to
Rs. 3735/MT ex-Haldia with effect from
1.2.1987.

Establishment of Sugar Factories in
Cooperative Sector

¢7. SHRI BALASAHEB
PATIL :

VIKHE
Will the Minister of FOOD

AND CIVIL SUPPLIES b: pleased to

state :

(a) whether the co-operative sector
will be able to establish a sugar factery
with an initisl capacity of 2500 tonnes
cane crushing per day (TCD), on the
‘basis of the new sugar licensing polidy
announced by Government rccently, ins-
tead of 12350 TCD, which has so far
been the policy of Government; and

{b) if so, the steps taken the assist
the new co-operative sugar factory with
an initial capacity of 2500 TCD 7 )

FEBRUARY 24, 1987
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THE MINISTER OF STATE IN THE
MINISTRY . OF FOOD ANDL CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a)and (b) Yes, Sir. As
techno-cconomic feasibility of a project is
considercd before grant of a licence, the
question of assisting new co-orerative
sugar factorics separately does not arise,

Gasification of Coal

68. SHRI Y.S. MAHAJAN : Will
the Minister of ENERGY be pleased to
state :

(a) whether coal gas will be a cheapex
source of energy as compared to nuclear
power;

(b) whether any field underground
coal gasification tests at dcep levels have
been' carried out or are proposed to be
carried out to make an economic evalua-
tion as also production on a large scale
for commercial purposes; and

(c) if so, the details thereof ?

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : (1) As gasi-
fication of coal for power generation is
still in an cxrerimental siage in the
country, no comparison has yet bteen
made on the relative economics of such
p .wer generation and nuclear power.

(b) and (¢) A Res arch and Develop-
ment Project on in-situ undergpound coal
gasification has been undertaken by Oil
and Natural Gas Commission at Mehsana
in Gujarat where coal deposits exist at
depths ranging between 1000 to 1700
meties. The produciion testing of all the
14 zones has been completed at UCG-1
well, Detailed chemical and . i
stadies ¢n coal samples of the well have
been cdmpleted.

Proposal to Stop Subsidy teo Public
Sector Units

69. SHRI H.M. PATEL : Will the
Minister of INDUSTRY be pleased to
state :
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(a) whether there is any proposal to
stop subsidy to public sector units; and

(b) if 30, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY (PROF. K.K, TEWARY) :
(a) and (b) Presumably the Hon’ble
Member is referring to the food and
fertilizer subsidies. There is nc proposal
to stop these subsidios,

Import Bill For Crude and Pet::oleum

Products
70, DR. DATTA SAMANT : Will
the Minister of PETROLEUM

AND NATURAL GAS be pleased to
state

(a) the import bill for crude and
petroleum products during the year 1987
and the details of the import in the year

1986-37;

(b) the demand for petroleum pro-
ducts for the year 1987-88; and

(c) the domestic petroleum products
output for each of the years 1984, 1985
and 1986 ?

THE MINISTER OF STATE OF THE

MINISTRY GF PETROLEUM AND .

NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF

PHALGUNA S, 1508 (SAKA)

FINANCE (SHRI BRAHMA DUTT) : -

(a) It is too early to estimate the import
hill for 1987. During the year 1986-87,
a quantjty of about 15,6 million tonnes

of crude oil and 3.7 million tonnes of '

petroleum products is expected to be
imported at the estimated value of Rs;

3050 crores. . .

(b) The demand of petroleum products
during 1987-88 is estimated to be 47.17
million tonges.
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(¢) The domestic production of petro-
leum products during the last 3 years is
given below :

Qty. (million tonnes)

1984 33,22
1985 38.61
1986 .. 43.20

(*Provisional)

Bio-Gas Resources in Madhyx Pradesh

71. SHRI KRISHAN PRATAP
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) how far bio-gas resources are
being explored in Madhya Pradesh and
in other States and Unijon Territorics at
present; and

(b) the State-wise¢ and Union Terri-
tory-wise figures targeted for the Seventh
Five Year Plan ?

THE MINISTER OF ENERGY
(SHR1 VASANT SATHE) : (a) and (b)
Biogas resources are being explored in the
Statc of Madhya Pradesh and also in other
States and UTs under the Central Sector
Scheme ‘National Project for Biogas
Development’, It was envisaged to instal
about S5 5 lakh biogas plants during the
Seventh Plan period. Stute-wise targets
are fixed on annual basis. A total of over
1.95 Jakh biogas plants have been
installed ugainst a target of 1.50 lakh
plants during 1985-86. For 198%-87,
an annunal target of 1.50 lakh plants has
been fixed. Reports received from the
State Governments and programme imple-
menting agencies  indicatc that over
92,500 plants have been set up during
April, 1986 to "January, 1987, State-

" wise position is indicated in the Statement

given below, . In Madhya Pradesh, 4028
and 1§38 biogas plants have been set
up during 1985-86 and 1986-87 (up to

December 1986), respectively.
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Statement

National Project for Biegas Developmen:-Targets and achievements for the perlod
1985.86 and 1986-87 (upto January, 1987)

S. No. State/UT [Agency 1055-86 198687
Target Achieve- Target Achijeve-
ment ment

(April, *86-
January 87

1. Andhra Pradesh 20,000 21,137 20,000 5574
2, Asam : 1,000 108 1,000 370
3. Bihar 6,400 8,000 6,400 3005
" 4. Gujarat 4,800 8,592 5,000 5799
5. Haryana 2,200 2251 2,200 1623
6. Jammu & Kashmir ' 120 " 140 120 56
7. Karnataka 7,000 7,756 7,000 3794
8. Kerala 2,400 2,405 2,400 9638
9. Mazharashtra 35,100 58,232 40,000 23852
106, Madhya Pradesh 3,000 4,028 3,000 1138 *
11. Orissa 2,500 5.347 2,500 2202
12, Punjab 1,600 1,752 1,600 1880
13. Rajasthan 5,000 5,304 5,000 Jol9
14. Tamil Nadu 13,000 18,059 13,120 13063
15. Uttar Pradesh 20,000 27,295 20,000 11711 *
16. West Bengal 2,800 2,830 2,800 2937
17, Himachal Pradesh 2,500 2,650 2,500 2605 *
13. Tripura 10 —_ 10 _
19. Pondicherry 100 65 100 22
20. Goa, Daman & Diu 100 101 100 85
21, Manipur 25 — 25 —_—
22, Meghalaya 100 — 30 —
23. Nagaland 10 —_ 10 —_—
24, Andaman & Nicobar 10 5 5 3
25, Chandigarh 5 L L —_
26. Delhi 100 80 60 —_
27, Dadra & Nagar Haveli 7 7 10 —
28, Mizeram 100 68 150 97
29. Sikkim ' 10 T - 5 16
30, Lakshadweep 1 — —_ -
3). Arunachal Pradesh 2 — — —_
32, Khadi end Village 20,000 18,252 15,000 8726
Industries Comimission :
Total 1,350,000 1,95,069 1,50,150 92,574

¥Report received upto December, 86.
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Supply of Foodgrains to Kerala

72. SHRI K, KUNJAMBU : Wil
the Minister of FQOD AND CIVIL
SUPPLIES be pleased to state :

(2) the details of the demand for
foodgraina from Kerala and the supply
from the Centre during the last six
months; and

(b) the steps being taken to supply the
full quantity as demanded by that State ?

PHALGUNA 5, 1908 (S4K4)
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES ‘(SHRI GHULAM NABI
AZAD) : (2) A stat ment indicating the
demand, allotment aad offtake of rice and
wheat for the public distributien system
in respect of Kerala during the last six
months is given below,

(b) The allocations of foodgrains from
the Central Pool are only supplemental
to open market availability, However, the
demand of the State Government is being
met, by and large, by increasing alloca-
tions to the extent possible.

Statement

Statement indlcating Demand, Allotment and Ofitake of Rice and Wheat for Public
Distribution System in respect of Kerala auring the period
August 1986 10 January 1987

{In 000 tonnes)

Demand Al'otment Offtake (P)

Month Rice Wheat Rice Wheat Rice Wheat
1986

Aupust 150.0 35.0 150.0% 35.0 157.1 11.4
September 200.0 s o 165.0 @ 35.0 155.9 8.0
October 150.0 35.0 150.0% 35.0 1278 8.9
Nevember 150.0 20.0 125.0 350 124.6 9.2
December 150.0 20,0 140,0%* 350 131.1 9.2
1987 |
January 150.0 20.0 125.0 35.0 121.7 8.0

(*) Includes special additional allocation of 25,000 tonnes.
(@) Includes special additionsl allocation of 40,000 tonnes.
(**) Includes special additional allocation of 15,000 tonnes,

(P) Provisional

Delsy lo Commissioning of Ramagundam
Uaits of N.T.P.C,

73. SHRI K. RAMACHANDRA
REDDY : Will the Minister of ENERGY
be pleased to state :

(a) whether there is any delay in com-
missioning of Ramagundam units of -
National Thermal Power Corporation ;

(b) the causes of the delay and whe-
ther these have been rectified; '
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(c) when were the units planned to be
Commissioned in the normal course;

(d) 1the time by which they are likely
to be commissioned; and

(e) the additional expanditure that is
likely to be incurred due to delay and cost
escalation ?

FEBRUARY 24, 1987
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) No, Sir.

{b) Does not arise.
(c) and (d) The commissioning pro-

gramme of the various units of thé
Ramagundam STPP is as under :

Upnit Commissioning Actual date of
: Schedule commissioning
I (200 MW) February, 1984 October, 1983

II (200 MW)
Il (200 MW)
IV (500 MW)
V (500 MW)

VI (500 MW)

August, 1984

February, 1985

May, 1984

December, 1984

July, 1988
July, 1989

July, 1990

(¢) There is likely to be an increase
of about Rs. 274.88 crores over the
approved . cost estimates iof the - project
(2100MW) alongwith  the associated
transmission lines, mainly ' owing to price

escalations. §

Iinport of Paper
1

74, DR. KRUPASINDHU BHOI :
Will the Minister of INDUSTRY be plea-
sed to state : ,

(a) whether Government propose 10
imprrt paper when only 58 per cent of
the installed capacity of the smail paper
mills is being utilised; ' .

[P ’ . -
. s . . T

(b) if so, the reasons therefor; and

(c) the steps envivaged for full capa-
city utilisation of smail paper mills in the
country and to provide them incentives to
“meet ' the requrreme'nts of 'thé country
from within'? ° o

~and improve capacity

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Import of paper
and paper board is negligible, However,

“certain special varicties of paper which

are not available indigenously in adequate
measure is allowed.to be imported, The
Central Government has no proposal o
import at present ordinary varieties of
paper.

(¢) Inorder to increase production
utilisation and
financial viability, the fullowing reliefs
and concessions have been ext ndef‘ to the
Paper Industry :—

1. Import of pulp, waste paper and

~ wood. chips has been placed on

"~ OGL and allowed free of customs
levies.

2 “I'mport of wood log placed on
' OGL and concessional cufoms
duty levied,
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3. Manufacture of writing and print-
ing paper containing not less than
75% by weight of pulp made
from bagasse ecxempted from
payment of excise duty.

4. Manufacture of paper and paper
board using un-conventional raw
materjals is charged excise duty
at concessional rates.

5. The facility of payment of excise
duty on incremental basis for
successive slabs extended to the
small paper mills from 1.4.1986.

6. Flexibility allowed to the industry
to manufacture all varietics of
paper and paper grade pulp.in-
cluding paper board/straw board
within the overall licensed capa-
city,

7. Requirement of Industrial Licence
has been dispensed with in the
case of mrnuficture of writing,
printing and wrapping paper from
agricultural residues, wastes and
bagasse. '

8. New units commissioned between
1.4.79 and 31,3 87 arc exempted
from excise duty upto 50%; for
five years.

(Translarion]
Under-Filling of Gas Cylinders

75. SHRI BANWARI LAL BAIRWA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that the number
of complaints regarding under-filling of
L.P.G, cylinders 1s increasing despite
attention of Government having been
drawn ‘repeatedly in this regard ; and '

(b if so, the concrete steps Govern-
nieni propose to take in this regard ? :

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND

PHALGUNA 5, 1908 (SAKA)
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STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT)
(a) and (b) While some such cases
continue to be reported to the oif market-
ing companies jn the normal course of
business, their incidence is very low,
Institutional -arrangements exist in LPG
bouling plants as also with LPG distri-
buterships to ensure filling and supply of
LPG cylinders of correct weight. The
ol marketing companies are taking steps
for incrcased use of superior quality
cylinder seals to prevent pileferage/loss of
product in transit. The field staff of oil
companies calries out periedic inspections
of distributors® showrooms/godowns and
makes random checks of cylinders for
correctness of weight.

Iacreasing Storage Capaclty of
Warchouses

76. SHRI KALI PRASAD PANDEY:
Will the Mini-ter of ¥fOOD AND CiVIL
SUPPLIES be pleased to state :

(a) the number of warehouses in each
State where foodgrains had bcen stored
doring 1983-+6 and 1¢86-87 and the
details of the foodgrains stored in these
warehouses as on 31 January, 1985,
31 March, 1986 and 31 December
1986 ;

(b) the sters taken to increase the
storage capacity of warehouses during
this period, State-wise, indicating the
places where the new. warchouses were
constructed and expenditure incurred on
them separ:tely, state-wite ;

(c) whether it is-a fact that major
portion of “buffer stock of wheat and
other foodgrains in these warchouses had
been declared rotten after six months ;

and

! -
(d)y if so, the quantity of foodgrains
declared rotten during this period and
the estimated loss suffercd thereby ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF

) -.- FOODP AND CIVIL SUPPLIES (SHRI
NATURAL GAS AND MINISTER OF ...

H.K.L.._BHAGAT) : (a) A statement

“
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giving State-wise the number of ware-
houses and foodgrains stured therein by
the Food Corporation of India as on
31-1-1985, 31-3-1986 and 31-12-!1986
is laid on the Table of the House,

[Placed in Library. See LT No. 3735/87]

(b) Sieps were taken to increase -the
storage capacity by construction of addi-
tional capacity and by hiring capacity
from various sources, A statement giving
State-wise the storage capacity constructled
by the Corporation during April, 1935
to January, 1987 and the capacity under
coanstruction at present is  attached,
Another statement indicaling the ceurres
at ~ which the storuge ¢ pacity was
constructed during the period and the
- centres at which it is under construction
at present is laid on the Table of the
House,

[Placed in Library, See LT No. 3735/87].

The State-wise break-down of the
expenditure incurred on the construction
of these warehouses is not readily availa-
ble with the Corporation.

{(c¢) No, Sir.
(d) The quantity of foodgrains dama-

ged during 1985-86 was 0.87 lukh tonnes
valued at Rs, 11,44 crores,

[English]

Regularisation of Exfra Departments|
Employees

77. PROF K V. THOMAS : Wil

FEBRUARY 24, 1987
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the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of Extra Departmental
employees now working in the Communi-
cations Departrment ;

(b) whether there is any proposal to
regularise them ; and

(c) whether there is any proposal to
reviss their allowances ?

THE MINISIER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{(SHRI SONTOSH MOHAN DEV):
(a) 2,99,042 as on 31-3-86,

(b) No, Sir. An Extra Departinental
Agent, who performs only part time job
for the Depariment for fixed hours of
work on consideration of a cowusolidated
monthly allomwance, cdpnot, in the very
nature of things, be regarded as full time
Government Servanis Therefore there
is no question of rzgularising tie services
of ED Agents against regular departmental
posts, However, they are seleeted to
Group DjPostmen cadres on the basis of
their senjority, provided they qualify the
written test to be conducted for the
purpose subject to certain conditions.

(c) The remuneration of Extra-depart-
mental Agents are revised annually in the
context of price rire, These have been
revised from 1-9-86 in the statem nt
given below,

Statement
Category of ED Agents Revised Allowances
Minimum Maximom
~ Rs, Rs.
(8) EDSPM/ED Sorters/ED Record Clecks 202 T30
(b) EDBPMs 202 254
(c) E.D, Stamp Vendors 202 254
(d) Other E. D Agents
(i) Working for 2 hours or more 199 242

(iiy Working for less than 2 hours 1 M4 (Bxed)
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Steps to Prevent Flaring Up of
Natural Gas

78. SHRI1 P.M. SAYEED : Will the
Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
(a) whiether Government have estimated
the quantum of natural gas beiog flared
up at different places in India and if so,
the details thereof indicaring reasoons
therefor; .

(b) the steps Government propose (0
take to prevent flarc up;

(c) whether it is a fact that tfic produc-
tion of npatural gas iJs expected 10
become double the existing production by

he end of the Seventh Plan; and

.(d) whether Government propose to
revise the price of nawural gas downward
for the consumers and if so, when ?

‘

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS AND MINIS-
TER OF STATE IN THE MINISTRY
OF FINANCE (SHRI BRAHMA DUTT):
(a) and- (b) In 1985-86, an estimated
quantity of about 3120 million cubic
metres of gas was flared, . Gas fluring
occurs due to vatious reasons and the
following steps are being taken to reduce

. this :

— Additional compression facilities are

being provided in the Western

Offshore region. .

—= Plans are being made for getnering
small quantities of associated natural
gas, which is being flured in isolated

. fields in Gujarat region,

— In the Eastern region, ONGC and
OIL have committed gas to new
consumers,

— GAIL have also undertaken a study
on connecting various oil fields in
Assam by a network of pipelines to
form a grid, '

\
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— Fall back consumers are being deve-
loped to utilisc gas when regular
consumers fail to lift committed
quantities.

{c) Itis expected that by the end of
the Seventh Plan the production of natural
gas would be about 40 MMCMD,

(dj No, Sir,

[Transiation]

Difficulty in Running Rice Mills in
Punjab

79. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
FOOD AND CIVIL SUPPLIES be plea-
sed to state

(a) whether it is a fact that the Asso-
ciation of Rice Mill Owners in Punjab has
expressed its inabifity to run its mills;

(b) if so, the reasons therefor; and

(c¢) the steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOND AND CIViL
SUPPLIES (SHR{ GHULAM NABI
AZAD) : (a) and (b) A rcpresentation
has been received from the Punjab Rece
Millers Association stating thay they are
suffering losses on account of low rates of
paddy nulling and dciage and that they
might-be compelled to close down their
operations,

(h) The rates for custom milling of
paddy and driage are settled by the public
procuring agencies, including the Food
Corporation of India, directly with the
millers according to their best cormmnercial
judgement,

{English]

Industries Working to less than
50 per cent Cupacity

80. SHRI AKHTAR HASAN : Wil
the Minister of INDUSTRY be picased
to state :
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(a) whether it is a fact that there is a -

marked increase in the number of the
latters of intent issued during the recent
past as compared to the correspondipg
period in last year and also in their con-~
version into jndustrial licences:

(b) if so, whether it is also a fact
that inspite of 1his rising trend in expan-
sion and investment, many and important
industries are workiag to less than 50%
of their capacities; and

(¢) if so, what ails our industrial
policy to allow to this trend when the
country is  in the grip of demand re-
cession ? :

THE MINISTER OF STATE IN THE
DEPARTMENT OF [INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Industrial approvals
accorded by way of grant of letters of
intent and registration letters pertaining
to de-licensel industries registered subs-
tantial increase during 1986 as compared
to 1985, © As many as 1130 letters of

intent and 2 87 regictration letters were:

issued by the sccretariat for Industrial
Apnrovals during 19%4 as compared to
1457 letters of intent and 1167 regis-
tration letters issued during 1985, There
has also bern an increase in the conversion
of letters of intent into industrial licences
in 1986 as compared to the previous
vear, In 1986, 536 letters of intent
were converted into industrial licences as
against 432 during 1985,

(h) and (¢) Capacity uilisation has
been low in certain industries due to
factors, such as, infrastructural and raw
material constinints, demand botticuecks,
adverse industrial relations, inadequate
technological  urgradation, eic, To
jmprove caracity uti'isation, the Govern-
ment have been luying emphasis on
modernisation investment in balahcing
equipment and technological upgradation.
Higher capacity utilisation is also being
secured through industrial licensing and

import policivs as well as through mone-

tary and fiscal measures and improvement
in infrastructure. There is no evidence

FEBRUARY 24, 1987
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to show that the country is in the grip of
any general demand recession,

“Working of Cement Units

81, SHRI SATYENDRA NARAYAN
SINHA :

SHRI SANAT KUMAR MAN-
DAL :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the attention of "Govern-
ment has *been drawn to the unsatisfactory
working of cement units set up since
1982 leading to their inability to raise
fresh capital for further capacity;

(b) if so, whether any study has been
made about the cases responsible for this
position; and -

(¢) the outcome thereof and steps
taken or contemplated ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
IDEVELLOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Representations have
been received from the Cement Manu-
facturers’ Association as well as some
individual ynits about the financial pro-
blems f1ced by such units. However, no
specific repoit has been reccived about
the inability to raise frcsh capital for
future capacity by such units.

(h) and (¢) The position has Dbeen
examined by the Government and follow-
ing reliefs have already been given :—

(i) Levy obligation of all pew unils
has been reduced from 409 to
309, of actual production with
effcct from 15th December, 1986.
This will help in generating addi-
tional funds from the sale of
larger quantity under non-levy
category.

(ii) Retention price for levy cement
has been increased by Rs, 24.50
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per tonne with effect from 15th
Decémber, 1986,

(iii) Payment of Rs. 9/- per tonne by
the cement factories to Cement
Regulation Account on the non-

levy production of cement
has been discontinued from
15.12,1986,

Public Sector Industries Incurring Losses

82. SHRI G.,S. BASAVARAJU :
SHRI S.M. GURADDI :
SHRI SHANTI DHARIWAL :

Will the Minister of INDUSTRY be
pleased to state :

(a) the names of-industries in the
public sector which are incurring losses
continuously, the amount invested in

these industries and the accumulated
losses so far; and
(b} whether Government propose

either to close down such sick industries
or to hand over these industries to private
sector ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF, K.K. TEWARY) : (a) A
Statement showing the names of Central
Public Enterprises incurring Josses con-
tinuously for the last five years ending
31.3,1985 is given below., Amounts
invested therein and the accumulated
losses are given in the Puablic Enterprises
Survey for 1984-85.

(b) There is no such decision at pre-
sent,

Statement
1. Tea Trading Corporation of
India Ltd,

2. Indian Drugs ‘& Pharmacecuticals
Ltd.

3, Graden Reach Shipbuilders &
Enginecrs Ltd.

4.

PHALGUNA 5, 1908 (SAKA)

S.

6.

10.
1t,

12,
13.
14,

20,

21.
22.
23.
24,

25.
26.

217.
28.

30

. 29,

31.
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Bharat Coking Coal Litd,
Bastern Coal@elds Ltd.

The Fertilizer Corporation of
India Ltd.

Hindustan Fertilizer Corporation
Ltd.

Braithwaite & Co. Ltd,

Heavy Engineering Corporation
Ltd,

Jessop & Co, Ltd,

Mining & Alied Machmery Cor-
poration Ltd.

Triveni Structurals Ltd,
Bharat -Brakes & Velves Ltd.

Richardson & Cruddas (1972)
Ltd.

Scooter India Ltd,

Engineering Projects (India) Ltd.
National Instruments Ltd.
ﬁharao Ophthalmic Glass Ltd,

Mandya National Paper Mills
Ltd.

Tannery & Footwear Corpn. of
India Ltd,

The Mim Tea Co. Ltd,

Bieceo Lawrie Ltd,

Central Inland Watér Transport
Corpn. Lid.

Hindustan Shipyard Ltd,
Delhi Transport Corporation.

The Indian Iron & Steel Co,
Lud.

Bharat Refractories Ltd,

Hindustan Steel Works Construc-
tion Ltd.

Bharat Aluminium Co, Ltd.
Hindustan Copper Ltd.

Rehabilitation Industries Corpora-
tion Ltd,
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32, Central Electronics Ltd,

33, Artificial Limbs Mfg, Corpora-

tion of India.

34, North Eastern. Handicrafts &
) Handloom Dev. Corpn. Ltd.

35. NTC (Andhra Pradesh, Karna-
taka, Kerala & Mahe) Ltd.

NTC (De hi, Punjab & Rajasthan)
Lid, '

37. NTC (Uttar Pradesh) Ltd,

38, The British India Corporation
’ Lid.

Glut in Production of gas at Bombay
and Gujarat

83, SHRI S.M, GURADDI: Will
the Minister of PETROLEUM AND NA-
TURAL GAS be pleasced to state :

(a) whether there has been a glut in
th: production of gasin Bombay and
Gujarat; ’

(b) whether the Assum Refinery had
been closed for some time recently; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLFUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FIN-
ANCE (SHRI BRAHMA DUTT) : (1)
There has been substantial increase in
the production of WNatural gas from
Bombay Offshore and to some extent
from Gujarat However, the utilisation
has also increas:d,
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(b) and (c) The Guwaha;i, Refinery
bhad to be shut down from 17.1.87 due
to a strike resorted to by the employees
on various demands, The issues have,
however, been settled and the strike was
‘called off with effect from 9.2.1987,

Production and Employment in Public
and Private Sectors

84. SHRI RAMASHRAN PRASAD
SINGH : Will the Minister of INDUSTRY
be pleascd to state.:

(a) the production of all public and
private sectors during the years 1985-86
and 1986-87 ; ) .

(by the employment in all public and
private sectors till date ;

(¢) whether employment has increased
in public sector as compared to private
sector ; and

(d) if so, the details th:reof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA-
CHALAM) : (a) Production figures in
public and private scciors are not avail-
able for the years 1985-86 and 1986-87.
However, gross output figures for public
and private sectors, available for the
latest two years 1981-82 and 1982-83
in the Annual suivey of Industries cover-
ing factory sector, were as follows :

—_——

Gross Output
(Rs, crores)

Sectors 1981-82 1582-83
Public Sector : 20,531 24,927
(Central, State &

Local Govts ),

Wholly Private 47,418 54,076
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(b) to (d) According to the Ilatest
Abstract of Annual Employment Review;
1983-34 of the Ministry of Labour,
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private industries sectors (manufacturing,
mining & quarrying, electricity. gas &
water) as on 31st March of 1983 and

ﬁgures of employment in public and 1984 were as under :
(in lakhs)
1983 1984 4
Public Sector 32.39 33,77
Private Sector 47.83 46,25

Telephone Coonections in Harvana

85. CH. RAM PRAKASH : WwWill
the Minister of COMMUNICATIONS be
leased to state :°

(a) the number of applications for
telephone connection 1eceived by Govern-

(b) how many connections have been
provided to applicants ; and

{(c} how many applicants are still
waiting in Haryana State in each- city ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
to (c) The desired information is given

ment during the last three years in in columns 3, 4 and 5 respectively of
Haryana in different ci:ies ; the statement given below, ’
Statement

Connections

Si. Name of City No. of Applications Waiting
No. : Received during Provided List
Last 3 years during last
/ . (1984-85, 85-86 3 years
upto 31.1-87)
(1? (2) (3) 4 )
1. Ambala Cantt, 874 940 ) 521
2. Ambala City 1163 1010 1014
3. Badarpur 105 | 4_4 163
4. Bahadurgath 390 9 381
5. Ballabagarh 1192 1092 664
6. Bhiwani 506 320 186
7. Dabwali 215 191, 86
8. Faridabad 5353 » 1220 . 5148
. 9. Fatehabad 177 71 88 .
19. Gurgaon 2258 1268 2423
11, Hansj 222 189 ‘ 34
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1 2 3 4 5

.12, Hissas 1296 763 - 1164
13. Jind 198 255 187
14, Kaithed 669 398 352
15, Kalks 202 93 73
16. Karnal 1082 149 1473
7. Kmuksiaetm 646 396 206
8. Namaul 151 149 39
19, Naewana 147 198 ' 30 -
20, Palwal 246 202 90
21. Panipat 1802 122 : 2300
72, Regari 280 340 - 175
23, Rohtak 1826 1099 . 7127
24. Shahbad 236 175 29
25. Sirsa 10¢5 599 817
26, Sonepat 826 615 211
27. Tohana 212 . 171 85
28. Yamunanagar 1669 1129 787
v29. ATl other remaining

exchanges (below .7860 6148

1818

86.

Tastallation of Turbines by Delhi

Electric Svpply Undertaking

DR. G.S. RAJHANS : Wil

the Minister 8f ENERGY be pleased to
state :

(a) whether
Undertaking has installed
turbines and

Delhi

experts ;

(b) if so, whether

Electric

ignored

Sup: I
small size
advige of

small size

turbines cannot meet the capital’s power
needs ;

(c) the reaction of Union Government
in this regard ; and

(d) the action proposed against DESU
which has ignored the experts advice ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGH : (a)y Ths sjze
of the units ¢30 MW) for gas turbines
in DESU system was decided keeping in
view the functions to be performed by
these units  These include facility for
black start and also to operate for im-
proving the voltage system. Such faci-
liies are pot available in the bigger
size units.

(b) The purpose of installation of gas
turbines was to meet the peak requirement
of Delhi and impreve the system voltage
whenever required. The gas turbines
are meeting these requirements,

(¢} and (d) Do not arise in view of
replies to parts (a) & (b) above,
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Bonds for Baskreswar Thermel Power
Project

87. SHRI GADADHAR SAHA :
Will tHe Minister of ENERGY be pleased
to state : .

(a) whether Government have refused
permission to float Bonds for the Bak-
reswar Thermal Power Project ; and

(o) if so, the
- refusal ?

reasons for such

THE MINISTER OF STATE IN THE

DEPARTMENT OF POWER IN THE

MINISTRY OF ENERLY (SHRIMATI
SUSHILA ROHTAGI): (a) and (b)
The present scheme of floating Bonds
introduced- by ithe Central Government
is confined to Central Public Sector
Und-=rtakings, primarily in the infrustruc-
ture fields. Ths2 question of extending
the facility to financially viable State
Uidertakings in similar field: will be
dectded by Government after sufficient
experence has been gained in the opera-
tion of the scneme and in the light of
the overall resources position of the
Central Government in . relation to its
commitments. ‘

Conservation on Energy

88. SHR1 BHATTAM SRIRAMA-

MURTY :
SHRI K. RAMAMURTHY :

Will the Minister of ENERGY be
pleased to state :

(a) the measures envisaged for con.
servation of energy in the country; and

(b) the results yielded so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) The mea-
sures envisaged for conservation of energy
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in the country mainly include ;

-~ Energy audits in industrial units to
determine the paitern of energy con-
sumption, identify areas where the
energy efficiency can be improved
and suggest ways to achieve this
improvement.

— Reporting- of energy consumption

- figures by industrial consumers and
fixation of industry-wise/plant-wise
norms.

— Training of Eriergy Managers and
Energy Auditors.

— Promoting use of energy saving
devices through grant of fiscal in-
centives etc.

-

— Modification of ISI specifications
perraining to various energy driven
appliances to denote minimum levels
of energy efficiency.

— Encouraging the use of equipment
and machinery conforming to stan-
dard specifications,

— Rectification of inefficient agricultural
pumpsets. !

— Awareness c.mpaign to educate and
guide consumers.

— Reduction ¢f T & D losses.

— Encouraging the manufacture of fuel
<flicient transport vchicles,

— Programme of improved Chulhas
~ (wood stoves),

— Propagation of systems based on
Solar, wind and bio-mass energy.

— Promotion of Research & Develop-
ment in energy conservation teche
nologies.

(b) In the case of the demonstration
programme of rectification of agricultural
pumpsets funded by the Government,
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it has been observed that the energy
efficiency of the rectified pumpsets im-
proved by about 259 on an average.
Similarly, the conservation aclivities con.
ducted by the Petroieum Conservation
Research Association have so far resulred
in an annual saving of Petroleam products
worth Rs. 150 crores. An overall
asscssment of tne edergy savings which
might have accrusd as a results of the
energy CONservation maasures initiated
adopted by all the user sectors iz however
not possibhie,

Profit/Loss by Public Sector Uode: takiags

89, DR, CHINTA MOHAN : Wil
the Minister of INOUSTRY be pleased
to state : .

(a) whether pubtic sector units have
turned profitable in the first half of 1986-
87 and if so, tne derails - of profits,
undertaking-wise, indicating total corres-
ponling investment (cumulative) in eaah
of these including losses suffered so far,
if any;

(b) whether Government have plans to
privatisc the sick units or close these
down or upgrade their technology or
productivity; and

(¢) whether the losing public sector
units which are at present maanel by
burgaucrats are heicafier 10 be fully
professionalised ?

THE MINIST.R OF STATE TN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY (PROF. K. K. TEWARY) :
(2) Final figures relating to financial
performance of Central Publie Enter-
prises for the first half of 1986-87 are
not available. However, based on
provisional estimates received from only
170 enterprises, the overall working
results during first haif of 1986-.87 show
a nct.profit of Rs. 232 .96 crores. Details
of undertaking-wise profits, total corres-
ponding invectmemt  (cumulative) and
losses suffered uato 1984-85 are available.
in the Public Enterprises Survev 1984.85
which was liid on tte Table of the House
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on 27-2-1986. Further details upto
1985-86 are und r compilation and the
Public Enterprises Survey [885-86 giving
these details is being placed on the Table
of tae House very shortiy.

(b) Government have, so far, not
taken any decision to either privanse or
close down any of the sick Puablic Sector
Units, To ungrade their technology or
productivity Government have been taking
various steos including, irter-alia, moder-
nisation and rehabilitation of plant and
equipment wherever considered necessary, .
diversification of products; provision of
balancing facilities; training and retrain-
ing of peisonnel; emphasis on cost control
and cost reduction and encouragement of
labour participation in management,

(¢) Government has always atressed
the need for professionalisation of all the
Pmb'ic Sector Units. Government has,
also decided that in future bureaucrats
intending to shuft to Public Sector can do
so ozly on immediate absorption basis
genierally,

Targetl for Extra Power Capacity

90. DR DATTA SAMANT : Will
ths Minister of ENERGY be pleased to
state :

(a) what was the target for extra
power canacity addition during the first
seven months i 1936-87;

(b) the turget achieved during this
period; and

(c) the various reasons for fall in this
farget and the measutes Govgrnment are
taking to improve generation of power
capucity in the country 7,

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGID : (a) and (b)
Against a target of commissioning of
additional capacity of 1505 MW during
the first seven months of the year
1986-87, a capacity of 749 MW was
commissioned,
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(b) The delay in supply of equipment,
detection of gcoiogical faults and shear
zones, in hydel projects, were the primary
factors which have contributed to targets
not being maintained, Regular reviews
are made by the Department of Power
and Central Electricity Authority to
‘expedite delivery of ‘the equipment.
Senior Officers of the Central Electricity
Authority also visit the sites and provide
guidance. c

[Translation)
Letters of Intent for Industrial Units

91, SHRI HARISH RAWAT Will
the Minirter of INDUSTRY be pleased
to state :

the pumber of letters of intent

G
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issuted during the last one vear for setting
up industrial units in each State and the
number of those letters of intent out of
them which were converted into industriai

licences; and

(b) the state-wise number of letters of
intent cancelled on account of their non-
"utilisation ? ' :

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M., ARUNA-
CHALAM) : (a) and (b) A statement
showing the State-wise break-up of
number of letters of intent granted during
the year 1986 and their implementation
position is given below,

| Statement

Statement showing the State-wise break-up of number of letters of intént granted
during 1986 and their implemenitation position

Sl. StatefUnion Total No, of Implementatjon position (as on 31-1-87)

No. Territory letters of intent  of leuers «f intent given in column 3

- issued No. of letters No. of letters No, of lerters

of intent of intent of intent pend-

converted into  treated as ing for conver-

industrial lapsed sion into indl,

licences licences

) (2) ' 3) 4) %) (6)
1. Andhra Pradesh 111 1 —_ 110
2, Arunachal Pradesh . 1 —_ — 1
3. Assam 20 —_— -— 20
4. Bihar 18 -— — i8
5. Chandigarh 2 1 e ' 1
6. Dadra & Nagar Haveli 8 — —_ 8
7. Delhi 17 2 2 13
8. : Goa, Daman & Diu 23 1 —_— 22
9. Gujarat 105 5 —_ 100
10. Haryana 57 4 — 53
11, Himachal Pradesh 18 — — 18
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1 2 3 4 5 6
12. 'Ja.mmu & Kashmir 5 -—_ —_ 5
13, Karnataka 76 6 1 69
14, Kerala 17 — — 17
15. Madhya Pradesh 55 1 — 54
16. Maharashtra 173 4 — 169
17. Manipur 1 — — 1
18, Meghalaya 1 - — 1
19. Nagaland 4 — — 4
20, bl_'ESSa . 17 —_— — 17
21, Pondicherry 12 — — 2
22, Punjab 47 2 4 45
23, Rajasthan 54 1 1 52
24, Tamil Nadu 104 ° 5 —_ 99
25, Uttar Pradesh 135 5 2 128
26. West Bengal 42 —_ — 42
27. State not indicated/

more than one state 7 — — 7
Total : 1130 38 6 1086

[English1 () whether Government are thinking

Proposal for Unlform Civil Code

92. SHRI G. M, BANATWALLA
Will the Miaister of LAW AND JUSTICE
be pleased to refer to the reply given 1o
Unstarred Question No. 20 on 4th
November, 1936 re: Voluntary Civil
Code and state : -~ '

(a) whether the group of Ministers
under the Chairmanship of the Minister of
Human Resource Development set up ta
consider the question of a uniform civil
code has since settled any draft on a
Uniform Civil Code;

(b) if so, whether the draft has been
considered by Government and whether
Government propose to bring any Bill on
the same; and

to give up the idea of bringing forward
Uniform Civil Code altogether ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R, BHARDWAJ) : (a) No,
Sir.

(b) Does not arise.
(¢) Does not arise.

[Translation)

Power Connections to Villages in
Extended Lal Dora in Delhl

93. SHRI BHARAT SINGH : Wit
the Minister of ENERGY be pleased to
state :
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(a) whether electricity  connections
were provided in extended Lal Dora area
of villages of Delhi before 1983 ;

(b) whether the issue of coonections
has since been discontinued ;

(¢) whether Government propose to
review issuing of power connections to

these villages ; and
(d) if so, when ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) Yes, Sir.

(b) Yes, Sir,

. (©) and (d) The information is being
collected and will be laid on the Table
of the House.

Withdrawal of Voluntary Price Control
on Vegetable Oii

94, SHRI RAJ KUMAR RAT :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

¢2) whether it is a fact that voluntary
price control on vegetable oil products
has been withdrawn ;

(b) if so, reasons therefor ; and
(c) thc measures taken to check the

repeated increase in the selling price of
vegetabie oils ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL

SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) Yes, Sir,
(b) The Voluntary price agreement

was withdrawn in January, 1986 as a
part of Government's c¢ontinuing efforts
to minimise controls and in view of the
satisfactory availability and reasonablke
prices of vanaspati.
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. (c) Effective supply management of

imported edible oils is being main-
tained,
[English}

Rengali Hydro Electric Project in

Orissa

25. SHRI RADHAKANTA DIGAL :
Will the Minister of ENERGY be pleased
to state :

1

(a) the latest estimated cost of the

Rengali Hydro-Electric Project in Orissa ;

(b) the amount spent on the above
project as on 31 December, 1986 ;

{c) whether commercial p:oduction
has started in that project ; and

(d) if so, since when and the total
M.W. eclectricity generated so far ?

THE MINISTER OF STATE IN THE.
DEPARTMENT OF POWER IN. THE.
MINISTRY OF ENERGY (SMT.
SUSHILA ROHTAGI) : (a) The Jatest
estimated cost of Rengali Hydro-electric
Project €2 xX50MW) is Rs 205.87
crores out of which Rs. 125.52 crores
is chargeable to Power,

{(b) The expenditure on the Power
portion incurred upto end October 1986
is about Rs_ 118 crores.

{c) and (d) Unit- was put into
commercial operation in August, 1985
and Unit-1! in March 1986. The total
encrgy generated during 1985-86 was
198 MU and during the period April
1986 to January 1987, 510 MU.

[Translation]

Aliotment of Wheat and Rice to.
Gujarat

96. SHRI C D. GAMIT : Wil the
Miaister of FOOD AND CIVIL SUP-
PLIES be pleased tc state :

(a) whetheritis a fact that Guiarat
Government have demanded increased
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supply of wheat ‘and rice for famine
affectad persons and if so, the details.
thereof ; and

(b) the quantity allotted by QGovern-
ment and the quantity actually supplied
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAD):
(a) Yes Sir. The Government of Gujarat
have in their Memorandum to the Central
Team asked for special alloeation of
4.82 lakh tonnes of wheat for the
period January 1987 10 Juns 1987
on the N R E.P. and R.L E.G.P. pattern,
A reauest was also made for additional
allocation of 15,000 tonnes of rice over
and above the normal monthly allocation
for public distribution system, besides a
monthly allocation of 20.000 tonnes of
coarsegrains ducing January 1987 to July
1987,

(b) The monthly allotment of wheat
to Guiarat is 60,090 tonnes, and rice
20,000 tonnes, for public distribution
system. An additional allotm nt of
15,000 tonnes of rice has since teen
made for February, 1987,

[English)

Offshore Exploration with Assistance
of Foreign Compaunies

67, SHRIMATI N.P JHANSI
L.AKSHMI : Wijll the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether it is a fact that talks were
held with the foreign oil companies for
offsho.e exploration in 1287 ;

(b) if so, the nature of the discussions
held ; and

{c) the cutcome thereof ?

THE MINISTER OF STATE OF THE
MINISTRY GF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
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FINANCE (SHRI BRAHMA DUTT) :
(8) o () Yes, Sir. Preliminary dis-
cussjions with the foreign oil companies
regarding their bids for offshore explora-
tion arc being held.

Power Projects Behind Schedule

98. SHRI C, JANGA REDDY :
Will the Minister of ENERGY be pleased
to state :

(a) whether twenty two of the twenty
cight on-going power projects. in the
country are behind schedule and all except
two have cost over-runs; and

(b) the facts in this regard in each
case and the revised time and cost sche-
dules is each one ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAG!) : (a) and (b)
The information required is being col-
lected and will be 1aid on the Table of
the House, ‘

Setting up More Power Plants in
Karnataka

99. SHRI H.B. PATIL : Will the
Minister of ENERGY be plcased to ™~
state : .

(2) whether Union Government have
sought any report from the Siate of
Karnataka regarding position of power
generation and possibility of establishing
more power plants in that State; and

{b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) No, Sir,
“‘l_‘bere is a power shortage in Karnataka
and it is for the ‘State authorities to
explore the possibility of establishing
more power plants in the State sector,

{b) Doec not zrise,
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International Cougress of Public
Enterprises

100, SHRI K. RAMAMURTHY :
Will the Minister of INDUSTRY be
pleased to state :

(a) the recommendations made by the
three day International Congress on Public
Enterprices held in New Dethi from
January 20, 1987 to January 22, 1987;
and

(b) the action proposed to be taken

thereon ?
4

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF. K K. TEWARY) : (a) and
(b) The recommendations of the three
day International Congress on Public
Enterprises held in New Delhi on lanuary
20-22, 1987 ara yet to be formalised by
the Standing Conference of Public Enter-
prises (SCOPE). Government sha'l con-
sider taking action on receipt of the
recommendations,

Fetting up of Heavy Industries in
North Bengal

101. SHRI ANANDA PATHAK :
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether Government are consider-
ing to set up some heavy industries in
North Bengal; .

(b) if so, the details thervof; and

~ (c) the initiative so far taken by
Vpion Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF. K. K, TEWARY:: (a) to
(¢) The information s being collected
and the same will be laid down on the
Table of the Houge, ‘
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Chukha Hydel Project in Bhutan

-

102, SHRI ANANDA PATHAKX :
Will the Minister of ENERGY be pleased
to state :

(a) whether the Chutha Hydel Project
in Bhutan executed with the assistance of
India has since been completed; and

(h) if so, the quantum of power that
would be made available for the districts/
North Bengal and when ?

THE MINISTEKR OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAG!) : (a) Two out of
four units of 84 MW each of the Chukha
Hydel Project in Bhutan hdve started
generation of power, The remaining two
unirts are unter construction.

(b All the surplus power from the
Chukha Hydel Project in Bhutan (4.X 84
MW) will be purchased by the Govern-
ment of India, through the National
Hydroelectric Power Corporation for dis-
tribution in the Eastern region including
Wert Bengal West Bengal has been
allocated a shares of 29,109, of the
power received in India  The distribution
of power within the State of West Bengal
is done by the West Bengal State Electri-
city Board. ‘

Meeting with Trade Unjons to Discuss
Safety Meascres in Coal Mines

103, SHRI INDRAIT GUPTA:;
Will the Minister of ENERGY be pleared
to state :

(a) whether Government pro. ose to
call a meeting f the trade unions in the
coal sector alongwith the management of
Coal India kimited to discuss safety mea-
sures in coal mines; and

(b) if s0, the details thereof ?

THE MINISTER OF ENERGY (SHR1
VASANT SATHE) : (@) and (b) A
meeting, of the Standing Committee on
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Safety in coal mines was recently held on
4th Februacy, 1987, It was atiended to
among others, by the representatives of
the trade unions, managements of coal
companies and Director General of Mines
Safety. The safety situation in the Coal
India group of coal companies aad
S.C.C.L, was reviewed and it was obs-
erved that there bad been an overall
improvement in the safcty situation
CIL group of Coal Companies. The rate
of fatalities per million tonne of output
has come down to 1,03 in 1986 as come-
pared to 2,37 in 1973 and 1,16 in 1985,
Likewise, the rate of serious injuries came
down fom 19,49 mm 1973 to 4.07 in
198% and 3.65 in 1936, A number of
other decisions were also taken to
improve the safety siwuation further,
These are ;—

{(a) To launch a special drive to
improve travelling roadways;

(b) To provide better lighting on
travelling roadways so as to mini-
mise bhaulage accidents which
wcere found to be the second most
important cause of fatal accidents
after roof-falli .

(¢) To prepare roof support plan for
every mine in consultation with
the DGMS and Pithead Safcty
Committee;

{(d) To launch a special driv: to iden-
tify accident prone mines so that
greater attention could be paid to
them 10 minimise accidents and
reduce security risks; .

(e) To introduce clectronification and
automation, whercver po«sible
and feasible, to eliminat> human
errors 80 often regponsible for
causing accidents;

(fy To put greater emphasis on train-
ing of drivers and other staff
engaged in operation of Heavy
Earih Moving Machineries
(HEMM) to make them safety-
copscious, The HEMMs have
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been identificd to be principally
responsible for accidents in open-
cast mihes,

(g) To associate workers’ representa-
tives in all accident inquiries,
undertaken by the internal Safety
Organisation (ISO) of the Coal
Companies, where the fatalities
aie three or more, to inspire con-
fldence among 1he workers and
lend credibility to such inquiries,

Indo-Italy Telecommunication Pact

104, SHRIT. BALA GOUD : Wwill
the Minisier of COMMUNICATIONS be
pleased to state :

(2) Whether Indo-Ttaly Telecommuni-
cation Pact has been reviewed in the last
week of January, 1987; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY CF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
No, Sir, Government have not signed any
Pact with Italy on cooperation in Tele-
communication.

(b) Question does not aijse.

Power Distribution System

105. SHRI T BALA GOUD : Will
the Minister of ENERGY be pleased o
swate

(a) whether the power distribution
system at present is not satisfactory;

(b) if so, whether Government pio-
pose to introduce a new system; and-

(¢) if so0, the details thereof 2

TRHE MINISTER OF STATE IN THE
DEPARTMENT OF FPOWER IN THE
MINISTRY OF ENERGY (SBRIMAT!
SYISHILA ROHTAGI) : (a) to (¢} The
power distribution systems in certain
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parts of the country need strengthening.
Guidelines have been jssued to the State
Electricity Boards/Electricity Departments
to take up system improvement schemes
for the strengthening of transmission and
distribution systems. Efforts are being
made to ensure that adequate fund$ are
provided for this work and to ¢nsure their
timely completion through  effectiie
meonitering

Release of Commemorative Stamp on
Shaati Deva

NARAIN CHAKRD
Will the Minister of

106. PROF,
PARASHAR :

COMMUNICATIONS be pleased to
state :
(a) whether any request has been

received for the release of a commemora-
tive stamp to mark the 1300th Birth
Anniversary of the famous Sanskrit Poet
and Mahayana scholar Shanti Deva in
1987;

(b) if so, the decision taken on this
request; and

(c) if not, the likely date by which a
decision would be taken and the date on
which the stamp would be released ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI SONTQSH MOHAN DEV) :
(a) Yes, Sir.
(b) and () A Philatelic Advisory

Committee functions io the Department
to advise the Government regarding issue
of special/commemorative posiage stamps
and other related matters, “This proposal
will be placed before the Philatelic
Advisory Committee, for consideration,
at its next meeting. The Date for which
has not yet been fixed,

[Transiation)

Alliotment of LPG Agenciles In
Uttar Pradesh

107. SHRI ZAINUL BASHER :
Will the Minister of PETROLEUM AND
N ATURAL GAS be pleased 1o state :
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(a) the number of towns . having
population of more than twenty thousand
in Uttar Pradesh which have beep selec-
ted for allotment of L.P,G. agencigs;

(b) the number of towns euti«of them
where L.P.G agencies have been allotted
and where these are yet to be allqtted;

(c) the time by which L.P.G. sgencies
will be allotted in the remaining towns;
and

(d) ihe target for covering such towns
by L,P.G. ageucies by the end of current
Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) 1o (d) The o1l
presently .marketing LPG in U.P, in
101 towns with a population of more
than 20,000; LPG distributorshirs in
another 46 such 1owns will be established
in a phased manner, subject to augmen-
tation of LPG availability, bottling
capacity and infrastructure  facilities.
I PG distributorships for covering these
46 towns are likelv to be set up during
the seventh Plan period thoygh ipdication
of firm dates is not feasible. ‘

 [Erglish]

Power Generation Target

- 108. SHRI R.M, BHOYE : will the
Minister off ENERGY be pleased to
state :

(a) whether a high level review by his
Ministry has indicated that the current
fiscal year will close with shortfalls both
in targetted power gemeration and addi.-
tional installed capac,ty;

(b) if so, the details regarding power
generation target for the current year
fixed as well as the actual generation
likely to come out against the targetted
the extent of
shortfall; and .

industry s

L]
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(c) the reasons thereof ?-

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) Yes, Sir.

(b) and (¢) Against the Power Gene-
ration target of 190 B U, during
1986-R7, the gencration expected s
186.5 B.U, The shortfall wili mainly be
in the hydro generation on account of
Jow hydel reservoir levels, -

Rise in Power rates for Small Units
in Delhi

169, SHRI NITYANANDA MISRA :
Wiil the Minister of ENERGY be pleased
to state :

(a) whether the power rates for the
jsmail units in Delhi which comprise
90 per cent of the industrial units, have
been raired from 35 paise to 73 paise
ecently;

(b) if so, whether due to the stcep
inerease, many of the small units will be
faced to close down;

(c) whether Government have received
representation from the body of small
scale industries to reconsider the hike ana
bring it down; and

(d) if se, whether Government bave
considered it and the outcome thereof ?

THE MINISTER OF STATE N THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) Power rates
for small units  were revised from
35 paise to 75 paise with effect from
9th April, 1985,

(b} While increase in tariff rate effects
all consumers of electricity, power supply
rates for small vnits are still Jower than
non-domestic {commercial) consumers,

(¢) and (d) DESU had received
representations from certain  indusirial
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associations, Chamber of Commerce etc,
against the revised tariff effected in April,
1585, Keeping in view the cost of power

' generation it has not been considered

feasible 16 reduce the power rates in
Delhi,

Appointment of Judges from Bar

110. SHRI NITYANANDA MISRA :
Will the Minister of LAW AND
J'. STICE be pleased to state :

(a) whether Government have studied
the situation arising out of best talents in
the bar shying away from joining the
Bench; and

(b) so, the results thaeof and the
steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SbR1 HR, BHAKDWAJ) : (a) aud (b)
No such stucy bas been undertaken by
the Government, The Goveromeut, how-
ever, muke all possible efforis to appoint
the best available talent in the Bar as
Judges of the High Courts, In order to
attract better talent, Government hive
also decided to substantizlly raise the
salary of Judges by having the Constitu-
tion (Fifty fourth Amendment) Bill, 1586
passed by Parliament, The Government
have also substantially im;'roved ihe
service condjtions of Judges ¢f the High
Courts by enacting the High Court &
Supreme Court Judges (Conditions of
Service) Amendmcent Act, 1986 whch
was brought into force with effect fiom
1.11.1986,

Commissioning of Electrenic Telex, Etc,
at Ernakulam and Palghat (Kerala)

111, SHRI MULLAPALLY RAMA-
CHANDRAN . Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the Elcctronic Telex and
the Digital FElectronic Trunk Automatic
Exchange at Ernakulam (Kerala) is ready
to be commissioned;
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(b) if not, the time by which it is

fikely to be commissioned; and

(c) the time by which the Electronic
Telex at Palghat will be comrmissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF CCMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
{a) No, Sir. :

(b) The Electronic Telex at Ernakulam
is expected to be commissioned during
1987. The Electronic [gital TAX at
Ecnakulam is expected to be commissioned
during 1988. :

(c) The Electronic Telex at Palghat is
under testing and is expected to bz com-
missioned by 31.3.87,
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Industrial Licences for Kerala

112. SHRI K, MOHANDAS : Will
the Minister of INDUSTRY be pleased
to state :

(3) the details of industrial licences
issued to Kerala during the last six
months; and

(b) the total Central investment in-
volved in these proposals ?
THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY

OF INDUSTRY (SHRI M.
ARUNACHALAM) (@ and (b
During the period July-December,
1986, a total of 4 industrial licences

were granted for setting up of industries
in Kerala. Detaijls of these are given

below ;:—

Name of the Uuit & Item of Mfr. & Sector Proposed invest-

Location capacity and type ment in fixed
assets as indica-
ted in the IL
application (in
Rs. lakh)

1. OEN Micro Systems Ltd., Video Terminals == Public 20 -

Cochin 1000 Nos.- Sector

{Distt. Ernakulam (Substantial Expn.)

Tripunithura)

2. Keltron Telephone instru- Telephone instruments==  state 324

ments Ltd., 5 lakh Nos. Public

Trivandrum {(New Undertaking) Sector

(Distt. Palghat)

3. Thomson Drugs & Chemi- Chloroquine Di-phosphate State 57

cak Ltd,, =50 tns. Public

Malappuram, : (New Undertaking) Sector

(Nilambur, Malappuram)

4, Hindustan Organic Propylene (Chemical . Central 323

Chemicals Ltd,, grade= Public

Maharashtra 7,000 tns.s Sector

{Near Cochin)

(New Article)

Castes and Scheduled Tribes in Bihar

113. SHRI RAMSWAROQOP RAM :
Will the Minister of PETROLEUM AND
NATURAL GAS be pieased to state :

(a) the number of+ LPG dealerships
and petrol pumps allotted to Scheduled
Castes and Scheduled Tribes in Bihar
against the reserved quota; and

(b) whether Government will lJay on
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Table the particylars of SC/ST alloftees 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETRCLEUM AND
NATURAL GAS AND MINISTES OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) The number of LPG distributorships
and Retail Outlet (Petrol/Diesel) dealer-
ships allotted to SCs and 8Ts in Bihar
under the reservation for SC/ST is as

FEBRUARY 24, 1987
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under ;—
SC ST
LP.G. T s 9
Retail Outlet 28 9

(b) The requisite information in res-
pect of LPG and RO is given in the
Statements I & II given below.

Statement 1

LPG Distributorships Awarded 1o SC/ST Category in the State of Bihar

S. No. Location

Cat‘egory Name
1, . Purnpea SC Sh. Yugal Kishore Sah
2. Jamshedpur ST Sh, Roshan Ding Ding
3. Nawada sC Sh, Sukadeo Maltha
4. Ranchi SC Sh. Rajendra Kumar
5. Jamshedpur ST Sh., Surendra Deogam
6. Jamshedpur SC Sh. Sudesh Chandra Prasad
7. Hazaribagh ST Sh, M, Solanki Nag
8, Dumka ST Sh. Rajendra Kumar Bhagat
9. Rancl';i ST Sh, Ignace Kachhap
10. Cbakradgharpur ST Sh. Adiel Minz .
11. Sahibganj ST | Sh, Bishnudeo Singh
12, Madhupur ST Sh. Anand Murau
13. Lohardaga éT Sh. Sukhdeo Oraon
14, Pornia SC Sh, Hari Prasad Baishyanti
15. Patna sC Sh, Arun Kumar Choudhary
16, Patma ‘ sC Sh. Sobrai Ram
17. Gaya SC Sh, Shaligram Ram
18, Bokaro SC Sh. Vikram Jay Kishore
19. Chas SC Sh. Laxmi Das
20. Dhanbad SC Sh, Vijaikumar Choudbary
Z1. ‘Hajipur SC Sh, Kapileswar Ram Kesarij
22, Deoghar SC Sh. Ram Pravesh Ram
23, Khagaria sC Smt, Usba Kumari
24. Bagaha SC Sh., Chandra Bhan Baitha
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‘ Statement II
Retall Qutlet Dealerships Awarded to SC[ST Category in the State of Bihar

S. No. Location Category Name
1. Garkha . SC Sh. Ranji Chowdhary
2. Harmu Colony ST S/Sh, Vijaykumar Khakha, Bharati
Khakha, Deconath Oraon & G.S.
Oraon,
3. Bihar Shariff SC - Sh. Prem Chand Kumar
4. Bhagwanpur SC Sh, Ashok Kumar Bhagat .
§5. Jinkpani ST Sh, Devendra Nath Champia
6, Naubatpur sC Sh. Ram Sahawan Siogh
7. Kankarbagh SC Sh. Arun Kumar
8. Bhore sC Sh. Nadla] Ram
9. Ghatwa Chowk ' SC Sh, Krishna Murari
10. Nagri ST Sh, Bernat Minz
11, Namkum ST Sh. Hemant Kecchap
12, Mahendia v sC Sh. Balkrishan Ram
13. Dhaniwan sC Sh. Rajesh Kumar Choudhary
14, Fatwah . sC Sh. Arjun Prasad
15. Khinzor SC Sh. Ram Baliram
16. Musrigharari Chowk ' SC Sh, Jyotindra Kumar Rajak:
17. Hinoo Road SC Sh, Surya Mohan Tanti
18. Lakhmania , sC Sh. Vijoy Kumar
19. Chausa SC " Sh. Nandkishor Prasad
20. Ganga Bridge Approach ST Sh, Rakesh Ekka
21, Litipara ST Sh. Margrale Tudu
22. Gopalganj SC S/Sh, Jawahar Ram, Chandrama
- Ram, Ramlal Ram & Jagat Ram:
23. Maharajganj . SC Sh, Prakash S/S,
24_ Rasulpur . ST Sh. Budhu Munda
25. Manjhi SC Sh, Indrajeet Ram
26. Iikimore ' ST Sh. Diwakar Minz
27, Torpa ST Sh. Gladwni Kachhap
28. Laxho sC Sh. Arun Kumar Paswan
29, Kudra ) SC  Sh, Ganga Bishnu Ram
30. Dakha ) SC Sh, Brabm Deo Ram Shastr#
31. Khezesaraij " sC Sh. Lakhan Choudhry
32. Jandaha ) SC ' Sh. Ram Das Ram
33, Wajirganj | SC Sh, Ram Brikash Rajbanshi
34, Pakribarwan sSC Sh, Rajendra Prasad Jyoti
35, Mahua SC Sh, Baleshwar Paswan
36. Hajipur ' SC ~  Sh. Desai Baitha

P

37. Pun Pun SC Sh. Bihari Prasad
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Increase In price of cement

114. SHRI RAMSWARQOCP RAM :
Will the Minister of INDUSTRY be
pleased to stale ;

(a) the price per tonne of Icvy cement
obtaining during the last two vears;

{b) whethar the prico was raised
recently; and

() if so, to what extent and the
reasons for the same 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY , (§8HRt M. ARU-
NACHALAM) : (a) The F.Q.R. (Sale)
price of levy cement during the last two
years has remained at Rs. 532 per tonne
and Rs. 517 per tonne (~xcluding excise
duty and packing charges) in respect of
Ordinary Portland Cement/Slag Cement
and Portland Pozzolana Cement respec-
tively. ’

(b) and (c) There has been no increase
in the F.O.R (Sale) price of levy cement
recently, However, the retention price
(payable to cement manufacturers) of
cement has been increased by Rs. 24,50
per tonne with effect from 15.12.86 to
compensate the indus'ry for the increase
in the cost of production, without increa-
sing the F.O.R (Sale) price of cement.

Loss of coal in transit

115, SHRI RAMSWAROOP RAM :
SHRI RAM PYARE PANIKA:

Will the Minister of ENERGY be
pleased to state :

(a) whether his attention has been
drawn to reports that millions of tonnes
of coal are lost in transit from coal mines
to destinations; ’

(b) if so, whether the circumstances
under which the coal is lost or pilfered
have been investigated; and
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(c) the steps being taken to check such
losses ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) and (c) Coal companics sell coal on
After the coal is
handed over to the Rajlways, it is not
possible for the coal comparies to have
any couafrol or assessment of loss of coal
in transit, However, the Raijlways have
taken a number of steps to prevent the
loss of coal during rail transit, These
steps are :

- (1) As far as possible, Raiitways Pro-
tection Force personnel are dep-
loyed to escort block-loads of
coal wagons in crime prone areas/
scctions,

(2) Vulnerable yards and affected
placed which are prone for thefts
of coal are also patrolled by arm-
ed RPF men as well as by dog
squads with a view to tracking
down the criminals induiging in
theft of coal.

(3) Fixed pickets are posted/deployed
in vulnerable sections/black spcis
to prevent theft of coal from- run-
ning traios,

(4) Crime Intelligence staff of the
Railways and  Ccntral Crime
Bureau of Railway Poard are de-
ployed to collect crime intelligen
about the activities of coal thieves
and receivers and conduct raids
on them for the recovery of stolea’
coal and arrest of c¢riminals/re-
ceivers.

Introduction of Recruitment Fee Stamps

116. SHRI V S. KRISHNA TYER :
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) the total demand of the Recruit-
ment Fee Stamps in the country; and

(b) whether the Security Press at
Nasik is able to cope up with the
demand ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEVY) :
(a) About 30,00,000 pieces of stamps
will be required annually to meet the
demand of the recruitment fees stamps
in our country.

(h) Yes, Sir.
Mekedatu Power Project

117.- SHRI V.S. KRISHNA IYER :
Wil the Minister of ENERGY be
pleased to state :

(a) whether any pruject report has
been prepired for harnessing power at
Mekedatu Project across Cauvery river;

(b) to what extent the power prob-
lems of Karnataka are likely to be solved
with the taking up of Mekedatu Project;

(¢) whether the Karnataka Govern-
ment has made any survey and submitted
a report in this regard; and

(d) whether without linking the issue
- of sharing of waters with Tamil Nadu,
Government propose to taken up the
Mekedawu power project for the overall
development of the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI

SUSHIILA ROH1AG]) : (a) to (d) The

Karnataka authorities hLave intnnated
that the project report in re<pect of the
proposed Mekedatu Hyd o electric Pro-
ject is under preparation. The proposed
proiect envisages instaifation of a capa-
city of 350 MW and annual generation
of 722 million Units, The proposal
could be considered further only afrer its
techno-economic feasibiligy is established
and relevant clearances are available,

Licences for setting up Sugar Factorles
in Karpataka

118, SHRI V. S. KRISHNA 1YER :
Will the Minister of FOOD- AND
CIVIL SUPPLIES be pleased to state :
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(a) the number of applications for
inqustrial licences for the setting up “of
sugar factories in Karnataka pending for
the Jast two years;

{(b) the reasons for not granting
industrial licences so far; and

(c) the action proposed to be taken
to clear al! the pending cases ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD "AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) No application for grant
of letter of intent/industrial licence is
pending before the Department of Food
for settine up of a sugar factory in the
State of Karnataka at prescnt.

(b) and (¢), Do not arise.
Pricing Formula for Natural Gas

119. SHRI BANWARI LAL PURO-
HIT :

SHRI V. SREENIVASA
PRASAD ;

SHRI PRAKASH V., PATIL :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) whether Government have taken
a decision on the pricing formula for the
natural gas;

(t) if so, the details thereof; and

(c) if not, the reasons for delay and
whether it is adversely affecting the oil
producing companies ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY - OF
FINANCE (SHRI BRAHMA DUTT) ;-

(a) Yes, Sir.
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(b) The prices fixed are as follows :

(i)' Rs, 1400/1000 M?® for gas
gt landfall points and for
omshore gas; and

(ii) Re. 2250/1000 M3 for gas
supplied along the HBJ pipe-
line.

2. These prices will be subject to the
following concessions :

(i) For gas sold in North-Eastern
Region States, the price would
be Rs. 1000/1C00 M3, sub-
ject to discounts upto Rs. 500/

1000 M3 which would be-

given in individusal cases to be
decided by Government on
merits.

ii) A rebate of 159, will be given
to consumers to whom gas is
sold on fail back basis.

. iii) In the initial years of develop-
ment of gns fields, some gas
may be available in small
guantities which may be sold
at concessional prices to be
decided by the Government.

2, The above prices would be exclu-
sive of royalties, taxes, duties and other
statutory .levie.s_ The above prices are
effective from 10.1.19%7 and will remain
in force till 31.3.1989,

(c) Does not arise.

New Indusirial Policy to avold Environ-
mental and Pollution Hazards

120. SHRI BANWARI LAL PURO-

HIT ;: Will the Minister of INDUSTRY"

be pleased to state :

(a) whetber there is a proposal under
consideration of (GGoverrment to anno-
unce new industrial policy shortly for
industrial units in the country to avoid
eovironmental and pollution hazards;

(b) if so, the details thereof;
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(¢} by when the new policy will be
announced; and

(d) to what extent the new policy
will speed up the growth of industries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHR1I M. ARUNA
CHALAM) : (a) to (d) The existing
industrial and environmental policies
provide for safegvards agaiost environ-
menta]l and pollution hazards, These
policies are under constant review
and _improvements/modifications are
made from time 10 time,

« Amendments to MRTP Act

121. SHRI BANWARI LAL PURO-
HIT : Will the Minister of INDUSTRY
be pleased to state :

(a) whether there is a proposal under
the consideration of Government to
bring changes in the M.R.T.P. Acr;

(b) if so, the details of the amend-
ments proposed to be made; and

(¢) to what extent the changes will
result in more effective control on
industries ?

THE MINISTER OF STATE IN THE
DEPARTMENT - OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI' M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b) & (c¢) Government has not taken
any final decision in the matter.

[
Exhibitions on Non-Conventiona)
Engrgy Sources

122, SHRI PRATAP BHANU
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) whether the non-cbnvenfional
energy sources are getting more popular
throughout the country and Government
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plan to attract more people towards the
use of renewable sources of energy ;

(b) if so, the details thereof ; and

(¢) the number of exhibitions and
demonstrations arranged by the Depart-
meht of Non-Conventional Energy Sources
in various parts of the country ? °

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b) Yes,
Sir. The popularity of the renewable
and non-conventional energy sources is
growing in this country on account of
various popularisation programmes like

exhibitions undertaken by. the Govern-

ment, Also, the Government provides
a number of fiscal and financial inceatives
to the users and manufacturers of systems
and devices based on new and renewable
sources of energy. These incentives
include exemption from customs duty in
certain cases exemption from central excise
in certain cases, loans from banks at con-
cessional rates and financial assistance to
individual uvsers and institutions in respect
of biogas svstems, solar thermal systems,
improved chulha, ¢tc, The State Govts.
also have, in certain cases. exempted
systems and devices bated on renewable
and non comventional sources of energy
from State Sales Tax and Central Sales
Tax. Some State Govts. are also provid-
ing financial assistance and other similar
assistance to users of solar cookers, etc.

(c) The exhibitions held by the
Department also give demonstrations of
various systems. This is in addition  to
large scale demonstration programmes

on waterpumping wind mills and salar

photovoltaics devices. The number of
exhibitions held by the Department in
1982.83 to 1986-87 within the country
is given below :—

Year No. of exhibitions
1982.83 B
1983-84 12
1984-85 17
1985-86 27
1986-87 28 (upto
15-2-87)
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~ Technology Missian to Improve Tele-
communication System

123, SHRI PRATAP BHANU
SHARMA : Will the Minjster of COM-
MUNICATIONS be pleased to state :

(a) whether a technology mission hag
been ilaunched in the Department of
Telecommunications to impreve the system
and services ;

" (b) if so, the details thereof ; and

(c) what steps this technology missicn
has taken so far to improve the perform-
ance of various projects ?

THE MINISTER OF STATE IN THE
MIN(STRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV)
(a) Yes, Sir. The name of the mission is
‘Mission —Better Communication’,

(b) & (¢) Details are given in the
Statement below,

Statement

‘Miision-Better Communications’

Mission ' Telecom is one of the five
national missions identified by the Prime
Minigter. The need: for this arose
due to :

(1) Comparatively unsatisfactory qua-
lity of the service 10 the existing
customers; and

(2y Long delays in provision of tele-
phone connections and inadequate
extension of service to the rural
and b.uckward area, -

2, The proposed mission is basically
directed to ;

(1) A substantial improvement in the
quality of existing service; and

(2) Reduction in the waiting periods
for Telecom services and exten-
sion of services to rural and
backward areas.
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3. Extension of telecom Services to
the rural and the backward areas was not
possible duie to inadequate alocation of
funds for this purpose in the Seventh
Five Year Plan. Discussions with the
Planning Commission & Ministry of
Finance will be held for substantiaf
financial commitiments for achieving the
ohjection. .

4. Main components of the Mission
for the present have been identified as
follows :

(1) Improvement in the quality of
service to the existing customers.

(2) Improvement in the accessibility
within existing network.

(3) Concentrated attention to indi-
genous development of certain
selected technologies and products,

§. The general dissatisfaction of the
telecom service users has been identified
due to the followirg reasons :

(1) Inadequate Staff-response to the
. problems of the customers.

(2) Delays injthe delivery of telegrams.

(3) RBigh fault rates on telephone and
telex connections,

(4) Difficulties in obtaining calls,
particularly on 'STD and trunk
calls.

(5) Difficulties in approaching the
operutor assisted services and the
guality of service rendered
by them,

(6) Lack of credibility of telephone
bills, particularly relating to STD

calls,

6, To offset the problems stated
gbove the following steps have been
adopited :

(1) Take immediate steps to focus the
attention of the staff at a1l levels
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on the customers, their needs

and expectations from top to
bottom.

(2) To assess the situation as far as
the quality of service from the
point of view of customer and
identify black spots relating to =

(a) poor workmanship

(b) poor equipment and ma-
terials

(c) inadequate provision to handle
the traffic '

(3) Action plan bas been drawn to
remove the black spots with
specific targets to achieve these
results,

(4) Monitoring machanism has been
established at :

(a) All India level
(b) Circle level

(¢) Each city, town and village
area level,

7. The progress of the action plan
for Yhe year 1980-87 is being reported
each quarter to the Prime Mimster's
Office and the Cabinet Secretariat.

8. The following mini missions have
been drawn to improve quality of
service ;

§1) To give customer crientation train-
ing to staff at each Jevel and
encourage them to look at all
operations from the customer’s
point of view,

v

(2) Reduce the delay in delivery',' of
telegrams,

(3) Reduce fault rates,

(4) Improve call success rate,

(5) Improve Directory Enquiry'

Service.
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(6) Improve menual trunk service.
(7) Improve billing credibility,

(8) Provide - single peint customer

service calls for each major Tele- .
phone Exchange and equip them -

with computerized support.

New Automobile Policy

124, SHRI PRATAP BHANU
SHARMA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government are consider-
ing the new automobile policy for wo
wheeler passenger cars and light com-
mercial vehicles ; and

(b) if so, when it is expected to be
enforced 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN 'THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) The matter
is still under consideration of the
Goverr ment.

‘Urcja Grams’ in Madhya Pradesh

125, SHRI PRATAP BHANU
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) the pumber of villsges sélected by
the Department of Noan-Conventional
Energy Sources to develop as ‘Urja Gram’
in Madhya Pradesh during current finan-
cial year;

(b) the names and the progress made
uptil now;

(c) whether some educational institu~
tions have also approached the Depart-
ment of Non-Conventional Energy Sources
for some assistance in these projects in
Madhya Pradesh; and

(d) if g0, the details thereof ?
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THE MINISTER OF ENERGY (SHRI

" VASANT SATHE): (a) and (b) 1In

Madhya Pradesh urjagram projects have

been taken up in the following villages
during the current financial ycar :

(1) Ukawla, Shivpuri district
(2) Ramnagar, Mandla disirict
(3) Adchi, Surguja district

(4) Narayanpur Ashram, Bastar dis-
trict -

All the projects are under implementa-
tion and comprise a combination of vari-
ous nop-conventional energy systems and
devices. Some more villages have also
been identified and urjagram project pro-
posals are under preparation.

(c)and (d) Even though urjagram
proposals are reccived frotn vdrious orga-
nisations, the projects are by and large
taken up through State nodal agencies
with the involvement of other organisations
including educational institutions, where-
ver appropriate,

Exp2nsion of Integrated Telecommunication
Programme

126. SHRI VIRDHI CHANDER
JAIN : Will the Minister of COMMUNI.
CATIONS be pleased to refer to the re-
ply given to Unstarred Question No 2228.
on 18th November, 1986 regarding inte-
grated Telecommunication Network Pro-
gramme and state :

(a) the progress ‘made so far in the
expansion and development of the integra-
ted programme; .

(b) the progress made so far in the
coostruction works of stations relating to-
that programme, especially in Barmer
district of Rajasthan; and

(c) the progeess in getting exchange
equipments for Barmer and the commis-
sioning of électronic exchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) :
(@) Action is being taken for the estab-
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lishment of indigenous productice of ex-
change equipment in the country, How-
ever development of Integrated Programme
depends .upon availability of economically
viable medium. T

(b) Construction for Building includ-
ing electrical works at Samdhari, Siwana
are expected to be completad by March
1987 and Baitu. Panchpadra, Sindhri,
Balotra and other remaining locations by
August 1987, '

(c) The exchange equipments have re-
cently been received. Installation work

would be taken up during the second .

quarter of 1987-88,

[Translation]

Fixation of Price of Gas supplied
to Ramgarh (Jaisalmer)’
Power Plant

127. SHRI VIRDAI CHANDER
JAIN : Wiil the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state the progress made so far into the
1alks between the Rajasthan State Electri-
city Board and the Oil and Natural Gas
Commisston in regard to fixation of price
of gas to be supplied to Ramgarh (Jaisal-
mer) Power Plant ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MIN:STER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
Goveramz=nt have fixed the prices of natu-
ral gas at Rs. 1400/1000M3 _at landfall
point and for onshore gas and at Rs.
22 0/1000M? along HBJ pipeline. Under
the orice policy concessional prices can be
fixed by Government for small quantities
of gas ava‘'lable in the initial years of
development,

[English]
Indian Judicial Sérvice

128. SHRI VIRDHI CHANDER
JAIN : Will the Minister of LAW AND
JUSTICE be pleased to state :.
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-

(a) whether Government propose to
form an Indian Judicial Service in the
country; and .

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRUH R. BHARDWAYJ) : (a) and (b)
The matter is under eramination of the
Government and it is not possible to indi-
cate the details at this stags.

[ Translation]

+

Conversion of Manual Telephone Ex-
change into Automatic Telephone Ex-
change at Begusarai

129. PROF. CHANDRA BHANU
DEVI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(2) whether Government have been
making efforts for the last many " years to
convert the muanual telephone exchange,
Begusarai into an aut.matic telephone
exchange ; and )

(b) if so, the causes impending the
conversion of this ¢xchange into an auto-
matic telephone exchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR{ SONTOSH MOHAN DEV) : (a)
All stment for automatjc switching equip-
ment for Begusarai was made in 1933-84.

(b) The conversion of Begusarai €x-
change into an automatlic has not been
accomplished due to non-receipt of full
compliments of.Stores,

(English]

Renewal of Wage Agreements in
Public Undertakings:

131. SHRI ARIF MOHAMMED
KHAN : Will the Minister of INDUSTRY
be pleased to state ; o

(a) whether Government have issued
guidelines to public sector undertakings
for renewal of wage agreements with trade
unions ; and
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(b) if so, the details of the action
taken in the matter so far by the public
undertakings ? .

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF IN-
DUSTRY (PROF. K. K. TEWARY):
(@) Yes, Sir. Certain broad parameters
governing future Long Term Wage Sattle-
ments in public undertakings have been
already communicated,

(b) The undertakings have started
or resimed negotiations with the concern-
ed unions or are in the process of
doing so,

Oil Exploration fn Andhra Pradesh

132, SHRI SRIHARI RAO : Will
the Ministrer of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether gas has bsen struck in
tbe Godavari off shore arca recently ;

(b) if so, the details thereof ; and

(c) which are the other places in
Andhra Pradesh where drilling for oil ex-
ploration is going on oOr is proposed to
be undertaken ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN. THE MINISTRY OF FI-
NANCE (SHRI BRAHMA DUTT):
(2) and (b) Yes, Sir, Well GS-8-1,
during initial testing, flowed gas at the
rate of 98,000 cubic meters per day
approximately through 1/ 4" choke,

(c) Bxploratory drilling is in progress
in the following places ;—

Razole .

Komogudem
. Konukolla
. Tatipaka

[}
u‘-b'wn.:—

. Surasanianam,
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Drilling is proposed at. the following
places in Andhra Pradesh :—

Yadali

1. Vetlapalam
2

3.

4

Palletikurru

. Chintalapalli.

Electronic Telephone Exchange for
Ramachandrapuram East
Godavari District

133. SHRI SRIHARI RAO : Wwill
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have sanc-
tioned an elecironic exchange for Rarmma-
chandrapuram in East Godavari District ;

(b) whether the construction of building
has already been completed and equip-
ment installed ;

{c) the reasons for delay in the com-
missionihg of the exchange ; and

(d) the likely date by which the ex-
change will start fuactioning ? ‘

THe MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT SONTOSH MOHAN DEV) :
(a) Yes Sir. ’

{(b) Yes, Sir. Building for the ex-
change is ready, The work of installation

of exchange is in progress.

(c) The installation work is progressing.

as per schedule.

{d) 400 line electronic exchange is
expected to be commissioned by July ’87.

Proposal to Dispense with Home
Delivery System of Postal Articles

134, SHRI SRIHARI RAO : Wil
the Minister of COMMUNICATIONS be
pleased to state : ‘
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(a) whether there is a proposal to
dispense with the system of home delivery
of jetters and postal articles to the per-
sons concerned and set up booths from
where people would be required to collect
their letters and other postal articles ;

(b) if so, the rzasons therefor ; and

(c) whether its effect on reduction of
fac_g!ity'to the people ard possible
retrenchment of postal staff have been
taken into consideration ?

4

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(@) No Sir, there is no such proposal
at present, '

. (b) Does not arise,

() Does not arise,
v

Term of State Assemblies and rotation
of reserved seats

135, SHRI T. BALA GOUD : Wwill
the Minister of LAW AND JUSTICE be
pleased to state :

(a) the names of State Assemblies
whose term is to expire this year ;

(b) whether Government have taken,
: ny decision to implement the Election
Commission’s recommendations for rota-
tion of continuously reserved seats ; and

(c¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRT H.R, BHARDWA]) : (a) The
names of State Assemblies whose term is
to expire this year in the normal course
with dates of expiry, are as follows :

Name Date of expiry
() Haryana 23-6-1987
(i) Kerala 23-6-1987
(iii) Nagaland ‘ 28-11-1987
(iv) West Bengal 13-6.1987
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(b) and (¢) The recommendation of
the Election Commission regarding the
rotation of reserved seats within a district
ot any other suitable administrative unit
in a State so that a seat does not remain
reserved for more than stipulated years
at a time together with Commission’s
proposal regarding delimitation of - Parlia~-
mentary and Assembly constituencies,
is under consideration, These prorosals
form part of the set of proposals on
electoral reforms and consideration of
these proposals is at an advance stage
within Government and it is proposed
to hold consultation with political parties
before taking a final decision,

Telex Connections in Districts of
Andhra Pradesh

136. SHRI T, BALA GAUD : Will
the Minister of COMMUNICATIONS he

"pleased to state :

(a) whcther Govcrn;nent of Andhra
Pradesh have requesied the Union
Government for the installation of Telex

‘connections in Adilabad, Nalgonda,
Mahbubnagar, Warangal and Ongal
districts ;

(b) whether Government have taken
any sction in this regard ; and

(c) if so, the progress made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOMAN DEV) : ()
Yes, Sir.

(b) and (c) Yes 8ir, Telex connec-
tions at Adilabad and Ongal have already
been provided, A Telex Exchange at
Warangal is under installation and con-
nection will be provided on its commis~
sioning For Telex connection to Nal. .
gonda, necessary equipment is under un-
stallation and connection can be provided
on coinpletion of payment formalities.
Regarding Mahbubnagar a formal appli-
cation is yet 1o be received by Hyderabad
Telecom. district,
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Closure of Coal mines of Eastern
Coolfields Ltd,

137. SHRI SRIKANTA DATTA
MNARASIMHARAJA WADIYAR : Will
the Minister of ENERGY be pleased
to state : :

(a) whether Government have a pro-
posal to close down some coal mines of
the Eastern Coalfields Limited ;

(b) if so, the coal mines under
Eastern Coalfields Limited proposed 10
be closed down ; and )

(c) the reasons for this decision ?

" THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (c) The
Chari Committee, which was appointed
by the Government to study the working
of the Eastern Coalfields Limited identi-
fied 22 coal mines as vwneconomical on
account of high cost of production and
extremely low output per manshift,
After examination of the Report of the
Cummitiee, the Government have directed
Coal India Limited/Eastern Coalfi.lds
Limited to finalise reconstruction and
development schemes .in respect of 10
mines, For the remaining 12 mines,
Coal India Limited/Eastern Coalfields
Limited have been directed to work out
a scheme of redeployment/rationalisation
of manpower with a view to close down
the mines ultimatly, These 12 mines
are : :

1. Kalipahari
2. Adjoy-II
3. Ranipur
4. Tara .
5. . Sel Fatka

6. Jamuria

7. Shampur ‘A’

8. Barmondia

9. Simlong

10, Alkuse/Gopalpur
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11. Benasli

12, Kankartala ~

Use of Gas Found in Krishna- -
Godavari Basin

139. SHRI E. AYYAPU REDDY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(&) the results of the explorations so
far made by the Oil and Natural Gas
Commission in the Krishna-Godavari
basin ; ‘

(b) what are the proposals for com-
mercially exploiting the gas found in the

--exploration ;

(c) whether potential for generating
electricity power from gas has been
studied ; and

(d) whether there are proposals to
immediately make use of this gas for the
fartilizers factory at Kakinada (Andhra
Pradesh) ? )

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND

'NATURAL GAS AND THE MINISTER

OF STATE IN THE MINISTRY OF
FINANCE (SHRI . BRAHMA DUTT) :
(a) 21 wells ltave beed driiled in on land
part of the basin and oil/gas has been
discovered in the following wells :—

Name of the well Oil/Gas
Narsapur-3‘ Gas
Nafsapur-s . Gas
Razole-1 and 2 Gas
Tatipaka-1 Gas
Bhimanapallj-1 Gas
Kaikalur-] Gas
Pasarlapudi-] Gas
Kaza-1 Gas

Kaikalur-2 Qil
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Out cf 32 wells drilled in offshore,

bil/gas has been discovered in the follow-

ing wells :—

FEBRUARY 24, 1987

Name of the well Oil/Gas

G-1-1 _ Oil and Gas
G-1-6 -do-
G-1-7 «do-
G-2-2 «do-
G-2-4° -do-
G-1-5 ' Gas

GS-8-1 "Gas

(b) to (d) 1.5 lac cubic meters of
gas is available during the extended pro-
duction testing period of Narsupur and
Razole. wells. Apart from this, meore
gas estimated at 1 MMCMD js expected
to be available with a notice period of
threc years, Proposals for utilising this
gas for power, fertilizers and other in-
dustries, are under consideration,

Telephone Connections given during 1986

140, SHR1 E. AYYAPU REDDY :
Will the Minister . of COMMUNICA-
TIONS be pleased to state :

(a) the total number of telephone
connections given during the year 1586,
and : ‘

(b) the percentage of telephones given
in the rural and city areas durmg that
period, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) The total number of net telephone
connections provided dur-r:g the period
from 1.4 86 to 31.1.87 are 1,83,047.

. ‘ , :

(b) The percentage of telephone con-
nections provided in the rural areas and
urban areas are around lﬁ% and 859,
respectively, = = -

v

Hritten Answers 220

Strike by Workers of Public Sector
Undertakings

141, SHRI INDRAJIT GUPTA :

SHRI - DHARAMPAL SINGH
MALIK :

SHRI B. B. RAMAIAH ;

SHRI M. RAGHUMA
REDDY :

SHRI NARAYAN CHOUBEY :
SHRI SUBASH YADAV:

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the workers of public
sector undertakings went on a cone-day
nation-wide strikc on 21st January 1987;

(b) if so, the overall cffect of the
strike on production and other Joss;

(c) what were their demands; and

(d) * the Union Government’s reaction

‘thereto™?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF
INDUSTRY (PROF. K. K. TEWARY) :
() Some workers went on strike on
21st Junuary, 1987,

(b) The overall effect of the strike on
procuction and other loss cannot be
assessed,

{c) The list of their demands is given
in the staternent below.

(d) The apprehensions of the workers
are unfounded and the demands lack
substance,

Statement

List of demandc—iIn answer ro Lok
Sabha Unstarred Que.rrlon No. 141-—
Part (¢)

1. For a halt to the Policy of privatbisn-
tion .of the Public Sector,



221 Written Answers
2 Against entry of multi-nationals and
monopolies into the sphere of activi-

ties of the public sector.

3. For stoppiog of import of techno-
logy and goods detrimental to the
indigenous development.

- 4. Against introduction of modernisa.
tion, computerisation etc, - withouat
prior approval of the trade unions;

5. No fanning out or off loading of
jobs of regular worker to private
contractors,

6. Equal remuneration for equal work
for all jobs done by the public
sector,

7. Immediate commencement of wage
negotiations in public sector wher-
cver they are due in terms of
previous agreements,

8. No linking of wages with producti-
vity. :

" 9 Enhancement of the rate of DA'to‘

ensure full neutralisation 1n rise in
the cost of living at all Jevels.

10, No curtailment of T. U. and demo-
cratic rights through amendmenis to
standing orders and legislative ban
on activities, Abrogation of Arricle
311 (2) of. the Indian Constitution.

L)

11, No closures, lay-offs. retrenchment
of workers and denotification of
public sector enterprises.

12. For inclusion of Right to Work as
Fundamental Right in the Constitu-
tion, pending which payment of
unemployment allowance. '

13. ) End of BPE’s arbitrary intervention
-and bureaucratisation of Public
Enterprises.

14. Enfo‘;cement of genuine werkers
pariicipation in management,

{
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Meeting of State Power Ministers in
New Delhi

142. SHRI INDRAJIT GUPTA :
SHRI VvIJOY KUMAR
' YADAV :

Wil the Minister of ENERGY be
pleased to state :

(a) whether a meeting of the State
Power Ministers were held in New Delhj
recently;

-

(b) if so, the subjects discussed there-
in and conclusions arrived at;

(c) whether a package of measures
was announced by the Union Government
for tackling the problems of State Electri-
city Boards; and.

v

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) (a): Yes, Sir.

(b) to (d) : The agenda items of the
Conference included a review of the power
programme (. 986- "), raticnalisation of
power tariffs, conservation of energy, and
reduction in transmission & distribwion
losses. The main conclusions arrived at
the Conference related 10. measures to
improuve power generation and plant laod
factor of thermal stations by expenditious
implementation of the renov_-ation and
modernisation programme, reduction in
transmission & distribution 'losses by
adoption ot technical as well as adminis-
trative measures, single-window clearance
for expediting the techno-econamijc appro-
val of power projects, timely supply of
equipments to power projects, improve-
ment in the quality and quantity of coal
supplied to thermal stations, and
measures to sirengthen the State Electri-
city Boards,
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Edid'e Oil In smail packs

143, SHRI PARASRAM BHAR-
DWAJ :

SHR1 JAGANNATH PATT-
NAIK :

SHRI KAMAL NATH :

Wwill the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have recently
decided to supply some quantities of
edible oils in small packs through the Fair
Price Shops;

(b) if so, the details thereof and the
quota uliotted to the States, State-wise;

(c) whether the Unijon Government
have also issued guidelines 10 ensure
proper distribution; and

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES "(SHRI GHULAM NALI
AZAD) : (a) The Hindustan Vegetable
Qils Corporation Limited, a public sectof
undertaking, is already marketing import-
ed edible oils in small packs which are
handed over to agencies nominated by
State Governments concerned. The State
Governments are free to sell them through
fair price shops or through cooperative
outlets. Recently, Government have
decided to supply the maximum possible
guantity of imported edible oils in small
‘packs through the Public Distribution
System.

(b) A statement indicating the allo-
cation of imported edible oils State-wise
under scheme of small packs made during
February, 1987 is given below,

(c) and (d) The State Governmenis
have been asked to take the necessary
preparatory steps for the distribution of -
oil in small packs of 250 gms, 5900 gms,
1 Kg, 2 Kgs.,, and 5 Kgs. in the Public
Distribution System,

Statement

Allocation of imported edible Oils made to various States|Union Territories under the
scheme of Small Packs for the monsh of February, 1987. )

S1. No.

States;U Ts/Cities Palmolein  Palm Oil Rapeseed Total
01l
(Qty. in M. tonnes)
=
1 2 3 4 5 6
1. MAHARASHTRA 4500 — g— 4500
. Bombay, Nagpur, Poona and any
other cities which State Govt. may .
like to cover.
2. GUJARAT . 1000 - — 1000
Ahmedabad, Surat, and any other
towns which state Govt. may like
to cover,
3. MADHYA PRADESH 20 — — : 20
Bhopal, Indore and any other
towns which State Govt. may
like to cover.
4. WEST BENGAL — -— 1500 ° 1500

Calcutta, Durgapur and any
other towns which State Govt,
may like to cover,




-Supply of Mini LPG Cylinders

144, SHRI PARASRAM BHARD.-
“WAJ : Will the Minister of PETRO-
LEUM AND NATURAL GAS be
pleased to state :
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1 2 , 3 4 5 -6
NI | :
5. TAMIL NADU - 2000 — —_ 2000
Coimbatore, Madras, Trichy and '
any other towns which State
Govt, may like to cover.
6. ANDHRA PRADESH 2000 “— — 2000
Hyderabad, Vizag. Warrangal agd .
any other towns which State
Gaovt. may like to cover,: '
7. KARNATAKA 1000 — — 1000
Bangalore,. Mangalore and any :
, other towns which State Govt.’
may like to cover.
8. KERALA 1000 — — 1000
Calicut, Cochin, Trivandrum and .
any other towns which State
Govt. may like to cover.
9. UTTAR PRADESH 700 —_ — 700
KAVAL towns and for other towns
State Govt, may like to cover.
[ ] .
10. RAJASTHAN 4 100 - — 100’
Jaipur and any other towns which
State Govt, may like to cover.
11. ORISSA - 50 —_ — 50
Bhubaneswar. Cuttack and any other
towns which State Govt. may like to
cover, ‘ .
12. HARYANA (Faridabad) 200 — — 200
13. DELHI 450 — 300 - 750
14, CHANDIGARH ADMN, 10 —_— -— 10
5. PUNJAB 50 —_— -— 50
'16. SIKKIM - — 30 " . 30
Total 13,080 —_— 1,830 14,910
S - ——— P
{Translation] (@) whether Government have any

scheme to provide mini LPG cylinders in
the country, especially in the rural areas;
and

(b) if so, the details thereof ?
THE MINISTER OF STATE OF THE
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_ MINISTRY OF PETROLEUM AND
NAT:{JRAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHR1I BRAHMA DUTT) :
(a) and (p) While at some locatipns test
marketing of LPG in smaller cylinders is
being done by the oil industry, no
decision has been taken -to generally
supply LPG in such cylinders in the
country including the rural areas. ‘

[English]
Reduction in subsidies on Foodgrains

145. SHRI SHARAD DIGHE : Will
the Minister of FOOD AND CIV.IL
SUPPLIFS be pleased to state :

(a) whether it is a fact that Govern-
ment are considering reduction of the
existing  subsidies of foodgrains sold
through Public Distribution System; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) ; (a) No, Sir,

(b) Does not arise,

Import Bill of Crude and Petrolenm
' Products

146. SHRI SHARAD DIGHE :
SHRI MURLI DEORA ;

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state ;

(2) the quartity of crude to be imporg-
ted by Government during 1987-88 and
how is this related to indigenous produc-
tion? '

(b) Whether it is a fact that a whop-
ping increase of over Rs 1,300 crores
is likely in the import bill of crude and
petroleum products during the coming
year; and .

(c) if so, the reasons thercof ?7
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THE MINISTER OF STATE OF THE
MINISTRY 'OF PETROLEUM AND
NATURAL GAS AND WMINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) to (c) The crude import. Plan for
i987-88 has not yet been finalised and
therefore it is not possible to indicate the
size of the import bill during the year.

- Postal Facilities in Rural Areas

147, SHRI SHARAD DIGHE : Will
the Minister of COMMUNICATIONS be
pleased to stafe :

(a) whether the Savoor Committee
bhas given a very disappointing picture ‘of
pestal facilities in rural areas; and

(b) if so, what measures Government
propose to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI SONTOSH MOHAN
DEV) : (a) No Sir, On the contrary
the Committee has observed that the
development of posial sérvices in rural
areas achiveed since the launching of the
First Five Year Plan is unmatched any-
where in the world and has commended
the ‘‘Considerable thought and painstak-
ing efforts invested in the process’”.

.
However, the Committee has Tfelt that
the expansion of the services has
proceeded on a scale larger than what
was contemplated by the planners and, to
an extent, the rules and instructions on
the subject also appear to have been
overlooked. The Committee has therefore
recommended  certain ‘measures  of
retionalisation/re-organisation in order to
optimise the utilisation of resources com-
mitted to rural services. These include the
following : ’

(1) Lesser number of individuals
should be emploved by combining
functions of different descriptions
in the same individual.

. (2) Branch  Offices  which do!
not  satisfy the condition

-
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of minimum distance of 3 Kms
except those specially authorised
should not be r_etained.

(3) Retention of sxtra-departmental
branch Offices should be decided
on the basis of annual reviews. -

(b) The question of how . best the
various recommendations can be imple-
mented “with due 1egard to the interests
of the rural population as well as those
of the extra-departmental employees is
engaging the attention of the Govern-
ment.’ - :

Development 8f Telecommunication Facili-
ties in Eastera and North Eastera States

ViJOY
YADAYV :

149, SHRI

SHRI NARAYAN CHOUBEY :

Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) whethet high priority has been

given by Government to the development -

of telecommunication facilities in the
estern and north-easteru States;

(b) if so, the details of the plans
drawn out towards this end; and

(¢) the progress so far made in their
implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI SONTOSH MOHAN DEV):

(a) Yes, Sir, only for North-Eastern
States, : :

(b) Plan proposals among other items

envisage addition of about 26000 lines of
swiiching capacity.

—~Conversion of about 17000 manual
lines to automatic working,

-——Replacement of about 7000 figes,

—Opening of new Digital Trunk
Automatic  Exchange (TAX) at
Guwahati and Jorbat, fo
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—Opening of about 8 npew itelex
exchanges and replacement of
Guwahati Telex exchange bv elec-
tronic telex exchange.

—Opening of low cost satellite Earth
stations in strategically important
towns.

—Commissioning of about 2600
Route Km, of Microwave and Ultra
High Frequency Systems.

(c) Satisfactory progress has been
madec so far.

Higher Cost of Power Equipment Supplied
by BHEL

VIJOY KUMAR

YADAYV :
SHRI NARAYAN CHOUBEY :

130. * SHRI

Will the Minist:r of ENERGY be
pleased to state : 5

(a) whether the cost of power equip-
ments supplied by BHEL is higher than
that of the imported equipments and there
is delay in its delivery;

(b) if so, whether the matter has been
taken up by his Ministry with the concer-
ned Ministry; and

(¢) whether Government have decided

- to import such plants rather than to place
corders with the BHEL ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a)to (¢) The
information is being collected and will be
laid on the Table of the House,

[Translation]

Telephone Exchanges in District
Headquarters -

_ 151. SHRI VIJOY -KUMAR YADAYV:
Will the Minister of COMMUNICA-
TIONS be pleased to state ;
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(a) whether automatic telephone ex«
changes have not been set up in many
district headquarters in the country so
far; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) :
(a) Yes, Sir.

(b) The reason- for not setting up
automatic exchanges in all the district
headquarters in the country is inadequate
availability of automatic Switching equip-
ment.

[English]

Poliution by Chemical Factories in
Residential Areas of Delhi

152. SHRI MOHD, MAHFOOZ ALI
KHAN : Will the Minister of ' INDUS-
TRY be pleased to state :

(a) whether Government are aware of
the running of chemical factories at
H;13-A and G-24 Shakarpur residential
areas, Delhi in violation of licensing
conditions and pollution controt orders;

' (E) if so, the details thereof; and

(c) the action taken by Government
in the matter including an enquiry into
the circumstances under which licences
were given to such factories with a view
to fix responsibility for granting licences ?

THE MINISTER OF STATE IN THE
'DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY

OF INDUSTRY (SHRI M, ARUNA-.

CHALAM): (a)to (¢) According to
Delhi Administration, there are two
industrial units one located at H-13A,
Shukarpur, Delhi and the other at G-24,
Shakarpur, Delhi, engaged in manufac.
ture of comphortablets. The unit at
H-13A. Shakarpur, Delhi _haa been
licensed by the Municipal Corporation of
Delhi and is functioning conforming to
. the licensing conditions. The other unit
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at G-24, Shakarpur, Delhi, had been
functioning without a licence from MCD
and has already been prosecuted by them,

[Transiation]
Allotment of LPG Agencies

153, SHRI KAMLA PRASAD
RAWAT : Will the Minister of PETRO-
LEUM AND NATURAL GAS be
pleased to state :

(a) the number of cobking gas agen-

. cies allotted in the country from 1985 to

date and the number of cooking gas
agencies in respect of which no decision
has been taken o far as 1o whom these
agencies should be allotted:

(b) the reasons for delay in allotment
of the agencies; .

(c) . whether Governiment have taken
any steps in this regard; and

(d) if so, the details thereof ?

. THE MINISTER OF STATE OF THE

MINISTRY OF PETROLEUM AND

NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF

FINANCE (SHRI BRAHMA DUTT):

(a8) The number of LPG distributorships

allotted by the oil companies from 1985

to 31,1 87is 1028 and the number in

respect of which decision is pending
is 534.

(b) to (d) The Oil Seclection Boards
make selections for distributorships of
LPG, apart from dealerships for SKO/
LDO and MS;HSD Retail Qutlets, These
selections being a continuous process, a
certain pendency of work is usual, while
factors like the need to investigate com-
plaints againsi empanelled candidates,
stay orders from Courts, non-availabiljty
of suitable candidates sometimes lead to
delay in finalisation. Scme delay lately
has occurred because reconstitution of
these Boards is pending; this is expected
to be done shortly, .
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Availability of Good Quality Raw SHRI BALASAHEB VIKHE
Material at Concessional Rates PATIL :

SHRI CHINTAMANI JENA :

154, SHRI KAMLA PRASAD o
RAWAT : Cl\‘xililS{?:PLl;dégls;rplZZseg?c? ls::atgl'\JD

°  CH. RAM PARKASH : X _ )
» ' ‘(a) the policy of Government in
Will the Minister of INDUSTRY be regard to setting up new sugar factories
pleased to state : . in the country in public, private and
’ cooperative sector ]

i

(a) whether Government have taken a

decision to make available good quality (b) the number "of  applications
. raw material at concessional rates to smail received by Government during the last
entrepreneurs; . three years for setiing up new sugar
. faciories and ¢xpansion of existing units,
(b) if so, the details thereof; and sector-wise; and

.
(c) the number of applications cleared
during the above period and their
pumber, State.wise and year-wise ?

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL THE MINISTER OF STATE IN THE

DEVELOPMENT IN THE MINISTRY ' MINISTRY OF FOOD AND CIVIL
OF INDUSTRY (SHRI M. ARUNA- SUPPLIES (SHRI GHULAM NABI
CHALAM) : (a)to () The policy of AZAD) : (a) Licensing Policy for the

Government of India has been to make Sugar Industry has been notified vide
available as far as possible certain scarce Press Note dated the 2nd January, 1987
raw materials of good quality to small issued by the Department of Industrial
“scale industries at reasonable rates. Development as per copy laid on the

‘ Table of the House [Placed in Labrary.
(English] ' See LT No. 3736/87].

Setting up of New Sugar Units (b) Statement-I giving the required

information is given below,

155, SHRI MOHANBHAI PATEL :

PROF. RAMKRISHNA (c) Statement-II giving the required
MORE : information is given below,

Statement—1

Statement giving the number of applications received during the last three years
(1983-84, 1984-85 and 1985-86) jor serting up new sugar factories and
Cexpansion of existing units : Sector-wise,

No, of applications received -

Sector . New ~ Expansion
Private - o 12 16
Public - ) : 3 ) 4

Coop. - K1 . © 42
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Statement—]I

Statement giving the number of licences granted during the last three years (1983 84
1984-85 and 1985-8¢) Srar--wise and Year-wise.

‘New
S.No. State

1983-84 B84-85 85-86 Total

Expansion
1981 84 84-85 85-86 Total

1. VUttar Pradesh 1 —_ _ 1 3 ) —_ 5
2. Madhya Pradesh 1 1 —_— 2 — — — —_—
3. Maharashtra 8 1 9 17 I ) - 18
4. Punjab 1 —_ i 2 —_— —_ 2
5. Tamil Nadu 2 - = 2 3 - - 3
6. Gujarat 1 —_ _— 1 — —_ — -—
7. Karnataka 2 - 2 — —_ S —
8. Andhra Pradesh 2 —_ — 2 — — —_ -
9. Bihar - = = = 1 = = 1
10. Orissa _— R — === 1 — —_ 1
Total : 18 2 —  20%* 27 3 —  30%%

#*2 Letters of intent (1 from Maharashtra & 1 from M P,) relate to applications

received during the last three years.

#%13 Letters of intent (11 from Maharashtra 1 from U,P, & 1 from Punjab)
relate to applications received during the last three years,

Supply of good quality of coal to
Power Plants

156. SHRI MOHANBHAI PATEL :
"SHRI CHINTAMANI JENA ;

Will the Minister of ENERGY be
pleased to state :

{a) whether the coal supplied to power
plants is not of good quality and also is
not sufficient to meet their demand ;

(b) whether any study has been made
in this respect ; .

(¢) the steps being taken to solve the
problem of power plants ; and

(d) whether any meeting of high
officials has been held recently to solve
the problem ; if so, the details thereof
and the decision taken thereat ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (u) Coal Linkages to
Thermal Power Stations are finahised by
the Standing Linkage Committee (short
term) on quarterly basis. The Standing
Linkage Committee consists of the repre-
sentatives of the Deptt. of Coal and
Power, Ministry of Railways, Central
Electricity Authority (CEA) and Coal
Companies etc, The Standing Linkage
Committec takes into consideration the
requirement of coal of individual power
stations and linkages are estabilished:
accordingly.

¢

All power stations are linked for coml
supplies from various coal sources accord-
ing to the qualitative parameters fixed for
them by the technical experts, including
representatives of the CEA, As far as
possible, coal supplies are made to the
Thermai Power Stations as per programme
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fixed for them by the Standing Linkage
Committee add also from the sources as
determined by this Committee, However,
there have been some coraplaints from th.
consumers about the size of coal, low
calorific value and presence of extraneous
material in the coal as also, occasionally,
of inadequate supplies,

(b) and (c) The Committec under the
Chairmanship of Shri Mohammed Fazal
which was set up by - the Government to
look into the problems of coal supplies to
Power houses made recommendations
covering varjous aspects of coal supplies
to Power houses, such as, linkages to be
given to power stations from specific
collieries, transportation of coal to power
houses, signing of agreement between Coal
India and State Electricity Boards
etc. The recommendations of the
Committee were examined and most of
them accepted by the Govt. The Coal
Companies, Raijlways and other agencies
have bcen asked to take appropriate
action on the recommendation of the
Committee.

To ensure proper sizing and removal of
extraneous material, Coal Handling Plants
are being constructed at the collierjes.
Besides, several other steps have also
been taken for improving the quality
which include : ‘

(i) S'ett'ing up of an independent
quality control organisation in
each Coal Company.

(i) Breaking up of oversized coal
and segregation of extraneous
material by manual means where
CHPs _do not exist.

(ili) The Coal Controller, as an jnde-
pendent authority, has been given
‘powers to determine the grades of

- coal seams in the mines as also of

the coal supplied to the consu--

mers, He has powers to take
samples and arrange treir testing
suo moto or on complaint from
any consumer. The Coal Control-
ler’s decision in - the matter is
final.
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(d) Yes, Sir. Besides meetings being
held at the level of the officials, a meetings
was held on 22.12-1986 ar the highest
level in the Ministry to discuss the out-
standing issues relating to coal supplies
to Thermal Power Stations. Important
decisions were arrived at in the meeting
which iInclude signing of agreement
between Coal India Ltd. and State
Electricity Boards for coal supplies, joint
sampling at the colliery end by an inde-
pendent authority and clearing of pay-
ment of outstanding dues to Coal
Companics etc.

Sugar Factories Running below
Installed Capacity

157+ PROF. RAMKRISHNA MORE:
Will the Minister of F -Ob AND CIVIL
SUPPLIES be pleased to state :

(a) the percentage up to which the
existing sugar factories in the country in
public and private sectdor are running
below their installed capacity due to non-
avaijlability of sugarcane, stating the extent
of their average seasonal production losses
as a consequence thereof; and

(b) the steps being contemplated by
Government to ensure the availability of
adequate quantity of sugarcane to the’
new sugar factoriess to make them
economically viable ? .

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) The capacity utilization of
a sugar factory depends on various
factors such as adequate availability of
sugarcane, condition of plant and
machinery, quality of man-power,
efficiency of mapagement, timely payment
of sugarcane price, etc. As such, itis
difficult to quantity the under utilisation
of capacity due to non availability of

sugarcane,

(b) The steps taken are :-

(i)- to ensure supply of adequate
quantity of suuarcane for the
existing capacity as well as for
future expansion, po licence
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would normally be granted for
the establishment of new sugar
factories within a radius of 40
kms, of an existing unit.

(i) The State Governments are requi-
* red to clearly demarcate recerved
areas for each existing sugar

factory as well as proposed new

sugar factory.

New Molasses aad Alcohol Policy
158. SHRI YASHWANTRAO

GADAKH PATIL :
DR. CHINTA MOHAN :

SHRI C.B. GAMIT :. |

Will the Minister of INDUSTRY be

pleased to state :

(a) whether Government have announ-
ced a new molasses and alconol pulicy ;
and ' ‘

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO CHEMICALS IN THE MINIS-
TRY .OF INDUSTRY (SHRI R.K,
JAICHANDRA SINGH) : (a) No, Sir.

(b) Does not arise,

-

Crisis in Small Plastic Woven Sack units

159. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
INDUSTRY be pleased to state :

(@) whether it is a fact that small
plastic woven sack units are facing crisis
because of denial of concessions normally
given to small scale industries; high raw
. material costs and increase in excise duty;
and '

(b) if so, the details thereof and
Government's reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF IND:JSTRIAL
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DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M, ARUNA-
CHALAM) : (a) and (b) No Sir. Manu-
facture of Plasti¢ Woven Sacks on Flat
Looms is reserved for exclusive develop-
ment in the small scale sector, Majority
of the small scale units manufacture this
item on Flat Looms which is exempied
from payment of excise duty since 20ih
November, 1986,

Plastic Woven Sacks manufacturing
units are entitled to all incentives and
concessions svailable to other small scale
industries. There is no discrimination in
the prices of raw materials also,

Setting up of Telecom Quality Circles

160. SHKI YASHWANTRAO GA-

DAKH PATIL : Will the Minister of
COMMUNICATIONS be pleased to
state : ) '

(a) whether Government propose to
set up telecom quality circles ; and

(B) 1If so, the details thereof and the
objectives in view ? :

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
Orders have been‘issued on 24-12-85 for

" setting up Quality Circles in Telecom,

(b) The objectives are to focus and -
achieve a higher quality of service to the
customers through active involvement of
workers and to promote greater job satis-
faction among the staff. The dctails are
enclosed in the statement attached.

Statement

Subject :- Constitution of Quality Circles

There shall be a Quality Circle formed
in all offices or group of oftices headeéd by
an officer in gazetted Group B or higher
level, for example, an Assistant Engineer,
Sub-Divisional Officer, a Superintendent
of Telegraph Traffic, an Accounts Officer,
etc. This will cover offices in all branches,

Pl
.
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namely, Telegraph Traffic, Telephone
Exchasges, Trunk Exchanges, Telex
Exchanges, Transmission Stations, Admi-
nistrative Offices and other similar units
in the Department of Telecommuni-

cations,

Quality circles may also be formed at
a later date at smaller units headed by
the supervisory grades in group ‘C’ for
example, Junior Engineers, Assistant
Superintendents of Telegraph  Traffic,
Junior Accounts Officers, etc,

2. Objective of Quality Circles

The main objectives of Quality Circles
will be to focus and achieve a higher
quality of service to the customers through

“active involvement of workers and: 10

promote greater job satisfaction among

the staff,

3. Functions of the Quality Circles

The main functions of the Quality
Circles will be—

(i) to review the quality of service
rendered to the customers in all

its aspects, €.g.

— Fault rates

— call success rates

— time to repair a fault

— dclay. in trunk calls

— trunk effective perécntage on
different rountes

— time to answer an autc-
manual services

— delays in billing

— billing complaints, etc.

and to evolve suitable strate.

gies for improving the

quality.

(ii)- to review and analyse the public
complaints and devise solution to
remedy the same ;

(iii} to review the fimancial working of
the units and evolve plaa of action
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to improve the same through
increase in revenue bearing traffic
and reducticn in cost.

(iv) to review and promote higher
productivity, reduce absenteeism,
and optimise utilisation of man-

power ;
(v) to ensure adequate two-way
comrounication between the

mapagerent and the workers,
particularly in regard to fixation of
targets of output, performance and
quality of work ;

(vi) to indentify areas requiring up-
gradation of individual compe-
tence through training ; and .

(vii) to discuss any other matters
having a bearing on the improve-
ment of performance and. assuring
better customer satisfaction,

(viii) The Quality Circles will not be a
forum for settlement of individual

- staff grievances not will they
replace other periodical union/

JCM meetings prescribed for set-

ting staff/management problems.

4. Nomination of Representatives to the
Quality Circles

Fach Quality Circle shall consist of ten
members, three from the management
including the head of the unit and seven
from the workers.

5. The representatives of the manage-
ment wi'l be nominated by the head of
the unit. The workers’ representatives
will be drawn in suitable Numbers from
different groups, namely, technical indoor,
technical outdoor, operative/traffic, admi-
nistrative, accounts, etc. depending on the
nature of the unit and the staff emplayed
in different categories. The representatives
will be suitably distributed between the
supervisory and operative grades in Group
“«C’ and *‘D’.

6. The distribution of the representat'ves
of the staff from different categories will
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be finalized by the head of the secondary
establishing areas in consultation with the
head of the concerned unit.

7. The representative of the workers
shall be drawn from the volunteers from
the respeciive categorjes through a process
of consensus between the head of the unit
and the concerned groups. In absence of
consensus, the workers’ representatives

shall be elected by secret ballot by the

members of the concerned categories of
staff.

8. The head of the unit will be the
ex-officio Chairman,

9. There shall be a Vice Chairman from
the representatives of the workers who will
be elected by the representatives of the
staff among themsclves,

10, Ore of the representatives of the
management, other than the head of the
unit, shall b& nominated as the Secretary
who shall convence the meetings and
maintain the necessary records.

11. Term of Membership :

A unit of Council once formed shall
function for a p-riod of two years. Any
member nominated or elected to the Qua-
lity Circle in the mid-term to fill a casual
vacancy shall be a member for the unex-
pired portion of the term of the Circle,

12, Meectings and decisions :

i. The Quality Circle shall meet as
frequently as necessary but at least
once in a month,

ii. All decisions shall be on the basis
of concensus and not by a process
of voting.

iii. Every decision shall be implemen-
ted by the parties concerned within
a month unless otherwise stated
in the decision itself..

iv. The management shall make suir-
able arrangements for the record-
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ing and maintenance of minutes
of the meeting and designation
one of its representatives as Sécre-
tary, who shall also report the
action on the decision at subsequ-
ent meetings of the Quality
Circle,

v, Reports on the proceedings in the
meetings of the Quality Circles
shall be forwarded also to the
Head of the Telecom. District
concerned (District Telecom. .
Engineer, District Manager or
Genetal Manager, as the case
may be), wherever there js a
" disagreement or where useful sug-
gestion is likely to have aprlica-
tion in other units,

»

vi, Heads of Circles will include a
paragraph in their monthly reports
to the Directoraté summarising
useful or important decisions taken
the Quality Circles within their
jurisdiction, if these are expected
to have an All India Utility or
impact.

Agrecment by Oil India with
World Bank

161, - SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister
of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) wh:ther an- agreement has been
finalised by Oil India with World Bank
for loan assistance ; and

(b) if so, the details thereof and the
projects involved ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FI-
NANCE (SHRI BRAHMA DUTT) :
(8) No, Sir,

(b) Does not arise,
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Vacancies of judges in Supreme Court
and High Ceurts

162. SHRI DHARAM PAL SINNGH
MALIK :

SHRI M. RAGHUMA REDDY:

SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAYV :

Will the Minister of LAW AND
JUSTICE be pleased to state :

of wvacancies lying
and the

(a) -the number
vacant in each High Court
Supreme Court ;

(b) whether there has been consider-
able delay in the adpointment of Judges ;

(c¢) ifso, the reasons thereof ; and

(d) whether ‘Government are consider-
ing any proposal to revise the present
procedure for appointment of judges ?

PHALGUNA 5,

1308 (S4AKA) Written Answers 246

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR!I HR. BHARDWAJ) : (a) As
on 1-2-1987, there were 56 vacancies of
Judges in the High Courts ; High Court
wise details are given in the statement
given below, In the Supreme™ Court, as
on 1-2-87, there were 12 posts of Judges
to be filled up (inclusive of the 8 new
posts),

"(b) to (d) The process of con-
sultation-with the Constitutional func
tionaries required to be consulte”
in the matter of appointiment of Judged
does take some time., The Gowerns
ment have recently reit:rated the instruc--
tions prescribing the time schedule where-
in the Chief Justices of High Courts
ahd Chijef Ministers and Governors of
States have to send their recommendations
for filling in posts of Judges in High
Courts, and have requested them to
adhere to it so that the vacancies are filled
in expeditiously, There is no proposal to
revise the present procedure for appoint-
ment of Judges,

7 ) Statement
SI. High Court No. of vacancies
No. as on 1-2.87
Allahabad 11 _

1

2. Andhra Pradesh

3 Bombay

4, Calcutta

5. ' Delhi

6. *Gauhati

7. Gujarat

8. Himachal Pradesh
9. Jammu and Kashmir
10. Karnataka

I11. Kerala

12, Madhya Pradesh

13, Madras

14. Orissa -
15, Palpa

16. Punjab & Haryana
17. Rajasthan
18, Sikkim

ul )
ml——duu{d\ﬂlhl—uuulhw
I

Total ¢
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Work on H.B.J. Pipelige

163. SHRI DHARAM PAL SINGH

MALIK :

SHRI M. RAGHUMA REDDY:

SHRI MANIK REDDY :
: >

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased
to state :

(a) whether the work on the H.B.J.
pipcling is going on as per schedule ; *

(b) if not, by what time it is likely to
be completed ; and

(¢c) the money so far spent on it ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY  OF
FINANCE (SHRI BRAHMA DUTT):
(@) and (b) ‘Work on the HBJ project
is in progress in all spreads and will be
completed by the scheduled date, ie.,
July 89. '

(¢) An amount of Rs. 737.74 crores
has been spent till the end of January *37,

b3

Duplicate L.P.G, Cylinders

164. SHRI DHARAM PAL SINGH

MALIK :

SHRI M. RAGHUMA REDDY:

SHRI MANIK REDDY :
SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAYV :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a)_ whether the attention of Government
has been drawn to the news item appear-
ing in the “‘Hindustan™ (Rindi) dated
8th January 1987 wherein it has been
stated that duplicate LPG Cylinders are
n circulation on a large scale in and
around the capital ;
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(b) if so, whether a number of persons
have been killed due to bursting of
duplicate LPG Cylinders in the Capital
during the last two years ;

(¢) if so, the details thereof ;»and

(d) ' the action taken or proposed to
be taken by Government in regard
thcreto ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND

STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT)‘:
(a) Yes, Sir,

(b) and (c) While the possibility of
some spurious cylinders being in circula-
tion cannot be ruled out, hardly any case
of cylinder having burst has been report-
ed. The accidents a reported are due
to ignition of escaped LPG, and are
generally caused due to negligence or
mishandling at the customers’ premiscs
of equirments like rubber hose, stove
knob, LPG regulator etc,

) . ]

(d) LPG cylinders ‘are procured by
the oil industry directly from a cylinder
manufacturer only afier he obtains the
ISI certification, LPG is supplied to
the customers in these cylinders owned
by oil companies, All  cylinders are
visually inspected at-the bottling plants
before each filling, The cylinders in" use
by the oil industiy are subjected to
statutery testing evey five year. All the
dCfCCtIVC/sDUUO"S cylinders detected at
manufacturers’ end or at bottling plants
are compressed and deshaped into flat
sheets before being sold as scrap to
ensure that they are not reiniroduced in
the market,

Power Projects Awaiting Clearance
from World Bank Agency

165. SHRI BRAJAMOHAN MO.
HANTY Will  the - Minister of
ENERGY be pleased to state :

(a) whether any project relating to
generation of power is awaiting c¢learance

- NATURAL GAaS AND MINISTER OF

*
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from the World Bank Agency for financial
assistance ; and

-

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER .IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b)
Yes, Sir. The details of the projects are
indicated below : g

(i) ~National Capital Thermal Power
Project (840MW),

(ii) Talchar Super Thermal Power
Project (1000 MW).

(iii) Karnataka Power Project
‘ (Kalinadi Hydro Electric Pro-
ject Stage.ll—270 MW).

Deficit of Power in Southern States

166. SHRIMATI BASAVARAJES-
WARI : Wil the Minister of ENERGY
be pleased to state : :

. (a) whether all the four _Southern
States will be deficient in power this
summer ; )

(b) if so, whether representatives of
the Southern Regional Eleciricity Board
met at Madras on 7 January, 1987 and

discussed the ways and means to meet ~

the deficit in power ; and

{c) if so, the steps taken by Govern-
ment 10 help those Southern States to
meet the deficiency in power during the
ensuing summer ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMAII
SUSHILA ROHTAGI) : (a) According
to fentative estimate by S.R.E.B., all the
Southern States are expected to face
power shortage of varying degrees during

_ the coming summer months,

(b) Yes, Sir.
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(c) The steps taken to mitigate the short-
age in the Southern Region include expedi-
tious commissioning of additional gene-
rating capacity., early stabilisation of
pewly: commissioned units, transfer of
surplus power from neighbouring Regions/
States, improving the performance of
existing thermal power stations etc.

*Monitoring of Bottlenecks In
Mail Delivery

167. SHRIMATI BASAVARAIJES-
WARI ;:

SHRI K. RAMAMURTHY

Will the Minister of COMMUNICA-

TIONS be pleased to state :

(a) whether any steps to ensure
effective monitoring of bottlenecks in mail
delivery have been taken ;

(0 if so, the dewails thereof ;

(¢) whether a conference of Post
Master Generals was convened in Decem-
ber, 1986 to discuss of this issue ;

(d) if so, the outcome of the confe-
rence and the measures that have been

“undertaken in this regard ; and

() whether a National network linking
all heads of circles with the Directorate

. at New Delhi has been set vp ?

THE MINISTER OF STATE IN THE
MINISTRY ,OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) : (a)
Yes Sir.

(b) Sample survey of mail received

.~ for delivery in Head Offices and sub

offiges is done according to prescribed
periodicity 1o assess the percentage of
mail delivered on the 2nd, 3rd and 4th
day and thereafier from the date of
posting and to bring down the percentage
of mail delivered on 4th day and after.

(ii)~ Hold-up and detention of mail
and mail bags in mail offices
and airport sorting offices are
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peviewed at Circle level and
mail arrangement revised wher-
gver warranted.

{iii) Surprise and regular visits are
paid by the officers of the
Directorate, Circles and Divi-
sions to POs to monitor deli-
very work, .

(iv) Service test letters and -paid
test letters are posted extensively
to locate delay and to test
efficiency of sorting and delivery
work. Review is done at
Divisional, Circle and Directo-
rate level.

(¢) Yes Sir, Monitoring of mail trans-
mission was one of the many subjects
discussed in the Annual Heads of Circles
Conference.

(d) As the outcome of the Conference,
it has been decided to intensify monitor-
ing by (1) paying frequent surpiise
visits to maijl offices to check quality of
sorting work and (2) to ensure posting
of test letters in large numbers, analyse
the results and take appropriate remedial
measures wherever necessary,

(¢) No Sir.

Expert Committee on Cost of Power
Generation

168. SHRIMATI BASAVARAJES.
WARI : Will the Minister of ENERGY
be pleased to state :

(a) whether Governmet propose t8 set
up an expert committee to devise ways
and means to cut high cost of power
generation; and '

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF POWER IN THE
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MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) No such
proposal is under the consideration of
the Government,

(b) Does not arise,

Surplus Employees in Indian Telephone
Industries

169 SHRIMATI BASAVARAIJES-

Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether more than 13,000

- employees of Indian Telephone Indusiries

have been rendered surplus from its
Bangalore and Rae Bareli upits owing to
freezing of orders by the Department
of Telecommunications for manufacture
of equipment to replace obsolete crossbar
equipment;

(b) if so, whether this has created
great problem;

(c) if so, how many of such surplus
employees have been retrenched so far
and how many of them are going to be
retrenched;

(d) whether any arrangements have
been made to accommodate those retren- -
ched employees in other industries; and

(¢) if npot the main reasons and how
Government are likely to absorb the
surplus employees in ITI ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT SONTOSH MOHAN DEV) :

' ~ (a) No, Sir,

(b) to () The provisional programme
of phesing out of -electro-mechanical
switchibg equipment production at Rae
Barell and Bangalore Units of LTI, is as
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under ;
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Production Line

Workforce emp]oygd

Likely date of phasing out

Commencement  Completion
e

~A. Bangslore :

1. Crossbar 2773

2. Strowger ‘4450
B. Rae Bareli :

1. Strowger 4222

2. Crossbar (ICP) 2024

1987.88 1990
 1989-90 “1991%
1989-90 1991

1994-95

*NOTE : Some production may continue for supply of spares etc,

No employee has so far been retren-
ched. Jt is proposed to absorb the
employees likely to be rendered surplus
in other production activities as far as
possible which includes setting up of
digital electronic switching factory at
Bangalore,

Framing of Rules under Consumer
Protection Act

170. SHRI V, KRISHNA RAO :
DR. G. YIJAY RAMA RAO :
SHRI MANIK REDDY :

DR. B.L.. SHAILESH :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(7) the time by which the rules will -

be framed by Government under the
Consumer Protection Act, 1987;

(b) the reasons for delay in enforcing
the Act; and .

.(c) the steps proposed to be taken to
give publicity to the rights available to
the consumers under this Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) The rules for carrying out

—

1996*

-

the provisions of the Consumer Protec-
tion Act, 1986 have to be ' framed by the
Central as well as State Governments.
The Central Government has framed the
rules which will te enforced after the
enforcement of the Act. Guidelines have
been issued to States for framing the rules
by them.

(b) The Act will be enforced after
consulting the State Goveraments/U.T,
Administrations. '

() The Government is making use of
Doordarshan/AIR and news-media to
create consumer awareness, - National,
Regional and Stale level seminars/work-
shops are organised to create .consumer

awareness. ﬁ i

Production of Natural Gas

171. SHRI V., KRISHNA RAO:
Will the Minjster of PETROLEUM AND
NATURAL GAS be pleased to state 3

(a) total production of natural gas at
present in the country;

(b) what would be the estimated

production of natural gas by the end of
1989-90;

(c) Whether it is a fact that in
North-Eastern  region a concession has
been given in gas price; and

(d) if so, the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY . OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUIT):
(a) The production of natural gas in the
country during 1985-86 was 22,50
MMCMD.

(b) By the end of 1989-°0, ijtis at
present estimated that the production
would be about 40 MMCMD of natural

gas,
(c) Yes Sir.

(d) As per the decision of the
Government w.e.f. 30.1.67, the price of
onshore gas and gas at landfall points
will be Rs., 1400/1000 MS3; and for
gas supplied along the HBIJ pipeline the
price will be Rs, 2250/1000 M3, How-
ever, for gas sold in North-Eastern
Region  States, the price would be
Rs. 1000/1000 M2 subject to discounts
upto Rs, 5Q0/1000 ™3 for individual
cases on merit, The prices would be
exclusive of royalties, taxes, duties and

other statutory levics.

Sccurity Deposit Towards LPG Cylinders

172, SHRI V, SOBHANADREES-

WARA RAO : Will the Minister of .

PETROLEUM AND NATURAL GAS
be pleased state :

(@) whether it is a fact that every
consutner has to deposit a few hundred
rupees as dep.sit towards L.P. Gas
cylinder . with 1the locil distributing
agency;

(b) whether Government are consi-
dering any proposal to allow interest to
the consumers on their security deposit;
and

S

{c) 1f not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STart# IN THE MINISTRY OF
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FINANCE (SHRI BRAHMA DUTT) :
(a) Yes, Sir,

(b) No, Sir.

(c) Apart from investment made on
new cylinders/regulators while earolling
new customers, the oil industry has to
plan, procure and maintain adequate
equipment inventories., This involves a
laige capital outlay, besides recurring
expenditure  on  jnspection, testing,
repairs, rejections and -+ replacements,
des’gn, research and development. Also,
cil companies do not charge any rental
for the LPG equipment used by a con-
sumer,

Reduction in Number and Status of Post
Offices in Andbra Pradesh

173. SHRI V. SOBHANADRESS-
WARA RAO : Wi]l the Minister of
COMMUNICATIONS be pleascd
to state :

(a) the total number of post offices
relating to different categorics, such as
Main Post Office, Sub-Post Office, ED
Sub-Office, Branch Office, etc., district
wise in the Siate of Andhra Pradesh as
on 1.1.85 and as on 1.1,1987; and

(b) the reasons for reduciion in the
number as wcll 85 status of the post
offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV) :
(8) and (b) The information is being
collected and will be laid on the Table of
the House,

Waiting List for Telepbone Connections for
Vijayawada City

175. SHRI V. SOBHANADRESS-
WARA RAO : Will the Minister of
COMMUNICATIONS be pleased to
state : .

(2) the details of the plan to mo-
dernise the telecommunications system of
Vijayawada City during the Seventh Plan
period; :
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(b} the number of wait listed persons
as on January 1, 1987 who have applied
for telephone conneciions and the average
time period taken for giving a connection
to a subscriber; and’

{c) the steps proposed to wipe out
the waiting list for Vijayawada ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) 1t is planned to undertake cable
ducting for 7 KM’s from Trunk Exchange
building to Patamata and instal a 4000
lines digital electronic exchange during
the seventh Plan pe-iod.

(b) The number of persons on the
waiting list 2as on Ist January, 1987 in
City (Majn) and Industrial Estate tele-
phone exchanges is 46065 and 929
respectively.

Average time taken for giving a con-

nection to a subscriber under different

categoriss is as given b:ow ;—

Category' Average Time Taken
(Approximate)
(i) OYT f-1/2 years
(ii) Special ) 2, years
(iii) General 6 years

(¢) To wipe out the waiting list of
Vijayawada city it is plenned to cxpand
the telephone system as follows :—

(i) Expansion of City  (Main)
exchange by 2103 lines during
1987-88.

(i) Commissioning of a 4000 lines
digital electronic telephone ex-
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change at Doorvani ' Complex
during 1988-89, :

(iii) Expansion of Industrial Estate
Exchange by 500 lines during
1988-89.

Price rise of Edible Qils

176. SHRIMATI GEETA MU.
KHERIJEE :
SHRI KAMAL NATH :
SHRI SHANTI DHARIWAL :
SHRI INDRAJIT GUPTA :

‘Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact. that the prices
of editke oils, both indigenous and
imported have skyrockcted steeply during
the recent month;

(b) if so, the details of the variation
in the prices of edible oils between
January, 1986 and January, 1987; and

_ the reasons therefor; and

(c) ~the measurcs being taken to con-
trol the prices and protect the consumers’
interest 7 ’

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) The prices of indigenous
edible oils have risen during recent
monthé. The imported edible oil is issued
to -States/U.Ts. for distribution under
Public Distribution System at pre-deter-
mined issue price which bas not been
revised since 15,11.1985,

(b) The wholesale price indices of
edible oils and percentage variation
between January, 1986 and January,
1987 are as under :

Wholesale Price Index

Percentage variation

Commodity
January,86 January,87 January, 1987
January, 1986
Edible Qils 299.6 408.2 -+136,2
Vanaspati 322.4 369.8 +-14.7
Groundnut oil 325-2 421.8 y ’ -+29.7
Mustard oil 248.2 386.2 -+55.5
Coconut oil 237.2 426.8 -+79.9
Gingelly oil 285.9 428.4 +49.8
Kardi oil 309.9 560.6 --80.9
Cottonseed oil 278.0 416.1 +-49.7
Rice Bran oil 226.8 298.9 -+31.8
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Some of the reasons for increase in the

prices of edible oils are shortfall in the

production of oilseeds and the impact
of lean period.

(¢©) To Check the rising trend in the
prices of edible oils in the open market,
the allocation of imported edible oils
under Public Distribution System is being
made at the .increased level, Recently
allocation of imported ocils to vanaspati
industry has also been increased.

[Translation]
Oil Finds in the Country

177. SHR1 MADAN PANDEY :
Will the Minister of PETROLEWM AND
NATURAL GAS be pleased to state :

(a) whether it i1s a fact that new oil
deposits in various parts of the country
have been found recently;

(b) if so, the names of these places;

(c) whether Government are going
to make arrangements for exploration of
these oil fields in the near future; and

) if so, by when and at which
places ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE-IN THE MINISIRY OF
FINANCE (SHRI BRAHMA DUTT) ;
(a) Yes, Sir,

(b) Since April 1986, QOil has been
discovered in the following prospects :

Onshore

Andhra Pradesh
Assam

Kaikalur —_
‘Namti
Slyalmari

y

Offshore

cD 1
cA
B—12
R—TA .
B—131 J

West Coast
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(c) and (d) The commercial exploita-
tion of these discoveries will depend upon
further delieneation drilling.

Enquiry into Flaring up of Gas and
underground Gurgling Sound at Bokta
Yillage of Gorakhpur

178. SHRI MADAN PANDEY :
Will the Minister of PETROLEUM AND

‘NATURAL GAS be pleased to state :

(a) whether Government have recicved
reports of flaring up of gas and under-
ground gurgling sound at Bokta village in
Gorakhpur District (Uttar Pradesh);

(b) if so, whether Government have
taken any effective steps so far to hold an
enquiry in this regard;

(c) if so, the details thereof; if not,
whether Government propose to take any
steps in the pear future in this connection;
and

(d) if so, by what time and if not, the
reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) ;
(@) Yes, Sir. ‘

(b) to (d) ONGC bhad conducted
investigations of the reported gas show at
Bokta village. The gas coming out of
the well was collected and analysed at the
KDM Institute of Petroleurn Exploration.
On geochemical analysis, the gas samples
were found . to be of biogenic nature

" (marsh gas).

Self Employment Scheme

179. SHRI MADAN PANDEY ¢
Will the Minister of INDUSTRY be
pleased to state :

(a) - whether it is a fact that the work
relating to self employment scheme being
run by Government is progressing at a
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snail’s pace;

(b) if so, whether Government pro-
pose to take any concrete steps tg ensure
that it gains momentum;

(c) the number of persons who sub-
mitted applications under this scheme in
different districts of U.P. during the last
one year and the number of persons out
of them given loans; and

(d) The number of applicants who
have neither been given loans nor has any
action been taken on their applications ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) :(a) No, Sir. During the
years 1983-84, 1984-85 and 1985-86
achievements were 979, 919/ and 889/
respectively.

(b) Does not arise,

(c) District-wise information js not
maintained centrally. However, during
the year 1985-86 against a target of
31,300 for the State, 97,706 applications
were received by DICs in U. P, The
banks sanctioned loans to 26,264 bene-
ficiaries.

(d) Such information is not maintain«
ed by the Central Government.

[English]
Modernisation of cement and
building Material Industry

180, SHRI MUKUL WASNIK :
DR. G.S,. RAJHANS :

Will the Minister of IND'ISTRY be
pleased to state

() whether Union Government have
recently emphasized the need to modernise
the cement and building material industry
in the country;

(b) if so, the details of the guidelines
issued by Government in this regard;
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(c) whether Government propose to
render any help to the industry for the
modernisation; and :

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Governmeat
have been impressing upon the cement
industry from time to time the need to
take effective steps to modernise the old
cement factories and also to take neces-
sary steps for installation of energy
conservation gevices and pollution control
equipments. A World Bank loan of § 200
million has also been arranged during
1936 for conversion of seven cement units
from wet to dry process and for sub=

“sector level training/technical assistance,
etc, for the cement industry.

(c) and (d) The following decisions
have been taken to help the cement
industry in undertaking their modernisa~
tion programmes X~

~

(i) OId cement plants which have
been declared sick are charged
less levy obligation compared to
other units with a view to enable ,
them to invest the extra realisa-
tion for modernisation purposes;

(ii) Factories which install new dry
"process kilns. by scrapping the
existing old wet process kilns
or c.nvert the existing old wet
process kilns into dry process
kilns such that the additional
capacity installed is equal to
or in excess of the capacity
of the old kiln(s) will be treated
as new units for purposes of
fixing levy quota,

Import of Crude Petroleum

181, SHRISYED SHAHABUDDIN :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the estimated quantity of crude
petroleum and petroleum products to be
imported during 1986-87;
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(b) the estimated quantum of import
for 1987-1988;

(c) the total cost of import ‘estimated
- for the current financial year and the next;

(d) whether any long term contracts
have been signed with foreigh suppliers
for 1987-88; and

(¢) the percentage of imported crude
which was bought in spot sales as com-
pared to the quantity imported under
contract ?

THE MINISTER OF STATE OF THE

MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FIN-
ANCE (SHRI BRAHMA DUTT):
(a) The estimated quactity of crude oil
and petroleum products likely to be
imported duriny 1986-87 is given below :

Qty. (Million tonnes

Crude oit 156
Petroleum produets ) 3.7

(b) The kuport Plan for 1987-88

has pot yet been finalised.

(¢) The cost of import of crude oil
and petroleum products is =stimated to be
about Rs. 3050 crores during 1986-87.
No Estimates bave been made for 1987-
88 yet.

(d) No Sir,
(¢) Does not arise.

Contract for IC Process Complex fn
Bombay High

182. SHRI C. MADHAYV REDDI ;
Will the Minijster of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) . whether a final decision has been
. taken regarding award of contract for IC
process complex in Bombay High; and

(b} if so, the details thereof ;
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FIN-
ANCE (SHRI BRAHMA DUTT) :
(@) Yes Sir,

(b) The project has been awarded to
M/s, Hyundai Heavy Industries, South
Korea at a cost of US § 166,084,330.
plus FF 24,880,710,

Machinery to Monitor New Drug Policy

184, SHRIC. MADHAV REDDI :
Will the Minister of INDUSTRY be
pleased to state :

(@) whether any machinery has been
devised by Goveroment to monitor the
New Drug Policy and to bring about
integration betwcen health and industrial
policies in the pharmaceuticals sector; and

(b) if so, the details thereof ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRCCHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R. K, JAI-
CHANDRA SINGH) : (a) Yes, Sir.

(b In pursuance of the measures
announced recently for rationalisation,
quality control and growth of drugs and
pharmaceutical industry, Department of
Chemicals and Petrochemicals have cons-

- tituted an inter-Ministerial Coordinat on

Committee for monitoring implementation
and for better integration between the
health policies and industrial policies in
the Pharmaceuticul Sector.

Rationalisation of Levies and Dutles on
Industrial Alcohol

185, SHRFY C. MADHAV REDDI :

" Will the Minister of INDUSTRY be

pleased to state :

(2) whether Government have worked
out any scheme to rationalise levies and
duties imposed by the various State
Governments on industriai alcohol;
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(b) if so, the details thereof;

(c) the measures proposed to be taken
to step up the availability of industrial
alcohol for industrial unite; and

(d) whether khandsari molasses is
proposed to be utilised for increasing the
supply of industrial alcohol ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
_PETROCHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R. K. JAI-
CHANDRA SINGH) :()and (b) The
State Governments have been advijsed
from time to time to ensure that the toral
quantum of levies on alcohol used for
production of alcohol based chemicals is
kept at a level, which the alcohol based
industry will be able to bear and which
will make its products competitive with
those produced from alternative petro-
chemical feedstocks, -

(c) While as per present reckoning,
there is likely to be sufficient indigenous
availability of alcohol for industrial use
in the current alcohol year, the possibility
of imports is also not ruled out in the
event of any shortfall,

LY

(d) The State Governments have been
advised to control khandsari molasses to
improve the availability of molasses and
alcohol,

< Double Cola” Soft Drinks

186. SHRIMATI KISHORI SINHA :
" DR, G. VIJAYA RAMA RAO :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether a soft drink company
“Double Cola’” has been allowed to
manufacture its product in India as repor-
ted in the Hindustan Times of February
1, 1987;

(b) if so, whether it involves any
f. oreign exchange outgo for know-how or
other imports;

PHALGUNA $, 1908 (S4K4) -

" ment and Regulation Act.

- Written Answers 266

(c) the Goverpment’s policy regarding
allowing imports of items for soft drinks
concentrates; :

" (d) whether soft drinks are causing
various health problems even in .children;
and '

(e) if so, the reasons for Government
encouraging -soft drinks manufacture in
the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF  INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) Manufacture of soft drink
concentrates is & non scheduled industry
and as such it does not require an Indust-
rial Licence under the Industrial Develop-
‘However the
Double Cola Manufacturing - Company
(Indiay Private Limited has informed us in
January, 1987 that it has set up a uaijt
for the manufacture of soft drink concen-
‘trates-at Nasik in Maharaslitra,

(b) The entire equity capital of the
project has been brought in by the pro-
moters in foreign ¢xchange on a non
repatriation basis both as regards capital
and dividends. There is also no foreign
exchange outgo on account of imported
know-how. However, the project invol- |

" ves import of capital equipment and raw-

matcrials for the munufacture of soft
drink concentrates that are not indigen-
ously available. ¢

{(c) Import of raw-materials for the.
manufacture of soft drink concentrates
which ate not indigenously available is
permitted in accordance with the import
policy from time to time,

(d) The standards of carbonated water
have been prescribed under item A. 01.0.1
in Appendix-B of Picvention «f Food
Adulteration Rules, 1955. Consumption
of carbonated water conforming to the
spccification 12id down under P. F, A.
Rules, is not considered harmful.

{¢) Does not arise in view of reply to
part {d).
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Power Shortage in Karnataka

187. SHRI H. B. PATIL : Will the
Minister of ENERGY be pleased to state :

(a) whether Karnataka Government
have approached Union Government to
allocate certain percentage of unallocated
energy to the State to help it tide over the
acute power shortage situation; and

(by if so, the reaction of Union
Government alongwith the demand of the
State ?

"THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI!) : (a) and (b) Kar-
nataka is unable to meet its power require-
ment from ijts own  generation " and
assistance from Central generating stations
to the extent possible is already being
provided to the Siate over and above its

share.

Vacancles ‘of Chief Executives in
Public Sector Undertakings

188. SHRI MURLIDHAR MANE ;
SHRI GURUDAS KAMAT :

Will the Minister of INDUSTRY be
pleased to state :

(a) the total number of public sector
eoterprises as on 31-12-86 ;

(b) whether it is a fact that a large
number of public sector undertakings
hayc remained headless for a considerable
period ;

(c) -if so, the names of those under-
takings and reasons for delay in appoint-
ment of new incumbents ; and

(d) the steps taken by Government to
streamline the selection process ?

The MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF IN-

L3N
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DUSTRY (PRCF, K.K. TEWARY) :
(a) and (b) There were 228 public
sector enterprisés as on 31-12-1986 of
which 28 public sector enterprises were
without their chief executives,

(c) The names of the such enterprises
are given in the statement given below.
The reasong for the delay are due to the
time involved in processing the recem-
mendations of the PESB by the adminis-
trative Ministries/Departments concerned
and in obtaining the ‘app-oval of the -
Aprointments Committee of the Cabinet,
The appointments could be made only
afier getting the vigilance clearance, veri-
fication of character and antecedents of
individvals concerned prior to their ap-
pointments and completion c¢f other
formalities. Delays, some times, also
occur where the appointees do pot join
or where special talent is to be spotted.

(d) It has alway- been the endeavour
of the Government to streamline the
selection process. Government, keeps a
watch on the vacancy position and ini-
fiates advance action wherever possible to
expedite selection. Among other steps
taken in this regard, mention may be
made of the systematic holding of inter-
views by the Public Enterprises Selection
Board (PESB) which meet normally
twice a week for this purpose.

Statement

-Name of Headless Public Sector
 Undertakings

1. Rural Electrification Corpn.
2. Indian Dairy Corpn. e
3. Gas Authority of India.

Tannery and Footwear Corpan.

4
5. Bharat Yantra Nigam Ltd.,

6. Air India,

. Cardamom Trading Corpn.

. Hindustan Shipyard Ltd.,

. - Bharat Bhari Udyog Nigam Ltd.,

10, Bridge & Roof Co. Ltd.,

7
8
9
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11, Bharat Opthalmic Glass Ltd.,

12. Bharat Heavy Plates and Vessels
Ltd_,

13, Cochin Shipyard Ltd,,
. 14, Helicopter Corpn. Ltd_,

15. Bharat Process and Mechanical
- Engg. Ltd.,

16. Bharat Gold Mines Ltd.
"17. NTC (Holding Co.) Ltd.,
18. Hindustan Paper Corpn,
19, TriVéni Structurals Ltd_,

20. Bharat Wagon and Engg. Co,
Ltd.,

21, Videsh Sanchar Nigam Ltd,,

22. National Textile Corpn. (M.P.)
L,

23. NTC (U.P) Ltd,,

24, NTC (MN) L.,

25. Hindustan Antibiotics Ltd,,
26. Richardson & Cruddas Ltd.,
27. Scooter India Ltd.,

28. Bharat Leather Corpfl.

Allotment of Rice te Maharashtra

189. SHRI MURLIDHAR MANE :
SHRI GURUDAS KAMAT :

Will the Minister of FOOD AND CIVIL
" SUPPLIES be pleased to state :

(2) whether the monthly quota of rice
to Maharashtra was rcduced from 75,070
metric tonnes in 1982 to 40,000 metric
tonnes in 1985 ; '

(b) if so, the reasons thereof ;

_(¢) the allotment of rice made to
Maharashtra in 1986, month-wise ; -

(d) whether Government have received
any request frcm the Government -of
Maharashtra for enhancement of the
quota of rice to that State ; and
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(¢) if so, the decision ‘taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM - NABI
AZAD) : (a) The monthly allocation
of rice to Maharashtra, which was at
75,000 tonnes in April 1982 and 60,000
tonnes in May, 1982, was ratidnalized
at 25,000 tonnes in June 1982. This
was later on increased to 30,000 tonnes
in Yune 1985 and has since ranged bet-
ween 30,000 tonnpesto 70,000 tonnes a
month, ‘

~(b) Allocations are rationalized from
time to time keeping in view the avail-
ability of stocks in the Central Pool,
relative needs ,of various States, market
availability and other related factors.

(c) A staternent indicating the required
information is given below,

(d) " and (e) In response to requests
received from the State Government, the
allocations have been .increased from
time to time. Presently, this allocation
is 50,000 tonnes a month.

Statement

Starement indicating monthly allocation
of rice to Maharashtra during the 1986

(In ’000 tonnes)

January, 1986 : 40,0
Fabruary, 1986 40.0
March, 1986 40.0
April, 1986 40.0
May, 1986 i 50,0
June, 1986 70.0
July, 1986 70,0
August, 1986 70.0
September, 1986 70.0
October, 1986 70.0
November, 1986 50,0
December, 1586 50.0
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Research and Development in BH.E L.

_ 190. DR. G, VIJAYA RAMA RAO :
SHRI MANIK REDDY :

Will the Minister of INDUSTRY be
pleased to state :

(a) Whether the attention of Govern-
ment has beéen drawn to certain weak-
pesses and difficulries in the research and
development of the Bharat Heavy Electri-
cal Limited ;

(b) whether its evalvation has been
undertaken at any .time ;

(c) if so. the outcome thereof and

‘the corrective steps taken ? and
(d) if not; the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
"PRISES IN THE MINISTRY OF IN-
DUSTRY (PROF. K.K. TEWARY) :
(a) Yes, Sir,

(b) and (¢c) BHEL has set up an
Engineering Commitice and Technology
Policy Committee, which regularly review
the R&D and engineering capabilities of
the organisation and lay down policy
guidelines for continuous improvement.
The Board of Directors also review
periodically the R&D functions, Based
on the review, BHEL has been able to
develop and commercialise a numbet of
products, system: and technologies. such
as. fluidised bed boilers, dircct ignition of
pulvariced coal etc, =,

(d)" Does not arise,

Counsumption ‘of Petrol and Petrolenm
Products in the Country

191, SHRT RAM PYARE PANIKA -
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(2) the total quantity of petroleum
and petroleum products required by the
counlry annually ;0
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(b) how much of the above was pro-
duced indigenously during 1986 ;

(¢) the foreign eachange utilised on
imports of oil during 1986 to meet the
country’s requirements ; and

(d) the steps being taken to reduce
the oil import bills in fulure ?

THE MINIS1ER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FIN-
ANCE (SHRTI BRAHMA DUTT) : (a)
and (b) The estimared requircment of
crude oil and demand for pctroleum pro-
ducts and their indigenouns availabiljty
during 1586 wele as under ;

(Million
tonnes)
Rcquire- Indigenous
ment/demand availability

Crude oil 44.94 30,35
(Processing)

Petroleum 42.89 42.30
producxs'

(¢) The amount spent on impurt of
crude oil and petroleum products during
1986 is estimated at Rs. 2519.97
.crores.

(d) Apart from fiscal measures, the
other measures taken to reduce the import
of crude and petroleum products in-
clude :—

(i) Intensification of exploration
efforts and increasing produce
tion of crude oil, .

(ii) Increasing refining capacity and
implementing conservation
schemes to reduce fuel consump-
tion within refineries.

(iii) Promotion of conservation acti-
vities by PCRA in various sec-
tors of the economy viz. In-
dustrial, Agriculture, Transport
and Domestic sectors.

(iv) Encouraging the use of alter-
native fuels.
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Expenditure on Postal Services

192, SHRI RAM PYARE PANIKA :
Will the Mipister of COMMUNICA-

TIONS be pleased to state :

{a) the annual expenditure incurred
on postal services year-wise, auring the
last two years; .

(b) the ecarnings during those years
from postage, Meney Order Commission,
etc. during those years;

(c) whether the earnings were in
excess of the expenditure or there were

losses during these years; and
. &

(d) what will be the expected carnings
during ithe current financial year taking
into account the recent hikein postal

rates ?

THE MINISTER OF STATE IN THE
_ MINISTRY OF COMMUNICATIONS

(SHRI SONTOSH MOHAN DEV) :
(a) 1984-°85 Rs, 636.07 crores.

1985-’86 Rs, 728.19 crores,

(b) 19%4-'85 Rs. 444.4]1 crores.
1985’80 Rs, 476.84 cror:s,

(¢) Therc were losy=s.
1984-°85 Rs. 136,09 crores.
198 °-"86 Rs. 163.55 crores

(d) Expected revemue during the
cufrent finaocial vear 1986-'87 will be of
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the order of Ré, 563.00 crores,

SC/ST Judges in Supreme Court and
High Courts

193. SHRI K, KUNJAMBU : Wil
the Minister of LAW AN JUSTICE
be pleased to state : -

(2) the number of judges in each
High Court and the Supreme Court
belonging to  Scheduled Castes and
Scheduled Tribes; and

(b) thesteps taken to increased their
number ?

THE MINISTER OF STATE IN THE

- MINISTRY OF LAW AND JUSTICE-

(SHRI HR, BHARDWAJ) : (a) In the
Supreme Court, there is one Judge
belonging to Scheduied Caste. The
requisite information in respect of various
High Courts is given in the statement
given below,

(b) The Government have again
addressed the Chief Ministers of States
and the Chief Justices of High Courts
requesting them to locate persons from -
the Bar-belonging to Scheduled Castes,
Scheduled Tribes, other backward classes
and minorities, and women, who are
suitable for appointment as Judges of
High Courts 80 as to given them beiter
representation on the High Courts than
that exists at present.

Statement

S. No. Name of High Court

. No. of Judges in
position as on

Judges belongiog to

L S S, Me— E—— " S— — — —— — — —

1.11.1986 ®Scheduied Scheduled
Castes Tribes
1 - 2 3 4 5
1, Allahabad . ' 50 1 —_
2. Andhra Pradesh : 23 1 —
3. Bombay - . 38 1 —
4, Cajcutta 36 —_— —
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1 2 3 4 3

's.  Delhi 23 — —
6. Gauhati_ 10 —_ 1
7. Gujarat 16 — —_
.8. : Himachal Pradesh 5 — —_
9. Jammu & Kashmir 7 —_ —
10, Karnataka 20 - 1 —_
.11, Kerala | 20 | —
12, Ma&hya Pradesh - 25‘ —_— -—
13, Madras 19 1 —
14, Osissa ) 9 — —_
15. Patna 26 — —
16, Punjab & Haryana 14 —_ —_
17. ~Rajasthan . 21 ’ — —_
18, Sikkim 2 — —_—
364 6 1

;8 Expanélond of Telecommunication
Facilities in Rural Areas

,, 194, SHRI SOMNATH RATH:
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

:"' (a; whether Government propose to
utilise surplus revenue from urban areas
to subsidize the expansion of telecom-
munication facilities in rural areas; and

(0) if so, the detajls of the proposal ?

THE MINISTER QF STATE IN THE
MINISTRY OF' COMMUNICATICNS
(SHRI SONTOSH MOHAN : DEV):
(a) and (b) The plans for the expansion
of telec »mmunicstion facilities are finane-
ced partly by the internal resources
generated by the Department and partly
through budgetary support. ~The internal
resources are generated by the Depart-
ment from jts various units which include
rural and urban units, There is no
specific allocation made from the surrlus
drawn from a specific area to rural areas,
_The rural schemes often in-cur lo s but

specific programmes are taken up to
covér these schemes based on certain
norms. Some of the schemes for rural
areas included in the 7th Plan are provie
sion - of 9000 Long Distance Public
Telenhones (LDPTs) including 2000
LDPTs on Multi Access Radio Relay
system, conversion of s<veral secondary
areas into integratzd digital network etc.

Oil Production in Gaodhar Area

-

195, DR. V. VENKATESH :

SHRI SATYENDRA NARA-
YaN SINHA :

Will the Minister of PETROLEUM
‘AND NATURAL GAS to pleased 10
state © ’ .

(a) whether the oil ‘production. in ‘the

.Gandhar area through an Early Produc-

tion System (EPS) has been stej ped up;

(b) if so, whether the plaps are being
finalised by Oil and Natural Gas Com-
mission (ONGC) for layirg out oil - and
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~ gas pipelines for an increased and
regular production of both oil and gas
from the Gandbar area ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL
OF STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) Oil is being produced at the rate of
150 tonnes per day from Gandhar,
ONGGC is planning to increase production
to 500 tonnes per day during 1987-88,

(b) and (¢) ONGC have plans to lay
2 pipelines of 12> diameter each to
carry oil and gas from Gandhar field.

Electronic Voting Machine

196. DR, V. VENKATESH : Wil
the Minister of LAW AND JUSTICE be
pleased to state :

(@) whether the Election Commission
have issucd fresh notifications regarding
wse of electronic voting system for the
future bye-elections to Parliament; ’

(b) if not, ihe reasons thereof; and

(c) whether the proposal to introduce
glectronic voting system has been abando-

ned due to  nom-availability of requisite . .

oquipment ?

THE MINI;TER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
{SHR!1 H R, BHARDWAJ) : (a) and (b
No, Sir. The Election Laws' provide for
voting at elections by balfot.
clectronic  voting machine can therefore

be possible only after the laws are

amended to provide Tor the use of those
machines.

{c) No, Sir. . A preliminary decision
has been taken by Government to intro-
duce dectronic voting machines in
elections Lok Sabha and State Assemblies.
Final decision in the matter will be taken
after consultation with political parties,

PHALGUNA §, 1908 {S4KA)
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New Techniques for Oil Exploration

197, DR, V. VENKATESH : Will
the Minister * of PETROLEUM AND
.NAT_URAL GAS be pleased to state :

e -

(a) whether any new techniques for

oil exploration have been made use of in
Indija; and ’

(b) if so, wit%hét results ?

THE MINISTER OF STATE QF THE
MINISTRY: OF PETROLEUM "#AND
NATURAL GAS ANOD MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) and (b) Yes, Sir, 30 seismic surveys

_have been introduced in Cambay basin of

‘Gujarat. These surveys are continuing.
The results will be known after the data
is processed/interpreted.

Setting up of Super Thermal Power . -
Station at Talcher, Orissa

198. SHRIMATI JAYANTI PAT-
NAIK :  Will the Minister of ENERGY

be pleased t@state :

(a) the steps taken $0 set up a Sur‘er
Thermal Power Station at Talcher in
Orissa;

(b) the amount earmarkad for the
execution of ' the above Thermal Power
Siation;

() the original and present cost of
that Super Thermal Power Station
aucording to the latest estimate; and

(d) the details thereof ¥

THE MINISTER OF STATE IN, THB
DEPARTMENT OF PCWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI]) : (a) to () The
Central Electricity Authority have techno-
economically approved the proposal to
set up the Talcher Super Thermal Power
Project Stage-1 (2 %X 50C MW). The coal
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and water requirements. have been tied
up.

. The proposed project which was
ariginaily estimated to cost Rs. 1025.48
crores (excluding transmission system) 4
now expected to cost about Rsggh'91.46
crores along with associated transmission
system, An amount of Rs, 5§38 crores
stands allocated in 1986-87 and a pro-
vision of Rs. 45 crores has been approved

for 1987-88. A
kr

New Telephone Lioes in Delhl. Teleplione
. Network

199, SHRIMATI - JAYANTU PAT-
NAIK : Wiii the Minister of COM-
MUNICATIONS be pleased to state :

(a) the number of new telephone
lines added to Delhi Telephone network
during 1986-87, .

Kidwai Bhavan
~ Karol Bagh

@ 1.

" 1dgah
Okhla (B)’
Shakti Nagar' |
Delhi Gate RLU

Laxmi Nagar—II

® w0 L s W N

Laxmi Nagar——I

Walting List for Telephone Connections n
Delhi and olher Metropolitan Citley

200, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the present waiting list for tele-
phones in Delhi and other metronolltan
citied as on 31 12.k6;

(b) the year by which the 'ie!efahonél‘

waiting list Is expected to cleared;

. (c) the steps taken to provide more
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" (b) whether Government hive a
proposal for further expansion in tele-
phené condections dtiring 198 7-88;

(c) if so, the target fixed for the year
1987-88, if any, dnd :

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) The number of new lines added to

. the capacity of Delhi Telephones from

Ist April,86 to 17th February, 1987 is
613,400. '

(b) Yes, Sir,

(c) The target fixed for the year '
19+7-8% iz 62,000 lines (capacity) in the
Delhi network.

Fatex - 10,000
” 10,900

. 10,000
MKP 3,000
5,000

' 10, 00
., 9,000
o 5,000
| 62,000

telephone conncctions in Delhi and othcr
mclropoman cities; and

(d) the detalls xhc.—e_c.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
ISHRI BONTOSH MOHAN DEV):
(a) The waiting list for telephone con-
nections in Delhi and other metropolitan
cities ak on 31,12 86 ¥ as under ;

Bombay 2,04,780

Delhj .. 1,73,918
" Calcutta 35,629

Madras 39,091
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(b) The above: jistis exjected 10 be
cleared by muddie of 8ith Plan subject 10
the availability of adequate resources.

{c) and (d) Development Plans for the
Seventh Plgn period have been finalised
for providing more telephone connectic nis
in Delhi and other metropolitan cities,
THhis will however b: subject to the
. avajlability ~of adequate regources. The
7th Plan with an outlay of Rs, 4010
Crore providés for provision of lines of
switching capacity in Delhi 96000 lines,
in Bombay 1,32,000 lines, in Calcutta
25,000 and 27,000 lines in Madras.

Agreement between Indl@and U.S.A, 10
Ihprove Communicatidn System

201. SHRI V. TULSIRAM : Wil

the Minister of CHIMMUNICATIONS be
pleascd to state the <ctails of the plen 10
modernisc the telecommunication system
of H de-abad metropolitian city as per
the agreement reached between India and
the US.A to improve communcatinmg
system in the country ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI.- SONTOSH MOHAN DEV):
There is no such Agreement between

India and USA.

" Agreements with Foreign Countries to
Improve Télecommunlcation
Services '

- 202, SHR!I V. TU SIRA'VI Will
the Minister of COv MUNICA fONS be
pleased to state :

(ay whether some asgrecments have
been enteed into with :some foreign
countrics. to in'prove telecommunicati. n
services in the couftry and if sb, the
detzils thercof;

(b) - the estimattd smount {0 be
incurred on the schemes; and

(c) the number of districts in Andhra
Pradesh to be covered under this facility
and by what time ?

PHALGUNA 5, 1908 (84K4)
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THE MINISTER OF STATE IN THR
MINISTRY OF CCMMUNICATIONS
(SH&I SONTOSH MOHAN DEVY) :

(a) No, Sir.

‘H) and (c\ Does not arise in view of
reply to (a) above, :

Progress of Ramam Hydel Projegt
Darjeeling -

203. SHRI ANANDA PATHAK :
Will the Minister of ENERGY be pleased

to state :

(a) whether the Government of West

‘Rerr~1 have moved the Unjon Govern-

ment to accord - sanction and provide
funds fot importing the necessary parts
and ¢quipments for completing the Raman
Hydel  Project  in the  district of
Darjeeling: and

(b) if so, the progress thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
M]NISTRY OF ENERGY (QHRIMATI
SUSHILA ROHTAG]I) : (a)and (b) The
proposal of the West Bengal Srate
Eleciricity Board for imnort of generating
equipment for Raman Stage— 11 .Hydro-
elecrrjc Preject (50 MW) was  considered
bt mot found acceprsble in view of the

. availability of indigenous equipment. . The

- Jetter. « f intent has since been placed on
M/s..B.HE.L. :

. Coﬁlmissloning of Tel_ltphone,E;c;t.ga‘rige
. At Marcela, Goa .

204, SHRI SHANTARAM NAIK
Will the Minister of UMMLNICA-
TIQINS be pleascd 10 swuile ;.

(a) tl‘e time by which the proposed
teferhone - exchange at Martelw, Goa
wullld be commissioned; and

_ ) the reasons for delay in the ' com-
tnissfoning of the telepone exchange ?

- THE MINISTER OF STATE IN THE
MINISTRY OF COMMUP-ICAT]ONS
(SHRI SONTOSH MOHAN DEV) :
.(a) It is planned to instal a 50 line
small automatic exchange at Mercela

4
#
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.during 1987-83‘subject to availability of
exchange building and financial viability
of the proposal under the liberalised
policy.

(6) The delay is due to non-
availability of exchange building.

- Bill on Uniform Civll Code

205. SHRI SHANTARAM NAIK :
Will the Minister of LAW AND
JUSTICE be pleased state :

(a) the reasons for the delay in the
introduction of Bill on wuniform givil
code;

{b) whether Government while draft-
ing the Bill buve scught the aid of other
similar legislations in force in some of
the countries of the world; and

(c) yhether the Portuguese Ciyil
Code sitfl in force in the Union Territory
of Goa, Daman and Diu has been taken
into consideration ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ : (a) to (c)
The drafi Uniform Civil Code Bill is
under the aciive consideration of the
Government and while settling the draft,
the Codes of some -of the countries of the
world and the provisions of various
personal Jaws .in force in the country
including the Portuguese Civil Code had
been taken into account. Considering the

volume of work involved in the prepara-

tion of the €Civil Code and its effect on
the personal lauws of almost all' the
communoities in India, there has not been
any delay in the finalisation of the Bii!,

Losses oo Accoun,{ of Viclent Incidents
im Gon

206. SHRI SHANTARAM NAIK :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Departmgnt of Tele- ‘

cgmmunlcauom suffered heavy losscs on
account of vnolcnl incidents in Goa m
Deccmber last.
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(b) the total logs in terms of rupees;

(c) the nature of the facts of violence -
committed with respect to the property
of the Department apd the communiea-
tiop systemn in general; and @ :

(d) ‘the particulars of areas in Goa
whers telecommunication has been affected
and 1 time that would be required to
restort the communication to each of
these places ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONWPSH MOHAN DEYV) :
(@) Yes, Sir,

(b) Eslimated losa is the tune of
Rs. 11,92,000,

(c) Nature of acts of damages are as
follows :

(i) 829 telephones dead
(ii) 554 Telephone posts damaged
(iti) 14 D,Ps were damaged
(iv) 3.8 KMs of cable stolen
(V-) 26 trunk lines weré affected
(vi) 63 KMs of téicphone alignment

and 18 KMs of Trunk Lines were
affected.

(d) Areas affected are ;—

-

(i) Marguon \(\';i) Vasco

(i) Panaji  (vi) Vadria
(iii) Varca (viti) Curchorem
(iv) Canacona (viij) Calangute

(v) Cuncolim  (ix) Shirogla

Restoratmn work has been completed
by ,2.1987,
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Construction of Godowns in Kerala

207, SHRI THAMPAN THOMAS :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to stale : .

(a) the programme to construct g0-
downs in Kersla by Food Corporation of
India {FCI) ;

(b‘) " whether there is any FCI gcdowns‘

in Pathanamthitta district in Kerala ; and

() whether it is proposed to construct
~ godowns in each district ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOUO ANv CIVIL
SUPPLIES (SHRI GHULAM NABSI
AZAD) : (a) The Food Corporation
of India 1s working out the Statewise

dispersal of the additional storage capacity

to be constructed. The programme for
storage capacity in Kerala would be
finalised after this exercise is co npleted.

(b) 2nd (c) No, Sir. .

Consumer Cooperative So'cietles for
Public Distribution System

208. SHR{ THAMPAN THOMAS :
Will the Minister of FOOD ANw CIVIL
SUPPI IES be pleascd ro state :

(a) whether Goverument have any pro-
gramme to encousage the consumer co-
opfraiive societies in the country for the
Pub! ¢ Distribution System ; and

(b) if so, the details t-ereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAD) :
(a) and (b) Consumer Cooperative So-
cietits are encoursged to seil essenual
consuner goods, including items under
the Public Distribution System, to con-
sumers at reasonable rates, 31%; of
the Fair Price Shops in the c¢ountry are
run by cooperatives.  Government of
India provides financial assistance through
the State - Governments to consumer co-

PHALGUNA 5, 1908 '(S4KA)

Written Answers 286

operatives for setting up of new retail
outlets for distrihution of consumer
goods, « In the rural areas, the primary

- @gciyultural credit societies are provided

assisfance under the Centrally Sponsored
Scheme for undertaking distribution of
essential consumer goods.

Modernisation of Hindustan Inseg."tl-
cldes Ltd, Kajamassery

209. SHRI THAMPAN THOMAS :
Wijil the Minister of INDUSTRY be
pleased to state : '

(a) whether technical defccts have been
noticed in tie Hindustan Insecticides
Limited in Kalamassery ;

(b) if so, whether Government have
any proposal to modernise the com-
pany ; and

(¢) whether Government are consider-
ing any new scheme for marketing of
D.D.T.? *

THE MINISTER oF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO CHEMICALS IN THE MINIS.
TRY OF INOUUSTRY "(SHRI 'RK.
JAICHANDRA SINGH) : (a) and (b)
Some technical defects were noticed in
the Techmcal B.H,C. and Technical
Endosuifun  Plants of Udyogmandal

_(Kerala) Unit of Hindustan Insecticides

Ltd These deficts have' since . been

rect fied.

(¢) The entire quartity of DB.D.T,
produced by M/s Hin 'u-rtan Insecticides
Ltd" is expected to be utilized .under
Nartional Malaria Eradication Programme,

Distribuiion of levy sugar und jodized

salt in small packs fn North

Eastern regions ]

210. SHRI LAKSHMAN MALLICK :
SHRI KAMAL NATH :

‘Will the Minister of FOOD AND
-CIVIL SUPPLIES be pleased to state :
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(8) whether Governinent have drawn
up a scheme 10 assist the North Eastern
States 16 supply levy sugar and jodised
salt jn small packs to consumers ; and

(b) if so, the details thergof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) Yes, Sir,

(b) The Central Government is pro-
viding financial assistance to States/Union
Territories of the North-Easiern Region
for supply of iodised salt and levy sugar
in small packs to consumers through the
network of fair price shops, During the
financial year 1986 87, asum of Rs (6.41
lakhs to Arunachal "Pradesh and a sum
of Rs, 2.23 lakhs to Mizoram was relcas-
ed under this scheme. :

Expert committee to review fonctioning
Natiopal Small Industries Corporations

211, SHRILAKSHMAN MALLICK :
Will the Minister o_f INOUSTRY be
p'cased to state :

(a) whether the Union Goverament
have constituted an Expert Committee to
review the funciioning of the Natianal
Small Industrics Co-poration with 2 view
to start smill scale industries in new
areas ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DE-
YELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M, ARUNA.
CHALAM) : (a) and (b) Goveroment
of India have constituted an Expest
Compmittee to review the strategy adopted
by Natioaal Small Industries Corporation
for serving the small scale industriss.
The Exp:rt Committee will review the

present functions of the National Small
" Industries Corporation viz, Hire Pur-
chase Scheme for supply of machinery
to small scale sector, Marketing Pro-
gramme, Prototype Development and
Training Contres, Raw Material Assis-
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tance Programme, Single Point Regis-
tration Scheme eic. and make recommen-
dauons outlining & clear. and dcfiaite
plan of action for the NSIC with a pers-
pective for at least 10 yewrs. The Expert
Committee has been specifically asked to

" recommend the role NSIC can play in

improving quality of products in the small
scale sector,

Traosfer of Heads of Central Te[pgr-aph
Offives on Account of Complaints

212, SHRI MOOL CHAND DAGA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of heads of the Cen-
tral Telegraph Office. transferred on
account of com.laints and inefficient
working in telegraphs during the last
three years; and

(b) whether. it brought about the
,desired improvement ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) Only one such case came up during
th:-fast 3 years.

(b) Yes, Sir.

-

Increasing Supply of L.P.G,

' ]

213. SHRI MOOL CHAND DAGA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased-to state :

(a) what were the targets fixed for
increasing supply of LPG during ihe last
three years and to what extent these have
been achieved;

(b) the incresse in supply of LPG
cylinders during the last three year®; and

() the reasons for failute to reduce
the price of LPG for consumers when

. there is appreciable increase in produc- '

tion ?
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THE MINISTER OF STATE OF THE
MINISTRY OF. PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE - MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) The availability of LPG vis-a-vis the
“targets set out. under the Oil Economy
Budget (OEB) during the last 3 years

PHALGUNA 5, 1908 (S4KA)

.was as follows :

(000 tonnes)

Year BEstimated LPQ Actual LPG
' availability availability
as per OEB
1983-84 840 737
1984-85 920 873
1985-86 1250 1230

(b) The number of new LPG custo-
mers enrolled during the last 3 years was

as follows :—
1983-84 — 16,10 lakhs
1984-85 — 15.04 lakhs
1985-86 —_

17.26 lakhs

(c) The pricz of domestic cooking gas
contains already an element of subsidy.
Therefore, increased production of LPG
does not warrant reduction of this price,

(SHRI H.R. BHARDWAL) :
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Cases disposed of by Lok Adaiats

fa States
214. SHRI MOOL CHAND DAGA:
SHRI DILEEP  SINGH
BHURIA : ,
SHRI JAGANNATH PRA-
SAD : -

Will the Minister of LAW AND JUS-
TICE be pleased to state :

(a) the number of Lok Adalats orga-
nised during 1986 and the number of
cases disposed of State-wise;

(b) whether any assessment has been
made about the percentage of decisions
taken in Lok Adalats which are disputed
afterwards;

©

(d) whether a decision has been taken
to give legal status to Lok Adalats; and

(e) if so, when a Legislation is likely
to be brought before Parliament ?

if so, the details thereof;

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
According
to the information furnished by "Com-
mittee for Implementing Legal Aid
Schemes :— T

(a) The number of Lok Adalats orga-
nised during 1986 and the cases disposed
of State-wise are as follows :~—

S. No. Name of State

Period upto

No. of Lok

1. Andhra Pradesh 20.9.86
2. Bihar 25,5.86
3. Gujarat 23,11.86
4, Haryana 24,8.86
§. Karnataka 31.12.86
6. Madhya Pradesh 31.12.86
7. Maharashtra 31,1286
8. Orissa 30.10.86
9. Rajasthan 31.10.86
10, Tamil Nadu 31.8.86
11, Delbi - 30,12.86
12. . Delhi 30,11.86
13. Pondicherry 31.8.86

Cases settled
Adalats beld
17 7,860
5 6,634
32 5.845
22 5,857
23 1,703
8 13,137
88 3,512
5 346
146 1,80,941
1 113
40 _ 55,004
4 ' 1,018
1 ' 37

—
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(b} No, Sir,
(c) Does not arise,

(d) and (¢) The Commitiee for Imple-
menting Legal Aid Schemes has made a
proposal #o the Government to enact
legislation on the subject of legal aid,
including conferment of legal status on
Lok Adalats and enforcement of their
- deeisions as if they are decrees passed by
courts. This proposal is under consi-
deration of the Government.

Fall in supply of coking coal to
stee] plants

215. SHRI MOOL CHAND DAGA:
Will the Minister of ENERGY be pleased
to state :

(a) whether according to Coal India
Limited, coking coal supply to steel piants
had fallen during September last year
mainly because of heavy rains and Puja
- holiday; and

(b) if so, the
thereof ?

present  position

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b) The
production/desputch of the coking coal to
steel plants, during September, 1986, was
programmed at the Mate of 32,-00 tonnes
_per day. As against this, the actual
materialisation was only /9,76 tonnes
" per day. The production/despatch of the
coking coal during September, 1986
thus, suffered a slight sct back. It was
maijnly due to power shortage and less
off-take of direct feed prime coking coal
by steel plants. Situation, however, has
since improved considerably, In a
nmeeting held on 22,1 87 on allocation
ana distribution of coking coal, under the
Chairmanship of the Coal Controller, the
representative of the SAIL “‘suggested
that as the steel plants had built up Lea.y
stock at the plants, coal producing unit
should also build up steck of 10/15 days’
production for the time being which
would be wtilised in future during the lean
production months™, The SAIL represen-
tative further stated that the steel plants
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had a stock accumulation of more than
6 Jakh m.t. of coking coal as in January,
1987 and they were not in a position to
absorb further coal from coal companies
as per programme chalked out by the
Coal Controller for the menth of January,
1987, Thus, there is, at present, no
shortage of ‘coking coal at steel plants.
Théy have becn rather requested to incre-
ase their off-take.

Supply of Defective Gas C)linms
to Consumers

216, SHRI KAMLA PRASAD
SINGH :Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state : ‘

(a) whether any inquiry has been
made regarding suprly of a leaking gas
cvlinder to a milk shop in Chandni
Chowk, Declhi which resulted in a fire

- recently;

(b) if so. the details thereof; and

(c) the steps taken to ensure safety of
LP3 consumers ?

THE MIN/STER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE . IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a; HPC investigated the accident which
occurred at Halwai Shop in Chandni
Chowk, Delhi on January 5, 1987,

(b) The investigation revealed that the

LPG connection being operated in  the

shop was unauthorised, the burners in
use did not bear ISI certification and the
regulators also were of non-standard type.
The shop, being 4 feet’' below the street
level and inadequately ventilated, did not
gualify for installation of a commercial
LPG connection. The accident occurred
due to leakage of gas from the cylinder
valve and its ignition efher from one of
thg burners in the shop or the coal-fired
angithi adjoining the shop,
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The mishap resulted in eighteen casuali-
ties including three fatal ones, besides
damage to property,

{©) Stéps taken to promote safefy
include :

() EBducating the customesrs io safe
handling of LPG equipment
through Audjo-Visual Media,
Safety Advertisement in Dailies
and Maguazines,

(ii) Distribution of safety litzrature
and other instructions at the
time of reclease of new con-
nection,

(iii) Organising customers’  safcty
clinics with the help of organi-
sations like Rotary Club, Lions
Clubs, Mahila Sewa Samaj etc,

(iv) Organising training for delivery-
boys and mechanics of distribu-
tors. :

(v) Setting up of Emergency Service
Cells at selected Iccations to
attend to emergencies arising
out of LPG Jeakage on holidays
or beyond the working hours of
distributorships,

(vi) Standardisation of LPG equip--

meznt by importing _tcchnology,

(vii) Incorporation of additional
safety checks in the bottling
plants,

Price of Natural Gas Supplied
by ONGC

217. SHRIPRAKASH V., PATIL :
Will the Minister of PETROLEUM
AND NATURAL GAS be pleased
to state :

(a) whether natural gas is being sup-
plied by the Qil and Natural Gas Com-
mission at prices ranging from Rs. 90 to
Rs, 3,500 per thousand cubic metres to
different States; and
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(b) if so, she reasons for such a wide
gap ?

THE MINISTER OF STATE OF
THE MINISTRY OF PERTROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF

FINANCE (SHRI BRAHMA DUTT) ;

(@) and (b) Government have fixed the
price of natural gas w.ef. 30,1.87.
Accordingly. the basic price of onshore
gas and gas at Jandfall points is Rs.
1400/1000 M3, However, gas sold in
North EBastern Region- States will be
priced at Rs. 1000/1000 M3, subject to
discounts upto Rs, 500/:000 M3 in
individual cases on merits.

Savoor Commlttee Report

218. PROF, NARAIN CHAND
PARASHAR : Will ithe Minister of
COMMUNICATIONS be pleasd to
state :

(a) whether the recommendations of
the Savoor Committee on E D, Staff have
been considered by Government; and

(b) if so, the main recommendations
and action taken by Government for the.
implementation of such of them as have
been accepted by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) Yes, Sir.

(b) The Committee has made total
171 recommendations. The major recom-

mendations are as under : —

(i) The Committee has supported the
theory of ‘equal pay for equal
work’ and recommended hourly
rate comparable to the wages of
Department staff,

(ii) Payment of DA to E.D, employees
as and when it is sanctioned to
regular employees,

(iii) E.D. System to continue in the
. Postal set up for performance of
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(iv)

)

(vi)

(vii)
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postal functions only. It has re-
commended abolition of all cate~
gories of E D, employees exc:pt-
ing (i) B.D. Branch Postmaster
(i E.D, Dclivery Agents
(iii) Mail Carrier (iv) E.D. Packer
and (v) ED Mail man.

Abolitian of the cadre of E.D.
Stamp Vendors.

All ED Branch Offices (12,662)
working within 3 Kms. of each
other in violation of the exisving
standards to be closed,

Al ED Branch Offices (about
35374) which do rot earn income
equal to 207, of their cost to be
closed and pnstal facilities to be
provided. through L,P A. system
at a monthiy retaiter fee of
Rs. 50/-.

The permissible limit if loss per
annum of retaining an E.D.
Office after 'Fivé Years of its
opening 10 be raised to Rs.
2400/- from the existing limit
of 259, of the estimdted cost. In
the case of Hilly & Backward
areas be raised to Rs. 4800/- per
annum from 10% of the ustima-
ted cost,

(viiij) An E.D. Office may be allowed to

be retained after 5 years only if
it earns at least 509 of iis co:t
and is also within the annual lo\s
limit referred to in itsm (vii)
above, '

(ix) Seventh plan target of opening of

(x) (a) Combhination of functions of -

(b) To revise

new EDBO to.be reviewed.

EDBPM, EDDA, BD Pac-
ker in one indvidual
wherever feasible and com-
pensating the individual on
separate hourly raie basis as
stated at (i) above,

-the present morm
of keeping a B.O, open
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compulsorily for 3 hours
irrespective of.the work load.

(xi) Abolition of orderlies for Sub-
Divisional IPOs and paying 2
lump summ amount in lieu thereof.

(xii) Abolition of the cadre of mail
overseer.

(xiii) Introduction of a cadre of Assis-
tant Sub-Divisional Inspector,

test for asses-
sing  work-hour in each B.O.
on the same principle as it is
done for Departmental Offices.

*+ (xiv) Evolving time

(xv) Minimum service of cligibility to
receive gratuity to be reduced to
5 years, from |5 years.

(xv) The amount of gratuity to be
paid at the rate of half months
emoluments for every completed
year of service,

Maximum age limit for recruit-
ment of ED Agents to be
28 years and minimum educa-
tional qualifications to be 8th
standard, '

(xvii)

The recommendations of the Com-
mittee are under consideration of the
government.

Installation of Public Call Offices Under
Multt Access Rural Radio System

219, PROF. NARAIN CHAND
PARASHAR : Wil the Minister of
COMMUNICATIONS be pleased to
staie * :

(a) whelhcr the installation. of Public
Catl Offices under the Multi Acc-ss Rural

Radio system had been extremely slow
till date;

(b) if 50, the exact number of Public
Call : Offices planned for jnstallation
during the Sixth and Seventh Five Year

Plans respectively, in each of the States/
Uniun Territories;
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_ (c) the actual pumber installed in

the Sixth Plan and in each of the two
years of the Seventh Plan till date;

(d) whether the installation of the
remaining such PCOs would. be expedited
during the Seventh Five Year Plan; and

(¢) if so, the details of the steps
taken/proposed to be taken, in this
regard ?

THE MINISTER OF STATE IN THE
" MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) Yes, Sir.

(b) Number of Long Distance Public
Telephones pianned during the Sixth and
7th Five Year Plan are indicated
below 1—

(i) 6th Five Year Plan—2500
(iiz. 7th Five Year Plan—2973
Circle/State-Wise break up for thé 7th

Five Year Plan is givén in the statement
below.
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(c) Actual -number installed in 6th
Five Year Plan-95 7th Five Year Plan
1985-B6-101, 1986-87 (till date)-16,

y{d): -Yes, Sir.

(e) As regérds the MARR Systems
already ordered, following steps have
been taken :—

(1) Survey has been conducted,

(ii) Project Estimates have sanctioned,

(iii} Necessary action has since been
initiated to procure towers and
antennas etc.

(iv) Manufactures are been strered for
the early supply of equipments.

(v) Test- schedules for the testing of
these equipments have been for-
mulated.

(vi) Regular co-ordunation meeting
are held to expedite the work.,

Statement

State/Circle LDPTS planned

Total No, of During 7th Plan

1. Andhra Pradesh 100
2. Bihar 340
3. Gujarat 114
4, Jammu & Kashmir 40
5. Karnataka 59
6. Kerala 146 -
7. Madhya Pradesh 165
8, Maharashtra 150
9. North-East (Assam, Meghalaya, Nagaland,
Manipur, Tripura) 187
10. Rajasthan ' 633
11. Tamil Nadu 106
12. Orissa 250 .
13. North-West (Punjab, Haryana, Himachal) o - 166
14. Uttar Pradesh ' 457
15, West Bengal 57

Total 2973
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- 25.Line Small Automatlc Exchanges

220, PROF. NARAIN CHAND
PARASHAR ;: Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the 25-line Small Auto-
matic Exchanges are in short supply and
the installation of these exchanges in the ©
rura} areas has been adversely affected on
account of this shortage; '

(b) if so, the reasons therefor and
actual number of units allotted to each
one of the States/Union Territories during
the year 1986.87;

(c) the steps taken;proposed to - be
taken by Gowergment to overcome the
shortage; :

(d) whether any targets for 1he
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installation of such exchapges have also
been fixed for the year 1987-88; and

(¢) if so, the details thereof for each
State/Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV):
(a) No, Sir.

(a) The information regarding allot-
ment of exchange units, statewise is given
in the statement below.

(c) Does not arise,

(d) The targets for 1987-.88 will be
fixed ip the fiest quarter. Opeping of
these exchanges depends upon demand
and financial viability. However about
35000 lines are proposed to be added
during 1987-88.

() Not applicable in view of (d).

Statement

Name of Circle

25 Line Exchange Allotment
During 86-87,

1. -Andhra

2. Bijhar
3. Gujrat
4, Jammu & Kashmir

5. Karnataka
6. Keralz

7. Madhbya Pradesh
8. Mabarashtra
9. North-Eass
10. North~West .
11. Orissa
12. Rajasthan
13. Tamiinado
14, Uttar Pradesh
15, West Bengal

102
52

34
“Nil
- 100
12
- . 92
68
. 69
N 62
30
. 28
oo T 80
60

‘ 06

————— .

Total 738
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Converslon of Calcutta Telephones
into A Corporation

221. SHRI NARAYAN CHOUBEY:
DR, CHINTA MOHAN :

SHRIMATI GEETA MUK-
HERIJEE :

Will the Minister of COMMUNICA-

TIONS be pleased to state ;

(a) whether Government are consi-
dering a proposal for converting Calcutta
Telephones into a Corporation; and

(b) if so, the details and purpose
thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV)
(a) No, Sir,

_(b) The question does not arise in
view of reply to part (a) above,
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Complaiats regarding failure of clatch
plates in Mgzruti carg

222. SHRI UTTAM RATHOD :
Will the Minister of INDUSTRY be plea-
sed to state :-

(a) the number of Maruti cars of
various types produced so far, year-wise,:
till December, 1986; .

kb) the number of complaints received
so far regarding the failure of clutch,
plates of these cars; and

(c) the action taken by Maruti Udyog
Ltd,, to remove this defect from the car ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF, K.K. TEWARY): (a)
A statement is given below.

(b) and (¢) While no complaint was
received by the Government, Maruti
Udyog Ltd. have so far .replaced 72
clutch plates under warranty. Keeping
in view the driving habits in India, MUL
modified the cJutoh design in November,
1985 which has considerably increased
the clutch plate life.

Statement

Production of cars in Maruti Udyog Limited upto December, 1986

(Figs. in Nos,)

Standard with

Year Standard I Deluxe Total:
: Air Conditioner
1983-84 840 — - 840 -
1984-85 14,177 750 - 5 5229 - 20,356
1985-86 23,362 39 9,870 33,262
1986-87 28,613 1,639 5,920 36,172
. (Upto Dec ’86) . .
Total.: 66,992 - 2,419 21,219 90,630

Schemes for Creating Additional Power
- Generating Capacity ia
Madhya Pradesh

223. SHRI MAHENDRA SINGH :
SHRI KRISHNA SINGH :

Will the Minister of ENERGY be
pleased to state :

(a) the details of the schemes for
creating additional power generating capa-
city in Madhya Pradesh and for supply
of power to that State under the ggid
system during the Seventh Five Year
Plan; and

(b) ‘the per capiia availability of
power in Madhya Pradesh and in the -
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country as a whole and the corresponding
targetted figures &t the end of the Seventh
Five Year Plan ? L

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA RQOHTAGI) : (a) An addi-
tional power generatitig capacity of the
order of 947 MW jn Madhya Pradesh is
expected &uring the Seventh Five Year
Plan as per details given below ;

FEBRUARY

Scheme Benefits (MW)
i. Hasdeo (Hydcl) 120
2. Hargi (Hydel) 920
3.  Bansagar (Hydel) 2.0

4. Pench (Hydel) (Joint
proj:ct of MP and

Maharashtra) 107 (MP’s
share)
.
§ ¥Korba West—Unit 4
(Thermpah) 210
6. Sanjay Gandhi TIPS
(Thermz1) 210

' In addition, Madhya Pradesh would

have a share of 610 MW from the Korba |

Super Thermal Power Station (2100 MW)
which is expected ta be commissioned
during the Scventh Plun Madhya Pradesh
‘will also have a share of power from the
Vindhyachal Snper Thermal Power Sta-
tion and the Kawas combined ¢ycle Gas-
based Power Station being sct up by the
National Thermal Power Corporation.

(b) The energy aviilability in Madhya
“Pradesh and the country as a whole by
"the -end of the Seventh Plan are targetted
to be 17798 Mkwh and 254966 Mkwh
respectively. The per capita availability
of power in Madhya Pradesh during
1984-85 and 19835-86 is 155,37 Kwh
.(provisional) and 168.20 Kwh (provisio-
nal) respectively.  The corresponding
figures for the country asa whole are

167,30 Kwh (provisional) and 176.32

Kwh (provisional) respectively,
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Setting np ClIvit Supplies Corporations
In Jammu and Kashmir, Asssm and
Andamsan and Nicobar Islands

224, SHRI KAMAL NATH : Will the

" Minister of FOOD AND CIVIL SUP-

PLTIES be pleased to state :

(a) whether itis proposed to set up
Civil Supplies Corporations in Jammu &
Kashmir, Assam and Andaman & Njoo-
bar Islands;

(b) if so, the details thercof; and

(¢) the time by which these Corpora-
tions will be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (GSHRI GHULAM NABI
AZAD) : (a) to (c) Propo:al for selting

. up Civil Suppiies Corporations in Jammu

& Kashmir ard Assam are under consi-
derarion of the respective State Govern-
mants. In case of Andaman & Nicobur
I\linds. the proposal for setting up a
Civil Supplies Corporalions is under
consideration of the Central Governmeant.

Zone-wise cost of Levy Sugar

225. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of 1 O0OD:
AND CIVIL SUPPLIES be pleased 1o
state the Zone-wise unit cost of levy sugar
per quintal during 1985-86 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI

AZAD) : The matter is under considera- -
tion,

Quality.wise Productlon of Sugar

226, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state the percentage of quality=wise: pro-

duction of sugar during 1984-85 and
1985-86 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD.:' AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : The percentage of quality-wise
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total sugar bagged during the sugar years
1984-85 and 1985-86 season was as
under :— ‘

Grade 1984-85 1985-86
L-30 4.0 B 1.2
M-30 325 34.6
" s-30 60.8 : 61.8
L-29 | Negligible
M.29 1.2 - 0.7

S-29

0.8 ' 1.1

Raview of Sugar Incentive Scheme

227. SHRI BALASAHEB VIKHE

PATIL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state . -

(a) whether it js a fact that sugar

industry has been representing to Govern-

ment for the last three years for review of

ingentive scheme announced by Govern.

~ment in November, 1980; and

(b) if so, when a decision is likely to
be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI
AZAD) : (a) Yes, Sir.

A (b) A decision in the matter is likely
to be taken shortly,

Soviet “Participation in Construction
of Tehri Hydro-Electric Project

228. SHRI NITYANANDA MIS-
RA : Will the Minister of ENERGY
be pleased to state :

(2) whether a Soviet team recently
"visited India to discuss in detail about the
" soviet partioipation in the congtruction of
the Tehri Hydro-Electric Project and for
the construction of the dam also;

(b) if so, the details of the decision -
taken with regard to the prevailing appre-
hensions about the dam being in the’
scismic Zone;

(c) the nature of Soviet participation;

(d)> the role of Indian industries in
the supply of machinery for the project;.
and '

(e) the time by which the Indo-Soviet
team will commence their work ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b) A"
delegation led by the Mibister of Power
and Electrification of the USSR visited
India in January, 1987 for discussions,
inter alia, on the execution of the Tehri
Hydro Power Complex, the safety aspects
of which have been scrutinized in detail.

(c) to (¢) Soviet participation would
cover technical assistance in the construc-
tion of the rock-fill dam and turnkey
execution of the power plants and asso-

ciated transmission. system. Indiart and

Soviet organizations would commence
their work after conclusion of contract
and flnaljzation of the scope of supplies
and procurement of equipmeant.
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Losses incurred by Scooters
India Ltd.

229. DR, DATTA SAMANT : Will
the Minister of INDUSTRY be pleased to
state !

(a) the losses incurred by Scooters
India Ltd. in each of the years 1984,

1985 and 1986; -

(b) the reasons for such losses; and

(c) whether it is a fact that Govern-
ment have taken a decision to sell this
unit to private sector ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ' PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF K.K. TEWARY) : (a).

FEBRUARY 24, 1987

Year Loss
(Rs. in lakhs)
1984-85 1380
1985-86 1642
:11986-87 1939

(April-January)

{b) ‘(i) Production constraints result-
ing ip low capacity utilisation;

(ii) Consumer preference for other
makes of scooters; and ) .

(iii) -Poor liquidity due to continuing
losses, ‘

() Various alternatives for making it .

2 viable unit are being examined. '
Low capacity Utilisation by BHEL
i . .

230. DR, DATTA SAMANT :
SHRI C, JANGA REDDY :

Written Answers 308
DR. AK, PATEL :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that Bharat
Heavy Electricals Ltd. (BHEL) has been

. facing the problem of under-utilisation of

capacity for ihe last three years;

(b) if so, the details regarding utilisa-
tion of capacity during the last three
years, year-wise; and '

(c) the reasons for such under-utilisa-
tion and efforts Government have made
to operate this plant to the full capacity ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF K.K. TEWARY) : (a)
Yes, Sir.

(b) The information is given in the
statement given below.

() Inadequate orders due to constr-
aint of resources for the setting up of new
power plants is the principle cause of
underutilisation of capacity of BHEL.

In order to. improve capacity utilisa-
tion, BHEL have taken the following
steps : ,

(i) . Diversification int¢ new products;
" and

(ii) Strengthening the services and
spares for the power & sector.
Power projects have been identi-
fied for placement of orders on
BHEL, keeping in view the
availability of resources for new

O projects.,

Statement ,
BHEL is organised along two business sectors viz. Power and Industry. About

709, business comes from Power and the balance from Industry.
tion for Power Sector during the last three years is as follows :

The capacity utilisa-

++ Product " Percentage capacity utilisation
1983.84 1984-85 1985-86 .
Thermal A A 61 32 41
Hydro 45 40 : 12

2. The Industry Sector products are short cycle items and orders for thesc pro-

‘ducts are received on year 1o year basis.

The capacity utjlisation for these products

‘during the period has been ranging from 50 to 1009, .

J
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12.00 hrs
{English)
(Interruptions)
PROF. MADHU DANDAVATE

(Rajapur) : First priority should be given
to ‘Adjournment Motion, Sir, the
Government has fiiled to review the

Post Office (Amendroent) Bill, despiie the

powerful public opinion against it. Even
the President has not. given his assent
to it . '

" (Interruptions)*
MR. SPEAKER : Not allowed.

(Interruptions)

PROF. MADHU DANDAVATE:
Please listen to our point of view.

MR. SPEAKER : There is no point
of view,

(Interruptions)

PROF. MADHU DANDAVATE:
No assent to the Post Office Bill is obtain-
ed from the President. The entire Press
is against the Bill. In spite of that, they
‘are not prepared to review the Bill, ..,
(Interruptions)

MR, SPEAKER : It does not matter,

PROF. MADHU DANDAVATE : It
is-the suppression of the right to privacy,
suppression of Article 19 on Fundamental
Rights.® (Interruptions)

MR, SPEAKER : No...Nothiog doing,
(Interrupt'!ans)'

MR. ‘SPEAKER : Professor Saheb,
if it is referred to me and if it comes
back, I will put it before this House, .

(Interruptions)

MR. SPEAKER : Look here, There
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is only one thing and that is in the

_Constitution, If the President feels so,

is will be sent to us. I will put it before
the House, So far I have not heard any- -
thing, The will of the people is represen-
ted by this House and this Houce has
done it,

(Interruptions)

MR, SPEAKER : The minute it comes
to me, I will refer it to the House. I will
not keep it with me even for a moment.

A (Interruptions)

PROF. MADHU DANDAVATE : Is
it a fact that even.after the adoption of
the Bill, the President has not given his
‘assent ? ' B

MR. SPEAKER : I do pot know

- anything,

PROF, MADHU DANDAVATE : Will
you allow us to move the Adjqumment

‘Motion ?

MR, SPEAKER : No.
¢onvinced.

I am not

(Interruptions)

" PROF. MADHU DANDAVATE : Will
you listen to our point of view ?

MR, SPEAKER : Thereis no point
of view. I have gone throughit, 1 am
fully satisfied. If the President sends it
I will put it before the House, Before
that, there is no question. |

(Interruptions)

SHRI BASUDEB ACHARIA (Ban-
kura) : The House has every right to
review that thing.... {Interruptions)

MR, SPEAKER : It will come to us,
If it is not done it will come to us, Don’t
worry. I will not keep it with me, I will
put it before the House the day it comes
to me.

(Interruptions)

- ®Not recorded,
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12.04 hrs.

(At this stage, Prof, Madhu Dandavate,
Shri Basudeb Acharia and some other hon.
Members left the House)

(Interruptions)

[Translation]

SHRI SULTAN SALAHUDDIN
OWAISI (Hyderabad) : Mr, Speaker,
Sir, ours is & reparate issue,

MR. SPEAKER :  You first see where |

you are standing..

(Ihrerrupil ons)

[English)

MR, SPEAKER : Where are you
standing ? It is a judicial question, It is
8 sgb judice case, I cannot do any-
thing in this case.

[Translation]

SHRI SULTAN SULAHUDDIN
OWAISI : The Home Minister should
reply to it,

[English] | .
MR. SPEAKER : 1 canoot. It isa

sub judice case, 1 cannot do anything
about it, I do not know. Nothing doing.

[Translation] o '
SHRI SULTAN ' SALAHUDDIN
‘OWAISI : He had promised to reply to

it. We want the Home Minister to reply -

' 'to it.
[English]
MR. SPEAKER : Not' allowed,

(Iigerruptions)**

MR, SPEAKER : .1 have got nothing
.to do with that.

(Interruptions)

MR, SPEAKER : I do not know,
Why can’t you listen ? There is no ques-
tion. There is no point here,

FEBRUARY 24, 1987
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" [Translation) »

SHRI G. M. BANATWALLA (Pons
nani) : Why do you not listen to our

roint ?

MR, SPEAKER : You talk to him,
You are a nice man. Why do you not
understand that this case is sub judice
and I cannot allow it. You talk to him,

[English}
I can’t do it, I cannot allow,

(Interruptions)**

Mr. SPEAKER : It is a sub judice
case. I can’t do it.

(Interruptions)

[Transiation]

SHRI G. M, BANATWALLA ; We
have given a notice of question on Babri
Masjid, :

[English)

MR. SPEAKER

i : Itis a sub judice
‘case, I can’t do it,

(Interruptions)

[Translation] ,

MR. SPEAKER : It is upto him,
you ask him, ;

(Interruptions)

[English]

L 4
MR. SPEAKER : There is a case,

1 can’t do it.
(Interruptions)

MR, SPEAKER : I can’t allow,

[Translation]

Why are you violating the rules. I do
not have any such rule,

(Interruptions)

**Not recorded,
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®
{English]
I have allowed nothing to .go on record,

(Interruptions)** v

MR. SPEAKER : : 1canoot do any-
thing. It is upto him, You are free to
put questions.

[Transiation) _
You may speak to him, I do not have
any objcction, )

[English]
SHRI G.M. BANATWALLA (Pon-
nani) : Why not ?

THE MINISTER OF HOME AF-
FAIRS {(S. BUTA SINGH) :. Sir, the
situation in Punjab was discussed at length
in the last Session _ ...

(Interruptions)

[Translah’on]
MR. SPEAKER : You ask him,

(Interruptions)
[Engl!sh]
MR. SPEAKER-: No Sir, Ican’t
allow.
(Interruptions)**

S. BUTA SINGH : On 30th Novem.
‘ber, 1986 Shri Gurcharan Singh Tohra.,,

(Interruptions)

SHRI G.M., BANATWALLA : You
are not allowing even to put questions.

MR. SPEAKER :
‘question,

(Interruptions)

" MR. SPEAKER : Ican't do it. It
'_is a sub judice case, I can’t allow it,
Nothing will go on record,

PHALGUNA 3§, 1908 (SAKA)

It is a sub judice

PLT 34
(Interruptionsy**

'S. BUTA SINGH : The Panthic

Committee directed......

(Interruptions)

MR. SPEAKER :
It is upto him,

1 can’t do anything,

SHRI' G, M. BANATWALLA : But
do admit the questions. It is our right.

MR. SPEAKER : I can’t allow.

SHRI G.M. BANATWALLA : The
Home Minister made a statement on the
floor of the House that he will find a

solution, We are entitled to ask what

has he done about it? You are not

allowing us to raise it, -
({uterruptions)

Then we will have to walk out from
this House. ‘

(Shri G.M. Banatwalla and some other
hon, Members then left the House),

12.10 hrs,

. PAPERS LAID ON THE TABLE

{Frglish]
Economic Survey 1986-87

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : [ beg to lay on
the Table a copy of the ‘Economic Sur--
vey’, 1986-87 (Hindi and English ver-
signs).” {Placed in lerary See No LT
3668/87]

Antual Reports and Reviews or the
working of Paddy Processing Research

- Centre (Tamil Nadu) Society for 1984-85

and 1985-86 aad Statement for delay in
laying these papers.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF

**Not recorded
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FOOD AND CIVIL SUPPLIES (SHRI
HK L.  BHAGAT) : [ begto lay on
the Table :—

1, (i) A copy of the Annual Report
(Hindi and English versions)
of the Paddy Processing
Research  Centre  (Tamil
Nadu) Society for the year

1984.85 along with Audited .

Accounts,

(ii) A copy of the Review (Hindi
and - English versions) by
the Government on the work-

" ing of the Paddy Processing
Research  Centre (Tamil
Nadu) Society, for the year
1984-85.

[Placed in Library, See No,
© LT—3669/87].

(iii) A copy of the Anrual Report
(Hindi and English versions)
of the Paddy Processing
Research - Centre  (Tamil
Nadu) Society, -for the year
1985-86 along with Audited
Accounts,

(iv) A copy of the Review (Hindi
. and English versions) by

the Government on the

working of the Paddy Pro-

cessing Research  Cenue

(Tamil Nadu) Society, for

“the year 1985~86.

[Placed in Library. See No.
LT—3670/87].

2. A statement (Hindi and English
versions) showing rcasons for
delay in laying the Papers men-
tioned at (1) above, .
[Placed in Library. See No.

LT—3670/87].

Notification under oii Industry (Develop-
ment) Act 1974, Annuoal Report and

Review on the working of Ofl Industry

Development Board New Delhi for 1985.
86 and statement for delay in laying
these papers,

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND

FEBRUARY 24, 1987
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*

NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF FIN-
ANCE (SHRI BRAHMA DUTT) : 1
beg to lay on the Table .— '

1. A copy of the Oil Industry Deve-
lopment Board Employees (Medi-
cal Attendance) Amendment Rules,
1986 (Hindi and English ver-
sions) published in Nolification
No, GSR, 1278 (E) in Gazette
of India dated the 11th December,
1986 under sub-section (3) of
section 31 of the Oil Industry
(Development) Act; 1974.

[Placed in Library, See No.
: LT 3671/37].

2. (i) A copy of the Annual Report
(Hindi and English versions)
of the Oil Industry Deve-
lopment Board, New Delhi,
for the year 1985-86 along
with'  Audited Accounts
under sub-section (4) ‘of
section 20 of the Oil .In«
dustry (Development) Act,
1974.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Oil Industry Develop-
ment Board, New Delhi, for
the year 1985-86.

3. A statement (Hindi and English
versions) showing reasons for des
lay in laying the papers mentioned
at (2) above, _

[Placed " in Library, See No,
- ' LT 3672/87],

Sugar (Price Determination for 1986-87
Production) order, 1986

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
HK.L. BHAGAT) : On behalf of Shri

-Ghulam Nabi Azad, T beg to }ay on the

Table a copy of the Sugar (Price Deter-

. mination for 1986-87 Production) Order, -

1986 (Hindi and English versions) pub-
lished in Notification No. G.S.R, 1282
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(B) in Gazette of India dated the 12th thereon. [Placed in Library.
December, 1986 under sub-section (6) . See No. LT 3675/87}
of section 3 of the Essential Commodities ' :
Act, 1955. b. (i) A statement regarding Review
" [Placed in Library, See No. LT— , by the Government on the
3673/87]. working of the Heavy Engi-
. _ neeting Corporation, Ranchi,
Notification under High Court Judges for the year 1985-86,

(Condition of Service) Act, 1954. ,
(ii) Annual Report of the Heavy

~ THE MINISTER OF STATE IN THE . Engineering Corporation Limi-
MINISTRY OF LAW AND JUSTICE : ted for the year 1985-86
(SHR{ H.R. BHARDWAIJ) : I beg to along with Audited Accounts
lay on the Table a copy of the High and the comments of the
Court Judges Travelling  Allowance . Comptroller and  Auditor
(Amendment) Rules, 1986 (Hindi and General thereon. [Placed in
" Bnglish versions) published iri Notification Library, See No. LT-3676/
No. G.S.R. 1295 (B) in Gazette of India . 8711 :

dated the 19th December, 1986 under - )
sub-section (3) of Section 24 of the High c. (i) A statement regarding Review
Court Judges (Conditions of Service) Act, , by the Government on the
1954, [Placed in Library, See No. LT— working of the Bharat Heavy
3674/87] _Electricals  Limited,  New

Delhi, for the year 1985-86,
Reviews on the working of and Apnual ‘
Reports of Cycle Corporation of India for
1985-86; Heavy Engineering Corporation,
Ranchi for 1985-86; Bharat Heavy Elec-
tricals' Ltd. New Delhi for 1985-86 etc,

(i) Annual Report of the Bharat
Heavy Electricals Limited,
New Delhi, for the year 1985-
86 along with Audited Ac-

ete. ! counts and the comments of

the Comptroller and -Auditor

THE MINISTER OF STATE IN THE - " General thereon. [Placed in

DEPARTMENT OF PUBLIC. ENTER- Library. -See No, LT-3677/
PRISES IN THE MINISTRY - OF 87]

INDUSTRY (PROF. K, K. TEWARY) :

I beg to lay on the Table :- _ d. (i) A statement regarding Review

' by the Government of the

1, A Copy each of the following papers ' working of the HMT Limited.

- (Hindi and English versions) under Bangalore, for the year 1985-

sub-section (1) of section 619A of 86,
the. Companies Act, 1956 :- ;

(ii) Annual Report of the HMT

a. (i) A statement regarding - Review Limited, Bangalore, for the
by the Government on the , year '1985-86 along wtth
working of the Cycle Corpo- - Audited Accounts and the
ration of India Limited for the comments of the Comptroller
year 1985-86. ‘ and Auditor General thereon,
, [Placed in Library. See No.

(i) Annual Report of the Cycle o+ LT-3678/87]
Corporation of India Limited "
for the year 198%5-86 along e. {i) A statement regarding Recview
with Audited Accounts and A by the QGoveroment on the
the comments of the Comp- - working of the Bridge and

troller and Auditor General ' . . Roof Company (India) Limit-
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ed, Calcutta, for the year
1985.86, '

Annual Report of the Bridge
and* Roof Company (India)
Limited, Calcutta, for the
year 1985-86 along with

- Audited Accounts and = the
~comments of the Comptroller

f. (i)

and Auditor Genera! thereon,
[Placed in Library, See No.
LT-3679/87]

A statement regarding Review
by the Government on the
working of the Bharat Heavy
Plate and Vessels Limited,
Visakhapatnam, for the year

1985-86.

(i)

Annual Report ol the Bharat
Heavy Plate and Vessels Limi-
ted, Visakhapatnam, for the
year 1985-86 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General thercon.

" [Placed in. Library. See No.

g. ()

LT-3680/87]

A statement regarding Review
by the Government on the

. working of the Bharat Pumps

(i)

h. (i)

G

and Comptessors Limited, for
the year 1985.56,

Annual Report of the Bharat.

Pumps and Compressors Limi-
ted for the year 1983-86

along with Audited Accounts -

and the comments of the
Comptroller and Audijtor Gene-
ral thereon. [Placed in Libra-
ry. See No. LT-3681/87)]

A statement regarding Review
by the Government on the
working of the Richardson
and Cruddas Limited, for the
year 1985-86,

Annual Report of the Richard-
son and Cruddas Limited for
the year 1985-86 along with

Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
{Placed in Library, See No,
LT-3682/89]

2, Two statements (Hindi and English
versions) showing reasons for delay
in Jaying the papers mentioned at (¢)
and (f) of item-1, above.

[Placed in Library. See No, LT-
3652/87]

Notifications under Combanles Act, 1956

and Aonual Report of Controller General
of Patents Design and Trade Marks
for 1985-86.

THE MINISTER OF INDUSTIRY
(SHRI J. VENGAL RAC) : On behalf of
Shri M. Arunachalam, I beg to lay on
the Table :-

1. A copy each of the following. Notifi-
cations (Hindi and English versions)
under sub-section (3) of section 642 -
of the Combanies Act, 1956 :-

i, The Cost Accounting Records
(Milk Food) Rules, 1986 publi-
shed in Notification. No. G.S.R.
866 in Gazette of Ipdia dated the
11th October, 1986.

ii, The Cost Audit (Report) Amend-
ment Rules, 1986 published in
Notification No, G.S.R. 943 in
Gazette of India dated the 1st
November, 1986,

[Placed in Library. See No. LT-
3683/87]

2. A copy of the Annual Report
(Hindi and English versions) of the
Controller-Geperal of Patents Des- .
igns and Trade Marks for the year
1985-86 under section 155 of the
Patents Act, 1970.

‘[Placed in Library. See No, LT
3684/87)
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Review on the working of and Apnual

Report of . Nationsl Thermal Power Cor-

poratiep Ltd, for 1985-86 and Statement
for delay in laying these papers

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : 1| beg to lay on
the Table :— ' .

1, A copy each of ithe following
papers (Hindi and English ver-
sions) under sub-section (!) of
section €19-A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the
National  Thermal Power
Corporation Limited, for the
year {985-%0,

(ii) Annual Report of  the
"National Thermal Power
Corporation Limited for the
year 1985-86 along with
Audited Accounts  and

the commeants of the Comp-

troller and Auditor General
" thereon, ‘

2. A statement (Himdi. and English
versions) showing - reasons for
_ delay in laying the papers mén-
tioned at (1) above,
L \
[Placed in Library, see No, LT—
3685/87]
12.11 hrs
" ASSENT TO BILLS

[English)
SECRETARY-GENERAL :
on the Table the fallowing eight Bills

passed by the Houses of Pgriiamen tduring

the last session and assented to since a
report was last made to the House on the
9th December, 1986,

Sir, I lay
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The Dock

(¢} Workers  (Safety,
Health and Welfare) Bill, 1986.
(2) The Appropriation (No.5) Bill,

1986,

(3) The Delhi Apartment . Ownership
Bill, 1986. '

(4) The Tndecent Representation., of
Waomen (Prohibition) Bill, 1986.

(5) The Child Labour .(Prohibition
and Regulztion) Bill, i 286,

The Customs Tariff (Amendment)

(6)
Bill, 1956, ]
(7) The Central Excise Tariff (Amend-
' ‘ment) Bill, 1986,
(8) The Indian Post Office (Second

Amendment) Bill, 1986.

Sir, I also lay on the Table copies,
duly authenticated by the Scoretary-
General of Rajya Sabha, of the following

. ninteen Bills passed by the Houses of

Parliament during the last session and
assented to since a report was last made
to the House on the 9ith December,
1986,

(1) The Industrial Finance Corpora-
tion (Amendment) Bill, 1986.

_(2) The Citizenship (Amendment) '
Bill, 1986. ’

(}) The Juvenile Justice Bill, 1986

(4) The Delhi Fire Prevention and
- Fire Safety Bill, 1980.

;

The Coal Mines Nationalisation

(5)
Laws (Amendmznt) Bill, 1986.
(6) The Atomic Energy (Amendment)

Bill, 1986,

(7) The Customs and Excise Revenues
Appellate Tribunal Bill, 1986.

The Bureau of Indian Standards
Bilis, 1986.

8)
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Commitiee-

1
(9) The Constitution (Fifty-fifth
Amendment) Bitl, 1986,

(10) The Shipping Deveiopment Fund

Committee (Abolition) Bill, 1986.

(11) The Consumer Protection Bill,
1986,

(12) The State of Arunachal Pradesh
Biil, 1986.

{13) The Prevchtion of Fbod Adultera-
tion (Amundment) Bill, 1986,

{(14) The Drugs and Cosmetics
(Amendment) Bill, 1986,

(15) The Standards of Weights and
Mcasures (Enforcemeni) Amend-
ment Bill, 1986,

.

(16) The  Essentjal Commodities
(Secpnd Amendment) Bill, 1986.

(17) The Monopolies ind Restrictive

Trade Practices (Amendment) Bill,

1986. .

(18) Thbe Sta dards of Weights and
Measures  (Amendment)  Bill,
1986.

(19) The Agricultural Produce (Graa-_

ing and Marking) Amendment

Bill, 1986.

12.12 hrs

RAILWAY CONVENTION
COMMITTEE

[English}
Seventh Report

SHR1I RAM DHAN (Lalganj) : I beg
to present the Sewenth Report (Hind: and
English versions) of the Railway Conven-
tion Committee on “‘Rate of Dividend
for the year 1987-88 und other Ancil-
lary Matters.”
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12.13 hrs

STATEMENT RE : SITUATION IN
PUNJAB

[English)

THE MINISTER OF HOME AFFAIRS
(8. BUTA SINGH) : Sir, The situation in
Punjab was discusted at length in the last
Session. There have been some disquictivg
development since then. | would like to
recall here briefly the trend of events since
the ecnd of November, (98¢, On 3Uth
November, 1986 Shri Gurcharan Singh
Tohra was elected President of the
Shiromani Gurdwara Parbanohak Com-
mittee. lmmediaiely thereafier the SGPC
disbanded the Special Task Force earlier
raised by them for keeping the terrosists
out of the Golden Temple Complex. At
the meeting of the Exccutive Commitree
of the S@PC held at Amritsar on
24th December, 1986 the high priests
holding effice on that day were forced to
resign and new -high priests were appoin-
ted, including Prof Darshan Singh Ragi
as Acting Jathedar of the Akal Takht,
However, the high priests did not assume
office because of cerwain threats eld out
by another body c¢alled Panthic Com-
miiige which js a sell appointed body
controlled - by terrorists, The Panthic
Committee directed that a Sarbat Khalsa
should be called to ranfy the apioint-
ment of the high priests thereby érrogat-
ing to themselves a position supericr 10
the SGPC and the Akal Takht. In
response to a call given by the Damdami

. Taksal, the Panthic Commirtee and a

section of the AISSF, a so called <Safb..t
Khalsa’ was held in the Golden Temple

" at Amritsar on Janusry 26, 1987, SA

Dal () and SA Dal (B) participated in
the ‘*Sarbat Khalsa®'’. Secessionist slogans
were raised in the complex during the
<‘Sarbat Khalsa’?, The “*‘Sarbat Khalsa”
endorsed the  secessionist declaration
made by the Panthic Commiitee on
April 20, 1986, The next day, the
Punjab Council of Minijsters condemned -
the call given by the so called  “*Sarbat
Khalsa® and described it as a conspiracy
of foreign forces aimed at destabilising
the country, Later the Shiromani Akali
Dal (I.) Working Commitiee expressed
concern over the failure of the SGPC to
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prevent anti-national and secessionist
elements frum  holding  the *‘Sarbat
Khalsa®, Government of India took note
of these deveiopments and made it clear
that Government will pot folerate the
machinations of communal, separatist and

secessionist elements, no matter under’

what guise they may be operating,

2. On February 3, 1987 a Hukum-
nama was issued by the high priests
directing the Presidents and Jathedars of
the various Akali Dal factions to submit
their resignations by the evening of
5th  February, 1987. The TIstri Akali
Dal was not brought within the purview
of this hukumnama,

3, On Febrvary 5, 1987, Prof.
Darshan  Singh ‘Ragi announced the
leaders of the new Akali Party of which
Shri Simaranjit Singh Minn was named
the President,

4, On February 9, 1987, the high
priests  declared  Shri Surjeet Singh
Barnala, Chief
Tankhaiya : nd required him to appear on
February 11, 1987 before the Akal
Takht to explain his conduct On that
day, Shri Barnala sent a written explana-
‘tion through an emissary but despite _ this
Prof. Darshan Singh Ragi read out
a hukumnama signed by the high priests
ex-cornmunicating . Shri Barnala from the
Sikh panth.

5. There has been a great deal of
consternation in the  counlry at the
decisions taken by the priests, Sikhs
themeelves from various walas of life have
expressed their unhappiness at this blarant
example of politically motivation action.
Jathedars of the Tukht Paina Sahib and
Takht Hazoor Sahib, Nanded have
expressed their disapproval of this action.
Various Siki Sampradas in Punjab and
elsewhere in the country have felt that the
decision should be re-considered, A
mammoth gathering at Longowal illage
on February 20, 1987 represerting Sikh
Sampradgs - from different parts of the
country rejected the hukumnama. The
gathering also pledged support to Sbri
Barnala and his Government.
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- 6. The Constitutionally elected
Government in the Stale of Punjab
continues 10 be that of the SA Da) (L).
Shri Barnala and. his Govefnment
"deserve the praise of all secular and
patriotic people for the courage they have
shown in facing the terrorist and seces-
givnist forces, Punjub Government’s
cfforts to scparate religion from politics
must be commended and supported.
More important, no praise is too high
for the p&ople of Panjab, belonging to all
faiths, who have continucd 10 express
their solidarity and their belief in secular
ideals.

7. Religion is a search for peace,
love and truth; it does n. t mean bigoted
fanutticism which endorses the massacre
of innocent peaple. It is most unfortunate
that the_priests have been acting under
pressure from a group of secessionists and
terrcrists. It ijs unfortunate also that
even leadars of the dissident Akali Dal
have been playing into the hands of such
“forces. The mixing- of religion with
politicc and the misuse of places of
worship have threatened to overtake the
forces of secularism  and religious
tolerance, = Indeed certain  undesirable
forces are trying to wuse religion as a
fac:dc to challenge our Constitution, our
political sysiem and our democratic ethos.

. 8. The secular character of the Indian
polity has to be reasseited, The whole
country has to demonstrate that such an
atlack on sccularism and on the unity and
integrity of the country is intolerable,
The Government of India pledges full
support to the Government of Punjab and
I am sure Hon'ble Members would be
unanimous in extending the support of
this entirc House to Shri Susjeet Singh
Barnala in his determined fight against
religious fundamentalism and communal
fanaticism and his cfferts to uphold the
Constitution and the unity ‘of India.

9, The Government of India have
been in close touch with the Government
of Punjab. Thare has been an escalation
in terrorist activities in the last two
months. The terrorists have made lea-
ders of pelitical parties, Judges, senior
poiice officers and their children as their
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targets. Thoy have also tried to create
disaffection among the people against the
para military forces »who are perforning
their cuty under difficult conditions.
There was also an incident of bank rob-
bery at Ludhiana branch of the Punjab
National Bank. . The case has been

entrusted to the CBi for invesiigation,
Another disturbing trend has been the

continued misuse of the Golden, Temple |

Complex by the terrorist and secessionist
elements. The Government of India has

ﬁiven full support to the State Government |

" 10 meet the menacs of terrorism and will
.cotitinue 10 do so, Due 1o the efforts
made by the Siate Government scveral
notarious terrorists have been caplured or
killed, The situation wo.ld contine to
require extraordinary vigilance and action
on a sustained basis, We expdct that
the State Government will maintain pres-
sure on the terrorists until terrorism is
eliminated,

10. The Government is cofmmitted to

impl:ment the Punjab Accord. I wish to
reassure  Hon'tle Members that every
efTort will continue to be made to find a
solution to the contertious issues of ter-
ritorial claims and river waters.

11, The situation in. Punjab "is a
matter of serious concern to the whole
couniry. The Punjub problem can be
sclved only by showing patience and
- fortitude, The fight against terrorism,
religious fundam=ntalism and communal
fanaiicism and micuse of places of wor-
ship for political purpo-e in Punjab cails
for joint action cutting across party lines.

It is nccessary to remove the fear of

terrorism from the minds of the pe‘ple of
Punjab,

12. 1 take the opportunity of thank-
ing Hon’ble Leade?s of Oppaosition for
agreeing to launch a joint campaign in
Punjab 1o meet the challenge posed by
secessionist and obsourantist forces, We
have rrepared an action plan in consulia-
tion with the Leaders of the Oppostion
which will be implemented in the months

foliowing and which will involve the active -

participation of all sections of scciety
inciuding peasants, industrial® labour,
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ex-servicemen, freedom fighters, youth
and students, women, intellectuals; poets,
writers and artists. Sir, 1 am confident
that this mass mobilisation will go a long

"way in awakening the people to the

dangerious designs of the anti-national
forces and to prepare them for the strug-
gle ahead. This will also re-affirm our

¢sclve to preserve the unity and integrity
of the country.

PROF. MADHU DANDAVATE
(Rujupur) : I want to make a submission
in the ljght of this swatement. You were

kind enough to fix up a discussion on the -

stafement at 30° clock today. Yesterday,
the Home Minister was kind enough to
lay on the Tuble of the Houte. a Mishra
Commission Report, It is equally impor-
tart and some of the members of this
House are referred to in this particular
Commission’s Report.  Therefore, 1 ear-
nestly reg.est you that at the earliest

‘pbssib]e osportunjty, we should be given

an opportunity to discuss the Mishra
Commission:Report.

MR. SPEAKER : Thereis no pro-
blem, We will sce that discussion on

-any subj.ct should take. place in ‘the

House.

PROF, MADHU DANDAVATE :
That is all right, You are very accom-
maodative, that is why I have made this
suggestivn.

MR, SPEAKER : No problem ! You
have got cnough "timc now, Let us take
up one by one. You just bring up some-
thing for the sake of dlSCUbSlOﬂ that you
want, : .

The House shall now take up matters
under ruale 377,

12,16 hrs..
MAT"‘ERS UNDER RULE 377

[Enghshj <
() Need to provide special facilities
“to Artists

SHRI JAI- PRAKASH AGARWAL
(Chandni Chowk) ; From time imme-
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morial we have been proud of our cul-
tural heritage. It is a matter of immense
satisfaction that our Government have
been doing a lot to preserve, protect and
popularise  various culwral activities
within as well as outside ' the country.
Recent organisation of several cultural
events is a step in the right directipn But
one very important matter which should
receive our immediate attention .is that
some special facilitics should be given 10
our arfists and men of culture. They
should .be given jobgggservation as is being

12.17 hrs.

[MR. DEPUTY SPEAKER in the Chair]
: donc for several other categories Simi-
larly, DDA flats and houke sites shOu.u

basn. !n this matter, 1!‘ NCCESsary we
may bring an amendment tg Article ) €(4)
so that these artists and men of culture
receive adequate and oxclusive attention.

(ii) Preventive measures needed to check
recurrence of communal riots
in the Country

SHRI G.S, BASAVARAJU (Tumkur) :
Sir, the communal riots in India are
taking a toll of lurge number of lives of
innocent people in the country  While
.communal +iolence has bezn incréasing
for the last 3—4 montks at a rapid rate,
"the foreign elcments are mostly involved
in all such communal tensions and ricts,
There are some  States which have been
continuously f:cing the communal riots
for the last 3-4 months,  Gujarar, Kar-
nataka ana M.P and - some other States
huve Heen victirn of such continuous com-
munal atiac-s, But these Stales have
not becn able to control communal trend
that has been increasing in these States,
The Centre should take immediate mea-
sures to check "such riots and should
dircct and assist 'the State Governments
to m:ke provision to check such violence
in future If a strong action at this stage
is not taken the situation will grow more
complicated and will create disorder in
the country. The Gujarat and Karnataka

communal riots should be an eye-cpener

to all of us, herclore, it is time Centre
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" should consider such measures in this

regard jrrespective of the fact whether
this is a question for Stale concerned, I
appeal to the hon. Minister to take
immediate measuares in this regard.

[Traa.ulaﬁon]

(iii) Demand to protect the dilapidated
temples and Dharamshala situated on the
banks of River Narmada.

SHRI K. N, PRADHAN (Bhopal) :
Mr. Deputy Speaker, Sir, I want to raise
a matier of urgent pubhc importance
undex Rule 277,

Thc Narmada is one of the sacred
rivers of this country, It is the Life lins
of muny States. It is the only rlver which
is being reveed by the people of ihe
country for sges It is due to this reason

.that a number of templed and dharam-

shulay are locatcd on the banks of this
river at different places. The pilgrims
stay in there dharamshalus and offer theic
prayers in the temples. .

For the past some vears, a number of
temples and  dharomsia'as  have been
damaged due to the erosion caused by the
river at many placgs. Even today, a
number of temples and  dharamshalas -are
theie along the bunk of the Narmada

river but most of them are in 4 dilapidat
ed condition and their existence has been
endangered dug to the floods and soil
erosion.

A number of States are clamouring for
thejr share of maximum water and. power
from the Narmada river but there is no
scheme (o give recuvgnition tu its  religicus
importance, The Ceniral Goverament
should formulate a schemme with-ut delay
for protecling these temples and dharame.
shala with the cooperation of all those
States through which the Narmada river
fluws.,

(i) Demand for wmaterial components
assistance to Raujasthan to meet the drought
conditions In the Siate.

SHR1 VIRDHI - CHANDER JAIN
(Barmer ) :  Mr. Deputy Speaker, Sir,
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the asqlstance provndcd by the Central
.Government to the Rajasthan Government
for faciog the severe drought is not
adequate, Most of the assistance has
been providéd under advance plan which
wili affect plan outlay adversely later on.
The areas which are in the grip of severe
drought will be bentfited by 1t but’ those
areas where there is no famine or where
the severity of famine is less, will be
deprived of the bepefit of the plan.

The Centrai Government have provided
assistance in the form of labour .compon-
ent for employmens only. They have not
provided any¥assistance in the form of
material component. As a result thereof
work on the constructicn of permancnt
assets cannot he 1aken up in Barmer,
Jaiselmer and Jodhpur districts . wheie
contribution from the peopic in the form
of material carnot be collccied due to the
severe drought conditions drevailing in
those dictricts. . The Rajasthan Govern-
ment have decided to ;rovide 30 per cent
assistance in the foim of material com-
ponent.  In the de<ert areas of Barmer,
Jaiselmer and Jodhpur districts, as much
as 60 per cent material is needed for ihe
work relaiing to constuction of these
useful permanent assets  Now they will
not be ablc to start wetk on those perma-
nrnt assets becuuse the rural people cannot
make 30 per cint contribution in the form
of material.

I. therefore, request the Central Govern-
ment to provide 50 per cent contribution
in the form of material 1o the Rajasthun
Government as is given undér the Natjo-
nal Rural Employment Programme so
.that famine relicf works could become
permarnent asses.

[ English)

(v) Need to improve the overall conditfon

of Suburban trains. running between
Hyherabad and Secunderabad,

SHRI P. PENCHALLIAH (Nellore) :
The suburban train scrvice in the twin
citiecs ef Hyde ahad and Secunderabad is
hopelessly poor.  Suburban .train is the
only mode of transportation between thess
two cities.

FEBRUARY 24, 1987

‘konda) :

Matters Under 332

Rule 377

Hundreds of commuters travel daily by
the local trajn, it is the main mode of
transportation to reach QOsmania Univer-
sity, Agricultural University, Gandbi
Hospital, etc,, These commuters conist
rainly of studenis and teachers, cmploye-
es and industrial workers, A good num-
ber of persons from old city visiting
Usmania General Hospital and Gandhi
Hospital ailso travel by this train.

These commuters face innumerable
probiems as the ko cal trains do not run
regularly, These #Rins are abruptly
cancclled without any rhyme "or reason,
The trains are usually stopped on the
bridges resulting jn many accidents, The
signals are not given in time as a result
of which trains siop in Fetween the two
stations for hovrs together. As a result,
not even a single Jocal train reaches its
destination in time. It is affceling the
purctuality of office goers ard students,
As there is no other -transporiation, the
commuiers are at the mercy of the staff
whQ run these trains.

These local trains are being hauled by
steumn engnes which ofien go out of
order. This results- in inordinate delay
and usually leads to cancellation of trains
for several days.

Begies 2re horeless without any fans,
buibs leave alane the toilet ficd.ties even
in the ladies compartments.

Keeping in view 1these horeless condia
tions, I requestthe Minister of Railways
toy take steps immediately, treating it most
urgent and see that the Suburban trains
are run properly,

(vi) Need to appoint a high power
commlittee to leok into the regional
disparties in the Government ap-
pointments and budgetary alloca-
tions In Andhra Pradesh.

SHR! C. JANGA REDDY (Hapam-
The State of Andhra Pradesh,
has seen two egitations in 1969 and
1971, The agitations after sqme time
died out and -from their ashes arose the
**Six Point formula” by a “‘Presidential
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Order”. This fornula ~prescribed some
rules for recruitment into State Govern-
ment offices for local people. These rules
are expected 10 femove the disparities
present in the numbers of Govergment
employees from the threc regions of the
State, i.e. Andhra, Telangana and
Rayalaseema, The locpholes. present in
the recruitment procedures are contemp-
lated to be piugged. But the implemen-
tation part of the scheme has ledys been
a failure. :

The private sector has reached a point
of no increrse in the Staté, If any new
cmployment is to be crealed, that can
be only in public .sector, The revruit-
ments in the public sector undertakings
<o not come under the purview of the
“Six Puint foimula', The implementa-
tion of the formula is not wuniform
throughout the Siate. In Andhra region,
it is exceedingly high and in the other
reaions it is patheticslly low. The hue
and cry in Rayalaseema clearly shows the
people’s pulse,

In this context report of the ¢One
man commissirn” has to be studied
thoroughly. Before it is too lute and the
pent up feelinge of the aggricvcd people
finda vent, some concrete action with
de ermmed will has to be taken,

At this stage to prevent another agi-
tations in the State, the Central Govern-
and
appoint a high-power committee to look
into the mtier and should exiend the six-
point formula 10 the public sector under-
tukings also. A Central Governmeni’s
body is needed for the enf yrcement of the
six-point formula and to prube thoroughly
into the regional disparities in  the
Geovernment appointiments,

(vil)
plore the cultural heritage of diffe-
rent regions of the country,

SHRI SOMNATH RATH (Aska):
The exploration of cultural herjtage of
the country will greatly help us in pro-
vidingfsound footing for building a new
India. The new cducation policy of our
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dynamic Prime Minister is poised to take
India into 21st century The total culture
of India cannot be hoisted unles and until
iiterature  and glorious past of 1he
regions of Indian federal set up are ex-
plored by intense research, It is hearien-
ing that the new educaiion policy envi=
sages upon this aspect which is much
vital for the liierary and cultural resur-
gence of the country. As in the care
of Orissa, during the time of Akbar the
strawling areas of Orissa extended from
Burdhwan to Rajamundry. Orissa was
known as Kalinga from where thousands
peple had voyaged to South East Asian
Islands hke Java, S- matra, Buli and had
preached the cultural heriti ge of Orissa
besides doing business. They had im-
portance 1n those places umill 14th
century.  The naval f . ce of Kalinga the
todays was verv powerful The noval force
of Kalinga could successfullty resist the
Chinese, invasion in the Eastern: Coast of
India in mid foureenth century, QOther~
wise the Thinese wou'd have occupied
India. Thase days the .Fuspogiri Uni-
versity of Orissa was interhationally re-
nowned. It is necessary that the resear-
chers should visit those places of South
East Asia to bring to pubiic -atteniion
the great culturdal past of ours. The
Un versity Grants Commission should
advise the Unjversities of the country to
carry oun intense rescach oo  the
glorious past of different regions to have
a total assessment of the cultural heritage

334

of our country, -

Demand for early completion of
Railway Projects In Orissa,

(vitly

SHR] BRAJAMOHAN MOHANTY
(Puri) : [Itis disiressing that some of
the Central prejects  under implementa-
tion in State of Orissa are not pregressing
well accord ng to the Schedule Raigarha
Koraput Rail line is not progressing
according to the schedule although foreign
financial assistapce is available, - This
needs immediate  attention of  the
Government ;

Sambalpur Talcher Rail line is not
progiessing well on accunt of shortage
of funds, This is the life line of com-
munication in between Western Orissa
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and coastal region. The Government
should provide necessary flnancial allvca~

tion and take ali other steps to implement

the project according, to the schedule.

The Railway Division at Sambalpur is
not being implemented according to the
schedule for want 6f financial * allocation.

" This project was inaugurated by the hon,
rime Minjster and there was expectation
that it wili be right earnestly taken up
and completed at th earuest This local
discontent is grow.ng,

The Kanas Road Railway Station in
District of Puri in Orissa although is
attracting heavy passenger traffic, it
remains  undeveloped. Tne station is
without platform shed, without adeguate
rest shed.. The existing rest shed is at
such low lewel that duriig flyod, it is
submerged with flood water. The station
remains unclean as no sweeper is working.
The phone connection in between Motary
and Kanas is not there, All the deve-
lopmental sanctions for the Jlast two
vears have not yet been implemented.
A rest shed for women already  sanction-'
ed needs to be constructed at.a high level
so that it cun be used - during rainy
season, .

The Delang and Motary Railway
Stations in  Puri District, Orissa also
need platform sheds on both sides. This
is for the artention of the Railway
Minister, Co '

(Ix) Need to telecast the nctwork pro-
‘grammes  in  regidnal language
and increase the . duration of
Kannada_ Programmes on Bangalore
Doordarshan, )

- SHRI V.8. KRISHNA: FYER (Banga-
lore South) ; The Goverdment of ludia
has taken various steps towards expansion
in eeoverage of T.V. and it would be
very wseful and seqve the purpose if the
number of hours of trapsmission in
regional languages are increased. In the
case of Bangaloge Doordarshan, except
on Saturdays, the toal number’ of hours
of Kannada programmes is less than two
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hours everyday, This is insufficient, If
people have to beanefit from television,
then the duration of the use’ of regional
languages will have to be increased. At
preseot,” even messages relating to the
impertance of heavy children vaccinated
or iminunisation programmes are not,
being telecast in Kannada, I request
the Government to telecast network
programmes in regional languages and
increase the duration of Kannada pro-

gramames on Bangalore Doordarshan,

MR. DEPUTY SPEAKER : Now, we
will -take up item No. 13. Shri G.S.
Dhillon. )

12 31 hrs,

COTTON, COPRA AND VLEGETABLE
.OILS CESS (ABOLITION) BILL, 1986

«

[English] -

THE MINISTER OF AGRICUL-
TURE (DR. G.S, DHILLON) : Sir, I
beg to move : »

““That the Bill further to amend the
produce Cigs Act, 1986 and the
Coconut Development Board Act,
1979 and to repeal the Copra
Cess Act, 19/9 and the Vege-
table Oils Cess Act, 1933, be
tuken into consideration.”

Sir, the Finance Minister, n his
Buoget speech in February, 1986, had
indicated that as an endeavour to reduce

.the number of cesses, it had been decided

to dispense with tue cess on Cotton,
The Cotton,
Copra and Vegetable Oils Cess | Abolition)
Bill, 1986- was introduced in the Lok
Quhha on 8.12.1986 with .a view to

abolishing these cesses,

At present, cess on cotton. is being
levied under the Produce Cess Act, |1966.

~ Cess on copra is being levied under .the

Copra Cess Act, 1979 and cess on vege~

table oils is bemg levied under the Vege-
table Oils Cess Act, 1983,
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The proceeds of cess on cotton are to~
be utilised 1 “meet the expenditure incur-

-red in - connection with the development

of ‘‘produce” under the Produce Gess
Act, 1966 which includcs cotton, Cess
on.copra is the main source of finance
for the Coconut [evelopment Board and
the cess on vegetable oils for the National
Oilseeds and Vegetable Oils Development
B..ard,

The requirements- of funds for the
development of cotton and the Cocount
Development Board and the National
Oilseeds and Vegetable Qils Development
Board will 'be met through budgetary
allocations and all steps will be taken
to ensure that the plans and programmes
of the Naticnal Oilseeds and  Vegetable
Oils Development Board, Coconut Deve-
Jopment Board and for Cotton Develop-
ment get adequate suprort, :

Forthe abolition. of cess on cotton,
the Bill secks to amend the produce Cess
Act, 1966, * For the abolition of cess on
copra and vegetable . oils, the Copra Cess
Act, 1979 ‘and the Vegetable Oils Cess
Act, 1983 respectively are being repealed.
The aumendment proposed to be made to
the Coconut Development Board Act,
1979 is of a purely consequential nature.

1 may like to stress that the objective
of the Bill is to do a way with the multi-
plicity of ‘the cesses and development of
—cotton, coconut and ojlseeds and vege-
table oils will continue to be provitied all
assistance and encouragement.

MR. DEPUTY SPEBAKER : ~Motion
mov=d ‘

.**That the Bill further to amend the
Produce Cess Act, 1966 and the
Coconut Development Board Act,

1979 and to repeal the Copra
Cess Act, 1379 and the Vegetalie

Oil Cess Act, 1983, be taken into

consideration,”

Now, for this Bill, one hour is allotted,
including the Minister’s reply. So. I
request the Members who are participat-
ing, to be very brief,
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Shri Sobhanadreceswara Rao to initiate
the discussion.

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) :  We have no objec--
tion to Cotton, Copra and Vegetable
Oils Céss (Abolition) Bili, 1986, which
is introduced to further amend the Pro-
duce Cess Act, 1966 and the Coconut
Development Board Act, 1979 and to
repea) the Copra Céss Act, 1979 and the
Vegetable Oils Cess Act, 1983, We
welcome this step.

In the Stutemant-of ‘Objects it is men-
tione@-—**As an endeavour to reduce the
number of cesses and multiplicity of
taxe_s”. With this  object. this proposal
hus been pushed into the House. We
welcome jt.

It will al-0 eliminate a lot of paper
work and adioinistrative procedures which
sometimes lead to redtapism also, After
all the amounts that are involved are not
very much—oenly Rs. 64 lakhs in respect
of cotton, Rs. 70 lakhs in respect of
Copra and Rs. 7 crores in respeet of =
Vegetable Oi's, In fact, much of the
money may have to be spent on the col- -
lecting machinery also.  However, im this
connection I would like to make a few
suggestions to the Government,

These cesses were levied earlier with an
object to spend these amounts for taking
measures to promote the improvement,
devclopment and marketing of produce,
Now, with abolition of these cesses on
these items the Government should con-
tinue to help thote measures which are
aimed at improvements development and
marketing to these produce, This amount
hitherto being coilected by way of cess in -
the Statcs was not much. So, I suggest
that the Government should provide more
and more funds in order to achieve all
those objectives,

¥ do not say the Government has not |
at all taken any steps, but I do say that
it has not taken adequate steps, I would
like t0 quote an instance of the prevailing
danger of white fly on cotton in Andhra
Pradesh and Karnataka which has caused
immense danger to the cotton crop.
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Several thousand cotton farmers are the-
rcby economically rumed.  Many people
commitied suicide and as a result of it
to-day the tota] cotton production in
Andhra Pradesh and Karnataka bas
gone down, It might have come 1o the
r.otice of the Government, 1 wopld s 'g-
gest that the Govarument should s end
mnre money, cncourage the research to
evplve white fly resistance variety cotlon
without which our comfortable position
in respuet-of cotton will not last long.
You are awarg that tbe farmers are
not quite happy with the minimum sup-
port prices that have been announced and
in several parts of the country the farmers

have expressed their resentment, especi- -

ally in Mzharashtia and otner Stutes.
I request the Government for deeslop-
ment and improvement of co'ton as this
is the basic thing that is necessary, Gov-
ernment shouid com. forward with quite
remunerative priccs actually after taking
inlo consideration the cost of cultivation.
T also suggest, the Government as has
since decided to expoiy 4 lakh ‘baies of
cotton fur expoit purposes, can export
more. There are enough stocks in the
country., With the export of more cutton,
there will be higher domestic market
demand for the indigenous cotton, It
will \ncrease the market price and the far-
mer will getr higher, better and satisfiactory
price. On the marketing front, the furm-,
ers are expl ited by the middlernen 1s weli
as som :time by the CCI Purchasing Agents
also. The buyers, the agen's fix th»
quality of th: cotton according to which

© the farmer wili get the price for his pro-

duce. JInviriably he gets inuch below the
support price Now for the fair average
qoality cotton, he is fixng much lower
ptice.  For the sake of criticism, 1 am
not mentioning this point.  But there are
rumours that many a time. for rerasons
known to only themselve  th.v are fixing

~ tower prices for fair average quality of

cotton. Som:tim-s they also fix more
prices for little inferior quality cotton. 1T
would therefore suggest to the Govorn.
ment kindly to evolve a scientific p oce-
dure, with a ratiopal for fixing reasonable
price to be given to the farmers which
will go a long way in safeguarding their
inter :sts.
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Sir, there are many electronic machine
devices which have been in use in many
fields. There are electronic machin:s to
find out moisture content and mictomr
aspects of corton, Afrer all, they may
cost a few thousands of rupees. You are
taking so manv steps for giving incenives
in several fields. I would request the
Government to come forward wth a pro-
posal to help the regulated marketing yards
to acquire the-e electronic machines so that
they may use these machines at these places.
Some elem nt « f subsidy should be invel-
ved Tfrom the Government of India sice
in the acquisition of these machines so
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‘that the precess at the marketing centres

wi!l be speeded up and it wil' also elimi-
nate the middlemen and other unscrupu~
lous persons.  The will also safequard

the interests of the farmers,
*

Sir, in respect of vecgetable oils, |
would like to mention a word of caution,
The import of vegerable oils should not
lead to certain malpractices being adoptcd
against the interests of the farmers. [
suggest to the Government thur iftead of
spehding several hundreds of crores of
rupces for import of oils from
abroad, the Government should give
remunerat;ve prices to the farmers who
are quite competent erough to ‘produce
veggtable orl-seeds to meet our demands,
In this context, [ may submite that here
also the middlemen are exploiting the
farmers, T wil give one insiance from
the latest magazine dealing with agricul-
tural position, in which it is clearly stuted
that between October 31 1986  and
November 28, 198h—say in a period of
one month—the price of groundnut with
shell has reduced from Rs, 516 to Rs.
435 per quintal, But during the same
period. the price of groundnut oil per
quintal has increzced from Rs. 176 to
Rs. 1820, that is, Rs, 45 i3 an increuse,
The farmurs, the producers, were veiy
much agitnted that they were denied their
due price for theic produce. 1 would
request the Government to take such steps
that are nccessary to curb explojtation by

~ the middlemen,

Sir, in regard 10 copra, it is learnt that
the Government has allowed certain people
to import coconut, I am sorry to state |
that this has got serious impact on the
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domestic market and the coccput il
prices are falling continuous'y, The far-
mers are experiencing agony and they are
not able to get remunerative prices, This
has put furiber strain on the farmers, |
would therefore request the Government
to take such steps as to safg¢guard the
interests of the coconut producing farmers
bv withdrawing the licence for import of
coconut oil and copra. In our country
the production of coconut hus increased
manifold and still there is ample scope
for Turther increase in the production with
more helpful attitude by the Government.
There is a lot of scope.in the coastal aicas

.in the Southern States for increasing the

production of coconut and I hopc the
Government_will do its best for develope
ment and increase the yield ot coconut,

Lasily, Iam happy that the Prime
Minister has accepted the proposal for

abolishing the minjimum export price on”

cotton and al-o a proposal to grant sub-

sidy an cotton export is being considered. .

] believe it is a step in the rieht direction
and the Government should take more
steps to safeguard the interests of the
cotton farmers in this country,

With these words, I think you very
much,

[7ranslation)

SHRI MOOL CHAND DAGA (Pali) :
Mr. Dceputy Speaker, Sir, when this Bill
was introduced, it struck may’ mind that
a deficit Budget to the tune of Rs 2000
crores to Rs. 4000 crores is presented
every vear, Now the Government is duving
a pgew thing, They are going'to dispense
with caess amounting to &t least eight crore
rupees. I do not know why this is being
withdrawn and why it was levied. [ think
originally Shir Surjit Singh Barnala wus
to bring forward this proposal, But Shri
Dhillon has got an opportunity to bring
forward this Bill and he is withdrawing
the cess. Shri C. Subrahmaniyam, who
belonged te Tamil Nadu, had also brought
forward such a proposal. The reason’ is
that cultivation of coconut is practised in

Tamil Nadu, Kerala and Andhra Pradesh,"

This cess had been levied to boost the
cultivation of coconut and to promote the
technical knowledge concerning thereto. I
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would like to know from Shri Dhillon as
to who will bear the expenses of that
Board 7 You are getting Rs. 70 lakhs
from the Copra Coss Act, Rs, 64 lakhs
from the Piroduce Cess Act and Rs. 7
crores from the Vegelable Oil Cess. The
agricultural policy which is being formula-~
ted will adversely affect the cultivators
because their lands are being ruired and
they are not beilig given any assistance to
combensate the loss. The Government
have explained :

[English] .

It is proposed to abolish the cess on
cotton, copra and -vegetable oil
and provide necessury  furds
through budgetary allocations for
the plants and programmes for
the development of the produce.”

[Translation)

My friend Shri Mabhajan is sitting here.
He is a renowned economist. He is

~working for the weifare of the country

They are presenting deficit Budgets for
the last three years. Now the Govern-
ment is taking a new step to carn praise
for themselves. T want to know why did
the Government remain silent .all these

"years 2 When it was in their knowledge

that cess did not serve any purpose and
instead caused harm, then why did they
remain silent all these years ?  Will the
hon. Minister tell how much amount will
be spent on its development and how
much money has been provided in the
Budget for this purpose ? :

This Act was in force in 1966, 1979
and 1983 and onwards and your Board
was also in existence all these years. You
earned revenue through the cess, I would
like to know how this revenue veas utili-
sed ? FEdrlier when the Bill was passed,
it was written therein, '

[English]
**This is meant for technical develop-
ment®®,
{Tmnslatlbn]

We know that in Kerala the land
under cocaunt cultivation is very small.
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Most of the people 1n Andhra Pradesh
and Tamil Nadu make their livelihood
through the cultivaticn of cocount. You
want to give then some financial assis~
tance and now the Government is saying
that they are abolishing cess.  Then how
do they propose 1@ give them assistance ?
You are saying that provision for it will
be made in the Budget. Kindly ell us
how much .amount will be provided in
the Budget for the development of
cocount, vegetable oil, cotton, and how
much is your expenditur¢ on this score at
present ? Do they have so much amount
for the dcvelopment of these three com:
modities ? May [ know why the Govern-
ment have proposed " to abolish this
cess ? -

There is no mention anywhere in the
Statement of Objects and Reasons to the
effect that so much amount will be pro-
vided by the Government, It says :

[English]

For the rurpose of abolition of cess,
it is proposed to amend this Act and the
cess will be abolished,

: [Translation]

. But you have not mentioned in it how
much amount wil! be earmarked for this
purpose and how much amount is needed
for it. You should have mentioned in
the . Statement of Objects ana Reasons
that so much amount is being spent for
its development and so much financial aid
is being given. Then one could have
formed so>me idea about it.

We are not exporting these commodi-
ties, we 4are not in a position to produce
vegetable oil but we want to propagate
cocount to the maximum, We are jmpor-
ting vefutable oil worth at least Rs, 15
crores. Now the hon. Minister proposes
to abolish cess and to make monetary
provision for it in the Budger. The
Budeet will be passed . by April. What
anticipation you have made in this res-
pect ?  How much amount will be spent

for the development of these three com-
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modities ? The cocount crop is highly
susceptible to  diseases . (Interruptiony)
1 do not find any mention to any of these
things in.the Statement of Objects and
Reasons. You are well aware of the
pitiable condition of the farmers. How
will we provide them technical knowledge
and how will we popularise science among
them ? The opposition members have
welcomed this step” but I want to know
wherefrom the money will be provided
for this purpose ?

*SHRT BAJU BAN RIYAN. (Tripura

East) : Mr. Deputy Speaker, Sir, the

revenues of the Govt. are failing asa
result of this amendment Bill which we
are discussing. The Govt. will be earning
Rs. 8 crores and 34 lakhs but [ hknow

that the administrative expences of the

Govt. in collecting this amount of tax
will be much more t:am that, This
income will be realised by the Govt from
the mill owners, The mill owners will
surely he happy cue to this legislation,
Because before the introduction of this
Bill, the mill owners had lot of arrears
to pay. This has been stated in the
‘objects and reasons? of this Bill T hope
the Govt will recover those arrears at the
earliest,

In this context I will like to-say that
the cotton that is produced in our coun-
try can meet the demand of our country
to the full, if the farmiers get adequate
and remunerative price for their produce,
and the. Govt, takes responsibility for the

-various diseases from which cotton crops

suffer and also for the marketing of
cotton crop of the farmers, If the Govt,
declased the price of cotton before the
sowing season, that would huve benefiited
the farmers greatly, and they would havé
been encouraged to produce more cotton,
But Sir, what is our common experiences.
We see that the Cotton growing States
are unable to scll their cotton crop at the
right time and at the right price. As a
result of that the farmers are forced to -
indulge in agitation and to raise their de-

~mands before the Govt. The poor farmers

are having unsold stocks with them which
they are compelled to sell to the middle-

*The spcecli wi. originally delivered in Bengali,
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men ata very low price,
are suffering on this account and are
ingurring losses. As a result of that
tngir cuthusiasm is declining and’ they
are feeling discouraged, In the same way
the giowers of coconut wure able to get
Rs. 2 or Rs. 2.50 'per piece, during the
last cocouut seauson and a little earlier
also. But in the current seasun they are
forced to sell their coconut even at Ks. 1
a picce, So the growers of coconut got
a low price for their produce, but the
price of coconut oil has not gone dowa
at all. Rather the consumers have to
pay a higher and higher price for coconut
oil and sucprisingly coconut oil is even
being import.d from *otver countries at a
great cost  This import could have been
avoided by the Govt, Al the :iemanyd of
cacout in our country could be met with
our own internzl production - if the gro-
wers ‘were given a remuneraiive price for
their produce. Similariy we are capable
of mecting our cntire demand of vepetable
ojl from our own available resources and
capacity of production. But it s a matter
of regret thut the Govt has no pluns or
schemes to achieve that. They are not
making-an efforts to increase prodoction,
Sir, oilseeds ¢ n be grown with the mini-
mum requirement of water. [t can bhe
grown cven with the help of rain water.
No big irrigation schemes are required
for increasing oil seeds prajuction, They
need very little water. Therefore We can
grow oilseeds even on that land where no
other crops can be grown, The basic
question js, tha* the growers of ojlseeds
must be paid a remunerative price 10
encour ge them to go in for oil-eeds pro-
duction. Is the Govt. able 1o give this
guarantee to the growers 7 They are not
going to give it.  For the production of
oilsecds ard for taking effective steps to
increase its rroduction the Govt, has set
up some machinery, Thereis a Board
at the national level But we do not see
"any work being dore by this Baard.” In
the statement of objects apd reascns of
this Bill it has been srated that the admi-
strative expenses of this Board will be met
from the amount collected by Govt, by
way on cess. Now, this Board cannot
function effeciively on this small amount
of funds, I hope the Govt, will pay
adequate attention to these points in the
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coming days, They should pay attention
to-increasing the production of oilseeds.
They should have a representative of the
oilseed farmers on the Board and a
representative of the workers of the oil-
mills should also be kei't on this Board.
Onl)f then you can have first hand know-
ledge and guidance as to how the pro-
duction of oilsteds and edible oils can be
increased in the interest of the nation.
Similarly a workers® representative of the
cotton mills and a representative of the .
cottan ' growers should be kept on this
Board so that they may get an oppor-
tunity to -help the Govt, in their, task,

13.00 hrs.

1 beheve that .with'a litle eﬁ'ort and pro-
per rlanning the Govt. will be able to
achieve incre'se in producton.  They
will also be able to cnsure better and
remunerative prices to the cultivators and
at the sam2 tme meet all the require-
ments of our country from our own pro-
ducfion J hore the Govt, will do that
in the coming days, With that hope,
Sir, I concluide my speech,

MR, DEPUTY SPEAKAR : We will
adjourn for lunch now to re-assemble at
2 pm

13.01 hrs

The Lok Sabha then adjourned for Lanch
till Fourteen of the clock

The Lok Sabha reassémbled after Lunch
atr Seven minuts past Fourreen of
the Clock.

[M=. DEPUTY SPEAKER in the Chair]

COTTON, COPRA AND VEGETABLE
OILS CESS (ABOLITION)
BILL 1986-—contd.

MR DEPUTY SPEAKER Shri
Girdhari Lal.Vyas,
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[Trans:IaHon]
- SHRI GIRDHARI LAL VYAS (Bhil-
wara) ©  Mr., Depuly Specker, Sir, [

welcome the Bill which has been intro-
duced because the cess which had been
levied, has proved to be infiuctuous. All
the Boards of the Government, whe her
it is the Tea Board, Coffee Board, Cotton
Board or Cotton Component Board, are
white elephants, They simply incur
" expenditure and do nothing to increase
their revenue - or ‘- to develop the com-
modity. The Government have abolished
the cess but simMltaneously they should
also abolish these Boards which have
" proved to be of no-use,

_ SHRI BAPULAL MALVIYA (Shaja-
pur) : The elephant is nothing but ele-
phant whether it is white or black,

SHRI GIRDHARI LAL VYAS: 1
think you get irrituted by the sight of
white elephant.  White elephants are
found in lesser number whereas black
elephants are found in abundance,

I was saying that all the Development
Boards had no utility. The aim of the
cess which was levied is givea in the Aims
and Objects of the Bill. It says :

[English) .

«s; ....the proceeds of.this ccss are
utilised 10 meet the expenditure
incureed in conncclion with mea-
sures to  promate the improve-
ment. devclopmu:nt and markeling
of pri-duce under tne Act, which
includes cotton e

asaams @
A .

[Translation]

With this aim in view, the gess was
levied but nothing was done in thjs res«
pect.  This is a weicome step but it will
benefit the capiralists and the businessmen
only who purchase these commodities and
then sell it. It will not benefic the agrie
calturist in any way, How will you
proceed with the works taken up by your
Department to benefit the poor farmer
for whose sake the cess was levied and
how wiil you work it out so as to incre-
ase the production of cotton, coconut
and vegetable oil for the benefit of farmer
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and the country ? 1 hope you will do
something in this direciion so that you
may be able 10 fulil the objective of the
Bill and contribute the maximum for the
development of the country. This is obe
point.

The another point which I want to
raise is that as a number of hon. Mem-
bers have said, th: preduction of cotion
has increased considerably due to the
efforts of your Department or as a result
of the policies of the Central Government.
Have you ever seen whether culiivator is
getting benefits commeonsu ate to  his hard
work or not ? The price of cotton has incre-
esed 10 Rs, 70U or 860 per quintal during
the last two years whereas the cultivators

- are getting Rs. £00 per quintal at the

maximum. Have you ever estimated as
to how much expenditure a cultivator has
to incur in growing onc quintal of cotion
and whether the price given to him is
reasonable or not 2 1 would like to know
as to what steps are being taken to give
benefits to the cultivators ?

‘1 would also lJike to say a few
wdrds about the Cotton Corporation
of lovia, It is a Government Organi-
sation but it jis not under your
charge, Thes Corporation does 1ot
purchase cotion when it starts acriving in
thé market, It starts purchasing when
thé cost of cotton goes up in the market.
THe middlemen purchase cotton at cheap
rafes and seil it to the Cotton Corporation
of India ut higher rutes. You might have
seén as to how much Joss it causes to the
Corporation. On the one hand, cultivas
tdPs ure in luss and on the other huand the
Cotton Corporation of India is aisd incur=
ring losses, because it enters the market
late and purchases cotton at higher rates.
I want that the Commerce Depaiiment
should pay attention towards it and cnsure
that the Corporation purchases ¢oiton at
¢theep rates as soon as it comes in the
market so that caltivators .may also get
remunerative price for their produce from
the Corporation, Such an arraugement
is very necessary., Our Hon. Prime Miniss
ter has teken a welcome step in this
regard. He has announced subsidy to be
given to the cotton exporters.  Siuce ' the
entire steck of cotton bales which are
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produced here areé not exported, its price
remains quite low. If the export of cobton
is increased, its price will also go up and
the cultivators will be benefited. Similarly,
Rs. 7 crores are collected as cess on vege-
wable oils. As compared to last year,
this vear the prices have increased from
Rs. 6o to .Rs. 70 per 15 kg tin, It
shows that there is no control ov_pi' “the
priccs, They are increasing the prices
arbitrasily which causes heavy loss to the
consumer., These
taken jnto considcraticn and that is why
no concrete steps have been taken
to check the price rise and to pro-
vide relicf to the consumer, If such an
arrangement i made. it will not only
stabilise the prices, but will also benefit
the con umcr.
gors up and so does the Whole Sale Price
Index Therefore, you should ray atten-
tion towards it  Your developmental
activitics should go on 1ncieasing constan-
tly. Agriculture is the mainstay of the
people of cur country and 80 per cent of
the people depend on jt. For this pure
puse, it is necessary to set up ‘Krishi Gyan

Kendras® Bhilwara district is a well deve-.

loped agricultural area but no Krishi Gyan
Kendra has vet been sct up there, Some
‘Keiidrus' have brun set up at such places
‘where they are not needed, but no
*R:ndra’ has been set 4p in Bhilwara dist-
rict. ~s a-result of jr, the necessary
arrangements for providing information
relating to agricultural development to the
farmers are not available to thern . and it
is causing loss to our farmers T request
you to kindly cxtend your cooperation in
setting up a Krishi Gyer Kendra® in Bhil-
‘wara district, o

14.16 brs
| English)

SHRF THAMPAN THOMAS (Maveli-
}ara) : Sir, the immediate beneficiaries
of this amendment Bill seem o be the
mill owners and intermediaries, I under-
stand from the note 1hot the Government
is bringing this Bill perhaps because of
the dificuliies that they were facing in
collecting the money. Now this oblition
Bill is brought forward  on account of the
failure of the machinery to coliect 1he
cess, 1am afraid, if the Government

1908 (SAKA)

things have not been-

Our Consumer Price Index . | extent that it abolishes 1he cess.

" large quantities
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does not take proper steps to see that the
existing  developmental  acijvities 10
encourage the farmers are not maintaijned,

- it will a2ffect the cultivators and farmers

very seriously,

At present we are depending on the
foreign market for our internal consump-
tion, We are importing pglm  oil,
sunflower oil. and other edible oils for
the purpose of the consumption of the
public at large, In this context, if there
is no proper machinery to encourage the
farmers to see that they cultivale more and
more cocount irees, oilseeds and so on, it
will aﬂ'vc! the internal market, :

I welcome this Bill to the -
But at
the same time, 1 would request the
G vernment to bring forth very pragmatic
and concret nreasures to  help the farmers
who are growing cotton, cocount. and
oilseed crops  For this purpose, I weuld
like to highlight some¢ of the - experiences
which my State has gone threugh in  his
mtter, As you know, Kerala is one of
sthe Siates where cocount is grown in
A Jarge part of the
economy of our State depends on cocount
The farmers weie very much
affected last year when there was a
decrease in the prices of cocount,  Of
course, there” was some relicf becavse
certain steps were taken to see that palm
gil etc. were not imported and distributed
to thc consumers and snsiead, cocount

Of course,

. oil was distributed,

But here I have got a complaint. The
Central Government it not makiéng any
cfforts  to see that cocount oilis used by
other States in other parts of the country
afso. -No ercouragement is given in this
regard, It is purely corfined to Kerala
alone. If an intcrnal market ‘s- found
for cocount oil. naturally the cocount
farmers and other who derend on activi-
ties related to cocount cultivation will be
encouraged and they will be benefited
But instead of distributing cocount oil
through the public distribution system,
the Government is importing edible oils
frem foreign countries and distributing
the same through the public distribution
system
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While taking part in this discussion,
I would like to suggest that cocount
should be declared as an ‘oilsred” and
encouragement should be given for its
cultivation  Steps should a'so be taken
to see that it is used in other parts of the
country besides Kerala, as an  edible vil.
1f this 1s done, the matket can be regula-
ted and the farmers will benefit,

v

Of course it is true that the cess is-

lified only when it could not be coilected
by the Guyernment properly and more
money was being spend on administrative
~expenditure for colleciing the cess and
the only way out is to oblish e cess.
I welcome the proposal to have budgetary
provisionss 10 encousage the Board and
encourage” other promotional activrties,
1t is good that you are institutionalising
promotional activities. But it should not
affect the prezent prom stional activities,
We require more and more avenuts for
cultivation of more and more  ‘cocount
trees and pcople should be encouraged Jo
come forward to cu'tivate oilseeds,
cocounts and cotton, In that reshect
the farmers ate not getting any soct of
help, in any manner, from any agehcy.
Whatever the things are being done, it is
only to help the intemadiaries. Direcily,
_the farmers are not getting the benefits.
unless and until, Government takes steps
to encourage farmers directly, the situa-
tion will rem,in the same  This Cess
Abolition Bill will naot be of any help to
them. - So, ul-imately there should be an
objective to he'p the farmers and to see
that the cultrvation is encouraged.

In the matter of cotton also, the same
is the case. The cotton growers are facing
 the same difficulties.  The people who are
ipvolved in marketing of cotton always
gain because. thev are the mill owners
and also the intermediarics, The ¢ntre-
prencurs of the textile industry, the
middlemen and the brokers are one and
the same, They are exploiting the situa-
tion there,

My submission i, that the Government
should pay sufficient atiention to see that
agricutture is promoted and more land is
brought under the purview of the
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“cultivation and also the consumption of

cocount oils and other oils is popularised
in other areas also,

[Translation]

SHRI SHANTI DHARIWAL (Kota) :
Mr. Deputv Speaker, Sir, I welcome the -
Cotton, Copra and Vegetable oils Cess
(Abolition) Bill. The policy of the
Government to gradually abolish the cess
completely is & welcome- step. 1t will
reducc the problem  of muluplicity of
taxes, Whatever the Government collect-

- ed through these taxes, was being spent

on their collection and on the establish-
ment cost, The Government have been
making all etfforts since quite sometime,
which is a welcome step.

Several Methbers have expressed their
views on cotton 1 would also like to
submit, through you, that it has come to
our notice that traditional growers of
of cotton are shiftitg to other crops.
The Government should try to go into
ront of the problem to find our its solu-
tion. In Rajasrhan, the area covered by
the first phase of Indira Gandhi Canal
was cotton  producing area but now the
position is quite reverse, The Agriculture
Department looks:  towards  lirigat on
Department and Irgigation Depariment -
looks towards the other Depaittents.
There is n» coordiaation gmo: g thuse
Departments, In addition to it, sce puge
or water-logging problem is .also there.
Due to these reasons, the cotton culiva-
tion in these areas is almost finished,
The Goverrment should find out its root
cause and solve the problem.

The Government have taken a gocd
step in abolihing ccss but it will ben- fit
the mill-owners only and not the farmers,
If we want to make our country strong,
we should improve the Jot' of our
farmers. As of now, the position is
that even cotton sceds are not avajlable
to the growers in time. If sometimes
it is made available in time, it is of sub-
standard quality and helplessly, the far-
mers have to sow ‘the substandard
seeds.  Several times it has  been
seen that even the seeds supplied by the

- Nationa! Seed Corporation are of very

poor quality and no action is taken if
any complaint is lodged with them. I
have such an instance in which the cotton
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seeds did not sprout at all. The people
lodged a complaint and kept on 1aking
rounds of the complaint offices but to no
avail. Therefore, I request the hon.
Minister, through you, that the Agri-
culture Department should do sométhing
directly to benefit the cotton growers so
that they may get improved quality of
seeds in tim= and they may not have to
wait for it for a long time, If sceds are
made available to the farmers at the time
of sowing, only then they will heare a
sigh of rclief. Besides, they are facing
a lot of problems in marketing also.
Government fixes thc procurement price
of cotton at a time which ft is about to
reach the market. The Government
should fix the price of cotton at the time

of sowing, so that the farmers could

become hopeful of their produce and its
good return, At present, the economic
condition of the cotton growers is
weaker than the other farmers, Middle-
men swindle them. The Government
should themselves come forward to pur-
chase their entire produce so as to improve
their condition and should spend more
and more funds on the development of
cotton. Today, so many farmers are,
shifting from cotton cultivation, So, we
ghall have to check this trend,

Similarly, Rs, 5 per quintal cess was
levied on coconut and Rs. 70 lakhs were
being collected every year from it, The
Government has done well by abuolishing
it. I would like to say that it should
be ensured that the working of the
Coconut Development Board, on which
this cess was being spent, is not affected.
The Coconut Development Board has
done a remarkable job. It has created
much awarencss among the farmers for
cultivating coconut ¢crop in 4 or 5 Southern
States. It has been imparting ‘technical
know-how and providing improved quality
seeds to the farmers from time to tims.
Tt has also provided sufficient marketing
facilitics to the farmers, ' T would like to
say, through you, that the hon. Minister
should assure the House that the abolition
of cess would not affect the coconut
development work in any way. It has
to be seen that development work goes
on smoothly and an adequate provision
is made in the Budget for the Board.
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Similarly, cess on vegetable oils has
also been abolished, which is also a
weicome step. This cess used to yield
Rs, 7 crores every year which were being
spent on National Oil Seeds and Vege-
table Oil Development Board. The
development works which ‘the Board used
te undertake for the benefit of oil seed
producers should continue uninterrupted.
Now-a-days, it is generally seen that there
is constant gap between demand and
supply of indigenous edible oils, and as
a result of that large q‘uantit'y of oils have
to be imported. The prices of cils should
be stabilised. The Government should
try its level best to encourage the oil-

.seeds production and all sorts of assis-

tance should be given to to the ojlseeds
producers. They should be encouraged
by giving them loans, fertilisers and
subsidy ; only then we can ‘march to-
wards self.reliance. :

We have seen in the case of edible oils
that in January. 1986, the price index
of oilseeds was 299.6 whereas in January
1987 it rose to 408.2 Similarly, the
percentage of variation between the period
January, 1986 and January, [987 has
increased to 36,2. It is a deplorable
condition indeed. If we capnot become
self-sufficient in oilseeds, what other
self-sufficiency we can achieve ? There-
fore, special attention should be paid
towards these things and top priority
should be given to rendering all possible
help to the farmers who totally depend
on cultivation of oilseed crops. The
Board should see whether the farmers
are helped or not, whether awareness is
being created among them or not,
whether improved quality of seeds are
provided to them or not and whether
other facilities are provided to them or
not, It such facilities are not provided,
thes: Boards should better bs abolished
and we should look for some other alter-
native arrangement to strengthen the eco-
nomic condition of the farmers and to
encourage the oilseeds production,

[English]

SHRIKADAMBUR JANARTHANAN
(Tirunelveli) :  Mr. Deputy Speaker, Sir.
1 welcome this Bill, Whether the aboli-
tion brings benefit to the farmers or not,
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it will benefit people in trade and indus.
try, and help in the movement of goods
also. ' '

Regarding cotton, we have to admit
that because of cotton seed oil being
widely - used in Tamii Nadu and other
places, inspite of groundnut preduction
being less, we are able to cope with the
situation,

Therefore, if the government’s intention
really is to improve the lot of the cotton
growers, then they must think only on

those lines. Previously, the cotton lint

was the only speculative product, but,
today, cotton lint as well as cotton seeds
have become the speculative product in
. the market. Last year, the kapas .price
was Rs. 400 to Rs. 415/-, At that time,
the seeds price 'was Rs, 300; but this
year, owing to less crop, the kapas price
has gone upto Rs. 600 to Rs, 700, but
the cotton seeds price remains the same
as Rs. 300 to Rs, 330/-, This occurs
mainly due to our Policy of fixing the
basic price, the surport price of the
cotton during the months of September-
October,

Cotton 'crop inspection is more impor- .

tant, The estimation of crop should be
done only after the cotton crop inspection
is over. But I want to bring to your
notice that crop estiination is being done
in our country only on the acreage shown
during the sowing season, This is 2
wrong procedure which always gives rise
to the speculative business in the months
of December-January. Naturally, the
basic price this year is Rs. 530 whereas
the market price, the lowest price is
Ra. 650/-. Therefore, the traders anu
the industrialists ars able to procure more
cotton whereas the CCI and the federa-
tion pedhle are restricted to do it. The-
refore, the fixing of the basic price of
cotton particularly if it is not for coconut
and other things, should be done only
after the crop inspection is over, That
was the procedure followed till 1960.
But 1 do not know why it has not been
followed now, For that, asfar as the
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Cotton Board fis concerned, it must be
rerpesentrd by Tumil Nadu, Andhra Pra-
desh, Maharashtra, Punjab and Kar-
nataka. They are the real cotton growing
farmers and those farmers should only be

" represented on that Board; only that

Board should tour and inspect the crop
and then they must estimate the crop, If
all this is done, then only it -will 'bea

~useful Roard, Otherwise, ‘it will be for

the sake of name-helping others and help-
ing none,

Regarding the quality of seeds, as one
hon, member had mentjoned, in Egypt
and Sudan, grow.rs are giveh seeds
entirely for sowing from the government
departments. But in our country. alone

~seeds are purchased by anybody and
everybody. It should be abolished and

the cotton grewers should be supplied
seeds which are foolproof seeds through
the government departrents, That s a
very essential point for the welfare of the
cotton growers.

0il production seeds help our country
by 80 per cent today and mostly in
Madras when we see things prepared by

.the hotles we find that they are not using

groundnut oil; they are not using any oil
except cotton seeds oil; this has become a
Thercfore,
I reguest the hon. to pay more attention
to it and sece that at least by 1990 all the
private people selling sowing seeds to the
farmers should bz stopped and sowing
seeds should be supplied to the farmers
entirely through the government depart-
ments alone, * Then not only improve-
ment of the crop can be effected but also

insurance of the crop can be estimated,

In my village Kadambur, the purchas-
ing ceftres of the Cotton Corporution of
India have been abolished. This area has
been 100 years old. This is the study of
the Cotton Corporation working there,
as far as Tamil Nadu is concerned. So,
Irequest the hon. Minister through
you to see that they purchase cotton from
the real cotton selling cenires.

[Translation] .
*SHRI G.S. BASAVARAJU (Tum-

kur) : Mr.. Deputy Speaker, Sir, I rise

*The speech was originally delivcréd in Kanpada,
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to support the Cotion, Copra and Vege-
table Oils Cess (Abofition) Bill. T wel-
come this Bill and give some suggestions
for the kind consideration of our hon.
~ Minister for Agriculture,

Growers of cotton, cocount and vege-
table oil are affecied on account of iow
price for their produce, Ithport of edible
oils has also sdiscouraged the farmers.
Added to these problems there is the
burden of . heavy cess. At this juncture

our hon. Minister has come forward with

this cess abolition Bill which is a great

relief to tHe consumers and -producers of

cotton, copra and vegetable oils,

One of our elderly colleagues Shri Vyas
called the coconut Board and other
Boards as whbite e¢lephants. I do not
agree with his statcment because it is
these Boards which are working very hard
for the welfare of the consumers and pro-
ducers. :

»

The production of spices, cotton and
other commodities is on the increase but
unfortunately the producers are not get-
ting good prices, Our elderly leader
Prof. N G. Ranga takes keen interest in

the weifare of our farmers. He knows .

very well that the prices, which the far-
mers are getting are not satisfactory, The
growers are not getting remunerative
prices, Unforiunately edible oils worth
crores of rupees are being imported. If
facilities are provided to our farmers we
can attain self-sufficiency in edible oils
also. '

Karnataka Government has reQuested
the Centre for help to complete the pend-
ing projects like Ghataprabha, Mala-
prabha Upper Krishna and others. Com-
pletion of these prajects will help the far-
mers to bring lakhs of acres of land
under oil seed cultivation, By this we
can save foreign exchange worth 1000 to
1100 crores.

Sir, 1 am the Vice Chairman of the
Coconut Board and I am fully aware of
the difficulties faced by the Board. They
do not get sufficient financial assistance,

In the Sth Plan pericd only six crores of -
rupees have been . allotted. Sometimes . .
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the Board finds it difficult to pay salary
to its employees, We have several plans
of oilseed cultivation in vast areas in the
States of Karnatuka, Kerala, Maharash-
tra, Tamil Nade and Orissa, But the
coconut Board does not have sufficient
funds. It sheuld be provided with more
and more financial assistance as it is in’
the case of Spice Board and Cardamom
Board, The president and members of

-the Coconut Board do pot have .any

powers. Even for spending a small
amount of two thousand rupees the
Board has to get permission from the
department of Agriculture at the Centre.
I therefore urge upon. the hon, Minister
for Apgriculture to. suitably amend the
Coconut Board act at the earliest,

In Kerala State more than 259 of
coconut trees are affected by root wilt
disease. Such diseases have to béd checked -

Lby using modern technology. There is a

research Centre in Kasargot for checking
such diseases but this is not sufficient. We
have to take some more concrete steps . to
control these discases completely,

An amount of about £0 lakh of rupees
is inadequate for the proper functioning
of the Coconut Board, If you want to
increase the production of coconut you
have to allocate 25 to 35 crores of rupees
for a plan period as it is being allocated
to Coffee Board and Cardamom Board.

T rcquest . the hon, Minister to imme-
diately stop the import of industrial oil.
Unless the import of coconut oil js stop-
ped there cannot be any reliel for coconut
growers.  If you import coconut oil, it

" will benefit only the merchants and not

the growers.

I hore the hon. Minister. of Agricul-
ture will consult the ‘hon., Minister of
Commerce and convince him the need to
stop import of oils forthwith.

T thank you, Sir, for giving me this
opportunjty to speak and with these
words I conclude my speech,
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SHRI RAVIASHRAY PRASAD
SINGH (Jahanabad) : Mr, Deputy Spea-
ker, Sir, I would like to submit, through

you, that the Bill brought forward by the’

hon, - Minister has no propriety. It is so
because the Budget is going to be presen-
ted on 28th and this Bill bas been
brought on 24th. What an irony | Whea
the summons are issued for the Session,

you aiso promulgate an ordinance, which *

is against the rules,

You have introduced the Vegetable
Oils . Cess Bill, three to, four times,
Through this Bill, yoa are exempting cess
worth Rs. 8.34 crores and thercby losing
that much of revenue. But I have every
doubt that the consumers of this commo-
dity will be getting its benefits, I think
the benefit of this exemption will ultima-
tely be enjoyed by the uaffluent and the
mill-owners, Whern you do not fix the
price, the price of the cotton is bound
to rise. You are also abolishing cess on
Vegetable Oils amouating to Rs. 7 crores;
who is going to be benefited by this ?
Tne price of vegetable o1l is increasing
day by day and unless you control it,
the general public is not going to get its
benefit. Therefore, you should give it a
thought to it.

Secondly, you are heading such a
Department on which 75 per cent of our
rural population depends. There are some
States in- our country where different
types of crops are grown, Suppose, a
State has only one . major crop—co-
count—and most of the people earn their
livelihood through it.. You have set “up
a Development Board for the development
of cocount. Iam a Member of the
Committee on the Papers Laid on the
Table of the House. I had an apportunity
to go to Cochio and Trivandrum,_  There,
1 found that vast area was under coconut
cultivation but all the plants there were
disease-infested. Your  Dévelopmeat
Board has high ranking officials and
doctors in ijts ranks, I asked them whe-
ther those plants could be saved and
whether "they had developed any insecti«
cides for this purpose. I was told that
there was no insecticide available for this
purpose, They also informed me about
developing an improved  variety of
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seedlings. 1 toid them that jt was of no
use to develop an improved seedling if the
disease persisted, The more importarnt
think was to protect the plants which
they were unable to do, Thus, the condi-
tion of the farmers there is very bad.
It is true that you spend Rs. 15 to
16 crores on oil imports. You can stop
this import by "producing oilseeds here,
but you do not give any incentives to
the oilseeds producers, There are cartains
areas where specially the oilseeds can be
I am saying alt this because
you importoil Therefore, you shouid
pay attention in this regard, By produc-
ing oilsceds here, you can save crores of
rupees which are being spent on import
and can utilize that money on other

- developmental works in the ¢ountry. Why

do you notthink about it ? Qursis an
agricultural country and you know pretty
well that be it the farmers of Bihar,
Haryana, Punjab or any other State, they
have made our country self-sufficient in
the field of foodgrains. They can do so
in the field of oilseeds as well,

We talk of giving remunerative ' prices
to the farmers for their agricuitural
produce. The remunerative price of the
produce of the farmers is that by which
they can buy the items of his necessity.
If the farmer gets Rs. 150 for 40 kilo-
grams of rice, he will have to pay more
to purchase other items of his use.
Today, he can buy only two bags of
cement with this much amount, whereas
20 year’s ago when the price of rice was
Rs. 35 for 40 kilograms, he could buy
4 bags of cement, Therefore, I want to
say that the prices of agricultural pro-
duce should be fixed on the basis of the
prices of the commodities needed by the
farmers. The prices should be fixed by
taking into consideration the items of
his necessity and his produce together,
That price only can be called the
remunerative price. Our present policy
has rendered the farmers paupers.

With these words, I conclude,

SHRI C. JANGA REDDY (Hapam-

. konda) : Mr. Deputy Speaker, Sir, the

Bill that has been introduced is not going
to benefit the fanners except those who
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produce cotton. What are you thinking
about the cotton produced by the farmers?
While fixing the cotton price, you speak
of giving minimum suppert price, but we
do not want minimum support price. We
want that the farmers should get remune-
rative price. 'Why do you not announce
a remunerative price to benefit them ?
You fix the priee keeping in viesw the
~ consumer. The farmer needs maximum
remunerative price ind not the minimum
supporf price. Today, the farmers have
to virtually beg before ycu. But they are
not going to beg any more. Remunera-
tive price is different from the minimum
suppoit price. This year, the cotton
prices are higher by Rs. 100 to Rs. 200
per quintal thin those in the last year
but he wants remurerative price which
should be at least Rs, 1000 per quintal,
Today, we find that the prices of cloth
either remain stable or increase whereas
the price of cotton decreases. You fell
me what is the reason behind it ?

Likewise, when the groundnut was
priced at Rs. 400 to Rs. 500 per quintal,
the oil was selling at Rs. 25 per kilogram.
Now when the pf'ice of groundnut has
come down to Rs. 300 or 400 per quintal,
the price of oil continues to be Rs. 25
per kilogram. Why there was an abrupt
hike of Rs. 10 per kilogram in the price
of 0i1? The farmers do a lot of hard
work in producing their crops, but you
put restrictions on them. Why groundnut
from Andhra Pradesh, cannot be taken to
Bangalore 4 Why groundnut fiom one
State is not allowed to go to another
State ? The oilseed procured from
groundnut cannot be sold in other Siates.
What are the reasons ? What. are you
doing in this regard ? '

PROF. MADHU DANDAVATE
(Rejopur) @ Qe sells it in Bangalore,
he will get a good price for it,

SHRI1 C. JANGA REDDY : He will
d good price, that is why he is not
allowed to do so. I want to ask, through
you, why the farmer is being crushed
between the Central Government and the
State Government ? The Central Govern~
ment as well as the Siate Government
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both have enforced their respective laws.
Although food is a State subject, yet the
situation of puddy continues to be the
same due to the interference of both the
Centre as well as the States. Therefore,
you should make amendments in the
Constitution in this regard. The F.C.L
people say that they require 14 lakh
quintals of rice but the overnment
claims that they procure 26 lukb quintals
as levy. It causes a loss to the farmers,
Why do. you not allow the farmers to sell
their paddy in other States? Today,
there is restriction om the movement of
paddy fiom one district to another. If
there is higher price of paddy in an other
district, he cannot sell it there. On the
cne hand, there are restrictions by the
F.C.1,, and on the other, the farmer has
to sell it to the State Government on a
compiomised price. That is why today
the farmer is being crushed betlween
these two.

The farmer cannot sell oilseeds outside
his State. If grcundnut sells at a higher
price. in  M.uharashtra,  Karpataka,
Tamil Nadu and Orissa, one cznnot sell
it there because there are several restric-
tions. Why these restrictions are there ?
One can bring cloth from Bombay to
Hyderabad but why the oilseeds from
Hyderabad cannot be brought to Bombay?
You will have to remove these restrictjons.
How is it that there are no restrictions
on the movement of industrial goods ?
The farmer who toils day and night,
depends on rains and sup, cultivates his
fields with bhard labour does not get
remunerative price for his prOdL}CF ?

My friend has said that oil is extracled
But cotton continues
to be sold at the same price. Edible oil
is . being extructed at many places and is
also being refined. But you just compare
the returns a farmer gets from cotton as
against an industrialist who has a cotton~
based industry. The latter manages to
construct a bungalow of his own but the
farmer who produces the cotton, loses
even his field and house in the process.

The cotton crop is susceptible to the
attack of insegts after a cycle of 210 3
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years and this :auses reduction in yield
per acre, Previously, we used to get an
vield of 12 tc 15 quintals per acie but
pow it has slumped to less than 5 quintals
per acre, You will have to conduct a
research in this regard. Yoo will have
to devclop an effective insecticide and
release the same for sale in the market
immediateiy.

At the same time, T would also like to
know why the godowns of Cotion
Corporation of India catch fire fiequently?
1 have asked a number of times in this
regard, but it is told that an enquiry h.s
been conducted. I would ask them to
make an enquiry in my presence. They
purchase less quantity but on paper it is
shown much more. Then, one day they
would tell us that a loss has been
incurred due to a fire in the godown.
Why thess godowns catch fire so
frequently 7 You should order an
enquiry into it.

1 also want to say that all the
Commodily Boards that have been skt up
for the benefit of the farmers should
remain under your control.

[English)

DR. DATTA SAMANT (Bombuy
South Central) : Various cesses are paid
by the textile mill owners, vegetable oil
mill owners and copra mill owners. But
the small amount of cess paid by the
middle and top people is cancelled because
of this amendment. The purpose of this
cess which has been collected so far is the
promotion of the cotton growers und their
g.les Now, in the aims and objects of
this Biil, it is not clear whether because
of the multiplicity of cess you are putting
som. thing in the Budget to be presented
to the Parliament soon. But it is not
known how much amount will be allocat-
ed for this purpose and how it will be
psed. I hope the hon, Minister will
clurify this pcint, while giving eis reply.
S:r, the textile owners are paying only one
rupee as tax. It is a very important issue,
It is a question of 74 lakhs of rupees
jnvolved at the various levels. 1 would
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like to mention in this House that because
of the textile policy for imposing a smat!
cess, the cotton growers are suffering
all over the country at present.  The mill
owncrs are paying one rupee only. But
do you know how much they earp 7 It is
high time that the Government should
have given thought to this burning ques-
tion. About Rs. 1300 crores worth of
cotton cloth and cotton garments have
been exported last year and the mill
owners huve earned sufficiently and over
and above this, you give subsidy of Rs. 10
per garment to ihose exporters.  That is
to0 much for one girment which costs
haidiy Rs. 30 and out of this the cotton
cloth content is worth about Rs, 20. Then,
what is the share of the cotton growers 7
He is not even getting Rs. 2 or Rs. 3 out
of this amoumt, The man who is export-
ing is getting a major share and ove: and
above that the Government is giving him
subsidy. So, Sir, the cotlon growers are
not getting anything at all except the
paltry amount of Rs. 2 or Rs. 3 and the
tailor who is stitching the garment is also
not getting much. e is getting Rs. 3 6r
Rs. 4 for stiiching the garment,

14.56 hrs,
[MR. SPEAKER in the Chair)

Now, Sir, about one huadred lakh ba'es
of cotton are produced this year. Out of
this 90 Jakh bales are the country’s
Wby not the Government
allow 15 lakh bales for export purposes ?
Maharash ra is very much affected in this.
Now, while reducing the ccss, etc, the
policy of giving good price to the cotion
growers is not at all helpful to them,
But the conccssion given to the textile

mill owners is beneficial to them,
»

{Translation] ¢
» MR. SPEAKER : Is not more artificial
fibre being used ? Say something about it
also.

{English]

DR. DATTA SAMANT : Yes, Sic. 1
am teiling the hon. Minister, According
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to the textile policy. concession amounting
to Rs. 31 crores by way of reduction in
the import duty has been given and
because of these concessions, (here is a
little demand for the colton within the
country, The demand has come down.
The Birla Textiles and the Centary Mills
in Bombay have got the maximum profit
by purchasing cotton at the lower rate
and exporling the same to countries like
~ Russia and America where there is terrific
demand for the cofton cloth and coiton
garments. They are .earning a lot and
over and above you are giving them con-
cession in export duty. “But the cotton
growers and the workers are suffering.
The orinciple is all right, in that the
multiplicity of cess is removed. You are
incleding this in the coming Budget which
will bé brought forward in this House
after 4 days. You are making this
sugges ion and you say it is good for the
cotton growers.

[Transiation)

MR. SPEAKER : You should take
aome initiative in this direction. -

[English)

DR. DATTA SAMANT : The hon.
Minister has not mentioned about the
function of this Bouard and the procure-
ment systems and all that. Theose people
are all corrupt. The farmers never get
anything. In Maburashtra the farmers
are suffering a lot. They have been agi-
tating, The growers and the workers are
the worst sufferers and such a type of
piecermmzal and small suggestions given here
and there are not acceptable to me, Let
the, Government come out with some
positive measures so that the workers and
the farmers may be benefited. But in the
present policy, you are giving all these
concessions to the textllc owners.

15.00 hrs.

For the modernisation scheme Rs, 750
crores are given. What for 7 The same
owners who have ruined literally the eco-
nomy of the country by makiog the mill
sick are getting this benefit. = Rs. 1500
crores spent in the sick mills, that i3 be-
cause of the textile mill owners. That is

Minisier of Home Affairs
re : Situation in Punjab

the figure given. To geeve these mll
owners, agiin you are giving Rs. 750
crores for the coming 5 years for moder-
nisition and the benefits of mocernisation
are going to the top people in the dities.
Therefore, while expressing my views on
this Bill, 1 strongiy protest and object
such type of policies of the Governmment
and theréfore, instead of having such a
piecemeal discussion, I appeal 1o the
Goveirnment saying that it is high time
you have to re-think and re-model the
textile policy. I think it has literally
ruined the workers and farmers of this
country. Why are you furthering the
interests of such textile owners by g.ving
them cheap cotfon ? They are all mani-
pulating the accounts, which is not going
to help. Therefore, I 0,;pose such a type
of piccemeal legislation of this House.

et et ittt

- 15.02 hrs.

DISCUSSION ON THE STATEMENT
MADE BY THE MINISTER OF
HOME AFFAIRS RE : SITUATION
IN PUNJAB

[English)

MR. SPEAKER : Now we take up
discussion under Rule 193—To raise a
discussion on the statement made by the
Minister of Home Affairs in the House og
24th February 1987, regarding situation in
Punjyb. !

PROF. MADHU DANDAVATE
(Rajapur) : Sir, where is the H/:me
Minpister ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 P. CHIDAMBARAM) : Scriy, |
am not visible,

MR. SPEAKER : He was too white !
(Interruptions)

PROF. MADHU DANDAVATE : I do
not want to raise the issue, The Home
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' Minister who made the Statement should
bhave been here.

SHRI P. CHIDAMBARAM : He is
replying in the Rajya Sabha. He will be
here in 10-15 minutes. The other House
is also debating this issue. He is now on
his legs,

. PROF. MRDHU DANDAVATE :1 am
happy, Sir, he will come back with elders.

MR. SPEAKER : Yes, Sir, on the
elderly advjce. )

Unterruptions)

MR. SPEARER -: I wanted to say some-
thing, but pow I won't because the Pro-
fessor is going to say something. You
carry on, Mr. Mohanty.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Sir, I pay my glowing tribute to
the...

PROF. MADHU DANDAVATE : You
have revealed the official secret.’ .

MR. SPEAKER : No, Sir, I have not
revealed the secret. Only the contents of
the envelope have been said.

SHRI BRAJAMOHAN MOHANTY :
8ir, 1 am paying my glowing tribute to the
political leaders and social workers who
have sacrificed their life in Punjab to up-
hold the cause of Indian secularismn, I
also pay my glowing tribute to the police-
men who have sacrificed their life in their
struggle against religious fundamentalism.
Mr. Barnala, the Chief Minister of Punjab,
has emerged as a hero in our struggle
against religious fundamentalism, and an-
other person is the Prime Minister, Mr,
Rajiv Gandhi, for his effeort, if you re-
member it, is new yieldiog the result, and
you find now there is a different atmos-
phere. Otherwise Punjab would have
been in a civil war...(Interrupttons). When
the Coastituent Assembly was constituted,
would you call it a beginning or when the
dharma yudh slogan was raised, was it the
begioning ? So, let us not go for the
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beginning, but I appreciate and I congra~
tulate the Prime Mnister of India for his
bald step and initiative to give succur. I
know there are some forces in the country.
At times they criticis: Rajiv Gandhi for
his effort.

Sir; another thing...(Inferruptions). Do
you want a reply ?

SHRI NARAYAN CHOUBEY (Midna-
pore) : Lon’t get derailed.

(Intetruptions)

SHRI BRAJAMOHAN MOHANTY :
The issue that we are fighting is not a
regional issue., It is pot an fssue which
is confined to Punjab alone. All over the
country we have to fight against the reli-
gious fundamentalism. It is not the reli-
gious fundamentalism of Sikhs, but t is the
religious fundamentalism of Hindus,
Muslims and Christians that we have to
flight. Perhaps the struggle which took
place in Europe 200 or 300 years ago,
we are now fighting that. Not enly in
India, but all over South-East Asia and
even in Egypt and olher parts of the
world various countries are confronting
these religious fundamentalist forces. It
is a story of saga.

Sir, religious fundamecntal’sm is
inter-linked with conservatism. Those
forces which are opposed to chinges are
out to give a twine, a religious twine to
the body polity and we must be very
careful about it. Another thing is, it
requires a national upsurge. It should
pot be a partisan consideration which
should influence the issue. It depeands
upon the political leadcrship of this
country. . I don’t think that a military.
solytion is possible. Some political
parties are suggesting that there should be
Army rule in Pupjab. My answer would
be, it is not the real answer to the
problem. It requires a popular movement
mobilisation all over the country against
religious fundamentalism and that trend is
visible in the action of the Chief Minister
of Punjab and that shoald be kept up.
I am happy that the Home Minister is
taking .the initiative to have a national
upsurge all over the country. '
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1 would lJike to tell you that so far as
Sikhism is concerned, it i3 not a regional
phenomenon. When
Singh desired to offer Kohinoor diamond
to Lord Jagannath, it was not a regional
approach. When Guru Gobind Singh had
the five Plaras, one of them came from
Orissa and others from various parts of
thc country. Sikhism .itself i3 not a
regional phenomenon. It is a national’
phenomenon and that is why, my submis-
sion would be, all over the country, that
should be (he upsurge among the Sikhs,
non-Sikhs and everybody against the Sikh
fundamentalism, Hindu fundamentalism
and Muslim fundamentalism, wherever it
may be and whatever character it
may take. )

Now, so far as the Akali is concerned,
it hos helped us in three ways. One thing
is that they are nationalist forces,
democratic forces snd moderates. Why
are they called modcrates'? It is because
the extiremists charact rise them as
moderates. They are moderates because
they are nationalists and they are opposed
to rcligious fundamentalism. They are
called moderates, and they have been:
consolidated. And a prepaganda is going-
on all over the world by the terrorist
clements that the minorities have been
suppressed in Punjab. That has been
nullified by the elections. It is not only
that. But it has established the vitalily
of our system, when the Central Govern-
ment is under the rule of Congress Party,
Punjab should go to Opposition. There
is no pioblem. That is the: vitality of
the democratic system of Indiu.

1 would pl:ce before you ancther thing.
Now, Bodal, Tohra, Amarendsa Singh
group say—I do not know where they say,
they say inside the chember~they are also
nationalisis and they do not want division
of I'unjab from India; they believe in
unity and integrity of this couniry. -My
submission is, who can prevent them from
converting themselves into nationalists ?
I do not want to dig the past, Let them
come forward openly, declare and work
for the hational unity and integrity and

"woirk against the forces which are out to
- disrupt the democracy, the democratic

Maharaja  Ranjit
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set up in Punjab. We are going to
welcome if they do so and the pation will
be bappy to be with them. Otherwise,
they have no place in bady polity.

Now, T am coming to anothgr aspeci.
So far as punjab day-to-day events are
concerned, so many innocent people have
been killed, are being killed every day and
because of that, there has bcen some
restlesspess all over the country. My
submission would be, so far as terrorism
is concerned, it alwavs iovolves a
long-drawn fight. It cannot be eliminated
evernight. As Ribero said caregorically,
it will take time and it has taken time.
Everywhere, wherever the fight against

terrorism or religious fundamentalism has

been engaged, it is a time-taking process.
But on this my submission would be, the
entire nation must stand behind Ribero,
stand behind the Chief Minister of Punjab
and stand behind the Prime Minister to
suppress and eliminate the disease from
body polity.

Another thing which T would point out
is, so far as this Punjab episode is
co..cerned, it is not a national phenome-
non only but it has international implica-
tions. I submit that there is too much
internationul interference inside Purjab.
I was going through the yesterday’s paper
One of the American Sepators has
charged that so far as our military
exercises in the DPakist:n Border is
concerned, it was donec only to supress
the sikhs. - They huve made a very
interésting analogy.  Urfortunately,
nobody from the Indian Embassey was
present in the hearing. It needs to be
contradicted.

There 13 another aspect. . Tle former
America in India
Mr. Barness had observed that so far as
the Khalistan movement is concerred, it
is a npational liberation movement like
Puorio Rico. Is it a national liberation
movement 2 You know about the
Sarbat Khalsa resolution. It should not
be Jost sight of. Some of the American
Senators are supporting the terrorists in.
Pupjab. If anybody wishes, I will give
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the names of those who have been praised
in the Sarbnt Khalsa resolution,

Another part of the story is that the
CIA is funding and supplyiog weapo..ry
to the terrorists in Punjab in various
ways—clandestinely directly and
indirectly, This matler has to be checked
up by the Home Minister.

So far as Pakistan is coocerned, the
Home Ministcr’s’ state: ent does not
categoricully suy anything bccause we
want our relationship 1o be improved
with Pukistan, [ wduld like to ask a
question in tlis regand. Arc they really
extending their helping hand to suppress
terrorism in Punjub ? Excues me. My
peisonal view is that thcy never do that,
Only in this month in the Dhaka
Conference Lt. Gen.. Akhram Khaun,
representing the Pakistan Government,
has declared that they huave a special
relationship with India. What is that
special relationship ? . That means to see
and thuart out Indian hegemony and to
compete with India. That is the special

refationship which he has made recently— -

I think it may be before 15 days.
Naturally, what does it indicate ? Does
it indicate that Pakistun will cxtend its
helping hand to us ?

There i§ one morc aspect.  Pakistan is
imparting training to the sikh extremists.
That had been establishel. Now, General
Zia-ul<Haq, the military H ad of Pakistan,
has visited Iidia. He was kind enough
to give us the package deal. But my
submission would be that whatever may

be the deal, whatever may bce inside th=z

deal it will never work out. Pakistan’s
only purpose is to weak n India, to
defeal India and to sce th.t India is
divided. They forget that Pakistan is
itself sufTering more confrontationist and
divisive forces inside their country. Take
the instance of Kurachi riots. If you
take the pumber of people killed in
Pupjab during the last iwo years, it will
be almost egual to the number of people
who were killed in Karachi in one single
incident recently. They should take note
of this. 1 would like to say that Pakistan
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should come to terms with India and
should cooperate and eliminate terrorism
not only in India but alsy in Pakistan.
Tertorism is cmerging as an interpational
phenomena. All must cooperate and
work together to eliminate terrorism,

I would like to come to another aspect,
As far as the statement of the Home
Minister is concerned, I would iovite his
attention to one thing. Thare has been
seizure of documents from the terrorists.
What is the motive behind the terrorists ?
How do they want to manipulate it ?-
Some docuinents seized from the leading
terrorists indicate that there was a
detailed plan and strategy of the militant
group. The document reveualed pluns to
kill two Sikhs and luter own responsi=
bility on bchalf of Shiv Sena and Balidani
Jatha. The document also revealed plans
to kill Nihangs and hold Shiv Sena
responsible for that,

Their only purpose is to create a

~condition in which Punjab is divided

between Hindus and Sikhs and some of
them are manipulating this situation.
They are conspiring to’ see that Punjab js
divided. They want ¢ommunal division
not only in Puwjub, but all over ths
country. That'is why, my submisson ig
that the Home Minister should be very
careful about this and the nation should
be alerted thit such piopaganda should
not be taken seriously and we must stand
united to fight against the terrorism.

Some sirong steps are necessary. Many
things have been debated in this respect,
1 would urge upon the Home Min ster to
see whether the people who are openly
convassing for the disintegration of the
country are entitled to be the citizens of
this country. I would say that their
citizenship rights should be withorawn
forthwith. They should not besliowed
to work against the unity and integrity of
this country and at the same time take
all the advantages as citizens of thig
couniry.

Communal parties have done a lot of
mischief. The country has been partj-
tioned by thcm. Now frech attempts



373 Dis. on the st. made PHALGUNA 5, 1908 (SAKA)  Home Affairs re : Situation 374

by Minister of

have been made to further disintegrate this
countrS. Should we allow them t& flourish
in this country ? We shou'd consider ban-
ning all the communal parties so that our
system can grow with hgalth and vigour.

The time has come when the Govern-
ment should positively act to sec that the
religious places are not used for political
conspiracy ahd for political purposes.
We have the experienc2 of Blue Star. We
have seen how the Barnala Government
have thrown out temitories Now again,
I am to!d that almost all the Gurudwuras
in Punjab are under the control of terro-
rists. wherefrom all mischiefs have been
initi;ued. We must be very very careful
about this. If rossible, the matter
should be examined in consultation wijth
other political partier and definite steps
should be taken to see that religious
places arc not used as places of political
conspiracy and political activitics.

Another aspect that I would suggest is
that the dip'omatic move must be expedi-
ted ta see that Pakistan or USA or any
other foreign country do not indulge in
the activity of helping the terrorists either
directly or indirectly if they mean friend-
ship and cordial relationship with us.

As the Home Minister has rightly ini-
tiated, the process of mobilising the publ c
opinion should be expedited all over the
country. .The public op.nion should be
mobilised with the involvement of all the
politié:—\l partics, irrespective of their idco-
logical differerces. We must unite on
this issue and work together to create
public opinion against the religious funda-
mentalism and communalism.

- -
Please do pot look at me Sir, I am

concluding. About the weaponry that is
being seized, absclutely we huve no infor-
mation as to from which countiy they
have been coming, ftom which country the
terrorists are getting those weaponry, It
must be checked up whether it is coming
with the connivance of that particulur
Government or it is coming clandestinely.
The nation should pe enlightened about

in Punjab

th's aspect so that we know who is our
friend and who is our foe. ‘

Sir, since you are no! prepared to beur
with me, the lust word of mine would be
let there be a spirit of unily and integrity
all over the country generated through the
effarts of everyone.

MR, SPEAKER :1 was just locking
at you because 1 was listening to you
intently,

PROF. MADHU DANDAVATE: So

'you were catching his eye as a Speaker.

MR, SPEAKER : Sometimes it has got
to be dope like that.

SHRI SAIFUDDIN CHOWDIIARY
(Katwa) ; Sir, this is for the first time
that 1 take purt in this debate on Punjab
with some positive development at sight.
This development consists of two vital
clements. One is the growing effort to
mobilise the masses and the second is the
courageous stand taken by the Chief
Minister, Shri Barnala and a large section
of his party mcmbers.

About the first thing I must say that
the question of mobilising the masscs
actively agoinst the terrorist firces wus

_long over-due and it is not that what we

want to achieve in this respect has been
achieved to the extent that is required,
Yet a beginning has been made and all
the politic:l parties have come to an
agreement to take up the campaign for
the unity and integii'y of (he country and
tight aginst the divisive forces understand-
ing the gravity of the situation that the
whole country is facing today.

In this, I must say, that all who have
come to this agreement will have to parti-
cipate futly and will have to see that each
and everyone of their party member
should take active part in this compaign
Merely speeches would not suffice in the
present siluatijon. The masses would:be
requited to be mobilised to resist the
terrorists’ attacks and some kind of thrust
may be required to be given to them and
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we should not be lacking in that respect
also. From the side of our parly wo
dec'are that we wiil be with everybody
who will take up this task and try to iso-
late and defsat the terrorist forces in
Punjab.

Secordly what I must say is that too
much decpendence on the adminisirative
side of this situation has really not proved
effective at all. The problem is a politi-
cal pioblem and it requires a political
solution. We all egree to tl at but again
some two days ago I saw 2 headline in the
newspapers that Caonstitution will be
amended.

SHRI BASUDEB ACHARIA (B.n-
kura) : Why ?

SHRI SAIFUDOIN CHOWDHARY :
May be it is required to combat terrorism?
I do not know whether absence of any
Constitution amendment is hindering the
fight against terrorism. So I felt like
lavghing on such a statement...
(Interruptionsy What 1 am trying to say
is that insistence on these aspects of the
problem has not helped us and will not
help us in the future. I must support Mr.
Ribeiro who is fighting there. He suid
ihat police would be more active if people
are active, Ile named some political
party—I do not want to name—what they
should have done that they have not done.
But we take the responsibility on our
shoulders that we and all the political
parties have not liked up to the expecta-
tions.

Now, Sir, about the second thing, the
stand taken by the Chief Minister and
majority of the party members has proved
that what we have been demanding that
politics has to be separated from religion
is the most important ‘and immediate
requirement of the day. DEverybody is
s.ying so. How are we going to do it ?
- The facts bave proved that even a reli-
gious man like Barnala had to take a cer-
tain position which we are commending.
It is proved that if we fail to practice
secularism fully, then surely religion will
be used by the enemies of our country
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and imperialists’ agents. So, those who
have red®! religion in their hcarts, they
should understand that they shouid not try
to meddle in politics end political leaders
also should not gy to meddle with reli-
gion., That is what I am saying. Now
one honourable Member has said about
our secular fight agiinst fundamentalism.

Now, Sir, may I quote what Mr. Zia,
President oi Pakistan has said ? I read it
perhaps in the Telegraph, Zia said that
we are a little backward. But we are
forward. In what context he said, 1 do
not know.

AN HON. MEMBER : Shah Bano...

SHRI SAIFUDDIN CHOWDHARY :
There is some Lberal provision in the
Bill. May be about the BNl we enacted.

MR. SPEAKER : Has he read abyut
Turkey ? (...Interruptions,,.)

SHRI SAIFUDDIN CHOWDHARY :

‘Now, Sir, the real thing is whether we ate
. really going to praclise true secularism in

our country. 1 am not taking much time.
I want to understand the po.nt to its true
gravity, We all are saying that we have
to consolidate the secular forces in
Punjab. We all stand by their side. In
tbat, I must say, the Central Government
can play a positive role by implcmenting
the Punjab accord. You may say that so
many provisions of the Panjab accord
have been implemcnted but thcre is
obvious non-implementation. They may
claim but nobody believes that. I do not
know how you are going to convince
pcople but there are the obvious points if
non-implementation and you hrve to take
cure of those particular points and see
that the accord is implemented fully,
That will go a long way to consolidate
the forces of secularism and to mobilise
the masscs in fighting against the terrorist
forces and anti-national forces. That will
create a genuine perfidy in the minds of
the people. So, that is another very
important point that 1 wanted to make.

The other point I wanted to make is
that at this particular juncture where yoy
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can see some ray of hope, I think, there
should not be any national political party
who would demand something that would
really jeopnrsise the particular devetop-
ment that is taking place. Everybody is
entitied to hold a rally and all that is very
good. But now at this particular juncture,
if you demand army tule, or you demand
President's rule, that is really going to
warsen the situation. That should not be
done. In this I must say that when we
can ses some positive dgvelopmcnt, and
we h.ve seen reports earlier also that the
outside elements, the imperialists, would
try to disturb this particular development.
There may be an attempt to desperately
strike at different areas. At that time
also, we should not fose our patience and
should not just see certain things in a
stray manner. We must see things in
their proper perspective and see clearly
what the terrorist forces or the anti-
national forces want, we should not fall
into any trap and see that this tvpe of
sitnation does not occur. We must take
note of these three or four points and
move in the right direction and stand by
the ma-ses. They have shown that they
are for the country, for the unity of the
country ; they are against fundamentalism,
and they are pewce loving. People have
shown that during the elections and
during Longowal convention. It is a
heroic deed that they are doing and we
should not lose sight of it. We have been
provided with an opportunity and we must
make (he best-use of it. With these words,

1 conclude my speech.

PROF. N.G. RANGA (Guntur) : Mr.
Speaker, Sir, I welcome the trend of this

debate and I am very glad that my hon. -

fiiend, who just now spoke for the
Communis!s (Marxist), has taken a very
constructive l:ne in his spcech. T would
like to remind him, however, that only
this morning in the statement made by
sardar Buta Singh, the position of the
Goveroment has been made very clear
indeed that they wish to extend whole-
nearted and fcomplete support to Barnala
Government and they appreciate the
courageous stand, fortunately succesful
stand, that he bus taken at this juncture.
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Therefore, he need not entertain any such
fears at all in regard to the atmosphere
sought to be created by certain political
elements also that there might be President’s
rule in the offing. But at the same tims,
we must also be very careful to expect the
Punjab Chief Minister to play his role on
the other side of this constructive
approach,” and that is, just as we should
not think in terms of President’s rule
things, he should also, as also his suppor-
ters, 'should not try to out-herod Herod
himself and then begin to mouth the
demands that are being raised by certain
people, the wrong demands, the unpatrio-
tic and impossible demands that are being
raised by his opponents, the s5o0-called

- Akalis, not the Akali Party, and making

it more and more difficult for the Central
Government to implement this accord and
strengthen the atmosphere of mutual
friendship, national integration and har-
mony.

At the same time, let me confess having
made a mistake in supporting at that time
Master Tara Singh and others in their
fight for separation .and creation of this
dangerous geographical area into a politi-
cal entity. We made a very great mistuke
and I hope we wouid not repeat such mis-
takes hereafter, and then think of linguis-
tic unity and the rest of it. Years ago I
was in favour of it. Even now I have no
objectton " provided the people 'living,in
one particular linguistic area and having
their own State do not try to create
trouble for the neighbouring States, just
because they have got some minority
speaking their language. It has hippened
recently on the West Coast where my
friends have burnt their fimgers very badly.
We have also burnt our fingers. Every-
body has done that. Let us be forewarned
in regard to that. ‘

MR. SPEAKER : The only problem is
that we do not learn from history.

PROF. N.G. RANGA : Seventy-five or
one hundred thousand acres of land to be
g.ven to Harayana—what is all that I do
not understand ? What does it matter if a
few thousands of Hindus remain there
claiming to speak not Gurmukhi, but
Hindi only. We have got to get over this
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kind of madness. 1 have been trying to
argue with my f{riends from Haryana but 1
could pot carry conviction with ithem. All
this trouble in Punjab is a warning (o us
all over India not to play with this kind
of disruptive elements and disruptive
forces.

It is not high time for us to.come to
r¢alise what we failed to realise when we
agreed to have that wretched Paitition,
i.e. we should have bad a sepura:e and
diffcrent political system of ruling our-
selves in regard to our border States 2 We
failed then and we paid a bitter price so
far as the North Eastern Frontier is con-
cerned. In opr entbusiasm, we did not
realise that from Kashmir right down to
Rajasthan we would have a border
trouble. Now we have had the border
trouble. Therefore, these areas have got
to be given a separate statement. In these
places we should not try to enjoy this very
costly luxury of having the RBritish pateern
of parliamentary system where one party
goes on saying ‘ves’ and another party
thinks it proper for itself to say ‘no’ all
the time. This is a disruptive force.

Therefore, we should begirr to think in
terms of what is known as the ‘“‘Punchayat
System”™. We did think of it und we
ecalled it ‘Gandhian’., Later Jayaprakash
N rain fli.ted with it. Now so many of
us 2lso have been talking about all party
government and coalition government,
Now the situation in Punjab brings it to
the fore. You handed it over and it is
true that the Akali Party got a majority.
1s that any reason that the Akali Party
should have forfted a Cubinct only of its
own party members ? Is it not open to
them and would it not have been states-
man like on their part to have invited the
other people also to come into partner-
ship on a pro rata busis ? Why should we
not make an experiment with this kind of
a system 7 Not only here, bul it can done
there in Mizeram also and the doy after
tomorrow in Arunachal and Assam apd in
various other places too. Cachar people
zre having a bad time in Assam ; and in
so many places it is going on,

(Interruptions)
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Even if you must enjoy the loxury of
one party ruling' and all other parties
being kept in the opposition all the time,
blocking each other’s progress, would it
not be wise on our part to begin to make
an experiment if not in the heartlund of
India, at least on the border areas so that
we can have an all-party government ?
In Huryana apd in Punjab, you con
certainly have an experiment in this
direction. In this way we may be able to
strengthen ourselves to fight those elements
and forces moviog in the direction of
disruption.

SHRI DINESH GOSWAMI
(Guwahati) : You should influence the
Prime Mm_ister 10 accept this view,

PROF. NG. RANGA : I do. not
want (o take much time of the Hoyge,
But at the same time I want that our
friends givc some thought 10 these things,
How e¢lse can we go about it ? There is
Mr. Badal. He was here as a Minister
to start wHh and Mr, Barnala wys his
chela. When he went over as Chicf
Minister, Barnala was his very favourite
no_minee here as a colleague of my friend
Prof. Dandavate, as the Agriculture
Mmister. We all lLiked them and they
too loved each other. Now power came
in the way.

PROF, MADHU DANDAVATE -
Their love was not blind.

PROF. N.G.
separated them.
relationship.

RANGA : Power '
It has poisoned theijr

But ure we going to keep Mr. Badal
all the time in jail 2 The British thought
that they were going to keep us in Jjail for
cver and ever, bui they had to relcase ys
Similarly, Mr. Badal would have to b;
rcleased cither the day after tomorrow or
the day after that, Then, is he (o be
k?,pt in poiitical exile ? 1s he not 10 be
given a.n oppertunity  to make his
constructive contribution 2 We  myg,
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think on thcse lines. Bring themn all
together. ‘Today, they are chemies ;
tomorrow, they can be friends. Enemies
today for the sake of power; tomorrow,
they may be friends in their co-operative
effort to strengihen India’s wunity and
patiiotic feelings. On thcse iincs, 1 want
M7y, Barnala also !0 begin to meve.

Then there is the question of those
Jodhpur prisoners. Everybody goes on
soying in Punjab, from all sides, relcase
them and release them. We have no
objection to release them.( 1 for one have
no objection in relensing them. But at
the same time, there is the qucstion of
discipline. Detence forces h.ve their
own esprit de corps. They are not

like us.

PROF. MADHU DANDAVATE :
They are not the defence people.

PROF. N.G. RANGA : They are
much betier behaved. They have a sense
of upity' among themselves. They would
not like their discipline to be played
with. And it seems in the mapmer in
which thoseé misguided young fellows had
done at that most unfortunate juncture
of our national life. 1 would like to
make an appeal to the Prime Minisier,
the Home Minister and the  Defence
forces behind them to think about it and
try to release them as soon as possible
and remove these wretched thorns out of
our body politic, please Sir, without at
the sametime upsetting the defence forces’
sens= of unity; sence of discipline ; sense
of esprit de corps and with their consent
we shou'd be able to do this. The

sooner, the better. Then better relation.

would comé to prevail in Punjab.

Then there ate these terrorists. Who
are they ? Are they all Indians ? 1 do
not know. Are they ail Indian minded ?
I do not know. Are there no outside
farces behind them ? One of those great
men wcere here with us., We  were
hob-nobbing and we have no objection.
We have got to learn to embrace each
other and at the sametime negotiate, I do
pot know at wlhat stage ; in what maannoer
any kind of negotiations have been carried

in Punjab

on or initiated yesterday or day before ?
But certaiaw,.eﬁons bave got to be made
¢ improve our relations with Pakist: o
and yet let us not forget the fundament.|
forces that bave kept India and Pukistan
apart and that ure likelyto keep them
apart also. There are fundamental
elements—social as well as political— on
this side as well as on that side, war ‘ng
against euch other, creating troubles
betwecn us. We must be able to over-
come all these things. It is not a

- one day’s solution, one day’s problem. but

nevertheless, it is the problem that js
facing our country all the time and we
cannot forget that serious problem.

It is only Pakistan ? Behind Pakistun,
how manye other countries, fiom the
West, from the East and from other s des
are th re T Therefore, it is high t.me
that we all get together. My hon. friend
—the communist friend—has said, these
efforts should have been made much
earlier. I agree with him. Bul some
efforts were made. The freedom fighters’
peace march had taken place there in .
Punjab. Our own Sunil Dutt has also
developed that mood. There is another
Saint Thapa Apte also from Maharashira,
who marched from Kanyakumari right
upto I think Himachal Pradesh trying 10
bind all together. All these cffoits have
been made. Let us improve upon all
those efforts by assuring them that
different political parties in this House
are united, and willing 10 work together
in this direction—in the direction of
helping our people to remain together
in the consolidation of India’s unity.

Sir, I wish to congratulate. 1 reitcraie
the congratulation. My hon. frietd had
already offered to the people, to the
masses among the sikhs, (o the peorle of
Punjab and more specially to the Chlef

. Minister of Panjab. Yet, there is one

effort, i.e. a Sardar who has scorel over
him, and Jed the way for all of us, indeed
in our country. When the high priests in
the Golden Temple, Amritsar, pnssed
their act of ex-communication and
demanded the Home Minister of Iiidia to
go and prostraie before them, he gawve
first place, priority to his lovally to
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India ‘and his submission to ,ghe country
before every other duty and I had that
Home Minister and he is our Home
Minister, '

SHRI V.- SOBHANADREESWARA
RAO (Vijayawada) : 1think the hon.
Speaker for allowing the discussion on the
Punjab situlition, over which the entire
population in our country is very much
agitated and worried.

The happenings in Punjab are causing
a lot of anxicty to the people all over the
country. In particular, during the last
few months, very important rolitical
leaders, judges and very high officials are
being kitled, creatiog a feeling among the
public that the situation has worsened,
and there is no security ‘even to such high
dignitaries. Earlier, we were witnessing
the dastardly incidents where innocent
people going in buses were butchered.
Now things have taken a different turn.
Unfortunately in the SGPC elections, the
group which is opposing Shri Barnala has
won the elections. Subsequent develop-
ments have been explained in the note
given by our Home Minister. I will not
go into the details of those things.

In these circumstances, I really congra-
tulate Shri Barnala on behalf of my party

for the brave and courageous stand he .

has taken, i.e. in not submitting to the
hukmnama of the high priests who, in the
name of religion, wanted to negate the
people’s verdict given  through  the
democratic  election  process. These
elements had earlier tricd, by giving a
call to boycott the clections, But the
Sikh masses as well as the people in
Punjab had flatly refused it, and .they
have elected a democratic Government

- led by Shri Barnala.

I alsc congratulate the several MLAs
in the Akali Dal (Longowal) who stood
stubbornly with Shri Bernala in bis
endeavours to preserve secular democracy.

As Prof. Ranga bas said, large Sikh
masses gathered at Longowal village on
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20th Februaty, clearly to express their
solidarity with the Barnala Government,
and also to give a clear indication to the
high priests not (o mix religion with
politics, but to confine themselves to
religious matters.

1t is really befitting that for the first

time in indcpendent India, a reference
to a Chief Minister has found a place in®
the President’s Address to both the
Houses of Parliament. Only the other
day the President of India bas congra-
tulated Shri Barnala for his exemplary
courage in upholding the values of secular
demccracy.

The Union Government huas many a
time s:.id that it is standing firmly by
Shri Barpala. But I am very sorry to
say that the Union Government is not

giving that much help which it has to

give to Shri Barpala, to win over future
the large number of Sikh masses who are
under a different impression, and to take
more cffective steps. '

Prof. Ranga has spokcn about
release of detenus in Jodhpur.

the

Has not Shri Barnala asked many a’
time to release at leust those innocent
dejgous, some young people or women
who were taken into custody because at
that time they ‘'were in the Golden Temple,
because they were the employees of the
Golden Temple, whatever government
has taken over, at least, they should
release a few of them. Otherwise, why
wa$ that point mentioned in the Punjab
Accord when they were not serious about
implementing it? Mr. Barnala has not
asked for release of those persons whom
the government feel guilty ; Bt has asked
to release only innocent people. Has the
goveroment examined the matter .and
made a critical study of those persons
who were detained there ? Have they
not found at least 5 per cent or 10
per cent people who are innocent people
out of them ? If the government had
released at least a few people, it would
have given an advantage to Shri Barnala
in withdrawing propaganda of those
extremist people who are continuing it
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wilth malicious intention. But he said,
you are friends of Shci Barnala, I ask
the goverameni to think over it sericusly
and take necessary steps immediately to
release innocent people who are detained
in Jodhpur.

Secondly, WMr. Barnula has been
pleading for implementation of the other
provisions of the Punjab Accord, leaving
other things. As far as the transfer of
Chandigarh is concerned, it is an expected
thing and the Union Governinent bhad
announced some date earlier very clearly
by wlich time Chandigarh will be
transferred to them. Now it is the
Deputy Leader of the Congress Party who
has st:ited in unequivocal terms that
Chandigarh has to be transferied to
Pupjab, but the only question is how
much area is to be transferred from
Punjab to Haryana, which issue can
"be decided. But here this is not an
issue of any Party or government. But
I would like to make it clear that
unfortunately the party interests are time
higher priority than the national interest
because if some.steps are then, then the
ruling patty’s chances may become dim
in Haryana. It means only after Haryana
elections are over, they want to do
something. I am sorry, this is not
proper, Mr. Chairman. The . national
interests are more important rather than
. the party interests.

1 am happy that the Prime Minister
hus entered into Accords in respect of
Punjab and Assam. There the people,
as per their demociatic rights, have
elected their rcpresentatives—Akali Dal
in Punjab and Guna Parishad in Assam.
The other day in Mizoram People have
elected their repressntatives.

PROF. MADHU DANDAVATE :
whercver they have signe§ an accord,
they have lost their State.

SHRI V. SOBHANADREESWARA
RAO : Butthat is a different matter.
Now the unity and integrity of the country
Is more important than winning elections
in Haryana. So, in all euarnestness, I
-appeal to the Upion Government to
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deviate from this narrow policy of
preserving the party interests rather than
the national interests,

I am happy that all political parties
have come to an understanding that they
have to put their efforls to mobilize Sikh
masses as well as people in Punjab to
climinate, to isolate extremists. In these
efforts, certainly a scnse of security
among the Hindus should be created.
Otherwise, a large number of people are
migrating ; it should be checked because
we have to live as brothers not only now
but in future also, as Prof. Ranga
had said.

I am happy that a positive development
has taken place very recently in respect of
government accepting the Mishra Commi-
ssion’s Report. I need not repeat the
unfortunate incidents thut have taken
place in those days which m=2y hurt (he
feelings of a large number of Sikh women
and youths in particular. Not only the
goveroment has accepted this report.

I suggest and I request the Govern-
ment to take the necessary, im nediate
steps to tuke to task those culprits who
were responsible for those dastardly inci-
dents which will certainly have a bearing
on the large number of Sikh youth who
are now being misguided by the terro-
rists and such elements which are enti-
n7tional and which want a division of
our country, which are wking against
the integrity and unity of the country.
This will go a long way. I request the
Government to take the steps as early as
possible.

With these words, I thank you very
much.

SHRI R. L. BHATIA (Amritsar) : Sir,
Punjab is possing through a very serious
crisis. The crisis is so grave - that pever
before had we sufh a problem, of such an
acute nature in Punjab. In thc beginying, -

_ unfaortunatly, many of us, especially mem:.

bers on the other side did not understand
the nature of the problem which Pupjab
was passing through, what was the crisis
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and what could be the possible solution
for the problem. Many friends went to
Amritsur, I remember before the Blus
Star, and everybody who caune to Delhi
had a different veision to say. So, there
was some kind of a confusion as to what
wae the real situution. But I will not
refer 10 them because today the atmos-
phere here I find in the House is entirely
different, and itis a situation where
there is more understanding, and there-
fore, I will only refer to the current situa-
tion.

Sir, in order to understand the Punjab
situaijon it is very important 10 under-
stand the role of Akali paity in the Punjab
politics, Unfortunately, they stand divi-
ded. And their division has accentuated
the problem of Punjab politics at this
stage.

Secondly, the role of religion in the
Pynjab politics, that is another very im-
portant factor which is playing a part,

Apd, thirdly, the role of all the poli-
tical parlies in looking at the problem und
finding a common solution.

But las:ly there is a very important
factor which bas been igucred in the past
and I am sure it is not being ignored now,
and that is the role of the foreign forces
in destabilising this country, in fragmen-
ting this country, taking advantage of our
difficuliies in Punjab accentuating the
problem.

S, these are the four fuctors which I
have - explained and which need to be
understood belore a sclution to the Punjab
problem could be found. We have to
deal with this p-oblem accordingly.

Sir, I belong to Amritsar and I have
been too close to the scene. And I have
my owan experience and observations. And
my observations are that in Punjab in the
Sikh politics anybody who controls the
Gurdwaras controls the Sikh politics. This
is a very important factor which many of
us do not try to understand, which most
of us do not try to go into in depth in
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this matter. Because, anybody who con-
trois the Gurdwaras in Punjub controls
the Sikh politics. And you have seen that
at different times ditferent people have
been in coatrol of the Gurdwaras.
There were people like Darshan Singh
Pherwmaan and Jathedar Jalla!-Usman was
also there and he was also very much
connected with the Gurdwaras. Then, our
Sardar Gurdayal Singh Dhillon. is thers
who s sittng here. Then from the
Gurdwaras here w.s a flow of secularism,
there was a flow of Jove, of amity, good-
will. But at different times different
people have been coming into power.
But unfortunately now at this $tage, the
Gurdwaras have gone to certain people
whom we call hawks. They are utilising
that power in the Sikh politics, Not
only that 1 after controlling the
Gurdwaras they want to control the
political wing of the Akalis of the State,
and that i3 the Akal Takht.

16.00 hrs.

They were asked by giving a directive
that all the uniis of the Akali Dal should
be dissolved. And they were warned that
anybody who would not uccept that
directive would be ex-comm.unicated.
Mr. Barnala has been ex-communicated
for that purpose, because he has not
listened to their directive.

Apart from that, a declaration has
been made that they will not belicve in
any judicial commissions or decisions of
the commissions ; they will not subject
themselves to any judicial commission or
any authority appointed by the Centre to
go into the matter to solve the problem
or the dispute. They will not be subjected
to their decisions. And lastly they have
said in another declaration that in the
law and order situation no interference
of the Centre wil be tolerated, meuning
thereby that the role of the BSF and
CRPF in maintaining law and order shall
not be accepted. So this is a new
dimension. It is in this situation you
bave to solve the problem. 1Itis in this
context that you see Punjab. Therefore,
I would say that if you picce together

- all these points which I have raised, you

will find a very different picture, a very
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gerious situation. Now, we are dealing
with a serious situation. How (o solve
it 7 For that it is very necessary that we
must learn from history. We must see
what has been done in the past. We
must see how we can bring about
normalcy in Punjab. We must see the
factors that are coming in its way. And
we must remove those factors so that
there can be a better understanding
among the people. I cin offer iwo
solutions,

The Sikh psyche which has been hurt
either by Blue Star Operation or by 1iots
io Delhi shall have to be taken into
consideration. Unless we rzmove that
misunderstanding, unlcss we remove that
scar, the silent majority which is not with
those forces which are trying to destabilise
this country, is sitting silent. You have
to take into consideration all of them if
you want to alienate those forces which
want to wedkea and de-stabilise this

_country. It is very vilal, very important
that we take “the Sikh communily 4s a
whole with us. And for that we must
see how their psyche which is burt,
injured, can be heualed. For that we can
sit together and find out a solution.

One thing 1 would like to emphasise
is this. It is not Mr. Barnala alone, it is
not the act of a single individual, it is not
the act of a single  politicil party, to
solve the problem of Punjab. It has a
very broad: dimension. With the delay
and with certiin happenings, unfortuna-
tely, it has come to a stage where it has
become very broad-based. It is very
important that all of us must be involved
into it, because, as I suid, no single
individual, not Mr. PBarnala alone or
Akali Party and for that matter not even
‘the Congiess Party will be able to solve
the problem. It has to be done ctfnula-
Hively by the cooperation of all the
;polit cal parties involved there and by
‘fighting the political forces wh.ch are
trying to destabilise this country. There-
5."orc, in this conpnection, I appreciate the
~role of our Prime Minister in ipitiating
the dialogue with the opposit'on parties
and coming (0 a certain cooclusion, It is
a good augury, But much remains to be
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done. We have to implement thg} and
very sinceiely. All the parties must sit
together and go to Punjab. It will have
two effects. It will have two results,
Firstly, it wil} help the minorities and
secondly, it will strengthen those forces in
Punjab who want to fight out the destabi-
lising forces. Therefore, it is a very
important step. I will only appeal to
my friends that the atmosphere as I find
today—btecuuse “there have been so many
debates over Punjab in this House
ger.erally T would have found accusations
on each other saying ith:t he is responsi-
ble, that is responsible—is that now a
new stage has come and, therefore let us
take advantage of this. We should
together pluy our role in Punjab so that
the solution then becomes casy,

One thing 1T want to make clear before
I sit down. pir. Dandavate said that they
knew that yestcrday in the party meeting
some kind of a discussion was taking place
for a new Act on ferroiism. It is wrong-
We weie only discussing there about anti-
communalism—how . this anti-communa-
lism is becoming a force in this country
and how we have to deal with it. So, it
wius only the anti-communal forces that
we were talking about and not about any
Act on terroristn.  Thank you.

PROF. MADHU DANDAVATE : Sir,
the news has appeared that there is likely
to be an an'i-terrorism Canstitutional
amendment. That is what the Press has
reported. Of course, he is a member of

that Purty. So, he is a beiter authority
than myself.,

SHRI R.L. BHATIA : That is why I
have toid you that it was about anti-
communal forces that we have discussed.

SHKIMATI GEETA MUKHERIEE
(Panskura) : Mr. Chairman, Sir, in Puonjub
the situation ' now is actually in one way
mare dangerous thun the situation obtain-
ing before Blue Star Operation. But, at
the same time, there is a silver lining that
it has olso _offesed rew opportunity to
make a breuk through, We must be able
to use the rew opportunity to defeat the
dangerous situation. The Sarbat Khalsg
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that was hecld on January 26 by these
Khalistani extremists at Golden Temiple
reiterated the Jdecluration of Khalistan and
hoisted the Khalistani flag. The National
Flag was burnt.

Not a word of condemnation of the
cold-blooded murders of innocent people,
including women and children, both
Hindus oand Sikhs, was uttered there.
Incidentally, the fact remains that out of
the 520 people who were killed by the
terrorsts in 1986, as many as 196 were

Sikhs., In this. Saibat Khalsa, the cxtre-
mists showered all praise for the
murderers.

The recent events which we arc witncs-
sing now are really fur.her unfolding of an
extremists separatists plan §pr capturing
the Golden Temple and using it to bring
into existence a so-called unified Akali
Dal and its Government which would aid
and abet in every possible way the Khalis-
tani terrorists, backed by imperialism and
the rulers of Pakistan. The plan must
have been conceived as soon as the new
leadership came under Mr. Teohra of
SGPC.

PROF. MADHU DANDAVATE :
Conceived as well as delivered.

SHRIMATI GEETA MUKHERIEE :
Yes, as well as Jelivered ncw. Using
their religious authosity and acting under
duress —1 presume that it is under durcss
—the five Head Priests are seeking to
dictate terms on how the government
elected by the people of Punjab-—Sikhs
and Hindus and others—should be run.
This is atrocious. Religious leaders have
no busitess to give their fatwas or
hukmnamas on political issues of the
country and force ministers, political
teaders and officials to act according to
them. It must be remembered that India
h..s chosen the path of secular democracy.
1If such political isterference by relig ous
jeaders is altempted, then it will be the
end of secular democratic set up which
¢an pever be permitted.
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The so-calied vnified Akali Dal Consti-
tution framed by Head Priests, is actually
a fig leaf to cover Khalistan;j designs.
The use of the words ‘Khalsa Panth’ s
an independent and separate nation whose
political goal is pre-eminence of Khalsa il
a proof of that. Why independent ? That
word has a significance. That shorid be
remembered. Now, in this situation it
goes without saying that the new silver
lining that has appearcd has also to be
taken with both hands i.e. Shri Surjeet
Singh Baroalaji’s stand in courageously
fighting and not surrendering to these so
called religious leaders meddling with
politics, actually acting 25 a screcn of the
terrorists. ‘o, we must give all possible
support to Shri Barnalaji and I believe if
followed up properly Barnalaji also pro-
bably will have to go a long way., [
believe he will go and we hope he will go.
If it is followed up properly then there
can be a new openiog for a crucial battle
for sepurating religion from politics which
to-day is one of the mogt essential com-
ponent in the fight for national integra.
tion.

We are very happy that all paities met
recently and have agreed to come to an
Action Plan, I do not want to ruke up
all the past though much can be suid on
many counts. But only I would like to
point ou* here that the heroic role of our
party in Panjab should be fcommended
that at the cost of precious lives of oyr
comrades they worked for Hindu Sikh
Unity, if I may claim a pride. It is not
our sectar'an pride, We . have tried to
take other parties along with us, .

I am sorry, the role of the ;Hindu
communalism showld not be brushed
aside. It should be remembered, I may
not name any party at the moment,
Everybody knows who are those who
wanted resignation of Burnalaji till the
other day. The point now is how to help
Shri Surjeet Singh Barnala. Then there
is the question of Panjab Accord. Now
the question has arisen that we have get
up Commissions, etc. To our mind the
Central Government must take a meaning-
ful initiative and find a political soluijpp
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to the territorial and river disputes in the
spirit of Punjab accord. This is not the
business of Commission. This has been
clear that the Commissions are not solving
the problem. This has to be solved
politically, on political basis. Shri Buta
Singh in his statement has said that the
Central Government will do every thing
for it. We would like to know what
steps are being taken. 1 hope those steps
will really be taken.

But for that I must say that the major
parties will have to ris¢ above the narrow
electoral intercsts ; otherwise, there cannot
be any political solution.

SHRI' BASUDEB ACHARIA : The
hon. Minister concerned is not in the
House.

SHRIY NARAYAN CHOUBEY :

Punjab is a scrious matter.

MR. CHAIRMAN : He has taken my
permission and he is just coming. :

SHRIMATI GEETA MUKHERIEE :.

This is one of the most crucial part of the
debate—how the P.:njab Accord has to be

implemented.

SHRI NARAYAN CHOUBEY : Then
let us stop and start when he comes back

to the House.

THE MINISTER Off,AGRICULTURE
(DR. G.S. DHILLON) :"He is not absent.
He is coming back in two miputes.

SARIMATI GEETA MUKHERIJEE : |
hope the Minister present at the moment
in the House has taken charge of the
situation.

PROF. MADHU DANDAVATE :
There might have been re-shuffling of the
portfolio.

SHRIMATI GEETA MUKHERJEE : I
hope not.

Anyway, as [ said the major parties will
bave to rise above electoral interests, If
I may say so Congress (I) wiii have to

in Punjab

speak in one language both in Panjab and
Haryana. That is absolutely essential. I
hope that will be done.

PROF. MADHU DANDAVATE :
They believe in bi-lingual State.

SHRIMA™M GEETA MUKHERIJEE :
Now, the religious places must not be
allowed for political purposes. For that,
proper educational campaign and adminis-
trative measures have to be taken. Sir,
in the case Jodhpur detenus, I belicve that
everybody would agree with me—1I agree
with Bhatiaji who just before me spoke
about this—that this detenue will have to
be screcned and those found innocent will
have to be set free without any further
delay. Then, the culprits of Delhi riots
and riots in other places like Kanpur and
Bokaro have to be punished. Without
that any amount of confidence cannot be
built up. On the Punjab Government
side, strong and stringent measures should
be taken against the extremists. T hope
that will be taken by the State Govern-
ment,

Now, about the camnpaign, as I said,
the working class of Punjab have been
campaigning and among the peasantry
also some campaign is attempted, some
initial efforts, however small they may be,
are made and a break-through has to be
made by all parties. Now, what wowld
the aim of that campaign ? The aim of the
campaign is to mobilise people first to
support Mr. Barnala’s correct positions
and to help him to be more firm in his
action. Secondly, it is impo tant to call
for a separation of religion from politics
as well as the State—both at the level of
States and at the Centre. Thirdly, we
must expose the real face of terrorists and

" separatists as not only anti-Indian but

also anti-Sikh. Fourthly, we must expose
Hindu communalists who preach the
theory of “revenge” and ‘‘retaliation™
in any form and who want India to bea
“Hindu nation™. Fifthly, we must call
for deterrent punishment for those who
organise kiilings of ionocent persons,
including those who organised the anti-
Sikh riots in November 1984. Sixthly,
we must demand screening of the Jodhpur
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detenus and release of those who are
found innocent.

Sir, now is our final moment. 1 think
we really have to make & very sinf:ere and
concerted effort -for winning this battle.
Othcrwise the history will not stop at th-at
gituation. The whole nation should unite
and forge together and Ro fo.rwa.rd and
once for all see that the integrity and
wity of the pation are fully sa!‘eguardgd
through proclamation by deeds, not by

words alone.

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Chuairman, Sir, on more than
three occasions I injtiated the debate on
Pupjab in this House and 1 assure you
that 1 d&o pot wish to repeat sorflc of the
arguments and the points \:vh!ch‘ were
covered in the course of the discussion on
earlier eccasions.

sir, I would like to concentrate r{la-inly
on the statement that the Home Minister
has made this morning in the I-.Iousc and
I will try to draw the attention of the
House and through you also of the Home
Minister who is abseni so thut more
offective actions can be taken and the
gituation can be saved.

Sir, in his statement, the Home Minister
’
said :

¢on 30th November, 1986, Shri
Gurcharan Singh Tohra was elec-
ted President of the Shiromani
Gurdwara Parbandhak Committee.
Immediately thereafter, the SPGC
disbanded the Special Task Force
carlier raised by them for kceping
the terrorists out of the Golden
Temple Complex. At the meeting
of the Executive Committee of the
SPGC held at Amritsar on 24th
December 1986 the high priests
were appointed...”

Sir, you know that they issuf:d the
‘Hukumnama’. Sir, I would lfke' the
Government to Bo in depth of this issue.
They bad defipitely indicated here that

certain developments have taken place
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Shri G.S. Tohra was elected as th= Presi-
dent of the SPGC Exscutive Commiltee.

But, Sir, I would request, through you,
the Home Minister to muke a thorough
inquiry whether there are Members sitling
in the Ruling Party or whether there are
Members sitting in the Opposition parties

- who hel-ed particularly the representa-

tives of the Gurdwaras outside Amritsar
to support Mr. Tohri, and for petty
factional politics and personal rivalries
they saw to it that Mr. Tohra was elected
and many things that followed. I would
like this particular point to be investigaied
thoroughly. The newly elected officials
disbanded the task force, new high priests
were elected. Prof. Darshan Singh Ragi
was elected the Acting Jathedar, and then

he issued, as I said earlier, the Hukum-
nama. -

Sir, 1 would like to raise the very
fundamental point, and I am sure that
the entire House will agree, and particu-
larly Prof. Ranga who happened to be the
Member of the Constithent Assembly, will
recall the debates of the Constituent
Assembly and I am suie he will agree with
me, there is a question of sccular politics
that is iovolved in the entire episode.
I raise the fundametal issue that was dis-
cussed in the Constituent Assembly whether
religion and politics should be separated
or not, whether the religious institutions
should be allowed to interfere with the
polilics of the country or not. Sir, that
problem was ditussed in depth at the
Constitutional Assembly, but unfortu-
nately to Bill was enacted, no administra-
tive steps were taken which would have
given effect to the sentiment of the over-
whelming Members of the Constituent
Assembly and that is the malady of the
situation, Let us come to grips with the
problcm.

1 would like to pose a question to all
the Members of the Akali Dal — why only
to Mr. Bade! 7 I will pose that question
to- Mr. Barnala also. Sir, 1 have great
respect for him, he happened to be my
colleague in the Cabinet of the Janata
Government. 1 had seen him working
in the Cabinet, I have no malice towards
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him. But at the same time I would like
to peso that question to all concerned and
"in that I would aot spare Mr. Barnala also.
And my question is : Are you prepared to
take a secular stand that ‘we will not
ailow the religious dictates to interfere
with the politics of the country ? And
here I would like to quote the Constitu-
tion. Sjr, why talk about only one purti-
cular faction of the Akali Dal, why talk
about prof. Darshan Singh ? I would like
to put a question to my colleague and
friend, Mr. Barnala that will once again
have 3 gecond look at the constitution of
the Akali Dal. Sir, do you know that the
Primary membership of the Akali Dal is
Open only to one who belongs to Sikh
COmmunity ? Do you know that in our
dejnocratic party there is a rule that any
adult who subscribes to the philosophy
and principles of the party can become a
primary member ? But only an active
member can become an office bearer of
the Party. That is what our Janta Party’s
Constitution says. But in Akali Dal, Sir,
there is one more clause and let Mr.
Rarnala express his opinion. 1t is not a
fact that according to the constitution of
the Akali Dal only one who is an

amritdhari Sikh can be an oﬂicc bearer of

the Akali Dal ?

SHRI VIRDHI CHANDER JAIN
(Barmer) : Who is Amvritdhari ?

PROF. MADHU DANDAVATE :
About amritdhari please go and consult
the exberts, But I want to ask
Mr. Barnala that even as far
as the Party that he leads is concerned,
is it not @ fact that only one who huppens
to be an amritdhari Sikh can be an office
bearer of the Akali Party ? Is it nota
fact that when all these disturbances took
place and when the newly appointed bigh
priests gave a new fiat and tried to inter-
fere with the internal politics of Akali Dal

and told all of them, ‘you give your resig-

nations tomorrow by 5 o’clock’, fthe Chief
Minister of Punjab had also come out with
a statement, we are not against the Akal
Takht as such ; we are not against their
authority. Byt they ought to have tuken
into account our peint of view; they
ought to have been guided by certain
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principles and certain policies and then,
" they onght to have taken a decision. Sir,
there is only a small difference between
“tweedlelum” and ‘‘tweedicdce”. If my
friend, Mr. Barnale wants to come to grip
with the problem, he should not be run-
ning with hare and hunting with hoand.
It is not going to solve the problems.

And, thercfore, will he show the
courage to siy—will he be prepared to
tell—Mr. Darshan Siogh and others that
we are prepared to redraft the constitution
of the Akali Dal and this Party will not
be open only to the members of the Sikh
community but to all. Why leave it to
Mr. Darshan Singh only ? Mr. Barnala
will have to take a lead in this matter
and he will'have to tell the secular.sts in
this country that just as you are secular in
this country, we are prepared to take that
stund. Unless it is done, these toubles
will continue to happen. Can we imagine
today Sankaracharya giving 2 mandate to
Mr. Hegde, resign from the membership of
your Party ? Tomorrow can you imagine,
Imam telliog Sheikh Abdulah in Kashmir,
you step down from your position or
resign from the membership of the Party 9

AN HON. MEMBER : In Kashmir,
there is Farooy Abdullah now.

PROF. MADHU DANDAVATE : I
am sorry. It was the slip of the tongue.
I am glad to say that they take cognizance
of only the slip of the tongue. Therefore,
I retrace my slip of tongue and I would
say, if some Imam says, Furooq Saheb,
you must also resign from the membersship

of the Party and tomorrow by 4 O’Clock,

cap you tolerate it ? These things go on
bappening in this country whether they
concern Hindus, Muslims or Sikhs. The
politics of this couatry will continue to
remain polluted and ncbody is prepared
to take a firm stand on this particular
issue. Everybody” wants to see the
sensibility and sensitivity. So long as
Barnala or any other scction of the Sikh

' communily of the Akali Dal is not

prepared to take the secular stand, today
you can have hotch potch agreemont and
solve the crisis and solve the problem,
But the problem will rise over and over
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again. 1 may give an illustration., The
chairman of my Janata Party in Punjab
also is a member of the Sikh community,
Mr. Kripal Siogh. But tomorrow if the
Akal Takht gives him the mandate, that

you resign from the membership of the .

party, my chairman who happens to be a
Sikh in Punjab will have the courage and
confidence to tell them. To Heli with
your directive, I am not going to resign
from the membership of my party. That
is the stand that the Sikhs belonging to
the secular party are prepared to take,
whether they belong to the Janata Party
or the Communist Party or the Congress
Party. That stand, they are prepared to
take. Are the Akalis prepared to change
the constitution and have a new stance ?
That is the question that it to be asked.

In this context, I would like to make
a constructive proposal to the ruling
Party and also to my colleagues in the
Opposition. With a common agreement
and a consensus, let us introduce a Bill in
this Parliament to give effect to :he real
spirit of secularisin that we will not allow
any section in politics to be socially
boycotted. 1 am pot referring to any
particular community. Sir, it happened
in different communities. In the olden
days, sociul reformers were *boyocotted
for years together, in the Hindu fold.
They were boycotted in other communities,
In the Sikh community, a number of
persops  were  excomwunicated. The
former chairman of my Party in Punjab,
Mr. Harbhajans Singh was boycotted.
He said, hell with your boycott. [ shall
go aheud with my socialist politics in
Punjab. He did not bow down. The
time has come when we must try to
evolve copsensus in this House and let us
introduce a Bl by which social boycott
of any section will be made an illegal
act. I will tell you how that wiil harm.
In my own State of Maharashtra, tragi-
cally enough, some of the landlords who
belong to 1be caste Hindu community
ook a decision at the rural level, that
those agricultural labourers who are
belonging to the Scheduled Caste commu-
nity, will be socially boycotted, they will
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not be .allowed 10 take drinking-water
from the wells and ac landlord will keep
them as agricultural’ labourers on their
fields. Such acts have been taking place
in different communities. This does not
should confine only 10 sikh community.
Therefore, a time has come when we must
evolve a consensus in this House that
'_.social boycott will be made an illegal act
Just as dubbing anyone as a scheduled
caste person and subjecting him to yatold
hardships has been made a crime in this
country. Social boycott in this country
has to be made a crime and it must be
actually made on the basis of a law 10
be enacted in this House. 1 would make

a concrete proposal that this showld
be done.

SHR1 VIRDHiI CHANDER JAIN :

Soci;l boycott  comes wunder social
prohibition.

PROF. .MADHU DANDAVATE -
Already, social boycott has taken place,

16.31 brs.
[MR. SPEAKER in the Chair)

1 was_ making two concrete prop;sals.
L would like to use your good offices.

MR. SPEAKER : Sure, Sir.

) PROF. MADHU DANDAVATE :
Firstly, let all the parties including the:
Akali Dal make it explicitly clear that we
will change our constitutiqn 1o see that
membership party will not be restricted
only to one community. Secondly, social
boycott in this country will be made ille-

8al by an cnactment in thjg House—
whether  the Harijans are boycotted :
whether social reformers of Hindu com:
mgnxty are. boycotted : whether social
reformers among the Mus.im communities
are boycotted; whether social reformers in
the Sikh communities are boycotted or
dissidents among them are boycotted, such
social boycolt will be treated as itlegal

That is what this House must enact. I
plead for this. I antic:pate ¥Our. consent,

MR. SPEAKER : Yes, Sjr.

PROF. MADHU DANDAVATE : |

would like to refer to one more agpect in
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the context of the law and order situation.
Recently, a big bank robbery took place
in Jalandhar. You must have read the
report. The extremistic and tecrorists
remained on the premises of the hank for
cne hour and forty-five minutes. Here
again, I do pot wapt to bring in the
technical issue whether law and order is
the responsibility of the State or whether
someone-else is involved. I want to tell
this House ihat as early as in 1983, from
the Centre, recommendations bhad gone to
all the Bank authorities in different par(s
of the country that they must make certa.n
security arrangéments in the bank ; they
must have an automatic alarm system and
they must ensure that safety and sccurity
of the bauk is actually ensured and for
that whatever assistapce is necessary from
the Centre, thit will be made ava.lable.
These recommendations were made as
early as 1983. Hcre, the extremists
entered the Jalandhar Bank. They re-
mained for one hour and forty-five
tninutes  Probably, the police were para-
ding in the streets to find out whether the
culprits can be found out in the other
direction. While, thcy were running
away in some other direction. This is
what is happening thcre. What is the
Centre doing as far as the responsibility of
the banks is concerned ? This is not the
first time. Rs. 5.7 crores have been
looted from the Panjab National Bank’s
Branch in Jalandhar,

SOME HON. MEMBERS * It s
Ludhiana.

PROF. MADHU DANDAVATE : I.

am sorry, it is Ludhiana. Prgbably,
because 1 have mentioned Jallandhar
somebody may try at Jalandhar also.

Rs. 5.7 crores were looted by gangsters -

and extremists who remained therefor one
hour -and forty-five minutes. What were
the local police doing ? And the Centre,
which is also supposed to be in charge of
banks, the nationalized bunks, what were
they . also doing ? That aspect also has to
be taken ipto consideration.

The Barrala Ministry condemned the
call for Sarbat Khulsa of April 29, 1986.

That is what is stated in the statement
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and described it as .a conspiracy of the
foreign forces to destabilise the Indian
society. This is the statement that the
Minisiry has made from Punjab. The
Barnala Ministry has made the authentic.
statement. Oaq the basis of this, I would
demand that the Centre in cooperation
with the Statc Government should pro-
duce a whie-paper to tell this House in
what form there had been a collaboration
between the foreign forces and some ele-
ments in this country. It is a very
dangerous thing, if it is happening. Wae
cannot just go by the statement of
Barnala Government that they are trying
to destabilise the Goveroment and we
have an evidence. If you have an evi-
dence, takg the entire country into confi-
dence. Let the Centre take the Parliament
into confidence and we can mobillse public
opinion because whatever be the differen-
ces amongst the political parties, as far as
the stability of the country is concerned,
the entire country will stand like one man
if it is proved that a foreign power is
involved. Therefofe, merely making a
statement on behalf of the Ministry is not

suflicient, let the White Paper be pro-
duced. '

We talk so much about the implemen-
tation of the Accord. We had t.alks with
the Chicf Minister, Mr. Barpala. His
agonies are that he i3 facing troubles.
Extremists’ hands are strengthened be-
cause no political support is coming in the
form of implementation of the Accord.
As far as this Accord is concerned, I have
a copy with me, if you ask me a plain
question—please do not feel that I am
rubbing you the wrong way -as to what
has happened about this Punjab Accord,
how much has been implemented, all
that I will say is only the signature on this
Accord has been implemented and nothing
else. That is all that has happened in
substance.

AN H@N. MEMBER : 1t is wrong.

PROF. MADHU DANDAVATE : You
might say that.it is wrong : but [ am tell-
ing you the fact. You will find that
most of the issues havé not at all been
tackled. Concretely 1 will say onc thing,
Look at these three commissions,
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Mathew Commission comes. They suy
that they cannot do the job because the
entire terms of reference has been drafied
in such a rigid manner that even when
they identify the Hindi speaking villaggs.
that are to be transferred to Haryana, if
one small village comes in t{w way, then
. the contiguity is technically 8roken. So,
" they think in terms of geography and not
in terms of reality., Therefore, those
villages are not transferred and as a result
of that, Chandigarh does not come to
Punjab.

Anotber Commission comes. Strangely
enough, Vepkataramiah Commission says
70,000 acres must be transferred. Out of
that how much did they identify ? 45,000
acres have been identified and because the
rest have not been identified, Punjub hz_ls
been told that Chandigarh will remain
where it is, you will remain where you are
and the Commission will remain where it
is. Mr. Barpala has suggested that if
45,000 adres have been identified, let then
be transferred to Harvapa and in the
meantime let Chandigarh be transfcrrec-l to
Punjab. Let it be accepted as its capital.
But they are pot doing it because they
understand the Accord ; but they don’t
understand the psychology.

1 am glad that Mr. Bhatia 1n your
absence talked about Sikb psyche which is
need. It is not merely the demand that
is important ; but it is the psyche that is
important. Thereforse, these things alse
have to be implemented effectively.

There is a reference to November riots.
1 am glad tbat in the terins of reference
that have been accepted, they said that
the jurisdiction of Justice Mr. Ranganatha
Mishra Commission inquiring into the
November riots at Dethi would be extend-
ed to cover the disturbances in Bokaro
and Kanpur also. This is also @n impor-
tant point. Let us not drive the issue
below the carpet.

We have met_a number of Sikh families
who suffered in those days. Sir, I_am not
saying it for the sake of saying it in the

-
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Hous:.‘ When you read that report, in .
the Commission’s report on Page-20 my
affidavit has been published. The type of
atrocities against the Sikh that I saw on
the Rajdbuni Express by which I was
travelling is that they were pulled out and
killed in the presence of police. They
were burnt to ashes and one porter in
blue uniform was also burnt to ashes.
Police were standing and I went to them
and asked what were they doing. I scolded
them and brought them into the train.
Hindus were saying that on Ashram Marg
Sikhs had assembled and they will kill
them, so the train must not go ahead. I
assured ‘them that as the Ex-Railway
Minister I take charge of the train., I
told them to lock the doors. We brought
tbe police and in every alternate compart-
ment police were kept and we safely took
it to Delhi Station. The rest of the Sikhs
were saved.

This has been published on page-20 in
the Commission’s report in which it has
been said that many people who tried to
cross-examine Mr. Dandavate could pot
contradict him and since he is a 1€esponsi-
ble Member of Parliament and the former
Railway Minister there is no reason why
we should dis-believe him and we comple-
tely accept his version. That js what the
Mishra Commission has said. Such
things are happening, Sir. Things will
to be settled. Therefore, 1 have demanded
from yQu discussion on Mishra Commis-
sion’s reports. I do not know what you
have decided in ihe Business Advisory
Committee. I have already given a notice
that let there be discussion on the Mishra
Commission’s report because I have found
out that those of us who have given
affidavits some others were persuaded by
the police to give counter-affidavits to
falsify our affidavits. Cyclostyled forms
of counter-affidavits were circulated. ]
have got those in my possession. Mishra
Commission has got in its possession.
Hundreds and hundreds of such cycios-
tyled counter-affidavit forms were
circulated. I would very much like that

- this should be discussed because the

emotions that they rouse bave to be
subsided and they are to be told that



405 Dis. on the st. made
by Minister of

some things have happened. They have
already said that police are found guilty.

MR. SPEAKER :° I think the whole
nation should be sorry for the dirty things
which have happened.

PROF. MADHU DANDAVATE
But that “sorrow” should be cxpressed
throeeh an official motion, Sir. Therefore,
1 insist that a debate should be allowed
on that.

Now a word about Jodhpur detainees.
Many members both from the ruling
par{)'/ and the Opposit.on have referred to
that. Prof. Ranga took a constructive
attitude. He said we must take a
tolerant  attitude. [ want ~ to tell
rof. Ranga that none of them belongs
to Defeace Services You know who
were arrested and who have been detoined
in Jodhpur camp! It is all those who
were found inside the temple. Sir, you
will be surprised to know that one of
our members Mr. Ramoowalia was there.
He had gone to the temple and he was
also arrested. The total namber that was
arrested and kept detained is 369 and you
will be shocked to know out of 36? no
allegation bhas been established against a
ginge man. They do not belong to
Defence services. They are not deserters
from the Army. They are suppose.d to
be guilty of sedition and conspiracy
aga‘nst the State and when Governm_cnt
could not establish any allegation against
anyone of them do you know what they
were told. The onus of proviag that you
are innocent is on you. Sapposing you
arrest axd detain me for murdering x
or ‘Y’ and when you are not able to
prove that [ have committed the act of
murder and if the judge tells that the
onus is on you to prove that you are
innocent th's is a strange jurismuder.\ce.
Ia this country this is what is happ'epmg.
Therefore, do not give 20 additional
handle to the extremists to provoke the
Sikh community and, therefore, that
problem also must be solved.

' Si‘_' in defending secularism and in
fighting communalism 1 can -assure you
on behalf of my party that we do not get

~
*
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on the band wagon of anyone. Whomever
we praise we do not praise him 100%.
We never give blank cheques to anyone—
either to the Prime Minister or to the
Cnie{ Minister of Punjab—but whatever
efforts are there which will help the
nition we will always cooperate. There-
fore, I have made certain  concrete
suggestions, namely, some about the
legislative action to be taken and some
regarding completely separating the
institution of religion from the institution
of politics. I feel that the spirit of
Constituent Assembly should continue to
haunt this House and one day we should
be able to give legislative effect to the
spirit of the Constituent Assembly about
religious institutions from -
politics and if that happens then only we
will be able to sclve the problem
otherwise today it is Punjab, tomorrow
it might be some other State and the
problem wilt continue. 1 hope and trust
that Government will take this construc-
tive approach and on that basis try to
solve the problem.

MR. SPEAKER : I agree with
Prof. Dandavate that communalism must be
eradicated if this nation has to surive its
health. This is the worst cancer that man
has seen or any society has ever
experienced.

PROF. MADRU DAGRIDAVATE
Unfortunately we recite it like a Gita but
do nothing about it.

MR. SPEAKER : 1 have exhorted
and requested the whole House so many
times thit we should all come together
on this aspect at least because we have
suffered already. Can’t we remembe:
the holocaunst which we faced in 1947 ?
Millions were uprooted and hundreds
and thousands maimed. If ‘we cannot
learn from history, what short of people
we wiil be looked afier in the historical

“futare 7 So, we must rise up to the

occasion as one and then do something
and take a positive stand. Both Houses
should come, make a committee, under-
stand it, make some law, legislate it, do
something positive. That is what the
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time .is ; otherwise there is no fun in
talking and talking. The gap between
talking and doing should be eliminated.
We should do something positive and [
am for it. I exhort you and request all
to rise to the occasion because this is the
cancer. Communalism anl democracy
cannot coexist. We have to do away with
this non-sense. ’

PROF. MADHU I)f}NDAVATE :
Opposition and ruliog party can co-eXist.

MR. SPEAKER ' : Yes, they can
always co-exist. Without that there will
no tdemocracy.

I think you had some discussions with
the Prime Minister also and they were
talking about some legal sort of action.
Why don’t you all come togethet ?

PROF. MADHU DANDAMATE :
I am afraid they are going to bring some
constitutional amendment. I they don’t
bring it, I will be very happy.

MR. SPEAKER : I think the Prime
Minister mcant about the communaalism,
not about terrorism.

SHRI R.S. SPARROW (Jullundur) :
Punjab, Bir, is in a jumble and this august
House in a spccific manner should
consider based on priority by which first
and phasewise—how to do it to smoothen
out the situation that obtains. It has
been an unprecedented nghtmare  of
arson, loot, murder and the fear of the
unknown which Punjab people of all
shndes and officials, high and low, have
been suffering through over a period of
some years. It is something unprece-
dented and it is at the hands of foes, at
the hands of terrorists ~-cum extremists —
cum common-day type or all types of
criminals and this is happening mostly in
the districts of this sensitively-positioned
border State of India. Certain ramifica-
tions —geo-strategical, geo-politicul—can
well be understood by us all.  That is
where Punjab stands and incideatally, Sir,
it is the people who suffer in siry, They
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understand to what type of ordeal they
are goiug through.

Jis tar jone jis tan lage
Sai jane na jane peer paraee

16.47 hrs.
[SHRI SHARAD DIGHE in the Chalr)

It 1s not a question of 'ILAMUL
yakeen'. It is not a question of ‘haq ul
yakeen’. It is a question of "AINUL
vakeen'. You sec the fire burning
somewhere in your knowledge. You
also see with your naked eye that there
is the fire. But, Sir, if you.are inside
the fire sizzling, then you know what the
fire meins. This is what has happened
to my beloved Punjab where everybody
lives—Hindus, Sikhs, Christians, Bodbhis,
Muslims etc.. and traditionally they are
one of the finest type of stock, historically
well known. It is not a question of
being a Hindu or a Sikh but the stock as
a whole. And, in today’s discussion,
whpm would you, Sir blame ? Whom
shall we start bliming ? Shall we start
blaming the Punjab Government, the
Central Government, the opposition
parties, or this very House which has
been discussing the Punjab situation so
many times ? It would not help. It is
no good if I start blaming one or the
other in some kind of & rotation. There
should be no political slant, in so far as
the Punjab situation is concerned ; that is
my request. [t is a national question.
Apropos to that, we have to put our
heads together. 1 am very glad to hear
the suggestion that even if it comes to
bringing certain constitutional amend-
ments, that should be done. But who
has to do that ? This House is supreme.
You discuss it and work out a workable
solution, a solution which is cogent and
correct for the benefit of secular Indja,
for gverybody, for all men women and
children frcm Kanyakumari to Himalayas,
Our sovereignty and unify is very dear
to us. We were able to gain that after
so much struggle and nobody was left
behind in that struggle. Akalis. Sikhs
Hindus and everybody went in 2 ﬂwa-
i y
in that. Everybody was there in that
fight right upto Bengal, Madras,

’
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Kanvakumari and so on. India is our
common property and we have fo iook
after it. That is the most important
question.

The first question that I want to bring
in is how we are going to settle itas a
national consensus. Much has been said
and spoken on thut, but now we have to.
come to the brass tacks. When we have
to come to the brass tacks, we have to
bring round even (hose who do not
agree. Akali leadership represents the
same {ype of kith and kin that I do.

In their mind, I know, they want to
remain secular, they want to serve Mother
India, but with the flow of events, with
pressures, counler pressures, urge for chair
to sit on, and aM types of indoctrination
that has gene round, wrong type of pro-
paganda, certain people have lost their
way and lost their balance. Our duty is
to correct their baluoce. I am very glad
that Prof. Ranga and some other hon.
Members huve suggested that we have 1o
work out a consensus. In so far as the
law and order is concerped, other reali-
ties are concerned, some agreed type of a
solution has to be worked out. 1 must
s.ay that I admire the munper in which the
hon. Prime Minister .- and the Cental
Government has been working in regard to
the Punjab situ tion. You could not have
rushed it; take it fiom me- You may
bave spoiled the whole issue and the "con-
frontation on the border would bave
taken some other shape. That would have
been the.situation, if any hasty action
had been taken.

Our Chief Minister in  Punjab is
putting up a Herculean type of fight. He
has stood his ground. In so far as the
backing of all und sundry is concerned,
even the other Akali groups; 1 can assure
vou that they want to work together and
sort out the issue, My request to them is
to come in the open, put their heads
together and work together. Let them fix
certain priorities and declare that they want
to remain secular, they have nothing to do
with Khalistun. 1 woutd urge and recom-
mend to ike not headed youngesters who
want Khalistan, and who are our kith and
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kin, to see the writting on the wall, throw
away that idea and work for the unity and
integrity of the country. Their idea is not
viable, But I know that we are. Accor-
ding to my Gurus, we are the owners of
India, How could we live in a shell of
seclussion ? Our religion in one of the
finest religions. Sarbat da bhala. We
wish everyone the best. What did our
Gurus do for us? They never gave this
type of hukumnamas ¢o anybody. I am
giving you one example. Guru Gobind
Singh Maharaj—‘Sabu Kalan Sampuran’.
He was in a fix. At Anandapur Saheb,
the enemy was fighting against him. At
that time he was ghereoed by his follo-
wers who differred with him on some

" political, geo-military or military-political

issues. Some of the Sikhs belonging to
my own district Amritsar disagreed with
him and told him that his policies were
wrong. He tried to prevail upon them.with
his one point of view but (hey differred.
Ultimately what had happeaded ? They said
that they were not’ going to be with him
and a ‘bidawa’ was writtea out and signed,
They told him that they were not going
to be with him any more as Sikhs and
they went away. Would you believe it ?
Gura Gobind Singh Maharaj did not
make even one of them a Tankhaiya,
Ultimalely, they came back to the fold as
friends with goodw.!l and they were agiin
Sikhs and they were all working together
again,

So, political motives should not sway
anybody to dub any person as 2 man who
has to be excommunicated and S0 on and
so forth. This is my humble submission
and they can think over it with this liig-
torical perspective. Sir, I can speak
about it for a long time but [ know that
I should not take much time and [
honour your policy. At some other time
I will suggest certain things to you,

. Today, I wish to say that . the House
Is supreme and that it belongs to all of
us. This particular problem which is
facing us in Puanjab should be solved
u[.ld we should all work together for it
without any political slant. Then only we
can find out correct solutions and it 'wi!I
help not only the Punjab but it will hav
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its desired effect on other parts of Iadia

too, With these words, I thank you.

SHR1 BHOLANATH SEN (Calcut?a
Scuth) : Sir, wherever there is trouble in
the Punjab, we in Bengal beccne very
emotional. When we werce children we
read a pcem written by Gurude;v Tagore
about the suffering of the Sikhs «t the
hands of the rulers who professed a
different faith. When we were very young
and when we were in school, we heard
about the Jalianwala Bagh massacre and
Gurudevy Tagore’s giving up his knight-
hood in protest, :

The other day when 1 went to Port
Blair 1 saw the €ellular Jai where I found
that the largest number of people incar-
cerated were from Bengal and Punjab.
When we think of dur Indepcndence, we
cannot but think of those train loads of
dead bodies which came from Lahore to
Delthi and we cannot .but ' think of those
men and their sufferings. And all that
suffering wus because of religion. We have
had the same fute in Bengul. Bengal was
partitioned and Punjab was pdrtitioned.
Because of religion and because of com-
mupalism millions were killed in these
two States and India emerged as a trun-
cated free India. Our relatives were in
both the States and 50 also theirs. They
must have suffered a lot and there is no
doubt about it. It is al because of

religion. But still, how can religion
again come into the body politic of
India ? It really beats me, I have

seen the first statue of WNetaji Subhash
Pose in Amritsar befoie a statue was
built in Calcuita. Netaji  Subhash
Chandra Bose was nhot a - believer in
communalism. He was & secular man.
People who gave life with him, people
who fought with him for Independence of
India, they were all under the leader, who
was a secular man and that is Netaji
Subhush Chandra Bose.

Today, suddenly, the whole thing has
changed. How is it that retgion has
become a point around which the politics
must go like a satellite ? 1 am tremend-
ously intrigued by hearing this Panthic
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Commuttee who said, they will decide whe
will be the Chief Minister ;: who will be
the Minister, who will rule under the
Constitution of India. It is a very-very
peculiar thing. It is contrary tc the cons-
titution in very aspcct. It is a Democratic

. Republic. It is a Secular Democratic

Republic. How can a religious body say
that in the matter of politics, I will rule,
that is to say, have a dyarchy in Punjab ?
There is no place for Dyarchy under the
Indian Constitution. We gave the Cons-
titution to ourselves, not merely we, but
our forefathers, who believed in Secula-
rism; who believed in Hinduism ; who
believed in Islam. We had incorporated
during our former Prime Minister Mrs.
Indira Gandhi's time, Article 51 (a). It
was said, amongst other things that :

“It shall be the duty of every
citizen of India to promote har-
mony und the sprit of common
brotherhood amongst all the
pcople of India transcending
religious, linguistic and regional or
sectional diversities to renounce
practices, denogatory to dignity.”

This was there in the constitution.
Immediatly, after the constitution, when °
the Representation of the people ; Act
came, wherein if a person is elected, his
election could have been set aside by the
Court, if during the Election, he had taken
recourse to communal ideas., The elec-
tions have been set aside from the time of
Mr. Chagla’s elections and others,

In spite of that, today, how could it
corne up, that is, somebody with extra
constitutional source of power will Adecide
how the constitution should be work out ?
The voters who voted Mr. Barnala and
his Party, were they all only Sikhs 7 They
were not. There were other also. The
people  who have voted and who have
been voting to the opposition, they were
also Sikhs. The voters included Sikhs as
well as non-sikhs, say for example
Muslims and all types of people who ivé
in India. Everyone has one vote, Every
adult person has one vole, who have
cumpleted 21 years of age, irrespective of
his religion in a Republic like
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outs a man has o right to vote, i he has
reached the minimum age of 21 years.
How can he be diciated 7 How can it be
a Republic, if an extra constitutional
religions source of power go and decide
who wi'l rule aid who will be the Chief
Minister ? How is it a Republic ? How is
it democratic ? If those who are not amen-
abie to elections sit in the source of
power, then haw can you cull it as demo-
cratic and secular ? If they dccide that a
person must be Amtitdhari in order to be
an executive member or office bearer and
they. will decide which one of the
Amritdharls or members will rule the
State, how is it democratic 7 The whole
concept of communalism, irrespective of
whether it is 5Sikh or Hindu or Muslim
and all that, is contrary to the constitu-
tion. We do not need a law for that.
We do not need to amend the Constitu-
tion. But we need to make a law and a
.time has come when unanimously a faw
should be passed whereby lhese religious
bodics should not be allowed to interfere
in the constitutional affairs, which is a
Republic, consisting of people of different
religions, different classes and different
lapguages. In a country like ours, it is
necessary, necessary in the interest of all
pceople, necessary in the interest of people
living in peace, whereby these religious
bodies should not be allowed to interfere
in the constitutional affairs. Otherwise,
what wiil happen ? Even the other day
the.e were riots. The'rlots did crop up.
Why ? It will crop up and eat up the body
politic of India, peace of India. Why
should these eneriies of the Republic be
allowed to function legally 7 Well ;  the
law can be made, If it cannot be made,
the Constitution may be amended. To

my mind, it is noi necessary to amend the °

Constitution. A law is good enough ;
an ordinary legislation is enough.

a

The Minister has talked about a code
of conduct. Why not have a code of
copduct cutting ccross all religions, all
languages ? Here, we »it at the headquar-
ters of India : we should make a law
whereby it will not hurt anybody’s reli-
gious feclings, but it will make it possi-
ble for everyone to have faith in the other
irrespective of religious differences.
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We are thinking of national integration,
but these sources of religion, these orga-
nizations of religion, thesc organizatioas
where religion is important, they are
trying to have disiotegration as their
objective. They are trying to achieve
disintegrittion ; we are trying for national
intcgration. That i why secessionist
movements have started. These are all
faken tog:=ther, Secessionism and com-
munalism go hand in hand. They do not
go hand in hand with democratic, republi-
can thoughts and secularism.

17.06 hrs.
[MR. DEPUTY SPEAKER in the Chairl

My other point is about the 70,000
acres. [ think the time has come when
one should say that even if adrhinistra-
tively it goes to the State of Haryana,
people remain’ Indians ; and they have a
right to livgq anywhere they like.

Are not hundreds and thousands of
Sikbs living 1n West Bengal ? Mr. Ramoo-
walia is here. He knows more than
anybody else. We are fighting for Sikh
unity. Are Sikhs not living in the city
of Calcutta ? One of the largest groups of
persons coming from ouatside to Calcutta
are the Sikhs. They talk Bengali. They
are almost Bengalis in every respect. The
food habit is more or less the same, except
that- thcy take a more rich food. Apart
from that, where is the difference ? They
have u turban which we too have during
winter, t0 save our heads. Oth&rwise
what is the difference ? If they can live
there, why can’t Sikhs live with the
Punjabis or with other people, in their
own State? 1 do not understand this.
They do not need to become Amritdharis
in order vo live there. They only have to
have their voice heard.

We had with us, when we were in
power in West Bengal, one Mr. Gyan
Singh Sohanpal. We' did not feel any
difficulty. We were brothers.,  We felt it
that way. He is still an MLA there.
Gyan Singh Sohanpal was a Minister at

~one point of time. We do not find any

difficulty. They did not find any diffi-
culty. How is it that Sikhs find difficuley
in Punjab ? '
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Lastly, it has become necessary today
that the Sikhs be told that there are
Copgressmen, and there are Akalis, and
there are three different Akali groups
there. I agree with Prof. Dandavate :
why then should such a clause be made
compulsory in the Akali Dal’s constitu-
tion, that they must be Amritdharis ?
Why ? '

In tbe olden days, only Britishers could
become members of the law clubs. There
was a figut. Everybody was compelled,
i.e. the organizations were compelled to
take Indians a&lso as members. There
were Indian members, although they were
started only for the Britishers initially.
Why can’t you do that ? Why can’t you
say that anything which smacks of com-
munalism should be banned ?

MR. DEPUTY SPEAKER’: Please
take your seat, Mr., Sen. Now Mr.
Kolandaivelu.

SHRI P. KOLANDAIVELU (Gobi-
. chettipalayam) : First of all, I have to
appreciate the feelings of the people who
gathered at Longowal village on 20th
Febieary in response to a call given by
Mr. Barpala, Lakhs and lakhs of people
garhered there, in order to pledge their
suppost to the Barpala Government.
This is a clear indication showing th:t
Sikhs are not extremists or terrorists.

There is a wrong impression ecven
among the southern people that Sikhs are
ferrorists or extremists. Because of the
gathering in lakhs on 20th February, thuat
wrong impression has been cleared once
and for all.

Next, I have had to congratulate our
Home Minister Shri Buta Singh on an
earlier occassion,

And he drew the attention of Mr.
Barnala himself to the urgency of ensuring
that the democratic institution and the
government established by law should not
be permitted to be undermined by reli-
gious interference ; and the Centre also
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wants that terrorism should be eliminated
country. The Centre made
kaown the firm resolve that it will not
tolerate the machination of communal,
separatist and secessionist elements, no
matter under what .guise they may be
operating. So, these are the clear ind‘-
cations. The Central Government should
come forward in order to eliminate reli-
gion from politics, in order to eliminate
terrorism and extremism from the country.

Here it is a shocking news that the
religious institutions that is the Golden
Temple in Amritsar, being the highest seat
of the Sikhs’ religion, passed under the
control of the extremists. On a rare
occasion, when the Head Priest asked Mr.
Barnala, to obey the Hukam Nama issued
to him, certainly Mr. Barnala appeared
before the Akal Takht and accepted the
punishment awarded by the Head Priest :
even he had gone to the extent of dusting
the shoes for about a week ; and no
Chief Minister has done such a thing so
far in the history of the country, but he
came forward and obliged and obeyed
the orders of Hukam Nama of the Head
Priest. It is not that they made Hukam
Nama under religious sanctty. Byt,
actually, now, in Amritsar Temple itself
religion and politics mingled ; and the
Amriisar Temple become not as a reli-
gious institution but a political party
officc.  That is why this time we have to
rise to the occasion in order to elimipate
religion from politics and in order to elj.
minate terrorism from this couantry,

[Translation)

CH. SUNDER SINGH (Phillaur) : Mr.
Deputy Speaker, Sir, the peuple of Punjab
are fed up with what js happening in that
State. The militants have tuken over the
control of ‘Akal Taxhat’. The people of
Punjab pow want pPeace, Mahatma
Gandhi had said about temples and gury-
The
mosques and gurudwaras in the
country cannot give peace to the people
in the country. I am of the view that it
is nqt a wroog thing if ore follows reli-
gnor} In a proper way. What g religion 7
Religion enjoins upon us to help the poor.

temples,

+
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A true religion does not go against any
religion. 1 think the majority of the
people in India banker after money. They
want to acquire money by any means
whether it is by theft or otherwise. The
extremists, who are engaged in these acti-

vities, also want to earn a few lakhs in

the process. I would give you un example.
When Shri Pratap Singh Kairon was the
Chief Minister, Master Tara Singh resort-
ed to fast into death. The people became
apprehensive as 1o what would happen’in
the event of his death. Shri Kairon said
.that it did not make any differences to
him and in the event of his death, his men
would remove his dead body. That is
why every one was fearful of him., They
should be dealt with an iron head. The
Government should not adopt lenient
policy towards them. I would like to
guote a Hindi couplet :

Seek taanko deejiye jako seekh suhal,
Seekh na deejiye bandra jo baya ka ghar jaye.

It is very difficult to bring them round.
Now, what the Central . Government
should do ? I subscribe to the view that
tbe country can be governed only by the
stick and not by meekness. Today, all
the people are tired of the situation that is
prevailing there. 1 bappened to meet a
rich man. He s8aid that if someone.
killed him then where the matter would t‘>e
reporied. There is no Goven_: nent in
Punjab. God does not live in a_gun_:-
dwara, temple or mosque. He lives in
the heart of those who heip the poor.
Mahatma Gandhi had done gocd for the
people, und the people the woric! over
i)ecame his followers. The persons lgvol-
ved in these activities have no lnngr
streogh. What is religion ? A true reli-
gion does not preach hatred against any

other religion.

(Engiish)

When Yyou know that very men-~
tioning the names of God brings
. tears to your cyes and muke your

hair stand on end you must know -

that you have freed yourself from
the attachment of lust and gold
and obtained God.

‘M.K. Gandhi’
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(Translation}

The thing is that man wants to perpe-
tuate his supremacy,

[English)

Any woik you do is done for your
own benefit, for your own salva-

. tion. God has not fallen into
ditch for you and me to make
him out by building a hospital or
something of the sor. He has
ordered you to work pot in order
to help him but help yourself.
You think that even an ant will
die without your help. Most
arrant blasphemy you cannot help.
Your worship when you give a
morsel of food to dog, you wor-
ship the dog as God, because he
is all and is in all,

‘S. Vivekapand’
\Transtation)

Religion teaches that one should not
bate anyone but the people exploit in the
name of religion. When all the people
will become educated, no one will be able
to exploit them in the name of religion.
At present, the people are being misled in
the name of religion.

[English)

All expansion is life, all coatrae-
tion is death, All love is expan-
sion, all selfishness is contraction.
He who Iloves lives, he who is
selfish is dying. Therefore, love
for loves suke, because it is the
only law of life. '

‘S. Vivekanand'
(Translation)

The priests in gurudwaras and maosques
do nothing except eating. They get food
without muaking any effort but God rests
in those persons who toil to earn thejr
livelihood. God does not live in thosé
persons who do vothing but give sermons
in the morning and cvening. Actually
they have no religion.
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Therefore, in my opinion, religion is

very importart and one should adhere O

it, but what is going oo in the world is
not religion. The wuneducaied persoos
lower the importance of religion by their
acts though religion is a good thing in
itseif,

One day I met the followers of Radha- .

swami sect. They say that one should
always recite the name of God. It made
me laugh at them, I asked whcther God
was so greedy that he wanted every one
not to do anything but to recite his
name. 1 told them that God wants much
more than this form from his devotees.

(English)

“‘When you know that very men-
tioning of the name of God brings
tears to your eyes and makes
your hair stand on énd, you must
know that you have free yvurself
from the attachment of lust and
fold and obtained God.”

(Translation]

This is precisely where God can be
found. One can find God in duing work
and not in a temple. We should know
our true religion, but instead of paying
attention towards it, we indulge in other
activities,

With these words, I convey my thanks
to you.

[English)

. SHRI DINESH GOSWAMI (Guwa-
hatij : Punjab blceds today and with
Punjab nation bloods. Punjab has thrown
a challenge not only to the foundation of
democtacy in this couniry, not only to
our seccular character, not only to the
unity and integrity of this country, but, I
betieve, above ull, to the individuality of
the nation, India has an individuality and
individuality is that in India we abhot
violence. But whuat has happened in
Pupjab has shown as if a gradual de-
humanijsation has started in this country.
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" but when peaple read the newspipers in

the morning and see that four, five or six
people are killed in Punjab not a ripple is
caused in the conscience of persons. I
have heard persons saying that only five
people have been killed in Punj.b a8 if ~
prthing has happened. This is an extre-
mely dangerous irend which we must all
arrest.

There have been some positive features
about which my previous speakers have
already mentioned. Onc his been the
very strong and determined stand that Mr.
Barnala has taken. I myself along with
some leaders of the opposition had a
meeting with Mr. Barnala only a few days
back and he told us categorically that the
Akali Party had taken the position that
religion and politics could pot go together;
there must be a dividing line between the
religion and politics. 1 have gone through
the resolution passed at the Convention
of Sikhs held at the Village Longowal
on February 20, 1987. But I find that
there has been no reference to this aspect
of the matter which Mr. Barnala has very
categorically statcd before us. May be
Mr. Barnala has.his own compulsions and
we must appreeiate it. He cannot take the
stand diverse from the stand which he has
taken so long. We cannot expect him to
cross the ocean by one jump. 'Secondly,
his compulsion also is to take the Sikh
masscs along with him. If he does some-
thing by which he is isolated from the

- Sikh masses even though his stand may

be a glorious stand, I do not think he will
achieve the political objective. That is
why, in spite of the fact that Mr.
Barnsla has taken a very strong stand
against the Akal Takht, he has shown his
respect to the Akal Takht, because, we
know of the respect of Akal Takht has
been generated in the minds of the Sikh
people over centuries and you cannot
expect that respect to be challenged just
in a moment even though the situation
might demand it. I believe, hope and
expcct that Mr. Ramoowalia and his party
will take this stand to the logical conclu-
sion and wiil be able to state at some
point of time that religion should not
have aby part in politics neither politicians



421 Dis, on the s1. made
by Minister of

should try to influence religlon because
that has happened in both the ways.
The religious persons have tried to influ-
ence politicians and politics and for the
suke of poiitical interests, we have also
tried to influence religion. Let us all keep
apart from it. The fact remains that
let us not blame only Akali party for
mixing religion with politics. If we look
into the forty years of our exislence,
probably all the political partics of th:s
country at one point of time or the other,
have compromised on the question of
religion and politics because ot the com-
rulsions of votes. We huve passed Bills
here which we should not have passed.
There are alliances of different politigal
parties which we kanow are communal
parties, which in one State we call
communal but in anuther State we do
not call communal, and~ we call them
secular. Therefore, when we talk in terms
of scparating politics from religion, we
must all atand together and have a con-
cected and conscious stand and fnust say ;
come what may, in the democratic polity
even if we luse, let us take this stand for
the sake of this country.

I slso take a point wh:ch Mr.
Kolandaivelu has stated that lct us at no
point of time try to mnterpret the happe-
nings in Punjab as conflict between t?:e
Sikhs und the Hindus. It is nota conflict
between the Sikhs and the Hindus, it is
a conflict between the nationlist forces and
those forces which do not believe in the
integrity of the nation, itis a ‘conﬁif:t
between those forces which believe in
democratic polity and those forces which
do not believe in democratic polity_v. I
believe that the only solutjon ligs in a
political solution. A military 'so!utaon or
a solution of law =nd order wall. not be a
proper answer. 1am not saying for a
moment that law and crder machinery
should not be geared up to fight the ex-
tremits but merely by law and or_dcr
machinery we cannot fight the extremists,
por by legal measures we can. You can
go on amending the constitution and all
laws but that will not give pny answer tf)
the happenings i1 Pupnjab. That aflswer‘!s
not so simpie. The Government, in  spite
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of total opposition by the Opposition
parties, did pass a Resolution wunder
Article 249 saying that they will have a
security belt and thereby the will fight
extremism. But no action has been taken
thereby. Only the power has been taken
away from the States. The Government
passed the law taking all the powers but
the rules were pot framed for eighteen
months. " Even till today, rules have not
been framed regarding some of the very
salient features of this Act. Law or law
and order sglutions go only to some
extent.

I believe that on the political front, two
things must bg done. One is that the
terrorists must be isolated. The extre-
mists must be isolated. When I read in the
newspapers that the terrorist, after killing
petrsons, escaped by going in a tractor,
the obvious conclusion is that somebody
in th: nearby viillage has given them
shelter, otherwise how can they cscape ?
That means the villagers, for one r:ason
or the other, have some support for tham.
I am not one who will be prepared to
oclieve that the people of Punjab are anti-
pational or that they do not have peace
in their heart. The people of Punjab by
the facts of history, have proved their
commitment to the nation and, therefore,
we must be able to educate the villagers
that the cause for which the extremists -
are fighting, the’ methods th:t they have
undertaken arc not such which will either
help the Punjab or will help the country.

I also believe, and 1 entirely agree with
Prof. Ranga, that there must be a spirit
of concilliation for different groups. I am
not prepared to accept, to example, that
Mr. Badal is ao anti-national or Mr.
Amiendra Singh is an anti-national, Mr
Amrendra Singh has been a member of
the ruling party. They bave fallen apart.
I ama not prepared to accept that Mr.
Shaminder Siogh is aa anti-pational. I
believe that Mr. Shamioder Singh is as
pationa! as Mr. Ramoowalia, and if they
remain separate, Punjab will suffer, India
will suffer. Therefore, all efforts must be
made by them and also by us and all
othels to bring them together because
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when we will be able to bring everybody
together, only then we will be able to
jsolated the extremists.

A very good effer was made by the
Prime Minister. Mr. Shaminder Singh,
while the Opposition leaders met the
Prime Minister, told us that the interpre-
1ation of the huk-anama that has‘come in
the Press and the public, is not the
correct interpretation, that the hukmnama
never asked either Mr. Surjeet Singh
Barnala or his MLAs to resign. They
were asked only to resign from the Pary
posts. The Prime Minister offered in his
grace that if the Hukmnam.a has not been
properiy interpreted in the _Prcss or in
public, he was prepared to give tt.w TV
to both the Akali factions to explain their
own position, provided, “of course, botp
the factions are prapared to express their
loyalty to the unity and integrity ‘of this
country. Therefore, the ball is in the
court of Shri Suminder Singh. 1 hope he
will accept it and will go to the media and
tell us actually what is the re W inter-
pretation of the Hukamnama. If it is not
properly interpreted, let us know.tl?e re.al
interpretation.  There are mis-givings in
our mind also.  Let us remove it.

I am n»>t going to syeak about the
Accord. I have quirrelled with Shri Buta
. Singh about Assim Accord and also
Panjib Accord. Both the accords have
not beea implemented. [ have got a
point to maike about ths Jodnwpur detz-

nues.

I come to Jodhpur detenues. [ am
against violence. But as Iam opposed
to individual violence, T am opposed to
State violence. The state violence is the
worst kind of violence You in the case of
Jodhpur Jail amended the statute to the
extent that the detenus shall have to
prove their imhocence. The law in our
couitry is that the prosecution has to
prove beyond a reasonible doubt that the
person 8 guilty. The law was amended
to the extent that the detenu was asked
to prove his innocence. Even after the
{aw has beea ameaded, vou have.not been
able to find out a case. Even aftec the
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law is amended, if a case cannot be made
against these persons, what right have you
got to detain them for the last 2} years.
I believe that the detention of the detenus
is a blot on the democratic structure of
our country, [f happening and killings
in Punjib js a challenge to democracy, the
detention for years together witho it trial
is equally a challenge to the democratic
foundation of our country. We have been
told by Shri Barnala that most of the
de'enus were workers of Shri Longowal.
They werc security persons of Shri
Longowal. At this moment of history if
we cannot trust Birnlaji, [ du not know
whom we can trust so far as Punjib is
concerned.
&

We all applauded yesterday when the
President made a 'reference to Barnalaji.
What does this applaud mean ? It means
that we have confidence in him. Is it in
these matters which suit the Cengral
Government but not in those matters .
which do’ not suit the Central Govern-
ment ? We have got .confidence in him.
Shri Barnuala has stated very clearly ‘I
want political strengh by implemeatation
of the Punrjab accord and by release of
these detenus’’, This will give him

-strength to fight terrorists and the extre-

mists. Kindly give tais political strength
to Shri 31 nala.

Our Party Assam Ganaparishad is not
involved in Punjib Politics. ~We cannot
do much ian Pugjab. Even then we are
prepared to go to Punjab to make our -
presence felt—that in the case of fight
against unity and integrity of this country
all the political parties of this country
whether naftooal or regional, all stand
together to meet the challenge and we
have accepted that challenge. Therefore,
[ would submit that let us strengthen the
hand of Shri Barnala, more politically
also if he requires any help in the law anqg -
order situation. But if we do not do
that, I dou not think we are doing justice
to his case.

I am thankful to you for giving me
this opportunity.



425 Dis. on the St. made
by _Minisler of

(Translution)

SHRI VIRDHI CHANDER JAIN
(Burmer) : Mr. Deputy Speaker, Sir, we
are discussing Lhe law and order situation
in Punjab. In fact, Punjab is a chalienge
1o the country’s unity and integrity. The
extremists and the terrorists have killed a
large number of jnnocent persons in
Punj :b but even then the communal har-
mony among the Hindus, the Sikhs and
the Christinns did not get vitiated. Such
a thinking among the people shows that

the people are oot prepaied to yield

before teirorism. We all, including our
Prime Minister, praise Sh.ri Barnala for
the bo!d step he has taken in the frce of
‘Hukumn:mau’ issted by the Head Priest
to toople his Government, Shri Baranala
had mentioned about the detenus in
Jodhpur jail during his talks with the
Prime Minister. A number of Opposition
Members have also spoken about this
issue. Their cases should be screened and
the innocent wersons should be released
while the culprits should be prosecuted.
The law stands o¢n this principle and
action shon}d be tak¢n in accordance with
this principle.

Another issue is that the Punjab Accord
is not being implemented. Qur Prime
Minister has
earlier that it is pot being implemented.
Who is respoasible for this ? 1t is the

Barnala Government which is not imple-

menting it. When ihe fssue pertaini:g to
70 thousund acres of land has been sct-
tled then what is the hitch before the
Barnala Government in scttling the ques-
tion of Chandigath ? But they are silent
on this matter. Thcy are not willing to
settle this issue. The report of the Eradi
Commission will be out very soon.
Haryana, Punjab as wel as the Centre
have agreed to u.bide by it. Now the point
is that all the political parties and the
leaders shou'd abide by the report of the
Eradi Commission in to:o. This should
not happen that they implement one con-
dition of the reroit and flout the other.
This way the Accord cannot be implemen-
fed fully, The step taken in regard to
the action plan is very praise worthy.
There is need to implement the action

also categorically stated
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plan. The leaders of all the parties, their
supporters and other volunteer - organisa-
tions should launch a campaign to creale
an atmosphere which may be conductive
to socialism and also against the com-
muna! forces, so that Punjab could be
saved from the dreadful violence prevail-
ing there,

Our Hon, Prime Minister has said
clearly that this problem cannot be solved
by using military force. In a democracy,
such problems cannot be solved through
military ; they can only bce solved through
mutual talks. As proposed by our Hon.
Prime Minister, the United Akali Dal
and the Badal Group should clarify their
actual stand by going on the telcvision.

SHRI SHAMINDER SINGH (Farid-
kot) : Send TV to jail.

SHRI VIRDHI CHANDER JAIN :»
If other leaders agree to it, they can be
released from jail also. What I mean to
say is that they should make their stund
clear. If they are against violence, if
they do net want to disindegrate the coun-
try and are pot in favour of Khalistan,
they should come forward (o solve this
problem through mutual talks. Our Hon.
Prime Minister has solved the Mizoram
problem and peace has been restored in
Assam also, These accords have even
caused loss to our party but we have not
allowed any damage (o be done to the
country. Same thing has happened in
Punjab also where our party lost its rule.
Our Prime Minister is- a large-hearicd
person and he wants to preserve the unity
and integrity of the country even at the
cost of his party’s interests. [ hope the
Hon. Prime Minister and the Home
Minister will take concrete s'eps to con-
trol the situation in Punjab and will solve
this problem. That is all I want to say.

*SHRI CHARANIJIT SINGH WALIA
(Patiala) : Mr. Speaker, Sir, the Punjab
problem has been discussed in this House
a number of times and hon. members have
expresed their views on it. But still it is
begging solution because this problem in
fact is the creation of the Central Govt.
or Delhi Govt. Had it not been their

*The speech was originally delivered in Punjabi.
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creation perhaps its solu'ion would have
been found by now. Punjab is being sub-
jected to discrimination gver s.nce the

‘country became independent. When States

were carved out on linguistic basis, Punjab
got the Punjibi Subha on the basis of
language after a grim stuggle. In Inda,
Punjab State is the first example when the
capital city was not given to the State.
On the other hand a condition was im-
poscd that if the captal was given to
Punjab, then some ar a will have to be
given to Haryana in return. This by
itsclf is a glar'ng discrimination. Similarly
even in the case of water, all the nutional
and international laws were totally
ignored. All the laws were put on the
sheif. On the contrary in Punjab the
Sikhs are held in suspicion. If the Sikhs
pad wanted to be separated from India,
then before independence, the British had
given lot of instigution and also made an
offer for a separate Sikh home land. But
the Sikhs h:ve always thought that India
is their countiy and I can say with a
sense of pride that they have mude the
greatest sacrifices for the freedorn of the
country, they have made these sacrifices
not only for attain'ng independence but
also for preserving it. They have made
sacrifices for kceping in tact the unity and
integrity «f the country whether it was the
war of 1962, 1965 or 1970. During emer-
gency, Akali Dul struggled the max'mum
to safeguard the democracy. I hive men-
tioned all these facts because it is said
that the sikhs or Akalis or those who are
known as dissidents should explain to the
people of India whether they believe in
the unity or integrity of the country or
pot, Muiny a time it Rus been clarified
aboundantly by the responsible leaders of
Akali Dal, our President and Prof,
Darshan Singh, new Jathedar, Akal
Takhat that we will not do anything that
is against the unity and integrity of India.
We respect the unity of India. When our
leaders and our President accept this
position, I do not know whether you
want us to write it down on Stamp paper.
On the country the Govt. is tryirg to
discredit the sikhs by painting them as
exteremists and terrorists, The entire
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Govt, media whether it s TV  Radio or
Press, is paying an ugly role in giving a
bad name to the sikhs in India,

Secondly T come to the question of Kha-
listan. I want to ask the Home Minister,
who is p-eseni here and also th:t august
House whether Mr. Badal of Akili Dal
now or Simranjit Singh Mann,; who is the
President of our Akuli Dal have ever
asked for Khalistan or whether aoy other
leader of Aka'!i DDal has demanded it, or
whether the Akali Dal has even passed
any resolution to this eflect. If pobody
has been made any such demaud, then I
do not know why you ask this question
again and again--and ip what way you
want us to clarify it. Shri  Simranjit
Singh Mapn, had recently contested the
election to Rajya Sabha. All of us who
are the members of the House have come
through election. We have contested
these elections because we have faith in
the copnstitution., The Howme Minister,
the Prime M nister, Simranjit Singh Mann
and a!l of us have taken the si.me oath,
We have contested the elections because
we have confidence in the unity end inte-
grity of India and faith in the country‘s
Constitution. It is therefoie great injustice

to the sikhs as well as the Akali Dal
when it is said that they should prove
their credentials and  bonafides. On the

conirary, we have always had coinplete
faith in the unity and the Constitution of
the country. I waat to say that we are
being cornerned, we are being pushed to
the wall.  Such things are being attributed
to us which have never been desired by
sikh Qum, or Akali Dul. The Guvein-
ment must check this dangerous tread.

For the list 5 or 6 years Akali Dal has
been carrying on a very peaceful strugg e
on Anandpur Sahib resolution. A big
controvery has been raised on our Apand-
pur Sahib resclution, It has been pros
pagated rmongst 1he people that it is a
scessionist document where as this
resolution only seeks o give a pactical
shape to the federa! structure in india.
The States should be given more powers.
CPM, CPIl, Telugu Desam, AlLMAK,
DMK also ask for these " powers, when,
they ask for thesec powers, they are not
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called soparatists. Why are only we
dubbed as separatists. 15 it only becauses
we are a minorily and you are - trying to
corper us. In fact youa should try to win
the coaflidence of the minorities.

. When it comcs to the question of
terrorism, 1 would like td say that we also
opposc violence in Punjab. Our opinion
is and the people in Punjab also think
and observe that it is the State which is
indulging in viclence. State terrorism has
given birth 1o extremism and it all started
with Operation Biue Star. As Mr. Bhatia
stated you should tiy to uaderstand the
sikh psyche. We are opposed to terrorism
and extremiism. The Government should
stop State terrorism as suggested by Shri
Goswami because such terrorism gives rise
10 extremism. There should be no fake
encounters. It is the duty of the Govern-
ment to ensure that the laws are imple.
mented and respected by the citizens. If
persons are arrested and killed without
prosecution or court cases, it will jead to
a sease of revolt a.d resentment in the
people. The Governmenl should stop
this policy and persuade the people
affectionately and win their confidence.
By putting the pcople in jails no problems
can be solved and pe.ce cannot be restor-
ed in Punjab, All the lcaders, whether
he. is Badal or Simranj.t Singh Mann or
the youth should be given general amnesty.
They should be released. Instead of
using foice or violence a national debate
and dialogue should start so that this
problem can be solved.

As regards illegal deteatioas, Jodhpur
detenus have been in jail for more than
2}  years without any legal action.
Simranjit Singh Mann is in jail. Demo-
cracy has been strungulated. As Home
Minister stated on 30.h November events
took a turn; democratic elections were
held for SGPC in which Badal laction
came out victorious, Instead of tuking
them inlo confidence and taking to them
to find a solution to Punjab problem they
were arrested just sfter half a day and put
in the jail. The Central Government
has started confrontstion aad interference
in the religious affairs of Pu@@ab and sikh
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community., This should be stopped.
Shri Barnala himself admits that Akal
Takhat is supreme und he is prepared to
obey it. So far as thc tradtions and
conventions of the sikhs are concerned
over since Akali Dal came into being in
1920, I would like to infoim the lHouse
that the congregMtion. which was convehed
in 1920 was convencd by the Ak.l Taukhat
jathedar. All the refigious morchas
which were organised before independence,'
whethec It was the Jaito Morcha o1 Guru
Ka morchu, they wecre all supported by
the Indian National Congress, even though
they were reiigious morchas. It has been
the tradition of the Akali Dal and sikhs
that relig on and politics go hanJ in hand.
Ever s.nce the inception of Khalsa, ever
since the origin of Miri Piri (in Har-
mander Sahib we h.ve Nishan Sahibs of
Miri Piri of Shri Guru Har Gobind Sahib)
ever since the origin of sikh religion and
religion and politics have
existed s:de by side. All the morchas
before indepenljence were organised on
this very basis and the leaders of the
Indian National Congress to.k part in
them and supported them. Jawaharlal
Nehru was arrested during the Jaito
morcha and wus lodged in Nabba jail.

Now if it is expacied that those tradi-
tions should be flouted, and authority of
the Akal Takhat is chal enged and Shri
Barnala is made to challenge it, this would
not be a healthy trend. I will appeal
that the Central Government should not
stand on prestige or look to it with
narrow political interest. It should instead
arrange a round tuble coofereace and
invite the youth, the detenus, political
leaders of all political shades for discus-
sions. We do pot say who should be
included or who should be cxcluced.
Every body should be invited for talks.
We should try to know what the problem
is. Only then it can be solved. 1 think
this problem has been created by the
Central Government., I appeal to the
Central Government, the Home Minister
and the Priue Minis:er to sclve this prob-
lemi’so that it does not reach a dangerous
st:ge and cause seiious harm to the
oatign. With this appeal I assure that
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my party will give full suppoit and coope-
ration to find a any seolution to the
problem. ’

17.54 hrs.
JAMR. SPEAKER in the Chair)

SyIRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Deputy Speaker,
Sir, 1 thank all the hon. Members of the
House for extending thcir full support to
the Shiromuni Akali Dal which under the
leadership of Sardar Surjeet Singh Barnala,
is whote-heartedly ~working for mutual
goodwill among the people in spite of «
diversity of religious and thoughts.

In thc beginning of his statement, the
hon. Home Minister has said :

[Eng"h'.vh]

‘““No praise is too high for the
people of Punjab belonging to all
the faiths who have continued to
express tneir solidarity and their
belief in secular ideals.”

-

[Translation)

T think it a great tribute 1o the peo.le
of Punjab. This big problem and big
challange is being tackled- with the help
of the entire country. Now we have
reached the pomnt where we have to
think ubout our next step.

I shall not take much time. But I
would definitely say that we have to take
certain things very setiously and with
firm dclermination in order to forge
ahead. Terrorism has been condemned
and jt is being fought back strongly.
There are only a few people among Sikhs
who are involved in terrorist activities.
Perhaps, the House will be surprised to
konow that the Hindu Shiv Sena Activists
are also not lagging behind in the matter.
They take out many processions and
deliver inflammatory speeches. A number
of .activists of Hindu Shiv Sena have
been caught bearing artificial beards.
When their artificial beard was pulled, it
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came Off, Tocfay, they are alse looting
the Banks and arc indulging in other
illcgal activitics. Theretore, Mr. Speaker,
Sir, I would say that I all should oppose
it.

I would like to clurify three or four
points to which we have to pay more
attention. The Sikh brotheis who huve
been living outside Punjab for the last 50
to 100 ye.rs have become a respected
section cf thot socicty. They have con-
tributed a lot to the nation, to the
society and to the State concerned. Now
at some pluces, such feelings ure being
fanned as are causing trouble to the sikhs
living there. I agre: that all ure pot in
trouble, but some people are facing diffi-
culties. 1 regret that some Hindu brothers,
who came from Purjub, told such stories
as excited the peop.e. Similarly, some
Sikh brothers who have since gone to
Punjab from here are the victims of
injustice done by some collector or some
other low ranked official or they did not
get justice in a quarrel between (wo
ncighbours. The hon, Home Minister
should pay atteniion towards it and if
such a thing happens anywhere, it should
be dealt with firmly.

As has been said by Shri Dinesh
Goswami, we should trust Shri Barnala
and trust every word uttered by him in
regard to the sacred Akal Takht. Asa
Member of the House, I would request
my fellow Members that we should not
utter a single word of disrcspeet about
the supremacy and highness of the
sacred Akal Takht. So far as the
misuse of the Akal Takht is concerned,
we are ahead of others in opposing it,
but the supremacy of the Akul Takht has

to be maitained.

Another thing that T would like to say
is that the Punjab problem has become a
national problem, because foreign forces
are also at work there. You combine
both the things 1together. T am nota
poet but Sardar Buta Singh is a very good
poet because he was a  teacher and pro-
fessor of Punjabi, There are two tlings in
it—religion and atmosphere. You reverse
both these thggss. You will say how ?
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Today, an atmosphere of faith among the
pcople of Punjab bas been created. Some
sikh employees of the Central Secretariat
met me and Shri Madbu Dandavate and
told that...

PROF MADHU DANDAVATE : Do
not reveal their names lest they should
lose their jobs. >

'SHRI BALWANT SINGH RAMOO-
WALIA ;: You have said a good thing.
They told me that the stand taken by
Shri Barnala on the unity and integrity of
the country had completely changed the
atmosphere agd their fellow employees
who used to make fun of them, had
stopped doing so. They have realised
now that except a handful of people,
crores of people think about tne npation
and national unity. Such an atmosphere
. of trust has bcen created.

18.00 hrs.

So, we have 10 further strengthen it
ind the wrong notion among the Sikhs
have (o be dispclled, Some propoganda,
some incidents and some rcalities have
crcaied this notion among the Sikhs that
they do not get full justice and if they get
it, it is only afier a great deal of sacri-
fices. For example, four commissions
were constituted,  ie,, Mathew Commis-
sion, Venkatramaiah Commission, Desai
Panel and Rangapnath Misra Commission.
The people of the country might be
salisfied with these technicalities but the
‘Sikh-Psyche’, ss has been said by Shri
R. L. Bhalia, or the people of Punjab
are not satisfied. As has been said by
Shri Madhu Dandavate, the Commissions’
reports have presented the facts in such a
manpoer that they have been disheartened
because the reality is totally different. They
feel that justice has not been done to
them. Therefore, you should not streng-
then this notion that the poials coatained
in the written Punjab Accord are being
referred to the Commission after changing
their terms of references. Nothing should
be done at the cost of the nation and at
the cost of national unity. You should
not go even a single word beyond the
terms of references mentioned in the
Accord, If you do it and take apy

in Punfab

d_ecision, it will not only be illegal but will
also have dire consequences,

In this regard, one more impoitant
point that I would like to mention is
that you should take up this matter at
diplomatic level with Pakist.un, Canada,
U.S.A.-and Biitain from where terrorists
are gelling suppourt, We have to stop
such forcign aid to them. It is the duly
of the Government of India to check it.
If the matter comes up again and again,
it is ooly the responsibility of the Cent:al
Government to curb it has been sanid by
Shri Madhu Dandavate.

PROF. MADHU DANDAVATE : At
present talks arc going on at the cricket
level.

SHRI BALWANT SINGH RAMOO-
WALIA : I weuld also like to say that a
propoganda campaign has been starled
against Shri Barnala. So, you can ask
Shri Barnala as to wbat he needs.
Yesterday, there was a meeting at the
residence of Shri LK, Gujral, a well
known figure of the country, which was
attended by some 20 to 25 big personali-
ties, like retired Generals, Air Marshals,
Cabinet-Secretary, etc., who all bad a con-
cern for the country. They suggesied that
é‘e sequence should be changed. At
present political support is the first
requircment in Punjab and thereafier con«
ferences, conventions, rallies and mass-
moblisation could follow. I feel you can
ask Shri Barnala as to what he requires
at this juncture.

As regards Jodbpur detenus, the hon.
Home Minister can not find even a single
person who opposes their release. The
Congress party agrees to it apd so does
the entire nation. So, what is the difficulty
in releasing them ? There are 266 Army
deserters. They have suffered three year's
of imprisonment. After taking into
account remission of one year, only six
months imprisonment is left. They should
also be released. It will create a fuvoura-
ble atmosphere in the country.

1o order to strenglhen the hand of Shri
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Barnala, you should extend your full
support to him in letter and spirit on
Chuandigara and other issucs. I would
like to assure the nation oncc again that

Shiromani Akuali Dal under the leadersh'p |

of Sardar Susjit Singh Barpala  will
continue to march forward on the pith

shown by late Sant Longowal to work for

sirengthening the age-old traditions,
" mutual goodwill and fraternity, Atmos-
phere of love, seculatism, unity and
integrity of the couniry and we shall
continue to dedicate overselves to the path
shown by Guru Nanak Dev and the Sikh
tenets to make India a stroig nation.

TH{E MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : Mr. Speaker, .Sir,
first of all, I am thankful to the hon.
Members who have given scrious thoght
to the situation prevailing in Punjub on the
very first day of the sessions in the Houses.
I would suay first day because formaly the
busiiness of the House has start d only
to day; yesterday we had only a ceremony.

All the hon. Menibers who participated
in this debate have expiessed their views
seriously and full responsibility. I toc
have tr ed sincerely to present the 2ctual

. siturtion prevailing in Punjab, through s
statement, be¢fore the House. So that 1!
the interest of Punj:b as well 25 the
country, the House can discuss this issue
with ‘much npecded attention. Most of
thie speeches of the hon. Members in the
House today were directed at restoration
of peace, unity and love in Purjab.
Some points were also raised. Before 1
reply to the points raised by the hon.

Members, T would like to express my

gratitude to you for your guidance to the
House a3 well as to the nation that
communal thinking and religious funda-
mentalism pose a great danger and a
chullenge 1o the democracy, unity and
sovereignty of the country. This challenge
may come from any of the religions, but
to bus posed a danger (0 our unity and
to “the very existence of our country,
Some hon. leaders from the Opposition
have also expréssed hzir views in this
regatd. I would like to mention in this
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auygust House that some days ago, the
Hon. Prime M'nister he!d talks with the
Opposition leaders, during which a
comprehensive programme was chalked
out to. improve the situation in Punjab,
He himse!lf mentioned this point, on
which we reccived your guidance today,
He also wunts that an open seaqunar at
the national level should be organised to
evaluate thr situction so that we could
collectively say that in the name of
religion and communily, our communal
thinking is causing damage to unity of
our country. Many opposition leaders
agreed . to the provosal of the Hon,
Prime Minister as to how *eligion could
be saperated from politics and today you
have -also gu‘ded us in that diiection.
I hope the dialogue with rhe Opjos tion
leaders would continue in futu:e under the
leadership of the Prime Minister. This s
a very sensitive matter as it relates to the
religious sentiments of the people.  After
considering it judiciously, the Government
is prepared to implement the guide<'ines
which you have given in the intciest of
the nation. I have every hope that the
nation, as a whole, will rally round the
Prime Minisler and whaiever dec’sion is
taken on the proposal and the guidel.nes
given by thc Prime Minister, will be
acceptible to all. Nobcdy wants that the
followers of uny *religion or a sect in our
country should feel that their religion is
being attacked.  Actually spe.king, this
feeling itsclf is against the religion. If
someone says that he belongs to the
minority community and the others say
that they are in the m jorily, then it
simply amounts to violence. When we
consider ourselves as a minority, then
automatically a feeling of infeiiority
develops and we feel that we are. not
bonafide citizens of this country whereas,
on the other hand, when we talk of m jo-
rity, a feeling of vanity comes right
through us; we develop a superiority
complex and our thinkirg gets  biosed,
So, we do not want that this type of
feeling should devclop in the nautioy,
among the brothers and the ctizens of
this country. On this issue, we from the
Government side are Tcady to give our
consent and extend full support and
co-operation to you, whenever and in
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whateve/~way you suggest it to be.

1 have mentioned in my statement that
irrespective of the killings of the innocents
people ard ' continued distuibances in
Punjab for the last four to five years, 1ihe
people of Punjab are maiotaining the
feeling of brotherhood and affection
among themselves. Some people get
disturbed with the news published in the
newspapers but even then, today the
people in Punjab hive unshakable faith
in one another and are hving unitedly. It
is also a symbol of the unity and integ.ity
of the country :ind I hope that the people
of Punjab would continue (o demonstracte
their patriotism through all these dangere
and mounting challcnges.

Mr. Speaker, Sir, some hon. Members
have raised some poiuts in their .speeches,
First of all, 1 want to menticn some of
the points r.ised by Shri Wul'a. I am
grateful to him that today he has tried
to clear some points courageously, buat it
18 a matter of sorrow that there are
certain fcelings which continue to persist
and which couse a feeling of distrust
among the citizens. Orne should not take
it otherwise if 1 ask a few questions from
the Akali l=aders (o remove those
feetings., Tle most recent happening which
still needs 1o be clarified is the congre-
gation held in the Harmandir Sahib on
26th January, termed, as Sarbat Khulsa,
which was attented by all the hon.
Grant this and  leadcrs of the erstwhile
Akali Dal of which Shri Walia w:s a
Member. 1 call it erstwhile because there
is a split in it and they have formed a
new Akuli Dal.

AN HON. MEMBER : United. °

_S. BUTA SINGH : One should call it
erstwhile 13al bec:use they caused a_sp‘it
and left it.

AN HON. MEMBER : Unified.

S. BUTA SINGH : Previously, it was
united and now it is unified. only God
knows whut it is. ] wart to cocme to miy
point. What tianspited at the ‘Sarbat
Khulsa®, which I mentioned eurlier, has
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not been clurified so far. Were net the
killers of General Vaidya, Shrimati
Gandhi and tbat Great man, in whose
name Shri Walia and his  colleagues
begged for votes und managed to be here,
felicitated publically ? The Kkillers of
Shri Longowal were felicitated there. So
far, Shri Wulia’s party has not come out
with any clarification 4n this regard,
Besides, I want to go a step further to
make u small mention of the resolution
of the same ‘Sarbuat Khalsa.’

Mr. Speuker, Sir, the resolution adopted
in that ‘Sarbat Khalsa’ 1eads like this :~

[English]

“The Sikh Samagam endorses the
declaration of Khal.stan made by
the Panihik Committee on
April 29, 1986 in the context of
conditions created by Governmerit
of India and it praiscs the sacri-
fices of Sikh men, women and

- children for the fulfilment of this
objective,”

\Translation]

I want to tcll Shri Walia that he did
not say even a single word about this
resolution. Besides, cne more thing is
there about which alsc he did not utter a
word. A new oiganisation has come into
existence. Shiromani Gurudwara Pra-
bandhak Conunittee is a body constitu ed
under the law which looks after the
management of Sikh  Gurudwaras and
governs them. The appointment of the
office bearers, appointed by the Committee
whom we consiler as supreme and so do
the leaders of ‘he Akuli Dal, was nullified
by the Panthic Committee and they were
not a:.lowed to function saying that it
required their permission. That is why
this ‘Sarbat Khalsa® wis o1ginised so that
the Panthic Commitiee could regularise
the appointment of Granthi Sahibs and
then only they could start their work. The
ones who were uppointed, regularised and
recogtised by the S.G.P.C., weie made
temporary by them., These functionaties
could start performing their duties only
after getting regular appointment from



439 Dis. on the st. made
by Minister of

[S. Buta Singh]

them. If a commitiee, duly constituted
undcr the Act, appoints any office-bearcr
then there is an extra constitutional force
also which overrules it and  declares them
as officiating. And these five high priests
have accepted the Huka “pama issued by
them.

SHRI CHARANII SINGH ATHWAL
(Ropar) : The executive of the Shiromani
Cominittee did not offer them permanant
Appointment.

[Eng!islr]

S. BUTA SINGH : I wish my learned
colleague knows the back-ground. 1 am
quotirg only from the S.G.P.C. records.
They never appointed him as officiating.
Then, may I ask as to who is the real
one ?

[Translation)

SHRI CHARANIJIT SINGH ATHWAL:
! have said that the tommittee had
appointed them on temporary basis not
on pe:maoent basis.

S. BUTA SINGH : But I ask who
made it as officiating ; who was there
before that? After all, itis only they
who have appointed him as officiating.
They have appointed Jathedur who is in
jait, Did S.G.P.C. appoinied this man ?
The Panthic Committee says in this regard
that so long as that fellow isin jail,
Darshon Singh  Ragi will continue to
function as Jathedar of the Akal Takht,
Has this extra constitutional authority
nat been given to the Panthic Committee ?
The matter doces not end here. That
Panthic Committee has assumed the
powers of S.G.P.Ct und also has not
mentioncd about those five high priests,

{English)

"And this is a very Serious thing
Walinji. Everybody must think over it.

1 guote :(—

“In case all the five high priests
deviate from the Sikh tenets, the
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Panihic Committee in consultation
with the Sikh Organisations will
be competent to call a ‘Sarba;
Khalsa™

[Translation)

Now this powecr has also been dele-
gated. Today, their Hukmnama is enforced
because Hukumnamas are being issued
at thcir instance. If Dharshan Singh
Ragi endorses whatever clarification you
have given and 'issues a directive to the
Papthic Committee, then only your clari-
fication will stand.

SHRI CHARANIJIT SINGH WALIA :
In regard to the point raised by the hon.
Home Minister, I would like to submit to
the Government of India and the hon.
Home Minister that Shri Simranjit Singh
Mann is the President of Shiromani Akali
Dal. Only he is authorised to make
polcy declaration. The hon. Home
Minister is aware that * hri Jethmaluni had
brought the hand-written reply of Shri
Simranjit Singh Manon, (Interruptions)

(English)

S. BUTA SINGH :1 am sorry, my
learned colleagues has missed the point. 1
never questioned what you say.

{Translation)

SHRI CHARANIJIT SINGH WALIA :
Shri Simranjit Singh Mann has sent hand-
written replies in regard to the unity and
integrity of India, Constitution of the
counfry and Hindu-S:kh brotherhood. If
you want, 1 can give thal hand-written
reply to you so that you may place it on
the Table of the House.

_ :I'he second point which you have raised
18 In regard to the appointment duly made
by S.GP.C. The S.G.P.C. has duly
appointed Prof. Darshan Singh Ragi as
Jathedar of Akal Takht in accordance
\\i.th the Act. The Akali Dal accepls
this appointment. They also ngree that
Shri Surjit Singh Barnala is the Chief
Minister and they have full faith in Sardar
?Balwang Singh and the Council of Minis-
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ters. Io this rggard there is a unanimous
resolution which has been accepted and
appreciated by them,

S. BUTA SINGH : Mr. Speaker, Sir, I
bave a simple question to ask. May I
know whether the writ of the present
S.G.P.G., which has got power under the
Act, still runs? (Interruptions) You kindly
leave it to me. The new body bas come
into existence and it has got control over
what is happening inside the Temple.
However, thc clarification given by Shri
Walia seems to be correct. Mr. Speaker,
Sir, a number of happenings have taken
place in the country during the last five
years. [ would give you a small example.
Prof. Sahib, listen to me. I am saying
about Article 25 of the Constitution. I
do not know much about law. It is
Just.ce Narula, retired Chief Justice of the
Punjab High Court, the most eminent
jurist Punjab has ever produced, who has
said that when this Article, which dis-
tinctly gives recognition to you is torn off
from the Constitution, your existence will
automatically cease as per the Constitu-
tion. But, unfortunately, the Akali Dal
failed to dispell this misconception from
the minds of the people in spite of the
fact that this article of his was published
in the newspapers saying thut he was sad
to know that such a thing had happened.

Thus, the Akali Dal remained uncon-
cerned about all these incidents, I do not
know why. There have always been some
forces at work with some motive, The
time is short at my disposal. If you give
me an opportunity, I shall give you some
examples wh'ch are truc, such as with-
drawal of Hukamnama signed by the
" Jathedar of Akal Takht. He was asked
to announce that he did not sign the
Hukamnama wheseas this fact was record-
ed on the life of S.G.P.C. and was pub-
lished in the newspapers also. There are
some of the facis about which the Akali
Dal éiwa_vs adopted a meek approach. As
a result thereof, the interests of the Sikhs
were affected throughout the country. It
wood have been good had the Akali Dul
given clarification in regard to this. The
peopie of the country have not _forgoucn
the sacrifices made by the Sikhs. The
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history of the country is replete with
instances of what the people of Punjab
have done for the freedom of the country.
This kind of vacillation on the part of the
Akali Dal is not good. I shall call it
vacillation because they could not place
this fact in its proper perspective. So far
as ‘Sarbat Khalsa’ is concerned, the Akali
Dal did not say anylhing whcther they
own it or not. Nobody abjected to it
and they took over the control. What
to talk of the S.G.P.C., if the five Head
Priests deviate from their view point, they
will not abide by their decision and will
do whatever they like. The Akali Dal
did not utter a word in this regard.
Therefore, they are themselves in a fix.

SHRI BALWANT SINGH RAMOO-
WALIA : There has been a splitin the
Akali Dal. You have referred to the
Akali Dal, Please make it clear......
(Interruptions)

S. BUTA SINGH : This kind of vacci-
lation shou!d be removed. Today is not
the opportune time to discuss such matter
in detail. I would like to say to the
people of the country and to the House

- that the Holy Akal Takht is a supreme

seat and it is an affront to this Holy Seat
if one talks of politics from there. They
do not know what the politics is :

SHRI SHAMINDER SINGH (Farid-
kot) : It is miri-piri,

{English]

S. BUTA SINGH : I had the privilege
of knowing what is mcant by miri-piri ;
miai-piri is not the one beng demons
trated.

[Translatiog)

They just pull out a passenger from
the bus and irrespective of his beirg a
Sikh or not, shoot him dead. This is not
miri-piri. A child of a Sikh is killed
because he has no beard and long bair.
The Holy Akal Takht js a sacred place.
Gure Har Ggbind Sahib had ordained
that after his death, nobody would sit on
the seat of the Akal Takht. He furihep
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said that only arms would be worshipped
ihere and no hukumnama would be issued
from this seat. We only regard the ten
Guru Sahebuns as Guru. If any hon.
Member could tell me any instance when
hukumnama was issued from the Akal
Takht during the time of ten Guru
Sahebans, | shall chapge my stand. 1t is
a hypocrisy to serve one’s interest by
misusing the sacred place like the Akal
Takht which is the highest seat .like
Harmandir Sahib. 1 do not want to dweil
on how it hias been misused and who are
the persens behind this misuse. 1 have
a great regard for the Holy Akal Takht
and we all should have regard fort his
sacred place. We should not drag the
Holy Akal Tukht into this dirty politics.
The S.G.P.C. has itself delineated on
which counts huzkumnama can be issued
and on which it canpot; Which person
cin be declared Tankhaiya and which
caanot. The S.G.P.C. has itself issued it.
All these things pertain to the post-Guru
Saheban period. Such ciicumstances were
not prevalent during the time of Guru
S heban. Hukumnama used to be a per-
sonal order of Guru Saheb. It w.s meant
for the welfare of the sangat and tou
strengthen 1t. At the end of every
hukumnama it used to be written that Gur
Mahataj wou'd help God would help,
God bless your family, But what is
written in the present day Aukumnama?
Now when the hukumnama is issueq_ i is
ordained to the people to scver all kind
of relations with the person against whom
hukumnama has been issued ; otherwise,
they will invite the warth of God. In the
pukumnanas issued by Guru maharaj, - it
used to be written “Ram Ram, Ishwar”
and “'Wahe Guru ji ki.” And on the
present day fukumnamas, it is written that
any SIkh who maintains relation wiih
such a person  will be excommuaicated.
Such a vast difference betweea the two
two hukumnamas, It is a matter of great
shame for us. That hsukumnama was used
to be issued for one’s well being and to
attain God and the present hukumnama is
aimed 8t taking one away from God.
1 would ask the bon. Members 1o maln-
tain the sanctity of these sacred places
just as a lotus remains in water without
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being affected by it. If drops of water
are- put on it, the water will drip down
like a pearl. In the same way, our places
of worship arc "~ meant for worshipping
God and achieving Him or not for
excommunicating virtuous Sikhs. I am
pleased to say that all the political par-
ties in the country have joincd hands with
the Prime Minister and hiave male an
effort in this direction so as to case the
situation in Punjab. { agree that it is very
difficult to deal with those han ful of
mischievous persons in Punjab who are
destroying the peaceful atmosphere in that
Stute. Particularly, when such people are
barboured in suacred places, when rich
people give them money, ration and
training ; it becomes very difficult to
solve such a gigantic problem. Such
persons have become heads of Shiromani
Gurudwara Prabandhak Committee and
other bodies and are misguiding the
youth. Such a situation has been . created
in Punjab that a policeman in uniform
makes an attempt on the life of the
Director General of Police even though
he belongs to the same service and gels
his salary by virtue of being under him.
Therefore, the conditions prevaiiing there
are very serious. The enemies of the
countjy are giving them assistance in the
form of arms and ammunition and money.
They are helping them to create such
disturbances. The people who are behind
this Khalistan movement are conspiring to
weaken the country with the help of
foreign powers and agents. Punjab alons
cannot deal with it ; the whole country
has to deal with it. The Government of
Punjab has done good job during the last
few days with the full support of the
Central Government, Now, with the
initiatives  taken by the Hon. Prime
Minister, the leaders of all political
parties and groups have decjded upon
three issues and a gcneral awareness
about these will be cr ated in Punjab as

well as in other parts of the country,
These are :

[English)

(@) effectively meet terrorism, reij-
gtous fundamevtalism ang commu.
nal fanaticism in Pupjab ; ‘
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, (b) to combat the on-going propa-
ganda in Punjab on communal
and religious lines ;

(c) to put an end to the misusc of
places of worship for political
purpose. )

[Translation)

A comprehensive programme has been
formulated upon these issués in’ which ail
the parties will t:ke part and 1 have every
hope that all sections of the people in
Punjab which includes Kisan sabha—

{English]

—Industrial labour, ex-servicemen and
their organisations, freedom fighters,
youth and students, women, intel'ectuals,
poets, writers and artists, will also parti-
cipate in mobilizing and involving people
for creating a sense of mutual confidence
and strengthening the unity of the ¢ untry.

(Translation)

This comprehensive programme has
been chalked out. Shri Ramoowalia has
mentioned many points about the Accord.
We are not discussing here the non-
implecmentation of the Accord. Shri
Mudhu Dandavate has mentioned about
the Commission. What we can do when

a mention of the Commission has been -

made in every line of he Accord. This
Accord was reached with (the hope that it
would be acceptible to all sides and would
be implemented properly. This problem
relates to both the parties ; had it been
one sided, then we would have implemen-
ted it long back. Out of 11 clauses con-
tained in it, 9 needed one-sided action,
which has already been done ; 2 clauses
are there which need to be dealt wilh by

both the paities but, unfortunately. Ahd

the result is :

[English]

We are stuck with these two things ;

and I am sure with the co—Opcratiqn of__"

in Punjab

all concerned mnothing is impossible and
we can achieve through ce-operation,
through mutual con:ultation ; and I am
sure the decisions which have been given
by various Commissions will be imple-
mented by the concerned parties in ail
earnestness,

{Translation)

Mr. Speaker, Sir, I would like to touch
one more point before I conclude. Prof;
Madhu Dandavate mentioned about the
report of Rangnath Misra Commission.
Although, you bad stated in the morning
that the report would be siudied and I
fully remember that a pumber of hon.
leaders from the Opposition had made a,
request to the Prime Minister in this
regard. While doing so, they had only
one feeling that why did communal feeling '
flare up suddenly in our country and
people were Kkilled for petty things, We
want that every issue in this regard should
be discussed judiciously. The Action
Taken Reports are also appended to the
recommendations of the Commission.

{English]

Most of the recommendations of the
Commissions have been implemented or
are being implemented. Therefore, on
the part of the Government there is no
hesitution, whatsoever, and we want that
whatever the Commission has said, we
must see that it is implemented so that in
future such a tragedy does not happen.
It is with this spirit thot we huve come to
the House and I am sure the hon. Mem-
mers will keep this thing in mind at the
time when you kindly allow the discussion.

With these words I express my thanks
to all the hon. Members who have given
their deep thoughts and their considera-
tions we will take note of and I will defi-
nitely see that the whole. House stands
today at this hour—the whole Iouse
stands—unitcd, in supporting Shri Suijeet
Singh Barnala who bas come clearly for
the unity and integrity of the country.

AN HON. MEMBER : Can we get a

__sony of V!he report ?
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MR. SPEAKER : Some copies are kept
in the Library. You can get from there.

18.36 hrs,

BUSINESS ADVISORY COMMITTEE
{English)

Thirty-third Report

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY

AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : I beg to present the Thirty.
third Report of the Business Advisory
Committee.

16..37 hrs

The Lok Sabha then adjourned 1ill Eleven
of the Clock on Wednesday. February 25,
1$87/Phalguna 6, 1¢ 08 (Saka).
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